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LOK SABHA

Friday, March 22, 1968/Chaitra
2, 1890 (Saka)
_ The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : The House will now
take up Questions.

Shri Ramji Ram.
AN HON. MEMBER : He is not here.
MR. SPEAKER : Shri Molahu Prasad.

5t WYSg ARG : AU JEAT 778 |

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Experiments on artificial rain have
been carried............

§t oAy fawa At wEEE g
feeY § w9v § Wi w9 AEAg
F7Eq HHAT A AW

MR. SPEAKER : There is simultaneous
translation being done. If the Minister is

to give his reply in both the languages then
the translation becomes useless.

AN HON. MEMBER : Tt must be left
to the Minister.

MR. SPEAKER : 1f he answers in Hindi
nobody has any objection because transia-
tion is there for both the languages.

it Ay fowd : qa v gf o= &
2 gofau Sewr wame W e & s
wfeq |

MR. SPEAKER : May be so.
oo w fag: (¥) fwfafas
e §ogEETE o

SHRI S. KANDAPPAN : Sir, it is very
unfair to compel a Minister to speak in
Hindi.......... (Interruptions).

MR. SPEAKER : I agree. On the floor
of this House anybody can choose his lan-
guage, particularly Hindi or English.

SHRI S. KANDAPPAN : Sir, It is
humiliating for the non-Hindi-speaking
Members. After all, in spite of our desire
to have the regional languages we have
agreed to English in the larger interest of the
country. It should be appreciated by the
Hindi-speaking people.

MR. SPEAKER : The Minister can
choose his language. ~ Nobody can compel.
After all, both the translations are given.
If the answer is given in English the Hindi
people will get the translation in Hindi and
if the answer is in Hindi therc is translation
in English. Nobody can compel a Member
to speak either in this language or that
language.

AN HON. MEMBER : Why did he
yield ?

SHRI S. KANDAPPAN : Even other-
wise thc Hindi Members have got some
privilege over others here.

Tro w9 fag : s wRRm, qfF
g7 gma fady & ar gafam Q@ s
39 F 397 fZ7E § 93d #r g
g1

DR. RANEN SEN : Then why did you
start in English ?
wiaw aut awr=ht sam
+
*778. st WEg AAWR
ft owit T

AT qdEA AWV wdfAw IgaA HalT
g qam N FO TR fE

(#) fea-fem Toai & Ffaw amt
¥ oaim for oo A
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(7) o ool N A @
T & wgw & awr fer Towt
F I I Ao &7
T ww wifre Tge s (w0
wi fag) : () frafafes  <odi
¥ wawe & sfaw awt o @ fed
™ F—
(i) sy woer &g, feeeit;
(ii) so=x Rw (smr) ;
(iii) TeremA (sEyR) ;
(iv) ¥= (gaR); &k
(v) mara  (fawfaagesft)
(@) ofm auf & f?  Soga
R @ fa § §—
(i) sfonofrem AmEgn =
g @ Rl F faarg 2w
Fgq @&
(ii) veae-gat Awga o= afgw
AT FT FH AW TAT A TN
F B AT
(iii) wrawT : Svq AT FTEAR,
femm=er w3, afesslt Io= w_W
AT A@WM F 9GAT T2

o agR fF afaw awi & g@mi &
arforfers gfee & Suam fram o O,
Iuft fafaee &t & s qiw ast
(fra7) % wrEigl gEwr (g
HEITOdE) FW qEA

Wt AAg weR: @ pfew awl
HTHT W7 & qFEE § AT qF {HaAT
MR fRM qmreas My 5 § ?
fora® faer fawras & agraay @A aE g
W] I 7 o afadrdr F9 I @ §
ITF AW AT IGAW ATE AR ITF
W& anfs § g e #< feaer @
feam AT & 7 T g9 ANAAT HY GATR
FF S fgars AT & qraAl #Y
o T feami F fear s ?
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o wi fag: FE 4,5000 Twav
sfrad oF Mw & R g AW
Wfor & ar a1 30,000 Wfar
¥ AT A N AR T I
RE R w58 awg RO
e wem e At
feaede & wwafwa #14 &1 &
fa=ré o= oo fawg & Afsa @ Fr oft
TGT ST & | WA §EET &7 qg FgAT
fr gl avt &1 age 7 Tk O
Ferars 1 arferes @ 4 3% & R F o
g f oy =g Q1o Y a9 sravasar
¢ 9T epre 3@ wER A Fhaw ant
F T wH AT g@A W Y aga A
g gFar 21 sfaw awt @t xam
F 9T gH 39 T9F A 991 @5 I @
§ ag aga wfas 7@ 3

st Alg WEE AW WERd,
afY A @ N FT QU qAE A
st § e frad fadelr fawest &
wgEar o wg?

o & fag : Jgf aF AL AR
% faet fawivar wowg a5 @aAd
FE FH AG FT W E | AAGwT
fami 7 aga ¥ @ A F wAW T
§UE W I F1 AAFTX G AT F
& dfFT Tq gag wgt a@ A faac
#¢§ fRur faiga g9 & F9 7@
FT W

SHRI BEDABRATA BARUA : The
Minister has just said that artificial rain
will be commercially exploited. Is there
any danger of this artificial rain being politi-
cally used to break up other people’s meet-
ings ?

DR. KARAN SINGH : Artificial rain
I do not think lends itself very well to
political utilisation though, certainly, for
our agricultural development we are trying
to useit. Itis still in a very embryonic stage
all over the world, but the control that
weather offers in the next one or two decades.
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will be one of the most - exisiting projects
in the dovelopment of humanity.

SHRI TENNETI VISWANATHAM : Is
it presumed that this artificial rain will pro-
duce artificial grains ?

it wgraw fag wreat : gfF awfar
HeT gFae AT ¥ e qET &Y
T R qHE ¥ gg e
e g fF sy avaeY gn & S anfow
FE AN AR WY A7 AT A
Fifeer &Y wae § o STt AfeA T
¥ %61 Gar e A 4G & fr Fmafor &
FOT F 1% fRT o g9 9T A
et anfer &Y 99 1A a_rEEr @
FFA IE 9 A QR AT W TF
AMARL gH FATEET qIfCw FTAT I”
WTE? W AYEH TEE  § ST
3T Y v A anfew & awm A W
qT g%d & foqw fe afa @17 #71 =3
@ g T /AT WgRT AW At A
ST 7

o wot fag : Tar w1 G A ]

f afz fe g 8 faw awt v oma
at fe gady ai A€t gRiY | Qe ave A
2 AgFR A Wi QA &1 UF Frew
#ifer s g aw Hifer 1 Fios
ifer ozt & @t ag7 I aEA §
AN aga 3T AN IWHETF
FYE qgr ATHC HHET 1A | 59 ARG
1t qut &7 @7 Arer v § et
ag AYeT KIS ATgwTE & YA § gafay
TARFIS 047 T AR) & FRga  amgmaor
aqY 9T F1E FT AT ATHfAF &9
g e qut q¥ FTE F 59 Flaw
ant & FTOT TG IV TGE AF AT
FAFTEITFaR A g AT v
STET 1 9TF FT GAT EAT § IW @A
FY T@R FT HIOAT T AT G 1 AW
B AEfery 7 a1 ¥ R ¢ 6 o
@ 9T fF T TER & aRe 9§,

gt A 9TAT T &AW § W I

CHAITRA 2, 1890 (S4KA)
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@ A T3 AN P AW
«t ¥® uF faiy we T difer 7F
T AN A quf FewFAR MR
&1 g O # 77 wgve X AT =vEAr
g feonlt tw fawg & dwwifciza &
& R & 98 shws @ AR gmEa
® 8 A1 7 93 & AfFT 73T FTHGA
T R e

SHRI M. B. RANA : Will the hon.
Minister be pleased to state the area covered
by one experimental artificial rain in acres
or miles ?

DR. KARAN SINGH : It is an area of
500 square kilometres.

= 7T FATCHWEAY : FeqW AL,
glaw asf &1 @@ ¥ sE@r wWw
oy IR Y FAmE § v &1
W d oW wfg 8K 5-
qaW FY Jrawsar &1 F a9 & afcw
e T ¥ g dgaT g fe
fawm #1 S A AEET W R
W ¢ AR IR ™A AW 9
9t § g=ifa & grft T ¥a fagg
o NI TN Farag w o T
g W ?

o wv fag : a8 fawz A% waew
7 7@ g Tafag § fe gfear dmn-
fopar feadde § ag AR dzT Afaw
FFE A T @R A A refows
feardne 7T dawm @ awfEa
afer gv = feafay 7 g fafred
FYY JEANT FQ § I I § 9B
A8 FF AW THA FHFW § |

PAKASTANI INFILTRATORS IN GUJARAT

780. SHRI T. ;ai- SHETH:

SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a large number
of Pakistani nationals have recently entered
into the Gujarat territory bordering
Pakistan;
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(b) if so, whether all of them havc teen
apprehended ;

(c) whether any protest has been lodged
with the Pakistan Government and if so,
when; and

(d) the steps proposed to be taken to
prevent intrusion by Pakistani nationals ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
One Pakistani national was apprehended
on the 18th February, 1968 at Eval for
illegal entry into India.

(c) No, Sir.

(d) Suitable measures have been taken to
prevent illegal entry into India by Pakistani
nationals.

SHRI T. M. SHETH : I would like to
know whether this area is continuously under
the patrol of the Border Security Force of the
State Police. 1 would also like to know
whether the boats that were seized from the
Pakistanis were mechanised or non-mecha-
nised ? What was the number of mechanised
boats ?

SHRI Y. B. CHAVAN : This Kutch
coastal line was patrolled by the navy very
recently. Till then there was no continuous
patrolling. But in recent months the patrol-
ling was undertaken and, I must say, it was
to our great advantage. After this patrolling
was undertaken, nearly 31 boats were
captured. They are small boats. A few
of them are mechanised. 1 do not have the
cxact number of the mechanised boats.
They are mechanised in the sense that the
trawlers are above the normal size of a
fishing boat that we normally sec in the
crecks or in the sca side.

SHRI T. M. SHETH: What was the
objective of these intruders ? Was it smug-
gling or fishing or intruding in our territory
It appears that this activity gained momen-
tum at the time when the Kutch Award was
to be given and thereafter. So we would
like to know the real object of this tresspass.

SHRI Y. B. CHAVAN : I cannot give an
cxact explanation of it or exact assessment of
it but from what little information we have
reccived it appears that this type of activity
was going on for quitc some time. I would
not like to link it up with the Kutch award
business. The object is both; it is not
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merely fishing; smuggling also seems to be
the other intention, because in one case we
found that on the interrogation of some
of these people that quite a sizable amount
of silver was being burried in the sands on
the seca coast. So, it appears that this sort of
activity was going on perhaps with the
connivance of some of the residents of
our own on the coastal side.

=t wy fowa : T AT AEIRE W
o T 4 AR fE agiax
Y A O T G 9/ § B /AT 9
AT IR HR IR-AR, g9 e
FAFAT | F qWETT IH AR B GOH
fraTmTd ? { g ¥ AT ATR
g mag FFmae =i F
faars #1% afir Fig ag F@ a1
W 2 fogdgg o ag@ ? A H
TAOT H FEG F qATH A AT ATV
agr ol afuwifi & sgrfeaA s
9T T O AT L G AL §,
T A FE T § W} T F poeawy
TH A W ag I AEL g9 | T
THEH F T GH F99 a® Q0
TATHT GERT SATTT T AGT IAT g
g Sm g a o sgarawarg
AU 9T Og & % ¥ a1 W9e agv
Feew g1 gfem F1 & F AR F EFR
Fo A9 w7

WY 7 FRIT A@vAY: 2fadeT 3
=fed
it wy fawg : gfawer { qremer
g1
SHRI Y. B. CHAVAN : This question
is under very active consideration. We are
taking the necessary steps. Naturally, the

Gujarat police have not got the fast vehicles,
particularly boats, nor helicopter.

st Wy fema : A9 fr A @, 99
qET AW A SR

SHRI Y. B. CHAVAN : I do not know.

1 would not depend on the customs in this

particular matter. But I see your point and
I will certainly take it up with the custom
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also. But now we are taking it up with the
Border Security Force for which the Home
Ministry is responsible. There we are think-
ing of having helicopters also. We are
planning that. About the question of
appeals etc. I think I will have to get the
facts from the Gujarat Government. 1
will pursue it.

SHRI MANUBHAI PATEL : Theother
day the Defence Minister stated that 29
boats were captured and more than 400
Pakistani nationals were arrested. Now,
is it only with the object of smuggling busi-
ness they are entering our territory or is it
with a view to establishing fishing rights
over that particular creak there that they
are indulging in this activity ?

SHRI V. B. CHAVAN : 1 do not think
that they can establish by illegitimate means
their rights of fishing. In that they will never
succesd and they have not done to that extent
also. My main fear is that smuggling acti-
vity also gives them an opportunity to esta-
blish a place of contact on our side which
could be misused against the interests of the
country.

SHRI HEM BARUA : In view of the fact
that Pakistan is not in a position to attack
us any more——there are factors compelling
that situation——is it not a fact that Pakistan
is now interested in giving pinpricks to us
by intrusion, intermittent firing across the
frontier and all these things; if so, what
steps have Government taken to sec that
these things do not occur ? In the Kutch
area, for imstance, theso intrusions werc
made not only to establish fishing rights but
also to establish the right of Pakistan to the
Kutcharea ?

SHRI1 Y. B. CHAVAN : As far as the
first part is concerned, I would not agrec
with the assessment that the hon. Member
has made that Pakistan is not in a position
to attack us.

SHRI HEM BARUA : Pakistan is not in
a position to attack us now.

SHRI Y. B. CHAVAN : You are always
putting questions which are sometimes very
tricky. If I just give a monosyllabic answer,
“Yes” or “No” I will be misleading myself
and the House.

SHR) HEM BARUA . Wec are militarily
stronger.

CHAITRA 2, 1890 (SAKA)
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SHRI Y. B, CHAVAN : That is a
different matter.

MR. SPEAKER : It is a debatable point.
Let him answer the second part of the
question now.

SHRI Y. B. CHAVAN : As far as tke
pinpricks are concerned, naturally. Pakistan
is interested not only in giving pinpricks but
something more than that. Organised sub-
version is one thing that we will have to
take notc of and we arc quite aware of it.

SHRI HEM BARUA : He has admittcd
subversion; but what steps has he taken
to prevent subversion ? Hec has not said
anything about it.

SHRI Y. B. CHAVAN : I will be pre-
pared to discuss that with him, but I do not
think I will be able to answer it now.

SHRI SHANTILAL SHAH : In view
of the fact that infiltration can take place
not only on land but also through the sea,
will the Minister consider that the Border
Security Force should have a naval wing
with well-equipped vessels which can patrol
within our territorial limits and see that
infiltration through thc sca doecs not take
place ? Apart from smuggling, infiltration
through the sca has also to be stopped from
the Kutch coast down up to Goa. So, will
the Border Security Force be equipped with
better and quick moving vessels ?

SHRI Y. B. CHAVAN : That is a good
suggestion, but to the question whether we
proposc to have a naval wing of the Border
Security Force, the answer is “No.” The

.question is whether thc Border Security

Force can undertake some sort of patrolling
in smaller crecks and for that whether they
will have the necessary equipment. Natural-
ly, this question is being very actively consi-
dered.

Nl gFN WA FOAW ;. ANG Hel¥
N T EYE F I { aqan e
31 A o T &1 F ST wigan
g fF adaw ¥+ w6 s O
ot frst & a1 %8 ghmae o i 7
afz frd §a@r ag Frr ER gfear
fog R ¥ 97 @ ek N gw-ds
qoreqE @ A I @ ) |
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W g ¥ e & UeqaTe |
¥ warw M e fafea faé A ?

SHRI Y. B. CHAVAN : I have no infor-
mation about any weapons having been
recovered from these people who were
arrested in the Kutch area. About
Rajasthan, the Governor did mention once
_or twice to me——and once or twice he
wrote to me——about certain problems
_connected with communications etc. but
| nothing more than that.

st fow acmw: f@m  fafrex
¥ A e g R o ag #ed €
fF 97 ® qr@ oy AE E, QY ) At #W
I AFET T 99 ®gEAw ]|
o e §? WY 400 AN THFS
@ § 37 & A fraq oifeeae & SR
Iy g7

SHRI Y. B. CHAVAN : May I tell the
hon. Member that there were no military
personnel among the persons arrested ?
Some of the persons were Indian
nationals also. Sometimes they want
to make use of vehicles to other areas
like Daboi and other places. 1 have
never said that we have not got jeeps there.
The question was whether the customs have
the jeeps or not. I will certainly look into
this matter. As for giving weapons to
people in the border arcas, I think, this
question is always to be considered very
carefully. Itis a double-edged weapon——to
give weapons and not to give weapons. Onc
will have to give wcapons but after very
proper scrutiny.

SHRI SAMAR GUHA : I want to draw
the attention of the hon. Minister to a simi-
lar thing in the eastern sector. On the 27th
January Shri Shiv Kumar Roy of Village
Ekinpur on Belonia border of Tripura and
on the 30th Janmary......

MR. SPEAKER : We are talking about
Kutch.

SHRI SAMAR GUHA : That is a similar
problem about infiltration.

MR. SPEAKER: I will not allow it.
SHRI SAMAR GUHA : It is a Question

of Pakistani infiltrators.
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MR. SPEAKER : No please, he will not
answer that. Shri Dwivedy.

SHRI SURENDRANATH DWIVEDY :
It seems our Border Security Force is not
sufficiently equipped for patrol and for
safeguarding the frontiers there. May
I know whether the Government of India,
the Home Ministry, is not thinking of asso-
ciating the Defence for safeguarding our
frontiers which are vulnerable ?

SHRI Y. B. CHAVAN: You mecan
co-ordination with the Defence. Of course,
yes. Naturally, the whole thing is always
coordinated.

Wt wEOS w7 W
AT 97 q@ gar W fF owiwdt @
AT 7% fow § J@ga §1 o
o mifier & & 9 Y &Y A w1 g
e ¢ aR Ut & faepw Todw
TRATE qGT & MR T HFR & AR
AT § WA 7 FT Ttan & fow
I FE W 9T FA ATAT ALY AT
T N A qX AR fawnfEr e
T Wt g wE g Wee amfes
A Yy qaT 91 5 IO AR W AR
N figi T Afqarm A qw A
feafa qar g€ & ol oo wer ¥ O
& S @ af R, ¥ gy S
I W ST @A T qEe o
AT AT @ § AR A ar F
QfSd, A1  1q 9FT A N 7 3@
9 fRar smom, T@ swT T A
THIRE 4l AERT 2 awd § ?

SHRI Y. B. CHAVAN : I would likc (0
correct the hon. Member in one thing. He
said that these things were found out only
after the Border Sccurity Force went there.
But that is not true in the sense that even
before the Border Security Force went
there, the Navy undertook to patrol this
arca. Only after the Navy entered this part
of the sea, they started noting the illegiti-
mate entry of some of the boats. To that
extent, I would like him to correct his infor-
mation. If he has not got that, he should

take this as correct. As far as the assurance
is concerned, 1 like to give that assurance.
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KAsEMm SHOWN AS INDEPENDENT ENTITY
N A MAP PUBLISHED BY INDIAN ExprEss

*781. SHRI MADHU LIMAYE : Will the
Minister of HOME AFFAIRS be plcased
to state:

(a) whether Government’s attention has
been drawn to the 21st August, 1967 issue of
the Indian Express published from Vijaya-
wada in which Kashmir has been shown as
an independent entity on the map of Central
and East Asia;

(b) whether the traditional boundary
between Sinkiang and Kashmir too, has
been shown as blurred;

(¢) if so, whether Government have warn-
ed them not to publish such maps again;
and

(d) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
Yes, Sir.

(c) and (d). The Government of Andhra
Pradesh have been requested to take up the
matter with the Editor of the newspaper to
prevent publication of such erroneous
maps in future.

st wy fawad : F s TR g
% fgrgeara it it & F90 a97 I
F BT, 39T a1 Ay I § gfcafea
FEAT T IW I77 S FA § 9%
FRIH Y ? afs FE A A A
AT § R FEA T I
arfe dat # gfeer o seawe q@m
TN, I94 FTOH S} g IAR @ad
Tl F Y | qaEq Al 4T quA
A W qUF AW BT EATHT AT
e ¥ fawg A @ Fw? A
S At A § A oTHAT, 9T AT
I I § afcfaa s w7 5w ==
o ¢ s afx wdf g oY A wEd At
# GO RS A T 11 @ H41F
AT FEETC & T H WY 319 F1d &
eI N g @w swfmg A
ff 37§ AT TATH F A A AT w7

(CHITRA 2, 1890 SAKA)
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T AT § AORTD ATGET TR EAE
4 I F frad & a9

SHRI Y. B. CHAVAN : It is a very
important question no doubt but the legal
position somewhat appears to be doubtful.
Let me answer the first question first and the
second question second. That is why I
am having the whole matter examined as to
whether, really speaking, it will be necessary
to have a specific legal provision for this.
There is another factor which I would like
to point out to the House. In order to
prove a criminal offence, the most impor-
tant thing to prove is the intention, mens
rea. This is, really speaking, an impor-
tant factor. In such cases, it is very diffi-
cult to prove because..........

st 7y fewd g A fea

SHRI Y. B. CHAVAN : I am explaining
it. 1 will have that matter examined.

st wy ferd . o ¥ qEQ qA
freraT 21 g9 ¥ ggw A1 GO W7
Fuar  fawmr e wifgg f6 @l
A TRW F AR F AT G HQ
g N gEd arr Tar feavor wre
IR frg s I fFRAT T @I E q®
frara@d ar ag a2 & faww
T T & WT I A @ W
TTF §F FTH FT STATH FFT &, G0
A FT1 aa fear § fomy g &
faw garh N WG & IAET TF
Tt foa afuga @ ¥ GOAR & oI
RN & W @ AT R AR FwATT
TR 1 e STe A av e )
g BN AT FH § FH q9R AW
#FaT @ Ae ¥ Ay vl § A
7

SHRI Y. B. CHAVAN : Yes, Sir; the

Surveyor-General is engaged in this specific
task ; this is onc of the tasks of that Depurt-

men’.
w1 wy fowd : 4 Z@0 8WA IO
wraT| & N 75 g i e
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@) AT STk AR W 9g F59
FT ATAAT §, B AMET FT 34 THT
ATAT ATAAT § | 3@ TR ATAT HTHAT
roam@l maAaw & A & &
© ®EF w fadw weww,
HAT AT A grEE WAl A R
TF HAE T KL OF FIAA qAT F
ANE € § T R faaR 7F F®
A FGT ?

SHRI Y. B. CHAVAN : 1 think, this is
suggestion for action.

vy fomd . F0 @A G TR
TE

s WA g gy T 21
WS 1967 ¥ BYT AT\ T AT
AW 7 AT F3W T FT ARA
fea g fs ag To% qoaTe 7 T
AFE AT F THR A I 9 ¥
g grAATe &1 fFar @ fF fe
ofdfeafol & a1 &1 5w 9FR T
AT Iq yE@ETT § VAT T FE
IAT A { WG A A faw m
# afk faesr v @ o 9EF A s
Fav HrEaTs 71 37

SHRI Y. B. CHAVAN : 1|
reccived any reply.

ot T A 1962 W AW F
a1 wETE F a7 § A wve g
a9t T A TR feaet W o
foar g R wHE FE F AT ITHY
AR AT & 7

have not

SHRI Y. B. CHAVAN : I require notice
for this.

SHRI D. C. SHARMA : This question
has travelled from New York to London,
from London to Moscow and from Moscow
to India. First of all, the U. N. published
something which went against our intcrests
so far as Kutch was concerred. Then,
the Oxford University members did scme-
thing which went against our interest. Then
Moscow also did scmething which was
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not favourable to us. Now it has come to
India. I cannot understand ane thing, why
the Indian nationals should do something of
a kind which is not conducive to the good of
our country. I want to ask the hon. Minis-
ter, if he is not able to take action against
thos¢  who are indulging in such anti-
national activities, whether he is prepared
to wind up the Home Ministry.

MR. SPEAKER : Mr. Kandappan.

AN HON. MEMBER : Noreply ?

MR. SPEAKER : That is not a question
which he can answer. Mr. Sharma may
become the Home Minister some time.
Why should he want the Home Ministry to
be wound up ?

SHRI S. KANDAPPAN : Our couatry
hadia prominent Prime Minister who did not
know whether Beru Bari belonged to India
or Pakistan. So, there is no wonder that
this kind of map appears. Recently I had
seen in another paper that there was a letter
received by a resident of Jammu addressed
as ‘‘Jammu, Pakistan.” Thesc kind of
things do happen often. Itis a very serious
matter for the Home Ministry to consider,
and I would like to know whether, in view
of this loose understanding on the part of
the various private bodies, whether they arc
catering to the needs of tourism or they are
printing atlas for students or for college or
similar activities, the Government will make
itcompulsory that the privatc bodies, before
they print these maps, should get the permis-
sion from the Government, from the
concerned Department.

SHRI Y. B. CHAVAN : This sugges-
tion appears to be somcwhat logical
...... (Interruptions) 1 said, it appears to
be somewhat logical. Sometimes when
newspapers print for the usc of rea-
ders—sometimes they publish sketches and
not maps—what is to bc done about this
matter? Whether we should try to restrict
the freedom of press. ..o .ovvvee

SHRI S. KANDAPPAN : Why don't
you make it compulsory that they should
use only authentic maps ?

SHRI Y. B. CHAVAN : They certainly
do not have the frcedom to publish wrong
maps. When I say ‘ficedom’, 1 am refecring
to taking permission, to publish things etc.,
if ¢very time wesay that they should take
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permission before they publish, to that ex-
tent, the freedcm gets restricted. The hon.
members should try to understand what 1
am saying. Ccrtainly they do not have the
frecdom to publish wrong maps. 1f they do
it, then whether we can take legal action
against them, as I have already answered,
has to be examined at the present moment,
it is rather a doubtful thing.

SHRI1 S. KANDAPPAN : That was not
vxactly what 1 meant. For example, with
regard to Kachchativu, the question was
raised here whether it fcund a place in our
map or not. But nobody kncws whether
ttistherein ourauthentic map or not. So,
is it not proper to supply private bodics
with an authentic map ?

SHRI Y. B. CHAVAN : Therc, [ agree
cntirely that as far as maps are concerned,
certainly they will have (o be authentic maps
only and there cannot be any other maps.
The question that wc arc considering is not
those types of maps but something differcnt.

SHRI INDER JIT MALHOTRA :
The hon. Minister had just said that
Government are trying to examine this issuc.
In the past also, scveral times, such com-
plaints have cc me before this House.  What
was the reason whichstood in the way of
Government's ¢xamining this iscue in the
past ?

SHRI1 Y. B. CHAVAN : The reason was
this. Really spcuking, it was cxamined
and we thought that it was a rather doubtful
position.  Once or twice this had happencd
about this very paper and they cxplained that
it was a mistake and a wrong thing had
been done and they had Cestreyed that
particular matter.  But, unfortunatcly,
it has happened again. There can be no
doubt about the fact that Kast mir is part of
India.

SHRI D. C. SHARMA : On a pojnt of

order.

MR. SPEAKER : There can be no point
of order during the Question Hour.

i Wt wAOW . aegw wReEd,
A e 9g “fR Tz weew AW
fraed” aregm 2 & W & oifermie
ARG F ST X A g fw W

B AT FFT A

CHAITRA 2, 1890 (SAKA)

Oral Answers 2416
“Dedicated by gracious permission to
Her Majesty Queen Elizabeth 11"

FIHIWH BT AT 1960 W W

! @ A § @ WA

yewe WEIEG, W Ao § I
The High Commission of Iadia,
London,

Survey of India, Dehra Dun, Uttar
Pradesh,

Prof. George Kuriyan, University of
Madras,
Oxford University Press, Bombay.
Dr. M. Shafi, Muslim Univerity,
Aligarh,
Prof. O. P. Bharadwaj, Punjab ,Univer-
sity, Ludhiana, India,
Prof. P. Dayal, Patna University,
Prof. S. P. Chatterjee, Calcutta - Uni-
versity.”
AR AW & Qeeee g
T I q IR A & v e
e
I LT HZET, THH O AR E | T
ar T 29 AR ZEU WE 31 T 29
# qamg & are & oay fawr @y ;
‘Claimed by Pakistan—was 'disputed
territory.”

T 1960/ AT WTEAQ # T@T AAT

I
Dedicated by graci permissi to
Her Majesty

FIFBOME ) N 31/ W g
FaeH g g foar g A sk
# oy 2N 31 § g g @
“Undefincd frontier area.’

T ¥ feawmy &1 o Ty ARy,
7 A qEEAT N WA AW A A
fr ¥v8 frsgma J ot ward faar =g
& s T fearg ) sV Fa A
W o3t o § feegds AT F
e avgw e @ faen feegee
T T AT A foar m@rg www @
qfream w1 fxar &1 1 sw e
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A, W TR §
:f::%ﬁﬁa’vﬁ FAW &, /9 AE
AW W 9 A g, g g

afedr ¥ ey wm%ﬁtﬂzqgl‘v
T ARy § v gatcgfan
)% Fand St 0 &
HTET G W AW FT AT FAT 4T |
A T EER A T ARS | B w7H
AT gt F@ FT IR A
T & 95 AT AR N sr@a-aa
A ol wmifonie feu € w7
W W T A qEH & AR T AT
AWAmE 79 faQy ek AR
fay s s@ & for @ 49 =
TAR FT FH G FQ0 H4T 7
SHRI KANWAR LAL GUPTA : Those
officers should be dismissed.

MR. SPEAKER : That does not arise
out of the main question. But it is a serious
matter. I do not know whether the Home
Minister can say anything on this just now.
This is there in our Library also.

st T wAR  F ST #Y ey
g g7

MR. SPEAKER : There is no need to
place anything on the Table of the Housc.
It is the Library copy.

AN HON. MEMBER : Let him inqure
into the matter.

MR. SPEAKER : It is a serious matter.
‘The seriousness of the matter must be seen.

SHRI Y. B. CHAVAN : 1 certainly will
have tolook intoit. At the present moment
I have not got any information to answer
this questi I pr that this
must have been taken note of. 1 certainly
will have it looked into. 1f you would per-
mit, cither I myself or the Minister dcaling
with it would make a statement.

MR. SPEAKER : Shri Thirumala Rao.

SHRI BAL RAJ MADHOK : Last
session also, a map like this was brought
here.

MR. SPEAKER : Order, Order. I have
called Shri Thirumala Rao. It is not a
discussion hour but it is only the question

hour now.
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SHRI THIRUMALA RAO : In viewof
the lighthearted manner in which this question
is being deal with by foreign nations and also
Indian nationals, and there does not seem
to be sufficient awareness in the Government
of India in the Home Ministry, the Defence
Ministry and the External Affairs Minis-
try. Will the Home Minister take it up
immediately and see that an authoritative
map fs issued in consultation with all these
three Ministries which are concerned in this
matter ?

SHRI Y. B. CHAVAN : As I have said,
certainly this is a serious matter and I shall
have a look into this matter. That is what
I have said already.

SHRI SURENDRANATH DWIVEDY:
So far as I remember, this question was
raised in this House about two or three years
back, and it was pointed out that protest
had been sent. May 1 know  whether
after the protest was made any action was
taken, and if not, why ? These discre-
pancies in the map had been pointed out
here in the House.

sft wq fowg . ofan s sfearar
To TW AAIGY WAlfedT 7 qgT IR q8g8
SerédY, 7 § AR feArn Awemrg

SHRI Y. B. CHAVAN : Ccrtainly he has
raised the question here. But I have not
got the information here to answer about
all these things. 1 have said that I shall
have it looked into; either I myself will make
a statement or the Ministry which directly
deals with it will be asked to make a statc-
ment on that.

MR. SPEAKER : 1 would suggest that
we can have a half-an-hour discussion on
this. It is no use putting questions on this
now.

t Ay fawd . o mwE WE,
T OF ATy FW AL =@

MR. SPEAKER : Whatever it may be,
1 am suggesting this because it will give
some time to he Home Minister also. Hc
cannot answer it off hand; he cannot be
expected to answer these questions offhand.
The other Ministry also will be able to look
into it and tell us better information. Therc-

fore, we can have a half-an-hour discussion.
On the basis of this question, hon. Members
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can easily have a half-an-hour discussion.
If offhand every Member asks a question,
1do not know how the Home Minister will
be able to answer it.

SHRI HEM BARUA : It is not an off-
hand question. The External Affairs Minis-
try had said about this matter that they had
lodged a protest. Now, the Home Minister
is part of the Central Gevernment. For the
Home Minister to say that he does not know
anything about our frontiers is something
very astounding.

MR. SPEAKER : Offhand if the hon.
Members ask questions, the Home Minister
does not have the information just now and
so he cannot answer those questions. So, I
think we may better give him time. Then,
we shall be able to have a very useful dis-
cussion and he will be able to give us better
information.

SHRI D. C. SHARMA: Does he not
know about Junagadh ? Does he not know
about Kashmir ? What does he want time
for ?

MR. SPEAKER : Next question.

PAY ScALES OF CENTRAL GOVERNMENT
EMPLOYES
+
*782. SHRI D. N. PATODIA:

SHRI N. K. SANGHI1 :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HIMATSINGKA :

SHRI N. K. P. SALVE :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Adminis-
trative Reforms Commission has suggested
the rationalisation of pay scales of the
Central Government cmployees;

(b) if so, the broad details thereof; and

(c) the decision taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission has
not yet submitted its report on matters
rclating to personnel administration.

(b) and (c). Do not arise.

SHRI D. N. PATODIA : It is a very
peculiar way of giving answers. It is true that
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the Administrative Reforms Commission
have not submitted their final report. But, at
the same time, a study group was formed by
the commission for civil services. That
study group has submitted its report and
nothing prevents Government from taking
into account the suggestions given by the
Study Group without waiting for the final
report.

Without going into the details of the
matter, I would like to point out three basic
very important suggestions made by the
Study Goup in their recommendations.
The first suggestion is with regard to the
constitution of civil services of India for
manning higher managerial and technical
staff. The second suggestion is that for the
sake of improving discipline it is necessary
to reorient the entire procedure, and for that
purpose, they have suggested amendment of
article 33 of the Constitution. The third
suggestion is that the maximum age limit
should be raised to 28 years for competitive
cxaminations so that professional and techni-
cal graduates may be eligible for the exami-
nation. May 1 know whether without
waiting for the final report of the Adminis~
trative Reforms Commission Government
will take into account these very basic,
important and valuable suggestions ?

SHRI VIDYA CHARAN SHUKLA:
The study teams are appointed by the
Administrative Reforms Commission and I
do not think the commission would be happy
if the Government short circuited it and
started considering the study teams’ re-
ports, which are submitted to the commission.
The commission has to take various things
into account, consider the reports of the
study teams and give an integrated report
to us. The reports of the study teams are
in the Parliament Library and we are await-
ing the report of the commission, As soon as
the considered opinion and the report of
the commission is received by Government,
I can assure the hon. member that we shall
give our fullest considcration and take a
decision on that.

SHRI D. N. PATODIA : Even tho integ-
rated reports submitted by the Conftmission,
they take years to consider and overy
question is answered in the manner that
“the matter is still under consideration.”
May I know whether this report of the study
team has come to the notice of Government
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and if that be the case, in what respects do
the recommendations made by the study

team seek to improve the pay scales of Cent-
tral Government employees ?

MR. SPEAKER : Hc has said that it
will be considered by the Commission.
Before it is considered by the commission
if the Government takes up the matter, why
should therc be the commission ?

SHRI D. N. PATODIA : After the re-
port is submitted by the Commission, may 1
%know within what period the Government
will examine it and take a decision ?

SHR1 VIDYA CHARAN SHUKILA :
1 bavc alrcady said that we shall do so
expeditiously.

st g fag me g [
FEEAE GHI & fagra #1 A,
9T G FHAAT F AT AT
IJAGH AT R OO 1§ FFY
40TF FEHH S| ¥ HFE@R &
an ¥%€ f§ 9@ JEAWAT F -
s F@ &1 faAre @ W v wn
AHT 30 G ) fewy o @ &
Foww A e fed s
o F fazrat &t wos R ?

=t fegrTn e : 99 T F@
o W feR &30, a4 e qai
#f am @ A

SHRI HIMATSINGKA : If there is any
useful suggestion given to the Government is
there any difficulty in carrying it out simply
because the final report of the commision
has not come ?

SHRI VIDYA CHARAN SHUKLA :1
have already replied to that.

SHRI S. M. BANERJEE : May 1 know
whether it is a fact that this question of
rationalisation of pay scales of Central
Government employees has been entrusted
to the Administrative Reforms Commission
for minimising or reducing the pay scales
of those emplyees ? May 1 know whether
he is aware that today the pay scales of
Central Government employees are below
the subsistence level and whether the Governs
ment is likely to appoint any wage boar or
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a full-fledged commission to consider this
question ?

SHRI VIDYA CHARAN SHUKLA : As
usual, the hon. member’s apprehensions are
absolutcly wrong. We have not submitted
this matter to the commission to consider
reducing the pay scales or any such thing.
It is a report regarding personnel adminis-
tration. All these things will be covered in
that and as soon as the report is received, we
shall consider it. (Interiuptions).

MR. SPEAKER : Necxt question.

SETTING UP OF SCIENCE CENTRE IN DeLui
+
*784. SHRI BEDABRATA BARUA :
SHRI R. R. SINGH DEO :
SHRI BAL RAJ MADHOK :

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that a Scicnce
Centre is likely to be sct up in Delhi with the
help of U.S.S.R.:

(b) if so, thc cstimated cost of this
Centre; and

(c) the main objoctive of setting up (his
Centre ?

THE MINISTER OF [DUCATION
(DR. TRIGUNA SEN): (a) to (¢). A Joint
Committee of Indian and U. S. 8. R. scicn-
tists has recommended that a Science Infor-
mation Centre be sct up in India in cooper::-
tion with the U. S. S. R.  Academy of
Scicnces to service the needs of scientists,
specialists and institutions of Ligher ccu-
cation. The main function of the Centre
would be to make available literature on
scientific knowledge and advances in U, S.
S. R.. and it should be located as a part of
the Indian National Scientific Documenta-
tion Centre in New Delhi.

The details of the project have yet to be
worked out.

SHRI BEDABRATA BARUA : There
are only a few centres of excellence which
appreciate the need for having well-equipped
Jaboratories and also providing master scien-
tists to guide research work in India. In view
of that and in view also of the fact that
international assistance at this stage, not
only in regard to institutional aid but also
aid in terms of supply of personnel may be of
asustance to India, will the Government
consider the question of securing co-opera-
tion of Soviet scientists in research work in
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India by building more centres of that type,
in addition to the variouscentres we have
already set up ?

DR. TRIGUNA SEN : No, Sir. There
is no proposal under ccnsideration for setting
up any science centre in Delhi or anywhere
else with the belp of U. S. S. R, This relates
only to collecting available literature and
scientific knowledge in U. S. S. R. This
agreement is only for the literaturc. We
bave no proposal to set up any centrc as
such.

SHRI BEDABRATA BARUA : May |
know the position in regard to rocketry
and space research ? 1 am given to under-
stand that Government have' given some
assistance to the Birla Institute of Techno-
Jogy for research on rocketry but the rockets
of this Institute have ncver gone upwards.
In the light of this, may I know whether the
Government would copsider this matter
and try to secure the co-operation of Sovict
or, for that matter, any Western country
which could be of assistance to us ?

DR. TRIGUNA SEN : There is no such
proposal.  Onc of the scientists of the Birla
Institute is doing it. We have not taken it
up, as yet.

MR. SPEAKER : You do not know about
the rockets not going up ?

SHRI BAL RAJ MADHOK : The hon.
Minister just now said that the centre pro-
posed to be sct up is meant only to colloct
material and literature about science. May
1 know whether such literaturc cannot be
collected without setting up a centre ? 1f
any support or assistance from the U. S. S.
R. or other scientifically advanced country
is necded, that is needed to strengthen our
Laboratorics where rescarch work is being
done by Indian scientists in fields like space
research in which we are deficit. Instcad of
doing that, may I know what is the fun of
setting up a foreign control centre here only
for the purpose of collecting literature and
printed material aboat it ?

SHRI S. K. TAPURIAH :
considerations.

DR. TRIGUNA SEN: No. My hon.
friend has misunderstood me 1 did not say
that we arc establishing a new ceatre to

collact this. We have already here in Delhi
the Indian National Scientific Documentation

Political
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Centre.” The only a rrangement is that the
U. S. S. R. Academy of Sciences will make
available to our institution théir literature
and journals on scientific matters. The
proposal is not that we should start a new
centre of our own. We have got it already.
Only exchange of literature and sclentific
knowledge is contemplated.

TRESPASS BY PAKISTANI RIFLEMEN IN
GOVINDPUR

+

*785. SHRI D. C. SHARMA :
SHRIBENISHANKER SHARMA:
SHRIMATI JYOTSNA CHANDA :
SHRI DEVEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a gang of Pakistani nationals
and men of the East Pakistan Rifles tres-
passed into the Indian territory in Govindpur
on the Karimganj-East Pakistan border
towards the cnd of February, 1968 and kid-
napped two shepherds and scvera! heads of
cattle;

(b) whether any protest has been made to
the East Pakistan authoritics in the matter;
and

(c) if so, the outcome thercof and the
action taken in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Two Indian
nationals, while grazing their cattle, in
advertently crossed over to Pak territory at
Govindpur on the 18th February 1968.
They were arrested by the East Pakistan
Rifles personnel.

(b) Protests were lodged at the State as
well as Area Commandant’s level with their
Pak counterparts.

(c) Both the Indian nationals are reportcd
to have been released by the Pak authoritics.
However, only one of them has since re-
turned to India.

SHRI D. C. SHARMA : May I kaow
from the hon. Home Minister how many
such incidents of kidnapping of our citizens
and of taking away our cattlo and other
things have taken place on this border since
the beginning of this year and whether the
Border Security Force therc bave been
strengthened in order that thero should be
no repetition of such untoward incidents ?
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SHRI! Y. B. CHAVAN : I have not got
any information about any other incident
having taken place during this year, but I
can say that the Border Security Force has
increased its arrangements on this side.

SHRI D. C. SHARMA : The hon.
Home Minister has said that two persons had
been kidnapped and that one of them had
found his way to India. May I know
whether the other man has found his way to
heaven or to some other country of the
world and whether the Government of India
has taken any pains to find out the where-
abouts of the latter person who is an Indian
national and who is very dear tous ?

SHRI Y. B. CHAVAN : As I said, these
matters were taken up with counterparts in
Pakistan and only after that we received the
information that both of them were released
and that one has come back. About the
other, we have no information but we shall
pursue the matter further.

SHRIMATI JYOTSNA CHANDA :
May I know whether the Government pro-
poses to instruct the Assam Government to
provide armed police contingents in all
police stations situated on the border of
Cachar and also whether they are going to
set up more resourceful intelligence machi-
nery in view of the fact that the Sub-Divi-
sional Officer in Karimganj was very much
bandicapped for shortage of armed cons-
tables at the time of the recent riots in
Karimganj ?

SHRI Y. B. CHAVAN : During my
recent visit to Assam I raised this question
and I will again raise it with them.

o A7 AW HeAY WERW F@Ed
fe frzdfon foq dgd oo dgs?
A S ag wer T e arfvem

TIHA & @ Tged gU d ar
fraft X ¥ omd § AR 7 fgem
N ¥R  gfam foeit ar a6 ?

SHRI Y. B. CHAVAN : Itis very difficult
to say that patrolling is done on every inch
of it. Naturally, these are different posts
and checkposts. Then, naturally, grazing
is done only during day time and by mistake
one can certainly get into the other area.

MARCH 22, 1968

Oral Answers 2426

M CIEW A W T F
g FQA § AfeT T AT W
frne aga W @ § g
# qor wg  fF g i w aww
¥ fow, @ a@ ¥ o dfafer Ik
§ agi o< Wit Y gha i € AR
o i & ot fraw ? g 98 fwamx
gfew H waw s ® ol R
FIT-FIT FIH IBH § 7

SHRI Y. B. CHAVAN : While replying
to a supplementary to another question I
said that this question of arming the peopie
in the border areas is a double-edged
weapon. As far as the border police is con-
cerned, the Border Security Forccis given
the duty of taking the necessary precautions
about it on the entire Pakistan border. That
is their task. I find, even in this area,
mostly on the eastern side, there is an organi-
sation which is looking after this question.

SHRI KANWAR LAL GUPTA : What
specific steps have you taken to strengthen
them ?

SHRI Y. B. CHAVAN : The specific
step is to provide checkposts along the whole
border. This is the only specific thing that
can be done.

SHRI R. BARUA : The Border Security
Force employed in Assam in point of mobi-
lity and equipment is nowhere superior to
the local police as a result of which they
cannot give any effective confrontation to
the enemy when they come. May 1 know
whether the Home Ministry is taking into
consideration this question and are going to
increase the mobility and the efficiency of
their equipment ?

SHR1 Y. B. CHAVAN : As far as the
equipment is concerned, 1 have said in
answer to another question which has not
been taken up but which was due that thesc
questions have been taken up. The Border
Securiy Force is a new force and the entire
area has to be covered from time to time.
The question of equipment has been taken
up. I think, we have made quite a progress
m this matter,
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About the mobility, well, I think, there
possibly we are wrongly comparing the local
police with the border police because about
the border police mobility, as far as their
task is concerned I think we have given them
sufficient vehicles for that.

SHRI SAMAR GUHA : May I know
whether it is a fact that on 27th January,
Sri Sukumar Roy of Ekinpur village of
Bilonia district and on 30th January, Sri
Kapa urang, Sri Rabi urang, Sri Pasu
urang, Sri Jagu urang and Sri Briju urang
of the village Sidhai of the Sadar sub-division
of Tripura were kidnapped by East Pakistan
Riflemen and, if so, whether since then,
these kidnapped Indian citizens have been
released and returned to India. If not,
what steps have been taken by the Govern-
ment to get them released and to bring
them back to Indian territory.

SHRI Y. B. CHAVAN : | will require
specific notice for that. I have not got
the information now.

SHRIMATI TARKESHWARI SINHA:
This Karimganj border area has become a
very disturbed area and the Home Minister
also is in the know of it. I would like to ask
the Home Minister what special measures
the Home Ministry is taking to see that this
place is not infiltrated by thc Pakistani
people and contacts are made for reasons of
sabversion. What special steps is the Home
Minister taking to sec that this does | not
happen ?

SHRI Y. B. CHAVAN : As | said, in
such matters, the special measures and ordi-
nary measures are the same. Therc cannot

" be any special measures or ordinary
measures cannot be less than special
measures. The only question is that we will
bave to see that all along the border there is
not any organised attempt to undertake any
illegal activity. The illegal activity also
includes  smuggling. The smuggling is
made use of for establishing contacts which,
possibly, may go against the national interest
also sometimes. So all these matters have
to be entrusted to some organised force.
It is exactly for this purpose that the Border
Security Force was brought into existence.
It has, gradually, taken up the duties. As
far as the contacts are concerned, physically,
it is difficult to completely destroy the con-
tacts because there is a small river as a
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frontier. One man standing on the bank of
.this river can, certainly, shout something
to another man on the other bank. Some of
these are inherent risks which we have to
take and, at the same time, we arc aware
of it,

SHRI RANGA: I think, the hon.
Minister has in mind the idea of strengthen-
ing the Intelligence section of the Border
Security Force. I hope the Home Minister
will keep that in mind. What steps are
being taken to provide these border sign-
posts and the demarcation stones that we
keep there to demarcate our area at more
frequent intervals? On an earlier occasion
when I had visited the area, 1 was told that
quite a number of them were being, from
time to time, taken away. Our people said
that the other side have taken them away.
What steps are being taken to placc the
border sign-posts and the demarcation stones
at more frequent intervals in addition to
strengthening the Intelligence section of the
Border Security Force.  We are all beholden
to the Border Security Force. They are
doing very good work.

SHRI Y. B. CHAVAN : At least in
recent times, | have not come across any
complaint or information about these border
sign-posts, etc. being removed. There were
some complaints on the western side, I
remember, having dealt with that in the
Defence Ministry. On the eastern side, I
have not come across any particular thing.
Whenever there is any such thing, we cer-
tainly take care of it.

SHORT NOTICE QUESTION
INDIAN STANDARDS INSTITUTION

.i_ .
S.N.Q. No. 11. SHRI RABI RAY :
SHRI NAMBIAR :
SHRI HEM BARUA :
SHRI S. M. BANERJEE :
SHRI M. L. SONDHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that on the Sth
March, 1968, one of the Deputy Directors
of the Indian Standards Institution slapped
the secretary of the stafl union;

(b) whether there was demonstration by
the staff against the action of the Deputy
Director;
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(c) whether it is also a fact that the staff of
the Indian Standards Institution is being
harassed by the management of the Indian
Standards Institution and their demands
agreed to before the Labour Commissioner
were not accepted afterwards;

(d) whether it is a fact that the employees
of the Indian Standards Institution have not
been confirmed even after serving for 8 to
10 years; and

(e) if so, the steps Government propose
to take in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
An allegation was reccived by the Director
General 1. S. 1. from the General Secretary
of I. S. 1. Employecs Union that one of the
Directors had slapped him on March 8,
1968.

(b) Yes, there was a demonstration n
connection with the allegation referred to
above.

(c) No.

(d) No. The employees are generally
considered for confirmation after successful
compietion of the period of probation which
varies from one to two years for various
grades or an extended period of probation
swbject to the availability of permanent posts.
In the case of grade 1V staff, which includes
peons, etc., the additional requirement for
confirmation is a minimum service of 5 years.
There is at present one Chowkidar with 10
years service who could not be confirmed
yet due to certain minor shortcomings and
is being continued in the hope that hc would
improve.

(e) Does not arise.
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SHRI NAMBIAR : Arising out of the
answer to (c), that there was no agreement
rcached before the Labour Commissioner,
may I know whether the statement made
here that there was an agreement reached
before the Labour Commissioner is wrong ?
If so, will the subjects which are under
discussion be satisfactorily settled conceding
the demands of the employees whose Union
is already recognised ? Will Government
scek the co-operation of the Labour Commi-
ssioner if at all neccssary ?

SHRI F. A, AHMED : There was the
question of recognition of the Union.
It was recognised in April 1967.

So far as the demands are concerned,
all of them were contained in the charter
of demands submitted by the Union. These
have been mutually settled between the parties
and are being implemented. So far as the
agroements are concerned, the question of
the Labour Commissioner interfering did not
arise because they have been discussed and
settled even without the Labour Commi-
ssioner’s intervention.

SHRI HEM BARUA : This Indian
Standards Institution has ncither standards
nor any discipline. It is an institution where
bureaucracy, an occupational nuisance
of democracy, rulcs, and Government arc
indifferent to the working of the institution.
Here is an instance of a legitimate tradc
unionist who carries on legitimate work for
the welfare of the employees having becn
slapped by one of the Deputy Directors.
Government have donc nothing against him.
In order to stop this nuisance, are Govern-
ment going to take vigorous steps and root
out this nuisance from this institution and
bring discipline into it ?
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SHRI F. A. AHMED : It is not correct
to say that it has neither standards nor
discipline. It is working for improving
standards.

SHRI HEM BARUA : That is wby our
standards are falling.

SHRI F. A. AHMED : May I point out
that this Institution has done very good
work ? On account of that, a large number
products manufactured in our country,
which bear the ISI mark, are accepted not
only, in our country but also abroad as
products of first grade quality

On the question of discipline and the
allegation made against the officer concerned.
I have already said the matter is under in-
quiry. If any officer be found at fault,
suitable action will be taken against him.

SHRI HEM BARUA : What is the inquiry
about ? The slapping is a fact.

MR. SPEAKER : Who slapped whom ?

SHRI S. M. BANERIJEE : In reply to a
supplementary, the hon. Minister stated
that his information is that the strike has
been called off. Has he personally gone
into the causes of the discontent among
the employees ? If so, what steps does hc
propose to take to harmonise the relations
between the management and the staff? Has
an assurance been given that no employee
will be victimised or harassed for going
on strike after they were provoked to do so
by the Deputy Director who slapped a
worker ?

SHRI F. A. AHMED : I have already
pointed out that because of my interven-
tion, the matter has been settled and the
workers have agreed to go back to work.
1 hope they will be doing so in the course
of the day. I am personally looking into
this matter and I hope the hon. Member
will not put a question which would make
the task difficult. It is our effort to see
that good relationship is restored and work

o resses smoothly in this institution.

SHRI S. M. BANERJEE : What is the
point in asking me not to put a question ?
T bave already put it and I am not allowed
another question. Iwanted to know whether
a no-victimisation assurance has been given.

SHRI F. A. AHMED : I hope the hon.
Member will leave that matter to me.
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SHRI M. L. SONDHI : The state of affairs.
in this Institution is not satisfactory, and it
is difficult to agree with the hon. Minister
that it is a small incident which should be
forgotten. This is a small incident, but if
not attended to, can lead to a big incident.
If it is an invitation to us to go there and
look into the matter, that can be easily done
because there is discontent there.

Has he made any inquiry into the nature of
the functioning of this office, because there
is an impression amongst the employees
that the ISI is functioning in a way which
encourages a certain control by business
and capitalist interests, and it is not function-
ing as an academic and research-oriented
organisation ?

SHRI F. A. AHMED : If thc hon.
Member has any suggestion to give, I
will certainly look into it. But my impress-
ion is that the Institute as a whole is working
very satisfactorily and work done by it is
appreciated not only in our country but
abroad.

WRITTEN ANSWERS TO QUESTIONS
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CO-ORDINATION BETWEEN ARMY & BORDER
SECURITY FORCES

*783. SHRI S. S. KOTHARI : Will the
Minister of HOME AFFAIRS be pleased
‘to state :

(a) the steps Government are taking to
strengthen the border security forces;

(b) whether steps have been taken to
provide them with modern arms and equip-
ment; and

(c) whether proper liaison and co-ordina-
tion is maintained between the army and
such forces ?

THE MINISTER OF HOME AFFAIRS :
(SHRI Y. B. CHAVAN) : (a) Reorganising
the battalions, putting them through various
courses and cadres, building in necessary
reserves at suitable points, providing them
with necessary welfare facilities for main-
taining their morale etc. arc some of the
steps Government have taken to strengthen
the Border Security Force.

(b) Arms and equipment consistent with
their responsibilities have been provided to
them,

(c) Yes, Sir

ALLOTMENT OF AR ROUTES TO PRIVATE
COMPANIES

*786. SHRI HEM BARUA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government desire to allot
‘some air routes to private companies;

(b) if so, what are the Companies and the
'reasons therefor; and

(c) whether there is any proposal to allot
non-scheduled bases to Kalinga Airways ?

‘THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (DR. KARAN SINGH):
'(a) to (). I lay a statement on the Table of
the House, giving the requisite information.
{Placed in the Library. See No. LT-551 68).
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DELHI TEACHERS' STRIKE

*788. SHRI S. M. BANERIJEE :
SHRI RAMAVATAR SHASTRI:
SHRI R. R. SINGH DEO :
SHRI DEVEN SEN :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of EDUCATION be
pleased to state :

(a) whether all the teachers, dismissed or
discharged, during the time of teachers’
strike in Delhi in February, 1968 have been
taken back on duty;

(b) if not. the number of those who are
still out of employment; and

(c) the steps taken by Government in
the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). All
the teachers (excepting one Principal) who
were either placed under suspension or
whose services were terminated in connection
with the strike have been allowed to join

duty. The case of the Principal is under
consideration.

POLICE FIRING IN JALPAIGURI

*789. SHRI B. K. DASCHOWDHURY :
SHRI B. N. KATHAM :
SHRIC.K.BHATTACHARYYA:

Will the Minister of HOME AFFAIRS
be pleased to statc :

(a) whether it is a fact that the Police
had to resort to firing in Jalpaiguri town,
West Bengal on the 25th February;

(b) if so, the circumstances undcr which
firing was resorted to; and

(c) whether it is a fact that many innocent
persons have been arrested in this connection ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The police had to open fire when there
were serious clashes between the students
of Engineering College and Polytechnic,
Jalpaiguri and repeated warnings to them
were of no avail.

(c) No, Sir.

LACHIT SENA

#790. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to the leaflets distributed
by the Lachit Scna in Assam asking the
non-Assamese to lcave Assam before the
6th of June, 1968

(b) if so, thc rcaction of Government
thereto: and

(c) the action, if any, taken by Govern-
ment against the authors of the lcaflcts and
the persons responsible for their distribution ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A lcaflct,
purporting to have been issued by the
Publicity Wing of the Lachit Sena, directing
all non-Assamesc to leave Assam by 30th
Junc, 1968, has come to notice.
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(b) and (c). The Central Government have
requested the State Government to take
steps to unearth the numerous undercover
groups and individuals who may be associa-
ted with the Lachit Scna and to take suitable
action against persons responsible for
circulating such leaflets and posters ctc.
The Statc Government have issued detention
orders under the Preventive Detention Act
against 29 persons suspected to be involved
in giving publicity to such leaflets, out of
whom 20 have alrcady been detained.

CAstS AGAINST DELHI POLICE PERSONNEL

*791. SHRI KIKAR SINGH :
SHRIR. BARUA :
SHRI N. SREEKANTAN NAIR:
SHRIR.K.AMIN :
SHRI D. R. PARMAR :
SHRI RAMCHANDRA J.
AMIN :
SHRI S. M. BANERIEE :
SHR1 UMANATH :
‘SHRI MOHAN SWARUP :

Will the Minister of HOME AFFAIRS:
be pleased to state :

(a) whether it is a fact that cascs are
pending in Delhi courts against the Delhi
Police Force personncl arising out of the
Police agitation in April, 1967;

(b) whether Government proposc to with-
draw the cascs; and

(c) the cxpenditurc incurred so far on
these cases and the expenditure likely to be
incurred on the disposal of cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) There is no such proposal under
consideraticn.

(c) So far a sum of Rs. 27,500 has been
incurred on these cases. It is estimated that
in future, a monthly expenditurc of Rs.
14,767 is likely to be incurrcd.

REORGANISATION OF ASSAM

+792. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have finally
decided on the reorganisation of Assam;
and

(b) if 50, the broad details thercof ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.
(b) Does not arise.

NEHRU UNIVERSITY

*793. SHRI BAL RAJ MADHOK
Will the Minister of EDUCATION be
plcased to state :

(a) whether it is a fact that the Nchru
University will shortly start functioning in
Delhi;

(b) whether it is also a fact that sugges-
tions have been made to make Jamia Millia
Islamia and Simla Institute of Humanitics
part of it; and

(c) if so, the steps taken in this direction ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Efforts are
being made to establish the University as
carly as possible.

(b) A proposal to establish a meaning-
ful association betwecn certain autonomous
institutions, and the Jawaharlal Nchru
University is under consideratiop.

(c¢) A Committec has been set up to work
out how best the association could be
achieved.

SURPLUS STAFF IN SECRETARIAT

*794. SHRI LOBO PRABHU :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Committec estimating
surplus staff cmployed in the Secretariat
has submitted its report;

(b) if so, thc surplus staff reported;
and

(c) the steps taken to work off the
surplus ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA) (a)
and (b). No Committce has been appointed
by Government to cstimatc surplus staff. The
Staff Inspection Unit of the Ministry of
of Finance carry out pericdical staff studies
of the various Offices including the Secrcta-
riat and locate surplus staff. As a result of
the studies made since April, 1964 the Staff
Inspection Unit has ‘recommcnded reduc-
tions totalling to 1,145 postsin different
Secretariat Offices.
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(c) A Central (Surplus Staff) Cell has been
established in the Ministry of Hcme Affairs
to arrange for the redeployment of the
surplus staff which is reported to the Cell.
In order to effect speedy redeployment of
the surplus staff certain restricticns bave
been imposed on fresh recruitment unless
a certificatc is obtaincd fiom the Central
Cell to the cffect that they have no suitable
candidates to cffcr. Most of the surplus
staff reported to the Cell have alrcady been
redeployed in vacancies available else-
where.

COCHIN SHIPYARD

#795. SHRI E. K. NAYANAR :
SHR1 C. K. CHAKRAPANI :
SHRIMATI SUSEELA GOPA-
LAN:
SHRI1 P. P. ESTHOSE :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Starred Questicn No. 93 datcd 16th
Fcbruary, 1968 and state :

(a) whether Government have  since
examined the revised project report of the
Cochin Shipyard; and

(b) if so, the decision taken thercon ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K.R. V.RAO) :
(a) and (b). Presumably the Hon’ble Member
is referring to the revised lay out which has
been received from M/s. Mitsubishi Heavy
Industries Ltd., Japan, and is und(r cxami-
pation of Government. After this has been
completed, it is picpc:cd to negetiate and
conclude with M/s. Mitsubishi Hcavy In-
dustries Ltd., a mutually acceptable agrec-
ment for the prcparation of a reviscd Pro-

ject Report.

CORRUPTION CHARGES AGAINST MINISTERS
*796. SHR1 K. LAKKAPPA : Will the
Minister of HOME AFFAIRS be plcased

to statc

(a) whether Gevernment have got any
independent, ccmmon agency to rcceive
reports of corrupticn charges against
Ministers in the States and at the Centre;
and

(b) if so, the sccpe of the agency and
the results so far achicved ?
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THE MINISTER OF HOME AFFAIRS
(SHR1Y.B.CHAVAN) : (a) No, Sir.

(b) Does not arisc.

ASHOKA MEHTA COMMITTEE REPCRT

*797. SHRT KANWAR LAL GUPTA :
SHRI R. S. VIDYARTHI :

Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken any
decisicn on the Ashcka Mchta Ccmmittee
report for the reorganisation of Assam:
and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): (a) and (b). The
Government have not taken any decision on
the findings of the Committec as the whole
matter is under examiraticn,

MusLiM LEAGUE CONFERENCE AT CALICUT

*798. SHRT HEM RAJ : Will the Minister
of HOME AFFAIRS be pleascd to state :

(a) whether it is a fact that the Muslim
League at its Conference held recently
at Calicut in (Kcerala) has demanded the
demarcation of a Muslim majority district
in Malabar; and

(b) if so, the rcacticn of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have seen reports to this ¢ffcct.

(b) The State Government have received
a number of petitions for and against the
formation of a new district with headquarters
at Mallapuram comprising parts of Palghat
and Kozhikode districts. No decision has
been taken by the State Government in this
matter so far.

PusLicITY OF EXCAVATIONS

*799. DR.RANEN SEN : Will the Minis-
ter of EDUCATION be pleased to state :

(a) whether it is a fact that most of the
excavations and explorations conducted by
the Archaeological Dcpartment in  the
past twenty years have remained unknown
to the gencral public due to non-publication
of the results thereof;

(b) if so, the reasons for such non-publica-
tion; and
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(c) whether it is proposed to bring out a
comprehensive publication showing the
results so far achieved in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (c). A statement
is laid on the Table of the House. [Placed
in the Library. See No. LT—552/68).

INDIAN VESSELS ON INTERNATIONAL ROUTES

*800 SHRI SITARAM KESRI : will the
Minister of Transport and shipping be
pleased to state :

(a) the total number of Indian vessels
operating in the international routes (high
seas);

(b) the number of vesscls owned by the
Public undertaking companies; and

(c) how do the rates of the Indian Vesscls
compare with those of the other companies ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) :
(a) As on 29-2-1968 there were 144 overseas
trade vessels aggregating 15,65,104 GRT.

(b) Of the above, 42 vessels aggregating
3,72,195 GRT belong to the public sector
shipping companics.

(c) Indian shipping companies opcrating
in overseas trades employ their vessels either
as liners or as tramps. In the liner trades
which are generally covered by Conferences
or Rate Agreement, they have to quote the
same rates of freight as are quoted by the
other member lines. In the tramp trades
the freight rates fluctuate according to the
law of supply and demand and thc Indian
lines quote the prevailing market rates.

TRE qir g qifersifaat
w1 nfafafaat
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Qg foew SEiY e =Ewr &
ART F AR arens @ g F
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CONTAINER SERVICE ON INDIAN  SHIPS

*802. SHRI D. N. PATODIA : Wil
“the Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether the Container Service intro-
duced in Indian shipping has in any way
helped to incrcase the competitiveness
of the Indian goods abroad;

(b) if so, what percentage of the’ exports
is at present covered by the service; and

(c) what are the plans for expansion of
the service during 1969-70 ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V., RAO) :
(a) No container service has so far been
introduced in Indian shipping.

(b) and (c). Do not arisc.

INQUIRY COMMISSION ON RANCHI INCIDENTS

*803. SHRI RABI RAY : Will the Minis-
‘ter of HOME AFFAIRS be pleased to
state :

(a) whether a one-man Commission of
"Inquiry headed by Justice S. P. Singh of
Patna High Court inquired into the incidents
which occured at Ranchi between the 2nd
and 4th January, 1967;

(b) if so, whether the Commission has
:submitted its report; and

() the findings of the report ?

“THE MINISTER OF HOME {AFFAIRS
(SHR1 Y. B. CHAVAN) : (a) and (b). Yes
Sir.

(c) Itis learnt that the Commission of
Joquiry headed by Justice S, P. Singh of
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Patna High Court had found that the
precautionary measures taken by the Police
and Magistracy were justified. The students
were violent and indulged in acts of indisci-
pline and lawlessness and the Police and
Magistracy had, therefore, no alternative
but to disperse unruly mob by use of force.
The Police and Magistracy evinced tact and
calmness in dealing with the unruly students
and inspite of provocation they acted with
commendable restraint and used the mini-
mum force.

"L AR
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AGREEMENT WITH LEBANON re. AVOIDING OF
DOUBLE TAXATION ON INCOME OF ATRLINES

*805. SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have signed
any agreement with Lebanon for avoiding
double taxation on income of airlines enter-
prises;

(®) if so, thc main features of the agree-
ment; and

(c) whether any such agreement exists
with other countrics also ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. This Agrecment which was
signed on 22nd February, 1968, shall come
into force after it is ratified by the Govern-
ment of India and the Government of
Lebanon.

(b) The agrecment provides for the mutual
exemption from tax, in India and Lebanon,
of the profits arising in each country to the
designated airlines of the other country from
the operation of aircraft in international
traffic. The Agrcement, when it comes
into force, will operate retrospcctively in
respect of incomes assessable for past years
as well.

(c) Similar agreement, limited to mutual
exemption from tax of earnings from the
operation of aircraft in international traffic,
exists between India and Switzerland.
Besides, the Government of India have
concluded comprehensive agreements for
the avoidance of double taxation of income
with ten other countrics and these provide,
imer-alia, for mutual exemption of air trans-
port profits,

MAO PROPAGANDA POSTERS IN COIMBATORE

*806. SHRI DEORAO PATIL :
SHRI BRAMHANANDIJI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been invited to the news item published
in the “Hindustan™ dated the 21st Fcbruary,
1968 that a number of big posters in Tamil,
with Mao Tse Tung's teachings have been
seen in Coimbatore;
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(b) if so, whether Government have
traced the persons responsible for displaying
the posters; and

(©) if so, the action taken against them ?°

The MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) According to information furnished:
by the State Government it is suspected that
certain extremist elements of the CP (M)
are responsible for displaying such posters.

(c) The activities of thc cxtremist clements
are being closely watched.

PuBLic GRIEVANCES COMMISSIONER

*807. SHRI R. S. VIDYARTHI : Will
the Minister of HOME AFFAIRS be
pleased to statc :

(a) whether it is a fact that the Public
Gricvances Commissioncr had stated that
aggricved persons had complained that
ignorance about Government policies and
procedures stood in their way of approaching
the right persons;

(b) whether it is a fact that his Ministry
have asked various Central Government
Departments dealing with the public to
give wide publicity of the arrangements made
by them for redressing public grievances
by issuing brochures, pamphlets and press
notes; and

(c) if so, the action taken in the matter
by different departments of the Govern--
ment of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI:
VIDYA CHARAN SHUKLA) : (a) and (b).
Yes, Sir.

(c) Some of the Central Government
Departments have alrcady issued the neccssary
brochures etc. and replies from others arc
still awaited. The Central Government
Departments which have no direct dealings
with the public do not, howcver, propose to
issuc such pamphlets.

A LLEGATIONS AGAINST LALIT KALA AKADEMI

4718. SHRI BABURAO PATEL : Will
the Minister of EDUCATION be pleased
to state :

(a) the names of persons who have
been so far dismissed, suspended or punished
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with regard to corruption in the Lalit Kala
Akademi and the amounts misappropriated
by each; and

(b) the annual expenditure of the Akademi
its annual wage bill and the names of the
twenty top officers with their annual salaries
and perquisities ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No case of
corruption or misappropriation of funds
in the Akademi has so far been detected.
As such, there has been no casc of dismissal,
suspension or punishment on the above
grounds.

(b) A statement showing expenditure of
the Akademi and its annual wage bill from
1954-55 to 1966-67 is given in Appendix
‘A’ laid on the Tablc of the House [Placed
in library. See No. LT-553 /68] A list
containing thc names of first twenty officers
is given in Appendix ‘B’ laid on the Table
of the House {Placed in library. See No.
LT-553/68]

DEFENCE WEAPONS WITH DACOITS OF MADHYA
PRADESH

4719. SHRIC. K. BHATTACHARYYA:
SHR1 YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to the statement made by the Chief Minister
of Madhya Pradesh in Madhya Pradesh
Assembly on the 28th February, 1968, to
the cffect that semi-automatic weapons from
the Defence Department found their way
to the dacoits of Madhya Pradesh;

(b) whether the cartridges which had
never been issucd to the Forces have been
recovered from the desperados; and

) if so, the details thercof and the
action taken by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment have seen a press report of the Chief
Minister’s speech in the Vidhan Sabha on
28-2-1968 on the subject. Confirmation of
the reported statement is awaited from the
State Government.

(b) No such case has come to the notice
of the Defence Ministry. However, in-
formation is awaited from the State Govern-
ment.
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(c) According to the information so far
available with the Ministry of Defence,
4 rifles, 2 Sten guns and 1 Carbine Machine
Thompson were recovered from the dacoits
in Madhya Pradesh. Of these weapons, 2
rifies have been identified. These were
reported to have been lost during 1965
operations against Pakistan. The source
of the remaining weapons is still being
traced.

INDIAN AIRLINES CORPORATION STRIKES

4720. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number and dates of the strikes
which occurred in the Indian Airlines
Corporation during thc year cnding the
31st December, 1967;

(b) the names of thc unions and the
number of employecs of each union that
took part in the strikes;

(c) the loss in rupees suffered by the
Corporation in terms of working hours
lost and other valuable considerations;

(d) the reasons why the Corporation has
been having so many strikes and whether
Government would consider appointing
a Committee to investigate the exact reasons
for such strikes which frequently hold up
the traffic; and

(e) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The table below gives the in-
formation :

Sl.  Dates of Name of Union No. of

No. Strike em-
ployees
ineach
Unioa
that
took

Indian Aircraft 691
Technicians'
Association

(Mcchanics  at

Delhi, Bombay,
Calcutta,

Hyderabad and
Madras)

1. 21/22-1-1967
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1 2 3 4

2. 7th to 1ith Indian Pilots’ 14
March, 1967  Association
(Pilots at
Bombay)
3. 28th March, Indian Aircraft 399
1967 Technicians’
Association,
Bombay.
4. 17th May, 1967 Air Corporations 231
Employees’
Union,
Calcutta.
Indian Aircraft 1774
Technicians’
Association at
Bombay,
Calcutta, Delhi,
Hyderabad and
Madras.

5. 11th-19th
Avugust, 1967

MARCH 22, 1968

(¢) Rs. 20-12 lakhs.

(d) and (e). All the strikes were illegal
and Government have issued a circular to
all the Unions/Associations in the Corpora-
tion warning them that severc notice would
be taken in future of illegal strikes regardless
of the merits of the demands in support
of which such strikes are organised. Their
attention has been drawn to the penal
action to which they would be liable under
the Industrial Disputes Act.

No proposal to appoint a Committee to
investigate the reason for such strikes is
under the consideration of Government,
but the Ministry of Tourism and Civil
Aviation, the management of the two Air
‘Corporations, and the Labour Ministry are
.engaged in trying to improve labour relations
in the aviation industry.

POPULATION GROWTH AND MORTALITY

RATES

4721. DR. KARNISINGH : Will the
‘Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have made
studies on the inter-State variations in
population growths and mortality rates;
and

(b) if so, the findings thercof with State-
‘wise details ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). A
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statement showing the population growth
rates and mortality rates State-wise as revea-
led by the Census data of 1951 and 1961 is
laid on the Table of the House. [Placed in
Library. See No. LT-554/68 )

NATIONAL HIGHWAYS

4722. SHRI KIRUTTINAN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the total number and length of
National Highways in Tamilnadu (Madras
State) at the end of December, 1967;

(b) the minimum grant or amount re-
quired annually for proper maintenance of
the National Highways in Madras Statc;
and

(c) the total length of roads to be taken

and constructed by the National Highways
in the year 1968-69 in Madras Statec ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(@) There are seven National Highways in
Madras State covering a total length of
1030 miles as detailed below :

National Highway No. Mileage
4 77
5 29
7 385
45 234
46 81
47 137
49 87

ToTAL 1030

(b) The grant required for the proper
maintenance of National Highways varies
from year to year according to the condition
of the National Highways.

(c) As in other parts of the country,
no new construction work is proposed to
be taken up in Madras State in the financial
year 1968-69 due to financial stringency.

PH.D. STUDENTS IN DELHI UNIVERSITY

4723. SHR1 P. VISHWAMBHARAN :
Will the Minister of EDUCATION be
pleased to state :

(a) the ber of stud registered
for Ph.D. in the Delhi School of Economics,
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since its inception and the number of students
who got the Ph.D. degree; and

(b) the number of Ph.D. Students in the
Indian School of International Studies
during the corresponding period and the
number of students who received that
degree ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) 78 and 21
respectively.

(b) 195 and 46 respectively.

MOLESTATION OF PERSONS IN DELHI ON THE
NEW YEAR'S EVE

4724. SHR1 N. K. P. SALVE : Will
the Minister of HOME AFFAIRS be plcased
to state :

(a) whether responsibility has been fixed
for the lawlessness and incidents of molcsta-
tion of persons in New Delhi on the night
of December 31—January 1, 1968; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The enquiry conducted by the Additional
District Magistrate revealed that there was
failure on the part of the concerned Police
Officials on duty to maintain law and order.
Six of the concerned police officials were
immediately placed under suspension, in-
cluding a gazetted officer and formal de-
partmental action is being taken against all
the concerned police officials.

DEVELOPMENT OF PORTS

4725. SHRI AMAT : Will the Minister
TRANSPORT AND SHIPPING be pleased
to state :

(a) the facilities extended to State as
loan, grant and assistance during thc last
3 plans for the development of ports; and

(b) the figures State-wise and Pla n-wise ?

THE MINISTER OF TRANSPORT &
SHIPPING (DR. V. K. R. V. RAO) : (a)
and (b). Under the Constitution, the develop-
ment and administration of ports classified
as major ports vest in the Central Govern-
ment and the State Governments are con-
cerned only with ports other than major
ports. Thc Government of India have,
however, becn granting long term loans to
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the State Governments for the development
of minor ports. The amounts of loan
granted annually to cach State Government
during the First, Second and Third Five
Year Plans are shown in Annexures I, II
and III laid on the Table of the House.
[Placed in Library. See No. LT-555/
68]

INTERNAL DISTURBANCES

4726. SHRI LOBO PRABHU :
SHRIGIRRAJ SARAN SINGH :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply givento Un-
starred Question No. 872 on the 16th
Februray 1968 and state :

(a) whether Government consider that
the internal disturbances in many States
did not attract the responsibility of the
Union under Article 355 of the Constitu-
tion to protect the States concerned from
internal disturbances when the adminis-
trative machincry had failed;

(b) whether Government propose issuing
directions to all States that on occurrence
of such disturbances, the Police and the
magistratc will be held responsible for their
default;

(¢) if not, the reasons therefor; and

(d) whether Government have considered
the use of cameras to enable identification
of leaders of disturbances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Central Government are aware of their
duty to protect the States against internal
disturbances. The Central Government
maintains closc touch with the State Govern-
ments in regard to any scrious disturbance
that might arise and extend all reasonable
assistance sought by State Governments.
As maintenancc of public order is the
responsibility of State Governments there
would be no special advantage in the issue
of any direction regarding the responsibility
of the police and the magistracy on the
occurrence of any disturbance of public
order.

(d) The Central Government have com-
mended to the State Governments the use
of such equipment in dealing with distur~
bance of public order.
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Use OF RECONDITIONED BATTERILS

4729. SHRI KAMESHWAR SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether re-conditioned batteries are
permitted by D.G.C.A. to be used in thc
Aircrafts of the Indian Airlines corporation;

(b) whether technique of re-conditioning
is foreign; and

(c) if not, whecther it has been cvolved
and devcloped by the 1.A.C. technicians?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) and (c). It is not the normal practice
to use rebuilt batteries on aircraft, as battery
failure can cause total power failure thereby
endangering the safety of the aircraft and
the lives of the passengers and crew. In-
stallation of rebuilt batteries as a result of
the method suggested by a mechanic of the
L.A.C. was, therefore, not accepted.
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BATTERIES FOR CARAVELLE

4730. SHRI KAMESHWAR SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that VI-DPO
Caravelle landed at Agra in the first week of
July, 1967;

(b) if so, whether ground power unit
was flown in a Dakota to restart the plane;

(c) whether VT-DPO caravellc used
battery No. 16 and 1559; and

(d) if so, whether the batteries were new
or old, the total number of hours worked at
that time and the make of batterics ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (c). Yes Sir.

(b) An aircraft Engincer did fly out in
a Dakota with the necessary electrical Icad
for starting the engine, but the Dakota had
to return to Delhi on account of bad weather.
The Engineer reached Agra later.

(d) These batteries were of ‘Saft’ manu-
facture. Battery No. 16 had completed
1117 hrs. 30 mts. and Battery No. 1559
had completed 1599 hrs. and 40 mts. at the
time of landing at Agra on 4-7-1967.

STATE RE-ORGANISATION

4731, SHRI K. M. KOUSHIK : Will
the Minister of HOME AFFAIRS be pleased
to State :

€a) whether Government have reccived
Tequests from the public that it should undo
the State re-organisation as it has created
parochial tendencies and created lot of
difficulties; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Sugges-
tions to this effect have been received from
some individuals.

(b) Government consider that strong
public opinion against parochialism, and
not a reversal of the States reorganisation,
is the real safeguard against such tendencies
raising their head in any part of the country.
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TRUSTS CREATED BY THE LATE NizAM
OF HYDERABAD

4734. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleascd
to state :

(a) the total number of trusts created by
the late Nizam of Hyderabad and the
amount invested in each trust and the
object and type of beneficiarics under
cach trust;

(b) how the amounts of each trust have
been invested or utilized during the last 5
years ending March, 1967 and whether the
income from these trusts is being used and
disbursed for the intended purposes; and

(¢) the number and names of the trustees
in each trust including Government
nominees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢).
According to information available with
the Government, the late Nizam was under-
stood to have created 51 privatc trusts
generally for the benefit of his family mem-
bers and other dependents, and certain socio-
religious and charitable purposes. The
Government of India have their nominee on
six of these Trusts, information about which
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is given in the statement laid on the Table
of the House. (Placed in Library. See
No. LT-556/68). Government are not in
possession of full details regarding the re-
maining Trusts.

NAVIGATION AIDS—KALLINADE PORT

4735. SHRI G. S. REDDI : Will the
Minister of TRANSPORT and SHIPPING
be pleased to state :—

(a) whether Government have sanctioned
the foreign exchange component as per the
estimate of the Director General of Light-
houses for the provision of Navigational
aids; Kallinade Port.

(b) whether the Mariners find it difficult
and dangerous to come closer into the ac-
tual anchorage without these minimum
aids:

(c) whether the cargo boats find thcm-
selves under dangerous conditions of heavy
sea and swell in case the masters of ship
anchored their vessels far off; and

(d) whether his Ministry was requested
by the State Government to allot (1) Rs. 10
lakhs for dredging the approach channel,
(2) Rs. 6.5 lakhs for construction of 4-250
tonnes mechanised barges, (3) Rs. 6*5 lakhs
for navigational aids, (4) Rs, 3-5 lakhs for
wharves and Railway siding facilities by not
later than the first quarter of 1968 ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a) to
(d). Evidently the Question relates to the
minor port of Kakinada in Andhra Pradesh.
Ports other than major ports, figurc in the
Concurrent List of the Constitution and the
executive responsibility for developing them
vests with the Statc Governments. Infor-
mation is being collected from the State
Government of Andhra Pradesh and will be
laid on the Table of the Sabha.

CeENTRAL ROAD FuND ALLOCATIONS

4736. SHRI G. S. REDDI : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) the Central Road Fund allocations
made to the Statec of Andhra Pradesh dwur-
ing the last ten years;

(b) the amounts, the State of Andhra
Pradesh, are entitled from this fund so far;

(c) the amount proposed to be released
this year;
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¢d) the Central Road Fund allocations to
the Maharashtra, Kerala, Madras, Madhya
Pradesh and Mysore during the same period;
and

(¢) the Sugar Cess Development Road
Fund allocations for the above States and
Andhra Pradesh during the period ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a), (b) and (d). A statement giving the
requisite information is laid on the Table
of the House. [Placed in Library. See
No. LT-557/68].

(c) A sum of Rs. 29-00 lakhs is proposed
to be released to the Government of Andhra
Pradesh during the current financial year.

(e) The Government of India do not
levy any cess on sugar for the development
of roads in any State.

EXPORT AND FOREIGN EXCHANGE EARN-
ING FROM KAKINADA PORT

4737. SHRI1 G. S. REDDI : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the Central assistance given to the
Andhra Pradesh State as compared to the
other maritime States during the last three
Five Year Plans;

(b) the latest figures of the commodities
handled from 1st January to October 1967
by the Kakinada Port; and

(c) the value of exports and foreign
exchange carnings and the Customs duty
carned by Government during this period
from this port and the steps taken to provide
more port facilities in Andhra Pradesh?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. VK.R.V. RAO) : (a) A
statement showing the amounts of Central
asgistance given to the Government of
Andhra Pradesh and the other maritime
State Governments during the First, Second
and Third Five Year Plan periods is laid on
the Table of the House. [Placed in Library.
See No. LT-558/68].

(b) The Government of Andhra Pradesh
have reported that between the 1st January

1967 and the 29th February 1968, the traffic
handled at Kakinada Port was 5,14,180
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metric tonnes. the commodity-wise break
down being as follows :—

Exports
Iron ore 2,65,319 metric tonnes.
Pig iron 1,15363 ,, »
Tobacco 20,363 " "
General 3,135, "
4,32,180
Imports
Fertilisers
including
rock phos-
phate 82,000 ,, "
"5,14,180

(c) It has been reported by the State
Government that the value of exports was
about Rs. 20 crores and the customs duty
carned about Rs. 2 crores during the period
from the Ist January 1967 to 29th February
1968.

The information on foreign exchange
earnings of the port is being called for and
will be laid on the Table of the Lok Sabha
when received.

Against the provision of Rs. 62 lakhs in
the Draft Outline of the Fourth Plan, an
amount of Rs. 50 lakhs was earmarked for
the Port of Kakinada. During the year
1966-67 an amount of Rs. 18-S lakhs was
spent on development works like procure-
ment of two mobile cranes, realignment of
railway track, acquisition of engines for
mechanised barges etc., at this port.

MERGER OF D.A. WITH THE PAY

4738. SHRI HIMATSINGKA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the machinery for joint
consultations of the Ministry of Home
Affairs has decided to refer the question of
merger of Dearness Allowance or part there-
of in the basic pay of the Central Govern-
ment employees to arbitration; and

(b) if so, who have been entrusted to
arbitrate on this issue and the terms of refer-
ence of arbitration ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Does not arise.
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e v WY fraw € ng
gafe
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st A Tt o
T fow welY 9g a9y Y Fw w7
fq‘-.
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(1) Fa1 g 7 fa== 5@ AT
q #1 g FFT E; @R

(w) afz g, @ #= o< afz 78, a
o fod qm Freor g ?

fr sarerm | wow WA (s AT
fow) : (%) ¥ (7). afedt W
Tt A et & AR F faw aE
(i) ferdy sreamost #t Fergfer o< (ii)
ferdy areraes stfreror arfnt & wqTaaT
¥ faT o7& g fq o arafas o
& MU 9T W sfawa & s
1966-67 ¥ T HaTH AL X fredy
FregTaat # frgfe & fT 90,000 %o
AR Y weaw st wfew &
T & f1T 77,900 To F IR A
AW A At AR E Ty I fe
T & AT J4l] 1967-68 F Turaq
e | AT AT A ol A Fgy
STt 8 frgfr & g wgraar
=g A TG W 2 R s
sfwr wifest 1«9 ¥ fag
1,24,232 To ¥ T F AW A T
i ¥ 50,000 %o T T A G
firar o g & Ak Wiy F dew Amar
¥ q1 aF o faw A€ §F #%
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STEAT | T/ qIAN § KL F FOAX &7
o &Y g 9ar |

DiSPLACED NON-ASSAMESE

4740. SHRI HIMATSINGKA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of non-Assamese
displaced during the recent agitations in
Assam;

(b) the scheme drawn up for their rehabi-
litation; and

(c) the estimated expenditure under this
scheme and the central aid, if any, to be
given for implementation of this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
State Government have reported that no
person was actually displaced from his
place of residence during the disturbances at
Gauhati and Vijoynagar on 26th and 27th
January, 1968, although 515 non-Assamesc
were affected.

(b) and (c). State Government have
sanctioned rupees twenty thousand as gra-
tuitous relief for the affected persons. In
addition a sum of rupees eleven lakhs has
been earmarked for providing loan to affect-
ed persons.

FOREIGN EXCHANGE TO CRICKET TeAM

4741, SHRI YASHPAL SINGH : Will
the Minister of EDUCATION be pleased to

state :

(a) the amount of foreign exchange sanc-
tioned for the Cricket Team sent to Austra-
lia and New Zealand recently; and

(b) whether any resentment has been
expressed from any quarter of the amount
granted to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Australian
dollars ten thousand were advanced for the
tour, adjustable against India’s share in the
gate-money.

(b) No, Sir.



2463 Written Answers
atel  yraTRlY
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iEt § gt gfaursit # g &
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(@) afz g, aY 3o =T 4T
IR

(7) AT F AR IE M
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foar w=r (wo faqm &) (F)
S, 8

(@) wifermme &t smuTew @&
gfaard sqm F3 F fag aiel e
*t e afafa g afsq 1 @ 39-
gfafs & 2 swEaT, 1969 qF ™I
St & afFT agam § aqu a3
FTQ Tafwdl T qaqmEdt SR qEE
o qeameii & sifeg gt 7 o 9@
9 F qT F FAT #1 gaen F fag oF
FeA qX fa=e e &1 S9 afafa
T UF QAT AT FY AT WY E AT
FY TIT AT FLHIL 54 FATfeaq FC7
& fag 7@ a3 fa=m FG0

() firgIoAT & vt =
=g ¥ feafs ;N @ @ W) FT@E
qeT A 3

INTERNATIONAL TOWNSHIP
NEAR PONDICHERRY

4743. SHRI SRADHAKAR SUPAKAR :
Will the Minister of EDUCATION be
pleased to state :

(a) whether an international township is
to be built near Pondicherry; and

(b) if so, the total estimated cost of the
project and who will bear the cost ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

CHAITRA 2, 1890 (SAKA)

Written Answers 2464

(b) According to the very tentative plan
prepared by the Sri Aurobindo Society,
Pondicherry, which has undertaken this pro-
ject, the first phase covering the period
1968-73 is likely to cost Rs. 41,72,50,000.
The Government of India bas not accepted
any responsibility for the project and the
funds will have to be secured by the Sri
Aurobindo Society.

qfsefrat pra W@l W

HIET

4744, 0 FET AR @A
RN FAY T FATT F FI FI 0
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(7) STdmw IR AR W
Asfar ™ & fad @R g @
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(7) AT & gar w0 0 E

PoLICE ENTRY IN UNIVERSITIES

4749. SHRI BHOGENDRA JHA : Will
the Minister of EDUCATION be pleased to
state :

(a) whether a deputation on behalf of the
“‘West Bengal College and University Teachers’
Association met the Prime Minister on the
16th February, 1968 demanding the banning
of the Police entry into educational institu-
tions without prior permission of the heads
of those institutions; and

(b) if so, Governments rcaction thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Memorandum has been sent to
the Government of West Bengal for their
comments.

faeet & Su-TegurTe g fam
TqaAT FFAsq
4750. =t gwara fag gwag :
T TE-H HA TZ AT I FAT F T
fF:
(%) #1771 a faeelt 3
FU[AYATT g1 g | @ 1@ 39
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Twasr #Y 3T Ferar o § o I
FEY ¥ T Y AT B AT AR

(@) afe g, d 5@ T F qTHTC AT
a1 sfafsar g ?

nE-FE WA ¥ Tom Ay (s
faa aTo ) @ (F) qaT (@), A,
i, s dfE aae wd w7
sfaafeq 7d¢ fear @ ar safed Iv-
TN T FATE TAHT AR
farar ar f& T SEvT SEE & Al
FT TATS AT FEAT AGH 9T |

SECRETARIAT PROCEDURE FOR DisposaL
OF MATTERS RELATING TO CHEATING

4751. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is open to the superior
officer under the rules to evade responsibi-
lity or return the papers to his subordinate
when a certain matter/paper/file, involving
attempt to cheat are placed before him;
and

(b) if not, the correct procedure to be
followed in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
This is a hypothetical issue and to indicate
the correct procedure it is necessary to know
the facts and circumstances of the case.
However, evasion of responsibility by any
official competent to take decision is action-
able under the rules.

fagra @wr & fanigy faon wr
A AT

4752. oY wEIAT A : ¥GT TE-A
Hell g qATY F¥ FFGT O

(%) @1 ag 7= & f& v fagdr
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TATR; HIT
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Tefadt Fmfear #9¥ §, 9
T3 A1 FAfa & A F v FTCOr § 7
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TE-wd Warwm W Tew war (s
faer =< ) @ (F) Tur (@)
22-1-1968 FT 5 FH Tho AAfFTT
o qF fratea da ¥ omamw faum
awr & fad fratfag sifug fee @ )
fareft T T AT Y A TS
q P FT Afede TR T TRl ]
1 fredY TsT & faue wew & geew &
& F A AW F fad FA F o=
=T 9T &Y |
APPOINTMENT OF JUDGES ON THE HIGH

COURT BENCHES

4753. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in the appoint-
ment of judges on the High Court Benches,
the place of birth is also an important fact-
or; and

\b) since when this factor has assumed
fmportance and in what circumstances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) (a) No, Sir.

(b) Does not arise.

SELECTION OF SCHEDULED TRIBES FOR
LAS./IP.S.

4754. SHRI AMAT : Will the Minister
of HOME AFFAIRS be plcased to state the
total number of Scheduled Tribe Students
who have been selected for I.A.S./I.P.S.
State-wise this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-559/68].

qr &l w T
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ST AT & qTE| W g dEAT T Y
AR I ¥ fraw ww @ & § AR
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Tartfaw & ?

NE-wTd HATHG | Iy walt (=) fawn
O ) : G HeAGT T A FE-
FE w0t afe ¥ g9 230 T°H §
o & 37 #9711 o=x arfeay &
gafeq & 1| dv-uerifas qeet #
qET 1828 |

SETTING UP OF SPECIAL COURTS IN
DEeLH1 POLICE LINES
4758. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Delhi Bar Association
has demanded the setting up of five special
courts in New Police lines to try the police-
men suspended during the police agitation
in April last year;

(b) whether they have also demanded
early separation of judiciary and the execu-
tive in Delhi; and

(c) if so, the reaction of Government to
the above demands and the action taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Yes, Sir.

(¢) A proposal to undertake Parliamentary
legislation to provide for the separation of
judiciary from executive in Union Territory
is under examination.

war &Faed! faae |/ o Ao wo
w1 wfag g™
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‘FRESPASS BY PAK NATIONALS INTO ASSAM

4762. SHRID. N. DEB :
SHRI R. R. SINGH DEO :
SHRI DEBABRATA BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(@) whether it is a fact that a gang of 30
Pakistani nationals trespassed into the
Indian territory at Mahadevpur village in
Cachar District on the Assam East Pakis-
tan frontiers and committed dacoity on a
Sunday night in February, 1968;

(®) if so, the extent of loss of property;

(c) the steps taken to protect the State
from such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A report alleging an armed dacoity at 0100
hours on 4th February, 1968, involving a
loss of property worth about Rs. 6,000/-
was lodged by a resident of village Mahadev-
pur, Cachar District (Assam), with the
Gumra Police Station.

(c) Regular patrolling of the border is
being carried out.

SHIVA SENA

4763. SHRI S. K. TAPURIAH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a Shiva Sena
deputation met the Prime Minister in Bom-
bay in December, 1967 and submitted a
memorandum;

(b) if so, the details of the memorandum;
and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Shsi Bal Thackeray and his brother met the
Prime Minister on December 9, 1967 and
submitted two memoranda—one regarding
the aims and objects of the Shiv Sena and
the other relating to the Maharashtra-
Mysore border dispute.

(c) Even legitimate socio-economic griev-
ances cannot be removed through wrong
methods which would only accentuate re-
gional differences.
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ARREST OF FORMER U. P. MINISTERS
IN DELHI

4764. SHRI SHIV CHANDIKA PRA-
SAD : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the two Ministers from U.P.
who had come to Delhi to break law during
the end of 1967 and were sentenced to im-
prisonment cven drcw their salaries and
allowances for that period;

(b) whether their Secretaries, Personal
Assistants and Attendants who had accom-
panied them to Delhi at that time also drew
salarics and allowances for that period; and

(c) if so, whether they were entitled for
the same and if not, whether they will be
asked to refund the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ().
Information is being collected and will be
laid on the Table of the House.

APPOINTMENT OF HIGH COURT JUDGES

4765. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether it is a practice that only one-
third of the Judges on any High Court
Bench are to be from the services and two-
third are to be recruited from the Bar;

(b) what is the present ratio of the Service
Judges to the Lawyer Judges on the Bench
of the Punjab and Haryana High Court at
Chandigarh; and

(c) whether there is any departurc from
the well established practice and if so, the
reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.
(b) Seven from Scrvices and four from
Bar.

(c) Does not arise.
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4767. SHRI S. M. BANERIJEE : Will
the Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether 1.A.C. is still running on loss;

(b) if so, losses during 1965, 1966, and
1967; and

(c) the steps taken to wipc out those
losses ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). During the years 1964-65 and
1965-66 the I.A.C. made profits of Rs.
133 -01 lakhs and Rs. 32 -33 lakhs respective-
ly. During 1966-67 the 1.A.C. suffered
a loss of Rs. 423 -50 lakhs, principally duc
to devaluation of the rupee. In the current
financial year (1967-68) the Corporation
expects to improve its financial results subs-
tantially.

(c) The fares and freight rates were in-
creased from 1-8-1967. The Corporation
has also undertaken various studics with a
view to evolve new procedures to achieve
greater efficiency and economy in expendi-
tures. Additionally, proposals for augmen-
tation of capacily on the trunk routes and
modernisation of the fiect by replacement of
un-economic aircraft are under congidera-

tion of the Corporation.
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U. G. C. GRANTS

4768. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION be pleased to
state :

(a) whether the University Grants Com-
mission has allotted some money to various
Universities in 1967;

(b) if so, the amount allotted to various
Universities in U.P. during the said period;
and

(c) the basis of allotment ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (). The
University Grants Commission allocates
devclopment grants to Universities for a
Plan period and not on annual basis. The
allocation is dctermined on the basis of the
recommendations of the Visiting Com-
mittees, appointed specifically to determinc
the needs of the Universities and the likely
availability of funds with the Commission.
The following amounts have been approved
to the Universities (including ‘deemed’
universities) in U.P. for the period 1966-67
to 1970-71 :

Name of University Rs. in
lakhs
1. Agra 6136
2. Allahabad 7093
3. Aligarh 156 :30
4, Banaras 158 -67
5. Gorakhpur 57-52
6. Lucknow .. 7330
7. Roorkee . .. 4425
8. Varanasya Sanskrit Vishva
Vidyalaya 19 -46
9. Kashi Vidyapith .. .. 2581
10. Gurukul Kangri Vishva
Vidyalaya 1105

In view, however, of the present resources
position, the Cc ission has decided to
make grants not cxceeding 70% of the
approved allocations mentioned above.

ALLEGED CoLLUsION oF DeLHI Pouict
WITH CRIMINALS

4769. SHRI SATYA NARAIN SINGH :
SHRI K. M. ABRAHAM :
SHRI P. RAMAMURTI :

Will the Minister of HOME AFFAIRS

be pleased to state :
(a) whether the attention of Government

has been drawn to a remark made by a
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Councillor in the Delhi Metropolitan Coun-
cil on the 13th February, 1968 that the
Police in Delhi in collusion with criminals of
all varieties, had made the city a “paradise’
for the latter; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) No eviderce has come to the notice
Government to substantiate the remark
made by the Councillor. In fact the crime
situation in the capital is under control and
there has been a decrease in all types of hein-
ous crimes in 1967, as compared to the pre-
ceding year.

RoaDp BRIDGE ON WEST COAST ROAD ON
THE BALIAPATAM RIVER

4770. SHRI P. GOPALAN :
SHRI A. K. GOPALAN :

Wil the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether there is any proposal to cons-
truct a road bridge in the West Coast Road
on the Baliapatam River;

(b) if so, the details thereof;

(c) whether any proposal to this effect
has been received from the Kerala Govern-
ment; and

(d) if so, the action taken thercon ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir.

(b) The bridge will be about 1260 ft.
long and is estimated to cost about Rs. 60
lakhs.

(c) and (d). The Government of Kerala
have been pressing the Government of India
for financial assistance for the project, but
it has not been possible for the Govern-
ment of India so far to give such assistance
due to the prevailing financial stringency.
The matter is being considered further.
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CocHIN PORT WORKSHOP

4771. SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPA-
LAN:
SHRI VISWANATHA MENON :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the Chief
Mechanical Engineer of Visakhapatnam
Port has conducted an enquiry into the pro-
blems concerning the port workshop in
Cochin Port;

(b) if so, the main recommendations; and

(c) the progress made in the implementa-
tion of the recommendaticns ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V.K.R.V. RAO) : (a) The
Chief Mechanical Engineer of Visakhapat-
nam Port conducted a study at the request
of the Cochin Port authorities in 1962 and
submitted a report to the port authorities
regarding the reorganisation of the mecha-
nical section of Cochin Port.

(b) The main recommendations made by
the Chief Mechanical Engincer of Visakha-
patnam Port related to the amalgamation
of the workshop and dry dock which were
functioning as separate units, the creation
and upgrading of some posts including high-
ly skilled and supervisory cadre, acquisition
of additional plant and machinery and
additions and alterations to workshop build-
ings.

(c) All necessary stcps have been taken
by the Cochin Port authorities for amal ga-
mation of the workshop and dry dock into
one unit. Eleven highly skilled and thirty-
two supervisory and other posts have been
created out of which thirteen posts have been
filled. Recruitment rules have been fram-
ed for all posts. Steps have been tuken by
the port authorities to acquire additional
plant and machinery. Additions and alter-
ations to workshop buildings are in pro-
gress.
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RECOVERY OF RENT

4775. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 1832 on
the 23rd February, 1968 and state :

(a) the basis and particular authority
under which the compounding fee of one
month’s rent per annum is recoverable and
the date from which this charge would be
payable;

(b) whether any notification has been
published on this subject, if so, the details
thereof’;

(c) whether similar charges for shops
made in residential houses are also claimed
by the Land and Development Officer;

(d) if so, the reasons therefor ; and

(e) whether in view of the high property
tax for commercial buildings, Government
propose to give up the compounding fee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Section 468 of the Delhi Municipal Corpo-
ration Act, 1957, empowers thc appropriate
municipal authorities to compound any
offence punishable under the Act. With a
view to following a uniform policy the Com-
missicner has fixed the compounding fee of
one month's rent per annum. The fee is
recovered from the date of conversion of the
residential building into shops, but if the
conversion had taken place more than
three years ago, it is recovered for the previ-
ous three years only. These matters are not
required to be notified.

(c) Yes, Sir. Misuse charges are levied
by the Land and Development Officer.
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(d) Use of residential premises for com-
mercial purposes is a violation of the lease
terms agreed to between the Government
as lessor and the lessee and such use brings
more returns to the lessee than is contemplat-
ed in the lease terms which restrict usc of
the premises for residential purposes only.

(¢) The compounding fec is being charg-
ed for the misuse of residential buildings
and is different from the property tax which
is levied under section 114 of the Delhi
Municipal Corporation Act, and as such,
there is no proposal to give up the com-
pounding fee.

TouRisT FACILITIES AT AGRA

4776. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that there has
been lack of coordination between the Cen-
tre and U.P. Government in thc mattor of
providing proper tourist facilitics at Agra;
and

(b) if so, the steps taken by Government
to improve them ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) No, Sir.
(b) Does not arisc.

AIRPORTS IN BIHAR

4777. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether any plan has been prepared
for the development and expansion of air-
ports in Bihar;

(b) if so, the main features thereof; and

(c) the estimated cost of the plan ?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) to (c). The following proposals are under
consideration of Government :

(i) Construction of a terminal building
and associated apron and taxi-track at
Ranchi acrodrome at an cstimated cost
of Rs. 1690 lakhs;

(ii) Construction of a new aerodrome at
Jamshedpur, wherc .the existing acrodrome
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owned by the Tata Iron and Steel Co., Ltd.,
is not adequate for aircraft of the type of
F-27, Viscount, etc. A new aerodrome
is likely to cost about Rs. 80 lakhs. :

NATIONAL FITNESs CORPS TRAININOG
CENTRES

4778. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that the National
Fitness Corps training centres at Barwaha
and Sariska have been closed down; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
No, Sir. However, the question of the
running of these training centres is linked
up with the decentralization cf the National
Fitness Corps which is still under considera-
tion,

PARADELP PORT

4779. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TRANS-
PORT AND SHIPPING be plcascd to statc:

(a) whether the proposal for the construc-

tion of a gencral cargo berth at Paradeep
has been finalised;

(b) if so, the main details thereof;

(c) the cstimated cost of the propesal;
and

(d) when the construction of the berth is
expected to commence ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) to (d). The proposal for the construc-
tion of a general cargo berth at Paradeep
Port at an cstimated cost of Rs. 29 crores
is under consideration.

LooTING IN HYDERABAD AFTFR PorLICE
AcTiON

4780. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be plcas-
ed to state :

(a) whether Government reccived any
complaints about looting etc. indulged
by some indisciplined elements of the
Armsd Forces in Hyderabad after the
Police Action;
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(b) whether Hafiz Abu Yusuf, MLC,
Andhra Pradesh was one of the complain-
ants;

(c) whether any inquiry was ordered into
these allegations, including allegations of
looting of Hafiz Abu Yusuf's property, if so,
the action taken against the indisciplined
clements in Armed Forces; and

(d) the compensation, if any, paid to the
victims in general and to Hafiz Abu Yusuf
in particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d),
The Andhra Pradesh Government have
reported that copics of certain letters were
furnished by Shri Abu Yusuf, M.L.C.,
Andhra Pradesh in respect of investigation
made into the allegations of lootirg of pro-
perty by certain Army personnel. The
Andhra Pradesh Government is being re-
quested to investigatc into the matter fur-
ther on the basis of the documents produced
by the complainants.
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COMPLAINTS AGAINST PUNJAB UNIVERSITY
OFFICERS

4782. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION be pleasod
to state :

(a) whether Government have received
any complaint about corruption against the
Vice-Chancellor and other Officers of the
Punjab University;

(b) whether Government’s  attention
has been drawn to the fact that these Officers
are seeking to get cxtension of their terms
by conferring Honorary Doctorates on the
Secretary and other Officers of the Ministry
of Education; and

(c) whether the Haryana and Punjab
Administrations would be consulted before
making the appointment of the new Vice-
Chancellor; and

(d) whether an inquiry has been ordered
into the allegations mentioned in (a) and
(b) and if so, the result of the inquiry ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Certain com-
plaints about administrative and financial
irregularities in the University have been
received.

(b) Shri P. N. Kirpal, Secretary, Ministry
of Education has received a Doctorate
Degree from thc University with my
approval. The Government is not aware
of any proposal on the part of the Univer-
sity to confer honorary Doctorates on other
officers of the Ministry of Education.
In any case, there is no evidence to show
that such action has been taken with a view
to seeking or obtaining extensions for
officers of the University.

(¢) According to the Punjab University
Act, the Vice-Chancellor is appointed by
the Chancellor. It is not neccssary for
him to consult the Statc Governments of
Haryana and Punjab in thc matter.

(d) The complaints referred to in the
reply to part (a) of the question are being
looked into. The allegations made in part
(b) do not call for any action.
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ACCOMMODATION FOR SCHOOLS

4784, SHRI ESWARA REDDY : Will

the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that more than
50 per cent of the country’s primary and
middle schools—urban as well as rural—
are housed in dilapidated structures;

(b) whether it is also a fact that most of
the rural schools have no proper sanitation
arrangements and no provision for pure
drinking water; and

(¢) if so, the steps Government propose
to take to improve the condition of these
schools?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The Edu-
cation Commission in its Report has estima-
ted that about 709 of the schools at primary
stage and about 509 of the schools at
Secondary stage are not housed in satis-
factory buildings.

(b) Yes, Sir, the position is generally
s0.

(¢) The responsibility for Education,
including the construction of Primary/
Secondary school buildings and provision
of sanitary and drinking water facilities in
them is primarily that of the State Govern-
ments. The Report of the Education
Commission, that contains recc
on School Buildings, has since been circulat-
ed to State Governments.

EDUCATION SCHEMES IN WEST BENGAL

4785. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Central Government
proposes to take up all educational schemes
approved by the West Bengal Government;

(b) whether in view of sanctioning a
scheme by the West Bengal Government to
start a B.T. College at Cooch-Behar Town,
the Central Government propose to take up
the same; and

(c) if so, when the said scheme will be
completed ?

dations
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (2) The Govern-
ment of India will consider, on merits,
the educational schemes submitted by the
‘Government of West Bengal for Central
assistance ;

(b) and (c). It is understood from the
‘Government of West Bengal that a proposal
to start a B.T. College in Cooch-Behar is
under the consideration of that Govern-
ment. No proposal for central assistance
to this institution has yet been, received
from the Government of West Bengal.

‘WOMEN's EDUCATION

4786. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government propose to
start schools and colleges for girls in places
where there is none, comparing boys’ edu-
cational facilities; and

(b) if so, on what basis Government
propose to establish such educational
institutions in District and in Sub-divi-
sions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b). The
policy of Government in regard to starting
schools and colleges for girls is as follows:—

(i) Primary: Co-educational
institutions.
(ii) Secondary and under- Separate institu-
graduate education: tions for girls &
boys where this
is administra-
tively and finan-
cially possible.
Co-educational
institutions,

(iii) Post-graduate level:

In the States this is the concern of the
State Governments.

Free EDUCATION UP TO VIII CLAss IN
‘WEST BENGAL

4787. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Govern-
ment of West Bengal have submitted a

CHAITRA 2, 1890 (SAKA)

Written Answers

2488

scheme in tune with the policy of the Centre
to offer free education up to Class VIII in
West Bengal;

(b) whether the Central Government
have decided to implement the above
scheme from the year 1968-69; and

(©) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.
The Government of West Bengal have
intimated that Rs. 5-3 crores will be required
in the first year for providing free educa-
tion up to Class VIII in that State.

(b) and (c). As Education is a State
subject, the Government of West Bengal,
among others, has been advised to include
the programme of free education up to Class
VIII in their Fourth Five-Year Plan.

SEIZURE OF BOMBS OF PAKISTAN

4788. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some bombs
made in Pakistan have been seized by the
Police at Chickmangalur recently;

(b) if so, the number of arrests made in
this connection;

(c) the further action
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Enquiries made from the Government of
Mysore reveal that no such bombs were
scized by the Police in Chickmangalur
recently. There was, however, an explo-
sion in the house of a resident of Chick-
mangalur on 6-1-68. In this connection two
persons have been arrested. A case under
section 5 of the Indian Explosive Act has
been registered against them and is under
investigation.

taken in the

DeLHI POLICE
4789. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :
(a) whether it is a fact that the Delhi
Police bave been replaced by the Border
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Security Force for duties at the Rashtrapati
Bhavan and at the premises of various
Ministers resulting in the shrinkage of em-
ployment for the Delhi Police; and

(b) if so, the reason therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(ayand (b). On account of the suspension of
a number of policemen in connection with
their agitation last April and the consequent
vacancies in the Declhi Police. certain con-
tingents of the Central Reserve Police
and Border Sccurity Forces have been
drafted for performing guard duties
in Delhi including those at the Rashtrapati
Bhavan, the Prime Minister’s residence
and other places. The qucstion of shrinkage
of employment for the Dclhi Police does not
arise.

UNITED FRONT AGITATION

4790. SHRI DHIRESHWAR KALITA:
Will the Ministcr of HOME AFFAIRS be
pleased to state :

(a) the number of people arrested and
put in jail in West Bengal in conncction
with the recent United Front agitation in
the State:

(b) the number among them kept under
Preventive Detention Act:

(c) how many peoplc have been released
and how many Policc cases have been with-
drawn since thc proclamation of President’s
rule in the State; and

(d) the number of people stillin jail ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Information is being collected and will be
placed on the Table of the Housc.

EXPANSION OF MAJOR PORIS

4791, SHRI DHIRESHWAR KALITA:
Will the Minister of TRANSPORT AND
SHIPPING be plcased to state :

(a) thetotalallocation made for the deve-
lopment and cxpansion of major ports in
India for 1967-68;

(b) whether the funds allotted for the
purpose have beon fully utilised; and

(:) it not, the reasons for the short-

fall 2
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THE MINISTEROF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(a) The overall outlay approved for the
development of the existing major ports
and the development of Mangalore and
Tuticorin as major ports during 1967-68
is Rs. 43-48 crores.

(b) According to p.csent indications,
the likely expenditurc during 1967-68
against the approved allocation is about
Rs. 34-30 crores.

(c) The shortfall in the full utilisation
of the approved allocation is mainly due
to comparatively slowcr progress than
originally expected in respect of certain
important projects such as the Haldia
Dock Scheme at Calcutta, the Dock
Expansion and Ballard Pier Exten-
sion Schemes at Bombay and the outer
harbour project at Madras, the delay in
the ordering of new dredgers for Cochin
Port, the postponement of the ¢cxecution of
some works at Calcutta as a measure of
austerity and the abandonment of certain
works rclating to Visakhapatnam Port
included in the original programme which
were subsequently found to be not necessary
on dctailed examination.

TEXT-BOOKS IN MODERN INDIAN
LANGUAGLES

4792. SHRI DHIRESHWAR KALITA:
Will the Minister of EDUCATION be
plcased to state :

(a) whether Government have prepared
any plan to preparc text-books in modern
Indian languages; and

(b) if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Preparation
of text-books in regional languages for the
primary and sccondary classes is already
being umdertaken by State Governments,
in accordance with their local requirements.
Government of India proposec to give assis-
tance to State Governments on a matching .
share basis for a period of six years for pro-
duction of text-books and rcading material
for university stage of education, State
Governments have been asked to prepare:
their schemes for the purposc.

2490~
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Aoviias TO THE GOVERNOR OF UTTAR
PRADESH

4793, SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are contempla-
tingto appoint some advisers to the Governor
of Uttar Pradesh in view of the large size
of the State; and

(b) if so, the criteria for the selection
or appointment of such advisers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). There is no proposal at present under
consideration of the Governmcnt to appoint
any adviser to the Goverror of Uttar-
Pradesh.

DeLHt POLICE AGITATION

4794. SHRI KIKAR SINGH:
SHRI R. BARUA:
SHRIN. SREEKANTAN NAIR :
SHRIR.K.AMIN:
SHRI D. R. PARMAR:
SHRI MOHAN SWARUP:
SHRI S. M. BANERJEE:
SHRI UMANATH:
SHRI RAMACHANDRA J.
AMIN :

Will the Minister of HOME AFFAIRS
be plcased to statc:

(a) whether it is a fact that the Delhi
Policemen who are being prosecuted
for the Police agitation in April, 1967
are being tried almost in camera;

(b) if so, the stcps taken to give proper
facilities to the accused to defend them-
selves; and

(c) whether any armed police is posted
at the trial-courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) The accused persons are being
given all nccessary facilities as per law to
defond thcmselves.

(¢) No, Sir.
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4795. SHRI UMANATH:
SHRI NAMBIAR:
SHRI C. K. CHAKRAPANI:
SHRI GANESH GHOSH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a letter published
in the *Statesman”, Delhi on the 19th
February, 1968, by an eye witness stating
a case of corruption of a Tihar jail official
who agreed to grant the interview after
taking money from a person;

(b) if so, whether Government have in-
vestigated the matter;

(c) the findings thereof and the action
taken against the official; and

(d) the steps Government propose to
take to prevent corruption in Tihar Jail?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

() to (d). Aninquiry has beer made into
the matter by the Dclhi Administration
who have reported that the allegation
was not correct.

HARBOUR MASTER'S OFFICE AT COCHIN
4796. SHRI K. ANIRUDHAN:

SHRIMATI SUSEELA GO-
PALAN:
SHRI VISHWANATHA MENON)

SHRI P. P. ESTHOSE :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that therc is no
V.H.F. Cc ication blished from

the Harbour Master's Office at Cochin;
(b) if so, the rcason therefor?

THE MINISTER OF TRANSPORT &
SHIPPING (DR. V.K.R.V. RAO): (a) and
(b). The question of establishinga V.H.F.
Communication facility from the Harbour
Master’s Office at Cochin has been under
the consideration of the Cochin Port Trust
in consultation with Messrs. Bharat Electro-
nics Limited, Bangalore. The Company
has offered the Port Trust two pumbers
MF841 sets which work in the frequency
range 156 to 174 MC/S. A request was
received from the Cochin Port Trust early
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in March, 1968, for the firm allotment of
the necessary frequency to the Port Trust for
operation of the V.H.F. sets and the matter
has been taken up with the Wireless
Adviser to the Government of India.

HoteL REVIEW COMMITTEE

4797. SHRI P. VISWAMBHARAN:
SHRI RABI RAY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whon the Hotel Review and Survey
Committee was appointed;

(b) the terms of reference of the
Committee;

(c) whether the Committee has submitted
its report, and if not, when it is expected to
be received;

(d) the names of places suggested for
survey by this Committee; and

(e) whether the Tourist Centre, K ovalam
in Kerala is included in the list of places to
be surveyed and if not, the reasons therefor ?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN SINGH):
(a) The Hotel Review and Survey Committee
has been constituted with effect from 22nd
November, 1967.

(b) The terms of reference of the Commi-
ttec are at Annexure ‘A’ laid on the Table
of the House. [Placed in Library. See
No. LT-561/68]

(c) Not yet. The Committee has been
tequested to complete its work within six
months i.e. by 22-5-68. In view of the mag-
nitude of the work involved, however,
it is likely that the Committee will ask for
an extension of time.

(d) The places suggested for Survey by
the Committee are :—

Agra, Ahmedabad, Ajanta, Ellora,
Aurangabad, Bombay, Bangalore, Bhu-
baneshwar, Calcutta, Cochin, Ernakulam,
Darjeeling, Delhi, Gulmarg, Goa, Hydera-
bad, Jaipur, Jammu, Khajuraho, Kan-
cheepuram, Konarak, Madurai, Madras,
Mahabalipuram, Mysore, Puri, Srinagar,
Tanjore, Trivandrum, Udaipur, Varanasi,
and such other places as the Committee may
unanimously agree to add this list.

(¢) Trivandrum is included in the list
of places for which survey of the require-
ment of additional hotel bed capacity
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by the end of March, 1974 is required to
be made. Kovalam is only seven miles
from Trivandrum and the required survey
at Trivandrum will take into account the
facilities to be made available at Kova-
lam.

TRAVEL CONCESSIONS TO GOVERNMENT
EMPLOYEES

4798. SHRI P. VISWAMBHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the travel concessions extended to
Central Government employees whose
native place is more than 250 miles away
from their working place;

(b) whether Government are considering
to give these concessions every year instead
of once in two years as at present; and

(c) whether it is also proposed to extend
this concession to mother of an employee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMI): (a) All employees
of the Central Government who are entitled
to regular leave are eligible for Travel
concession. Under the Scheme, Govern-
ment servants and their families proceeding
to their home-town from their place of
duty on regular leave are required to
bear the entire cost of fares for the initial
400 Kms. (160 Kms. in the case of Class IV
Staff) and the actual fare for the remaining
distance is reimbursed by Government in
full.

(b) and (¢). No, Sir.

INTERNATIONAL COPYRIGHTS

4799. SHRI SHIVA CHANDRA JHA:
SHRI GEORGE FERNANDES:

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have finally
arrived at any decision about International
Copyrights, vis-a-vis Stockholm Charter
and the Universal Copyright Convention;

(b) if so, the details thereof: and

(©) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does not arise.

() The matter is under considera-
tion.
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HARASSMENT OF MILITARY PLRSONNEL
BY GUIARAT POLICE

4803. SHRI P. N. SOLANKI:
SHRI R. K. AMIN:
SHRID. R. PARMAR:
SHRI RAMACHANDRA J.
AMIN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Leader
of the Opposition in Gujarat State Assembly
reported an incident of harassment of mili-
tary personnel by the police of the Gujarat
State; and

(b) if so, the action Governmeat pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Government of Gujarat have
intimated that the incidents have been
enquired into and the Head Constable
who was incharge of the Police Station,
has been suspended. Further departmental
action is being taken in the matter.
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TeACHERS' RIGHTS

4804. SHRIP. N, SOLANKI:
SHRI R. K. AMIN:
SHRI D. R. PARMAR:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the inter-
University Board at its Jaipur meeting
quite recently agreed with the views expressed
on the Report of the Education Commis-
sion and M. P. Committee on Education
Commission in regard to teachers’ rights to
hold public offices and contest elections;
and

(b) if so, the action Government pro-
pose to take in this regard ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Inter-
University Board in its meeting beld in
Jaipur in February, 1968 passed the following
resolution on the subject :—

“Resolved to recommend to the Uni-
vergities that while teachers may contest
for various public offices and given
appropriate leave of absence for that
purpose, it should be understood that
once teachers have been elected, they
cither resign their job or proceed on
long leave. This, in the opinion of the
Board, was necessary to enable the
elected teachers to play their full role
in the deliberations of the bodies
of which they happen to be members and
would also be fair to the institutions
to which they belong. Since both teaching
and public life make heavy demands
upon the time and encrgy of those
engaged in them, and attempt to com-
bine the two is not likely to produce
happy results and the Board was not
in favour of it.”

(b) 1t is for the State Governments and
Universities to take action in the matter.
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AR CORPORATIONS

4808. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to refer to the reply given to Unstarred
«Question No. 767 on the 16th February,
1968 and state :

(a) whether the information asked for
regarding Air Corporations bas since been
<ollected;

(b) if so, the names of supplicrs with
amount of annual contracts given to each
supplier during the last 3 years and the
manner in which these contracts were given
and if given without tenders, the reasons
therefor; and

(c) whether the crew of Aircraft were
caught taking home the left ovars or selling
them to the airport restaurants during the
last threc years?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to (c). The requisite information is
still being collected, and will be laid on
the Table of the House.

COCHIN LIGHTHOUSE

-4809. SHRI A. K. GOPALAN:
SHRI E. K. NAYANAR:
SHRI C. K. CHAKRAPANI:
SHRI VISWANATHA MENON:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether the investigations by the
Director-General of Light-Houses for
shifting the  Cochin Light-House
to a point nearer to the beach has
been completed;

(b) if so, the main recommendations
made by him;

(c) whether Government have imple-
mented his recommendations; and

(d) if not, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
«a) Yes, Sir.
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(b) The - Director-General’s main reco-
mmendation is for the construction of
a new 150’ high Light-House Tower on &
new location somewhat nearer to the beach
than the existing Light-House and the in-
stallation thercon of a new electrically
operated lighting equipment capable of
producing an effective beam intensity
of 4 million candelas to give a range of 19
miles in moderate weather conditions.

(c) and (d). It has not so far been possi-
ble to sanction the new project due to non-
availability of foreign exchange.

RELIGIOUS INSTITUTIONS AND MONU-
MENTS IN MYSORE

4810. SHRI G. Y. KRISHNAN: Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the State of
Mysore stands first in the whole of India for
religious institutions and monuments of
importance in comparison with other
States; and

(b) if so, the reason for not opening any
Divisional Office in Mysore for the main-
tenance of these institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Government have no
information about religious institutions or
monuments other than those declared by
law to be of national importance. The
State does not have the largest number of
Monuments of National importance.

(b) The question of having a separate
Circle for Mysore State is under consi-
deration and its implementation will depend
on the availability of funds.

PLANES For LA.C.

4812. SHRI KANWAR LAL GUPTA:
SHRI S. K. TAPURIAH:
SHRI K. P. SINGH DEO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Indian
Airlines Corporation intends to buy modern
bigger planes;

(b) if s0, the details thereof;

(c) whether a team of experts was sent
to some foreign countries to study the
problem; and

(d) if so, the findings of the Committoe ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. The question of pur-
chasing additional aircraft of bigger capacity
is under careful examination.

(c) and (d). Three officers of the I.A.C.
have gone abroad for a preliminary evalu-
ation of some aircraft.

EMPLOYEES OF HIMACHAL PRADESH, PUNJAB
AND HARYANA

4813. SHRI HEM RAJ : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) the number of Government employees
who were allocated to Himachal Pradesh
on the reorganisation of Punjab in Novem-
ber, 1966;

(b) the number of such employees
belonging to Haryana or Punjab in Hima-
chal Pradesh who want to go back to their
respective States;

(c) the number of employees belonging
to Himachal Pradesh who were allocated
to Haryana or Punjab on reorganisation;
and

(d) the number of such employees in
Haryana or in Punjab who want to come
back to Himachal Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
9,357 employees were provisionally allo-
cated to Himachal Pradesh and 1,01,767
to Haryana or Punjab. 1343 of those
allocated to Punjab or Haryana have re-
presented secking allocation to Himachal
Pradesh while 3,145 employees out of those
allocated to Himachal Pradesh have re-
presented asking for allocation to Haryana
or Punjab. These figures do not include
those who were automatically allocated
along with the areas transferred. Infor-
mation regarding domicile of persons
referred to in parts (b), (c) and (d) of the
question is not readily available.
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UNIVERSITY FOR STUDY OF LAMAISM

4815. SHRI B. N. SHASTRI: Will the
Minister of EDUCATION be pleased to
state :

(a) whether there is any proposal to
establish a University or Higher educa-
tional institution for the Tibetan refugees
for imparting education in Lamaism; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) The Institute of Higher Tibetan
Studies as a constituent wing of Sanskrit
University, Varanasi was opened and started
functioning w.e.f. 1st January, 1968. A
sum of Rs. 85,000/- has been released in
favour of the Institute. The aim of the
Institute is to impart instructions in
Lamaism. The present number of students
is 100.
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CiviL DISOBEDIENCE MOVEMENT IN

WEST BENGAL

4818. DR. RANEN SEN:
SHRI DHIRESWAR KALITA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of people still detained
in connection with the Civil Disobedience
Movement in West Bengal in the recent
past;

(b) whether it is a fact that some M.L.As.
are still kept detained in jail despite Gover-
nor's assurance to release the detenus under
the Preventive Detention Act; and

(c) whether some more people have
been arrested in Siliguri area after the pro-
mulgation of President's Rule in West
Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
number of political workers still in deten-
tion under tho Preventive Detention Act
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in connection with the agitation launched by
the United Front is 49.

() No, Sir,

(©) 7 persons have been detained in
Darjeeling district after the promulga-
tion of President’s Rule.

CaALcUTTA PORT

4819. DR. RANEN SEN: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) whether any remedial measures have
been taken to relieve congestion at the Cal-
cutta Port; and

(b) if so, the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) and (b). There is at present neither con-
gestion of ships nor congestion of vtargo
at Calcutta Port and therefore the question
of taking remedial measures does not
arise.

‘Y’ ®Y qw AT

4820. ¥t WWE W€ : FT TE-
wTd HAY g | Ay T F4 6

(%) #a1 19 fg@wax, 1967 #1
ey s R @ ‘Ae W
e | qTier gam ag aATA 9y g
f ariaTe) awaTardy AqT At o Fo
TYET ¥ TF qrEoia® g9 § 9o
mgqugmﬁ 47 fF ‘ST’ w1
49 AT 99; WX

() afx g, a1 &9 avaey § aT@
oY w7 fafwar & 7

- wATT W Ow-wat (s
ferert wror ew) ¢ (&) st gr, s

(=) sow #71 @@ faug ox dam
A B T & fod w1 w1 T
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HOTEL BED CAPACITY FOR FOREIGN
TouRISTS

4823. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a Committee has been ap-
pointed to assess the hotel bed capacity in
the country for foreign tourists and to suggest
bow further development is to be done;

(b) if so, the terms of reference of the
Committee and the period allowed for
report; and

(c) the number of the States being surveyed
for additional bed-capacity and whether
Himachal Pradesh is one of the areas to be
surveyed ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):
(@) A Committee called the Hotol Review

CHAITRA 2, 1890 (S4KA4)

Written Answers 2508

and Survey Committee has been set up to
survey, inter alia, the hotel bed-capacity
requirements at important tourist centres
by the end of the Fourth Plan, i.e. by March.
1974 and to recommend the types and sizes
of hotels suited for each place.

(b) The terms of reference are reproduced
in the Annexure, laid on the Table of the
House. [Placed in Library. See No. LT-
564/68). The Committee has been asked to
report within six months, but in view of the
magnitude of the work it may ask for ex-
tension of time.

(c) Sub-paragraph (/i) of the paragraph
prescribing the terms of reference gives the
list of the tourists centres to be surveyed
by the Committee. It also empowers the
Committee to add such other centres to
this list as may be unanimously agreed to
by them.

CORRUPTION CASES

4824. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of corruption
against  Central Government employees
registered upto the 31st January, 1968;

(b) the number of prosecutions launched
and the number of cases under investi-
gation;

(c) the number of cases against income-
tax officials, customs officials, military police,
public undertakings and P.W.D. employees
and the number of Gazetted Officers among
them; and

(d) the number of convictions secured
and the nature of punishments awarded?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Special
Police Establishment Divigion of the Central
Bureau of Investigation registered 852 cases
of corruption against Central Government
employees during the period of January,
1967 to January, 1968.

(b) Prosecutions have been launched in

33 cases and 470 cases are under investi-
gation.
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(c) Of the 852 cases mentioned in (a)
above, 169 cases were against the following
officials:—

MARCH 22, 1968

No. of No. of
cases Gazetted
officers

involved

———P———

1.T. officials 26 17
Customs officials 19 6
Public undertakings 1 60
P.W.D. employees 13 16

(d) 6 prosecution cases decided so far
have ended in conviction of six persons.
The punishments awarded arc as below:—

One sentenced to one year’s R.I.

One sentenced to six months’ R.I.

One sentenced to three months® S. I.

One sentenced to two month’s S.I.

One sentenced to one month’s S.I.

One was convicted but released under
section 4 of Probation of Offenders
Act,

SCHOOLS IN THE COUNTRY

4825. SHRI PREM CHAND VERMA:
Will the Minister of EDUCATION be
pleased to state: ,

(a) the total number of primary, middle
and higher secondary schools in the country
and the total number of intermediate, degree
and post-graduate colleges;

(b) the number of students on the rolls
of these schools and colleges;

(c) how many of these institutions are
privately controlled and how many of them
are State run; and

(d) the number of teachers employed in
each category?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (d). The
information is given in the annexure laid on
the table of the House. [Placed in Library.
See No. LT-565/68).

TouRisT CENTRE AT KURUKSHETRA

4826. SHRIMATIJYOTSNA CHANDA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to

establish a Tourist Centre at Kurukshetra
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(Haryana) after reclaiming Brahma Sarovar
in near future; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Kurukshetra is primarily of importance
to home tourists, so development plans are
drawn up and implemented by the State
Government.

(b) Does not arise.

Ht AT wfore { W Tdew
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TouRrIST CENTRES IN THE HIMALAYAS

4829. SHRI SITARAM KESRI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to statc:

(a) whether it is a fact that many small
Tourist Centres in the Himalayas do not
draw tourists because of the lack of facilities
like transport and accommodation; and

(b) if so, whether Government propose
to construct hotels and rest houses as also
to make transport arrangements?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Many of the small tourist
centres in the Himalayas draw only home
tourists because “innerline” regulations
impose a security restriction on travel
beyond it by foreigners. Basic facilities
exist for home tourists who venture into
more remote parts of the Himalayas and
these are likely to be supplemented as the
demand grows.

APPOINTMENT OF VICE-CHANCELLORS

4830. SHRI SITARAM KESRI : Will
the Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that present system
of selection and appointment of Vice-
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Chancellors of Universities has led to con-
troversies resulting in the deterioration
in administration of the Universities; and

(b) if so, whether Government propose to
evolve a uniform code and procedure for
the appointment of Vice-Chancellors?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). The
Government has no information on the
specific point. However, the question of
evolving a suitable procedure for the
selection of Vice-Chancellor has been
considered by the Committee on ‘Model
Act for Universities’, as well as by the Edu-
cation Commission, who have made certain
recommendations in this behalf. These
recommendations have been forwarded to
the State Governments. It is now for the
State Governments who are concerned with
the State Universities to consider and im-
plement these recommendations.

MANHANDLING OF CHILDREN BY POLICE IN
DeLHI
4831. SHRI SITARAM KESRI: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the Darya-
ganj Police, Delhi had manhandled some
school children and taken them into custody
on the 17th February, 1968;

(b) whether it is also a fact that the trouble
started when some persons sought to interfere
in the working of a school; and

(c) whether it is also a fact that innocent
children were held by the police; and

(d) if so, the action taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and(b).
There was an altercation between a student’s
father and the teacher of a local school at
Daryaganj over the rebuking of the student
by the teacher. It is reported that on 17th
Feburary, 1968 the students of the school
gathered near the residence of the father and
allegedly threw brickbats on the house.
On this, a case was registered by the Delhi
T'olice which is under investigation.

Five students were arrested during the
investigation of the case.

(c) No, Sir

(d) Does not arise.
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Loss oF TYPEWRITERS IN THE MINISTRY OF
PETROLEUM AND CHEMICALS

4832, SHRI HEM BARUA: Will the
‘Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Ministry
of Petroleum and Chemicals lodged a report
with the Police Station, Parliament
Street regarding the loss of certair type-
writers;

(b) whether it is also a fact that these
typewriters have been sold to certain traders
in Chawari Bazar with the connivance of
.an Officer of that Ministry;

(¢) whether it is further a fact that on the
report to the police, certain frashes have
been implicated and they have been at the
instance of this officer severely beaten;
and

(d) if so, the action which Government
Propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA (a) Yes, Sir.

(b) to (d). Two cases have been registered
by the Delhi Police in connection with the
loss of typcwriters. The cases are under
investigation. Some Class IV servants of
the concerned Ministry were associated
with the investigation. Nonc of them was
beaten.
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DEVELOPMENT OF LIBRARIES

4836. SHRIMATI SAVITRI SHYAM:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the Ford
Foundation has given some grants to the
Indian Universitics for the devclopment of
Libraries;

(b) if so, what is the amount of grants and
how much of it will be spent on ({) purchase

of books and (i) recruitment of staff;
and

(c) the State-wise allocation of the
grant ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) (a) to (c). The
required information is not readily avail-
able in the Education Ministry.
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HNDI IN DELHY UNIvERSITY

4837. SHRIMATI SAVITRI SHYAM:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government are aware that
the Delhi University's decision taken recently
to switch over to Hindi may deprive it of
the services of many qualified teachers from
non-Hindi regions; and

(b) if so, the steps Government intend to
take for full utilization of their services?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The University
of Delhi has not taken any decision so far
to switch over to Hindi,

(b) Does not arise.

DEPUTATION OF SECTION OFFICERS

4838. SHRI Y. A. PRASAD: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether itisa fact that only those offi-
cers of the Section Officers’ Grade of the
Central Secretariat Service whose records
of service are very good or better are depu-
ted to the States for executive training;

(b) whether on satisfactory completion
of the training, the officers arc given a higher/
better charge than the one before;

() whether the Officers are grantcd any
advance increment for satisfactory comple-
tion of the training;

(d) whether the Officers who have satis-
factorily completed the training are given
any weightage in the matter of promotion
to the higher grade;

(¢) the number of posts of Section Officers .
in the Ministry of Home Affairs which
carry a special pay or a special allowance ;
and

(f) the mcthod of filling them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) Not necessarily,

(c) No, Sir.

(d) Promotions from the Grade of Sec-
tion Officer to tho higher grades are made

in accordance with the provisions of the
Central  Secretariat Service Promotion
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to Grade I and Selection Grade) Regulations
on the basis of an overall assessment of their
confidential records including their per-
formance during the period of training.

(¢) One post of Section Officer only.

(f) There is no prescribed method for
filling the post. The specil pay is allowed
for the additional responsibilities involved
in the maintenancc of a large number of
character rolls of officers belonging to diff-
erent  Services.

LOADING OF ORES

4840. SHRI D. N. PATODIA: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether it is a fact that the best
loading rate of ores in India is 1,500 tonnes
per hour as against the average of 4,000
tonnes an hour of loading capacity in
Brazil, Australia and Malaysia ports;

(b) whether it is also a fact that the poor
loading capacity and port facilities in India
are greatly hampering the competitiveness
of Indian ores abroad; and

() if so, what are the targets fixed for
augmenting the loading capacity in different
portsin India and also to create better berth-
ing facilities?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):(a)
Facilities for mechanical loading of iron
have been provided at the Ports of Visakha-
patnam and Paradip while, at other major
ports, the loading is done by manual or
semi-mechanical means. The ore loading
plants at Visakhapatnam and Paradip
have a rated capacity of 2,700 tonnes per
hour and 2,500 tonnes per hour respectively
but, in actual practice, they have achieved
loading rates which are below the rated
capacity owing to various factors.

(b) To some extent, it may be correct to
say that the inadequacy of loading capacity
and loading facilities available at Indian
Ports are tending to affect the competitive-
ness of Indian iron ore in the international
market. This is due to various reasons such
as the emergence in other countries of new
sources of supply through Ports with deep
draft facilities and high loading rates, the
international trade in ore becoming a buyers
market and the general preference of the ore
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bflyers for sources of supply in other coun-
tries which would be in a position to receive
and load quickly large size ore carriers.

(c) The details of the facilities already
provided and arc proposed to be provided at
different ports in India to augment the
loading capacity and to provide berthing
facilities for ore exports are as follows:

(i) Calcutta: A new enclosed Dock System
is being constructed at Haldia, 65 miles from
Calcutta down the river Hooghly. The
Dock System, which will consist of seven
berths, will include one berth exclusively
for iron ore which will be provided with a
modern iron oreloading plant with a capacity
of 3,000 tonnes per hour to cater to an
annual export of about 3 million tonnes
per annum. The Dock is under construc-
tion and is expected to be completed early in
1971. Contract for the supply of the ore
loading plant is expected to be awarded
shortly.

(ii) Paradip : The first stage devclopment
of Paradip Port consisting of one iron orc
berth and a mechanical ore loading plant
with a rated capacity of 2,500 tonnes per
hour to cater to an export of about 2 million
tonnes per annum has been completed.
The second stage development under consi-
deration envisages the widening of the turn-
ing circle to cater to 60,000 DWT ships as
against 50,000 DWT ships being catered to
at present and augmenting the ore handling
facilitics from 2 million tonnes per annum
to 4 million tonnes per annum by the addi-
tion of a reclaimer and a ship-loader.

(iii) Visakhapatnam : There are at present
two iron ore berths and a mechanical ore
loading plant with a rated capacity of 2,700
tonnes per hour. The annual capacity of
the plant is limited to 45 million tonnes per
annum and with certain improvements and
modifications to the plant, now under way,
it is expected that the capacity of the plant
will be stepped upto 6 million tonns per
annum.

(iv) Madras : A new outer harbour (ore-
cum-oil dock) is under construction and is
expected to be completed by the end of
1968. The outer harbour is designed to
cater to 77,000 DWT vessels in the initial
stage and 100,000 DWT vessels ultimately.
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It is proposed to instal ‘at the outer har-
bour a modern mechanical ore loading
plant with a capacity of 6000 tonnes per
hour to handle about 6 million tonnes of
iron ore per annum. Special Consultants
were engaged by the Madras Port Trust to
prepare a project report for the ore handling
scheme. The Consultants have very re-
cently submitted the project report to the
Madras Port Trust. The Port Trust will,
after studying the project report, submit
necessary proposals to Government for
sanction before taking up the execution of
the project. According to present indica-
tions, the new iron ore handling facilities are
expected to be commissioned by the end of
March, 1971.

(v) Mormugao: The modernisation of
Mormugao Port envisages the provision of
a separate iron ore berth and modern facili-
ties for iron ore export. The port will cater
to ships up to a draft of 45 feet and provide
modern ore handling facilities with a rated
capacity of 6,000 tonnes per hour. As the
project involves substantial amount of forei-
gn exchange, an approach has been made to
the International Development Association
(an affiliate of the World Bank) for loan
assistance to cover a portion of the project
involving substantial amounts of foreign
exchange expenditure. Further action to
process the project will be taken as soon as
‘the loan assistance from the International
Development Association materialises.

AIR SERVICES TO TOURIST PLACES

4841. SHR1 D. N. PATODIA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the Tourist
Development Council has suggested that
1.A.C. should introduce more aircraft on
primary tourist route and passenger beli-
copters where other aircraft could not land;

(b) if so, whether the suggestion has been
considered; and

(c) whether any decision has been taken in
this regard?

THE MINISTER OF TOURISM AND
<CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) and (c). The IAC propose to augment
their fleet of aircraft and to replace the
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existing Dakotas by HS-748 (Avro). There
is no immediate proposal to introduce
helicopter services.

INsTITUTES FOR IMPROVING ENGLISH
TEACHING

4842. SHRI RABI RAY: Will the
Minister of EDUCATION be pleased to
state:

(a) the number and names of Central
institutes for improving English teaching
in India ;

(b) when these Institutes were started and
their objectives;

(c) the number of foreign and Indian
teachers serving in these Institutes; and

(d) the annual expenditure incurred by the
Union Government on these Institutes?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) One (Central
Institute of English, Hyderabad).

(b) It was set up in November, 1958 and
its objectives include the following:-

(i) to improve the standards of the
teaching of English in India, to
provide for the study of English
language and literature, to organise
research in the teaching of the sub-
ject, to train teachers, to undertake
and facilitate advanced courses,
conferences, seminars, etc.;

(i) to hold examinations and grant
academic awards and distinctions;

(iif) to prepare suitable textbooks at
various levels;

(iv) to undertake and provide for the
publication of journals and perio-
dicals in furtherance of the objects
indicated above.

(c) At the moment two foreign teachers
and nineteen Indian teachers are working
in the Institute

(d) Rupees 9-34 lakhs were sanctioned to
the Central Institute of English, Hyderabad
during 1967-68,
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q T A A 7 IR qan 3 e
TH AT T 7

afcaga @qn Ataga w4t (w0 Ao
&0 Ao AYo TA) : FLEHT AT AKX
HEWF FTAT F QU g 1 F 9% 8
R ¥ 9 KT F A9 F Ia_dr O
FATAT § TN 245 A F O TF
T F A Y TAW FT TDA |

HoTELs FOR FOREIGN TOURISTS

4844. SHRI MAHARAJ SINGH
BHARATTI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) the number of hotels and the number
of rooms therein for accommodating foreign
tourists and the average number of foreign
tourists accommodated daily in the said
hotels during the last three years; and

(b) whether the Indian tourists also stay
in the said hotels ir the absence of foreign
tourists, if so. their daily average during the
last three years?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). There are 221 hotels in the
country with a bed capacity of 16,426
which have been approved as qualifying
for the one star international rating and
above. The accommodation affered by
these hotels is available to foreigners as well
as to Indians. The comparative figures
regarding the occupancy of these hotels by
foreign and Indian tourists is not available
as the hotels are not required to furnish
such information.

afes WREE ATt qEEH

4845, st wewE Wed . w&O
T WY A AT T F HI

(%) v T WO F HAg F T
q@ da w0 ¥ fod W 1968 &
FAYT § QN AT A WA AT
g § G #1 WW /Y § fod
arafraa frar @ §; &%

(&) afe g, @ w@h IR F TR
frwm sfafrry ?
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TEwT darw ¥ oew-selt (s
forar oo ape) : (%) off 7, ofwr )
(@) wwr 7 s=am |

TRl & € @R § R
®T 9aRT

4846. & qEwfE Wadt oy
NZ-wTd wely 48 FA AT AT FG F

(F) =1 ¥R 7 # Tor o
v qftge ST fFar @ fr 30w
TR A St it g g 7
It v ferdY & & fagr wmr fed;
1T

(@) afx 7, @ Ed W= wOU
g7

TE-F WATHT W qIq-Helt (s
faer wror ) : () oft &, i

() s 7 ST

TALKS ON Mizo PROBLEM

4847. SHRI N. K. P. SALVE : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a three-member team of the
Government of India officials discussed Mizo
problem with Assam officials; and

(b) if so, the outcome of the talks held?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Three officials of Ministries of Defence,
External Affairs and Home Affairs went on
a tour of Assam, Nagaland and Manipur
to obtain a first hand knowledge of problems
which these Ministries have to deal with,
The visit was useful from that point of
view.

PARADEEP PORT

4848. SHRI N.K.P. SALVE : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) whether it is a fact that silting in the
Paradeep Port remains unchecked for want
of dredgers, and

(b) if so, the steps Government propose
to take in this regard?
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‘THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V.K.R.\V. RAO): (a)
and (b). The littoral drift on the east coast
which was obstructed by the construction
of the breakwaters at Paradip Port has
resulted in the silting up of the entrance
channel and the lagoon. To meet the
immediate needs of dredging at these places,
ad hoc arrangements were made to remove
the silt by contract dredging and also by
borrowing a dredger from the Calcutta
Port Commissioners twice. Meanwhile.
the Port’s own dredger was received in
January 1968 and has been put to work.
In addition, one of the dredgers belonging
to the Central Government’s Minor Ports
Dredging and Survey Organisation has
also been deployed for work at Paradip.
Thus there are two dredgers at present
tackling the problem of siltation at Paradip
Port.

DIsCUSSION  OF SHIPPING PROBLEMS IN
UNCTAD

4849. SHRI SRADHAKAR SUPAKAR:
Will the Minister of TRANSPORT AND

SHIPPING be pleased to state:

(a) whether the problems of development
of shipping industry in the developing
countries were discussed in the UNCTAD;
and

(b) what help the developed countries
promised to give to the developing coun-
tries for promotion and development of
shipping ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V.K.R.V. RAO) (a) and
{b). The problems of development of ship-
ping industry in the developing countries
have becn discussed by the Fourth Com-
mittec of UNCTAD which has also approved
a number of resolutions on the subject.
However, the final position as to what help
the developed countrics would be asked to
give to the developing - countries for pro-
motion and development of shipping would
be known only after the recommendations
of the Fourth Committee have been consi-
dered at the plenary session of the UNCTAD
which is still in progress.

REGIONAL ENGINEERING COLLEGE, ROURKELA

4850, SHRI SRADHAKAR SUPAKAR:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government of Orissa: have
appr oache. the Central Government for

M 21 LSS (C P)/68—5

CHAITRA 2, 1890 (SAKA)

Written Answery X324

upmdm:thenoaondEnMn.Coﬂm
at Rourkela into an Indian Imtitute
Technology; and

(b) if so, the reaction of Govesnment
thereto?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The matter will be decided according
to the provisions in the revised Fonl‘h Five
Year Plan.

tfoygs quzstgew wWR lﬁ
IIA

4851. Y WgA TAET : WT TEA
qqr w@faw IgEA A qg q@H WY
FT F41 fF

(%) #o1 sga= g fo a9 1967
68 # TfiEad ERERE WA &
famt #Y Se 2T & g o R awa #7
qre A€ far T ar;

(@) afz g, @1 A& WP RO
;AT

(w) foa wfawa Ig@l & gwa 7
qrer faar T av ?

AU

qdEa aat SEfAw Igaw waY (WMo
wo fag) @ (F) o (@) 5dw &
fewax 1967 IF #' afg & A
T g% 30,278 ITHT F HHAH 4618
JeTAT A @A 7 30 fafre & afuw
#1 faws gon fomd f freafafes

FILO G

1. g« qEw 750
2. zeffaa @Y 934
3. FHEA 6
. 4. qfcaee geaedY 90
5. fauT araTaTe Ao 56
6. qrEAE 178
7. @1 e, AT
aq7 W i 7
8. WA arer Favd i
(afeomit) LA79



2525 Written Answers

MARCH 22, 1968

Written Answers

2526

9. WA qFEqT 2 ¥Ferd forfa [53 # fog frma @
10. 9fA 9T qfcagH 35 TER Ja1 AR femr o wr § —

11. fafaw 581 T =T &

aw 4,618 S CIEE I 11.62

(n) w0y & A gsy o EeR T .00

e a1 QY faar it faeg & ofc e e fe 1'00
wfea Y 7% erwar faeva 30 fafe & '

afew 7 gam 6. 62

¥ FETE T faww

4852. WA TaeT : @7 afcagA
aqy AYagT WY ag q@m FV FAT FG
f:

(%) #ar g &= § f5 a@y a=<-
TR #1 fagm F@ F f9F o
fa<ity % & qiw F712 Tad A Afafea
grufe fraa +@ w1 faEe @

(=) afz g, ot fa-fem el
wIE ufr & @5 & 9w
TWETT §; AR

() 1967-68 # =qg F T yA-
ufm st A g ?

afcage aar Ataga AW (w0 Ao
®o Ao Wlo TA) : (F) R (F).
a2 gt ¥ fawra ¥ falt 1968-69
# g 42. 72 FOT 7@ N wfr w94
Ny e dd +=07 g@ER N
WEEAT 17. 75 FAT TA qF @fda
g fm & ouAl T AW
qreAt ¥ g R ST Y /wrEe @ )
T TEeT & Afawiw W wNET
1S g8 quAl 9 A gaund § T40-
Hrewor AT fagm F fau sqwa fear
AEN TG 16.62 FAT WA W
Tfir wwar $R WEW F AT aE
qodt § QA T syes qfcarerTet
3 i s SR A 98 gaat

() FqATT AT, ATEL 1967-
68, 43. 48 FUT 79T F HI[X HTeeA
P fagz 34.30 $0g 738 # ufwr &
aqq f&E q N F@wEar £ qEr A=
FATAT AT § —

&4 FOGT T

1. FEHAT 12. 14
2. q¥ s 8.65
3. HET® 4.20
4, TN 1.68
5. fawrmamaAn 2.29
6. FIEAT 0.39
7. ATGETS 0.70
8. U9 2.25
9. gA®If 1.00
10. HAIR 1.00
34.30

THEFT OF RARE MANUSCRIPTS FROM ORIEN-
TAL RESEARCH INSTITUTE, JODHPUR

4853, SHRIC. K. BHATTACHARYYA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether some old and rare valuable
manuscripts like Kalpa ‘Sutra’ has been
stolen from the Oriental Research Institute
at Jodhpur ;

(b) the action taken to recover them;
and

(c) the steps taken to stop such pilferages ?
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THE MINISTER OF STATE IN THE
MINISTRY 'OF EDUCATION (SHRI
SHER SINGH) : (a) According to infor-
mation furnished by the Director of the
Institute, four illustrated manuscripts of
Kalpa-Sutra have been stolen.

(b) the matter was reported to the Police
and a departmental enquiry 'was also held.

(c) Following steps have been taken by
the Oriental Research Institute at Jodhpur
to stop such pilferages:

(7)) Identity marks are being put on the
manuscripts.

(i) Valuable manuscripts are kept under
double lock.

@iii) A whole time-permanent Director
has been appointed.

(iv) A system of annual checking of all
the manuscripts numbering over one
lakh is being introduced.

(v) An attempt is being made to cata-
loque all the manuscripts ona scien-
tific basis.

(vi) More staff is being provided for
looking after the manuscripts.

SpeciAL FUND FOR PORTS

4854. SHRI D. C. SHARMA: Will the
Minister of TRANSPORT AND SHIPPING
‘be pleased to state:

(a) whether India has suggested to the
UNCTAD II that a special fund of appro-
priate magnitude be established to modernize
ports in the developing countries:

(b) if so, the response to the suggestion;
and

(c) the action taken in the matter?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V.RAO):
(@) to (). In the Fourth Committee of
the second UNCTAD, India had suggested
the establishment of a special fund of appro-
priate magnitude for the grant of financial
aesistance by way of long term loans at a
Jow rate of interest for the expeditious
development and modernisation of ports in
developing countries. The Committee has
recommended that Governments of develop-
ed countries, might, directly or through in-
ternational and regional financial institutions,
give favourable consideration to requests
from the developing countries for assistance
in connection with the expeditious develop-
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ment and modernisation of Ports and re-
lated inland transportation facilities in the
developing countries. Action on this awaiter
consideration by the Conference as a whole.

ADVERSE CRITICISM OF POLICY OF GOVERN-
MENT BY ITS EMPLOYEES

4855. SHRI D. C. SHARMA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Central Government have
warned their Employees’ associations against
the adverse criticism of the policies and
actions of the Central and State Govern-
ments;

(b) whether any such cases have come to
the notice of Government recently; and

(c) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Conduct Rules governing Central Gov-
crnment employees provide that no Govern-
ment servant shall, in any radio broadcast
or in any document published in his own
name or anonymously, pseudonymously or
in the name of any other person or in any
communication to the Press or in any public
utterance, make any statement of fact or
opinion which has the effect of an adverse
criticism of any current or recent policy or
action of the Central Government or a State
Government. Instances had come to the
notice of Government of service associa-
tions, including federations/unions of
Government employees, passing resolutions,
making statements and/or expressing
opinions on issues which involved violation
of the above rule by individual employees
who were signatories or parties to the
resolutions or other activities mentioned
above either in their individual capacity or
in their ity as office-b of associa-
tions (including federations/unions) of em-
ployees or as editors/publishers/office-
bearers of journals issued by such associa-
tions. Instructions have, therefore, been
issued drawing the attention of all concerned
to the provisions of Conduct Rules and
reiterating that violation of the Conduct
Rules will render the persons concerned
liable to disciplinary action on that ground.
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Mizo HOSTILES KILLED IN ASSAM

4856. SHRI  BENI  SHANKER
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether two Mizo hostiles were
killed by the Indian Security Forces in the
Mizo Hills district of Assam between
February 23 and 25, 1968 and some arms
and ammunition and valuable documents
recovered from hostiles;

(b) if so, the nature of the documents
seized; and

(c) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Security forces killed two Mizo hostiles
during this period in the Mizo hills. They
also recovered a gun from the hostiles. No
documents were captured.

(b) and (c). Do not arise.

RURAL ROADS

4857. SHRI BENI SHANKER
SHARMA: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state.

(a) whether any composite scheme has
been chalked out to improve roads in rural
areas in the country;

(b) if so, the details thereof; and

(c), if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) to (c). Not so far, Sir. The Govern-
ment of India have, however, set up a one-
man Committee to assess the requirements
of the country in respect of rural roads and
to suggest a phased programme for their
development. The Committee is still en-
gaged on its study and is expected to submit
its report in the near future.

EXPENDITURE ON EDUCATION

4858. SHRI BENI SHANKER SHARMA :

Will the Minister of EDUCATION be
pleased to state:

(a) whether the need for increase in cx-
penditure on educatin in the country has
been examined;
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(b) if so, the outcome thereof; and °

(¢) the steps proposed to be taken in the
matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). Th
need for increasing expenditure on Educa-
tion to create a national system of educa-
tion, adequate in quantity and quality, to
suit the life, needs and aspirations of the
people was examined by the Education
Commission which recommended that the
total educational cxpenditure shculd be
increased at about ten per cent per year and
should reach Rs. 54 per head of population
in 1986, as against Rs. 13 per head of pops-
lation at present. These recommenda-
tions are based on the assumption that,
during the next twenty years, the national
income per head of population would be
doubled and that the proportion of the
national income allocated to education will
increase to six per cent as against three per
cent at present.

(c) The Fourth Five-Year Plan (1966-71)
which provided for a total outlay of Rs.
1210 crores on education was broadly based
on these assumptions. But owing to the
very difficult economic conditions through
which the country is passing, the total outlay
on education in the first three years (1966-69)
is not likely to exceed Rs. 300 crores. This
has adversely affected all programmes of
educational development whether quanti-
tative or qualitative.

Steps are now being taken to prepare a
new Fourth Five-Year Plan which will
begin in April, 1969. The Centrc and the
Statc Governments will have to accord a
higher priority to education in this pew
Plan and to make much larger allocations to
it than in the past. In addition, steps will
also have to be taken to maximise the re-
sources from all other sources, such as local
authorities, a voluntary organisations, the
local communities and donations and
contributions from the public.

EVE-TBASING IN DELHI

4859. DR. KARNI SINGH: Will the
Minister of HOME AFFAIRS be pleased
to state: bE

(a) the number of persons rounded up in
Delhi during the recent drive against evetea-
sers, hooligans, etc.; and
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(b) the number of such persons tried and
punished and the nature of punishment
awarded ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 1576
persons were arrested for eveteasing during
the period from 1st January, 1968 to 15th
March, 1968.

(b) 817 persons were fined different
amounts, 5 persons were sentenced till the
rising of the court and 5 persons were
sentenced and convicted to undergo impri-
sonment for different periods.

TR TAIY AT 12
4860. ®t Wo =o AMwa : T

afcag aar AR Aedr g8 FA A
T F4 f&

(7) mrogavs g framaew &
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(@) 77 3= @ T a3F &
FIA 9T F aEE wE qd T
g &
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UL HAWA | A HaAr (s
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aEr faarmie @

ACOOMMODATION FOR I.A.C. EMPLOYBES IN
DELHI

4867. SHRI R.S. VIDYARTHI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that there is no
provision of allotment of residential
accommodation to the employees serving
in the Indian Airlines Corporation in
Delhi ;

(b) whether it is also a fact that depu-
tation of the employees of 1.A.C. met some
time during 1964 the late Prime Minister,
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Shri Lal Bahadur Shastri, who gave
assurance to provide suitable residential
accommodation to the serving I1.A.C.
employees ; and

(c) if so, what were those assurances,
the reasons for not fulfilling them so far
and when they are likely to be fulfilled ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KAR AN SINGH):
(a) No, Sir.

(b) and (c). In December, 1965, repre-
sentatives of the employees of the Indian
Airlines had met the Prime Minister. The
Indian Airlines Corporation is making
every endeavour to provide residential
accommodation to as many employees
as possible. The Corporation has acquired
land for constructing 410 quarters and other
attendent amenities for their employces
in Delhi. Work will commence as soon
as the remaining formalities are completed.

NATIONAL TRUST FOR PRESERVATION OF
INDIAN ART AND MONUMENTS

4868. SHRI R.S. VIDYARTHI : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that suggestions
have been reccived by thc Ministty to sct
up a national trust to prescrve Indian Art
and monument ;

(b) whether it is also a fact that many
monuments and objects of historic interest
are decaying and small art pieces are being
smuggled ; and

(c) if so, the action taken by Government
on the suggestions received by them to sct
up a national trust ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Monuments and art objects deserving
protection are brought within the purview
of the Ancient Monuments and Archaeolo-
gical Sites and Remains Act, 1958, and
corresponding Acts of State Governments
and are protected by the Central or State
Government, as the case may be. The
Archaeological Survey of India is looking
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after the essential repairs of important
Monuments within the limitations of funds
.available for the purpose.

‘The Antiquities (Export Control) Act,
1947, prohibits export of antiquities except
under a licence granted by central Govern-
ment. Nevertheless, occasionally, cases of
smuggling of antiquities abroad have come
to Government’s notice and suitable action
is being taken in such cases.

(c) Does not arise.

PAKISTANI TOURISTS

4869. SHRI R.S. VIDYARTHI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Pakistani tourists who
visited Indian tourist centres during the
Jast 5 years, year-wise and State wise,
separately ;

(b) the number of such tourist who did
not return to Pakistan so far ;

(c) whether Government are keeping a
watch on their activities in India ; and

(d) the number of Pakistani tourists
arrested during the period for their anti-
Indian activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d) . The information is being collected
and will be laid on the Table of the House
.as soon as it is available.

ferr Harem ® smgfew miaai
& sfawmd
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(%) foreay weey & Sufeore gemg-
HRI, gg® fomm geEerq, fwen
1 e fHaet §; o)
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fer g ?
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NaTtiONAL HIGHWAY IN KERALA

4877. SHRI VASUDEVAN NAIR :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government have received
request from the Kerala Government for
more funds for the National Highway in
Kerala State; and

(b) if so, the allocation for 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHR1 BHAKT DARSHAN) :
(a) Yes Sir.

(b) The allocations for 1968-69 will be
decided, after the budget is voted.

INTER-STATE ROADS

4878. SHRI VASUDEVAN NAIR : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that the policy
of giving 100 per cent grants for construc-
tion and maintenance of Inter State road
has been revised ;

(b) if so, what is the revised policy ;

(c) whether any State Government have
represented against this revision ; and

(d) if so, the names thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). The Central Aid Programme of
State roads of inter-state or economic
importance docs not provide for any grants.
for the maintenance of roads, which is
primarily the responsibility of the State
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Governments concerned. Grants given
under the Programme for construction/
improvement works have been varying from
333% to 100%;; and therc has been no
policy of giving 1009 grant in each and
-every case. Following the discussion on
the subject in the National Development
Council, the Government of India laid
-down in Januvary 1967 certain broad
principles for central financial assistance for
various state projects; according to which,
‘Central aid for state roads of inter-state
or economic importance is to be generally
1/3rd of the total outlay, the quantum of
aid for important bridges being decided
on merits of each individual case. The
whole question of the pattern of Central
financial assistance is, however, proposed
to be re-examined in connection with thc
finalisation of thc Fourth Plan, which is
scheduied to commence from 1st April,
1959.
(¢) No, Sir.
(d) Does not arise.

INTERNATIONAL DEVELOPMENT AGENCY
CRrEDIT FOR ROAD CONSTRUCTION

4879. SHRI M. L. SONDHI : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that a substantial
amount of credit is available from the
International Development Agency of the
World Bank for road construction projects;
and

(b) if so, what is the exact amount and
how this is being utilised in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN)
{a) No, Sir.

(b) Does not arise.

THEFT OF CARS AND SCOOTERS IN DELHI

4880. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have any infor-
mation regarding the theft of cars and
scooters in the capital during the period
1st August, 1967 to 31Ist January, 1968 ;

(b) if so, the number of cars and scooters
stolen during the period, separately, and
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corresponding figures for the previous six
months; and

() the number of culprits apprehended
and punished and the number of cars and
scooters returned to the owners ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) and (c). A-statement is laid on the
Table of the House [Placed in Library.
See No. LT-569/68).

EXPANSION OF INTERNATIONAL AIRPORTS

4881. SHRI SATYA NARAIN SINGH :
SHRI K. ANIRUDHAN :
SHRI UMANATH :

SHRI B. K. MODAK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state @

(a) whether the Airport expansion pancl
has submitted its interim report on the ex-
pansion of four international airports ;

(b) if so, details thercof; and

(¢) if not, when the report is likely to bc
submitted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The interim report of the Inter-
pational Airports Committee, which is
considering the requirement of the four
international airports in the context of the
introduction of Jumbo jets and SSTs, is
expected shortly.

TuUGS AND BARGES LYING AT PATNA

4882. SHRI KAMESHWAR SINGH :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that a large fleet
of various types of tugs are lying idle at
Patna ;

(b) if so, the loss suffered by Government
on their maintenance ; and

(c) whether Government propose to usc
the tugs and barges for transporting coal
in North Bihar ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(a) to (c). Two push tow units, consisting
of onc tug and four barges each, were
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acquired in 1959-60 for running experi-
mental pilot services to find out the technical
feasibility of operating shallow draft vessels
on the Ganga between Buxar and Rajmahal.
It was found that these services which
were run between 1960 and 1962, though
found technically feasible, were unremune-
rative due to inadequate traffic offerings.
They were, therefore discontinued. Sub-
sequently, the push tow units were utilised
for the movement of coal between Patna and
Allababad, but this was abandoned, as
it was found to be not competitive with
other modes of transport. The units werc
then employed for the carriage of road
materials across the Ganga in connection
with the construction of National Highways.
Since 1965, they were utilised occasionally
for the carriage of materials for other
parties and also on flood relief works by
the Government of Bihar. As the vessels
were not fully employed on the Ganga, the
question of their utilisation elsewhere was
considered in consultation with thc repre-
sentatives of the State Government of
Bihar and it was decided to move them to
Calcutta for the transportation of food-
grains and lighterage work during the
flood season of 1967. Subsequently, on
receipt of representations from the state
Government of Bihar and other individuals
and organisations, the transfer of vessels
10 Calcutta was kept in abeyance pending
a detailed survey on the assessment of the
traffic potential (including transportation
of coal to North Bihar) on the Ganga
betwecn Allahabad and Rajmahal with
a view to running commercial services on
the river. The survey has been undertaken
in consultation with the State Governments
of Bibar and Uttar Pradesh and is in prog-
ress. An expenditure of about Rs. 1:77
lakhs per year on an average is being in-
curred on the maintenance of thesc vessels.

BeGUMPLT AIRPORT, HYDERABAD

4883. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are acquiring
private land and building around the Begum-
pet Airport, Hyderabad ;

(b) if so, the reasons therefor; and

(c) the compensation paid to the owners
of private buildings?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):-

(a) No, Sir.
(b) and (c) . Do not arise.

AIRPORT AT VUAYAWADA

4884. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal for
the construction of an Airport in Ganna-
varam in Andhra Pradesh near Vijayawada;
and

(b) if so, thc amount allotted for these
projects during 1968-69?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) An aerodrome already exist at Ganna-
varam near Vijayawada.

(b) Does not arisc.

U.P. ScHooOL TEACHERS' STRIKE

4885. SHR1 P. P. ESTHOSE :

SHR1 BHAGABAN DAS :
SHRI NAMBIAR :
SHRI MOHAMMAD ISMAIL :

Will the Minister of EDUCATION be.
pleased to state :

(a) whether it is a fact that a large number
of primary teachers went on 24 hour protest
hunger strike recently throughout U.P.
for implementation of Kothari Commis-
sion’s recommendation on pay scalcs; and

(b) if so, the steps taken by the Govern-
ment to meet their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) (a) Some
Primary School Teachers are reported to
have resorted to a one-day hunger strike for
implementation of the Kothari Commis-
sion’s recommendations on pay scales.

(b) The matter primarily concerns the
State Governmcnt.

RIVERS STEAM NAVIGATION COMPANY

4886. SHR1 K. RAMANI :
SHRI B!K. MODAK :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
Will the Minister of TRANSPORT AND-
SHIPPING be pleased to state :
(a) the progress made by the Committee
set up under the Chairmanship of the
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Deputy Chairman of the Calcutta Port
Commissioners to explore the ways and
means of finding re-employment opportu-
nities for surplus employees of the Rivers
Steam Navigation Company;

(b) if the Committee has submitted its
report, the details thercof; and

(c) the decision taken by Government
thereon?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(@) and (b). The Committee which has
submitted its report has inter alia made the
following main recommendations :

(i) For re-employment, agec relaxation
should be allowed upto 55 years of
age.

(ii) The surplus clerical staff who have
to their credit at least 10 years service
in the Rivers Steam Navigation
Company and are non-Matrics, should
be regarded as equivalent to Matri-
culates, that is, they could be consi-
dered for employment against clerical
jobs even though they are not Matri-
culates.

(i) The surplus employees should be per-
ded to enrol th lves with emp-
loyment Exchanges which should be
authorised to nominate such persons
on a priority basis. The State Govern-
ments of West Bengal and Assam in
particular, and also of Bihar, Orissa
and Uttar Pradesh, may be requested to
authorise the Employmént Exchanges
under their control to nominate the
surplus personnel enrolled with them
on the same priority basis.

(iv) The Central Inland Water Transport
Corporation should be advised to
issue an individual letter to each of
the surplus personnel, certifying that
he had ceased to be in employment
from the date of closure of the Rivers
Steam Navigation Company and
advising (him to register himself with
the appropriate Employment Ex-
change on the strength of that letter
as carly as possible.

(v) The Bureau of Public Enterprises
should be requested to ask the various
public sector undertakings to reserve
a quota of vacancies for the surplus
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employees of the Rivers Steam Navi-
gation Company.

(vi) Suitable officers should be stationed
in Calcutta and in Gauhati or Shillong
for rehabilitation of the unabsorbed
men on a continuous basis.

(vii) The Ministry of Labour, Employ-
ment and Rehabilitation should be .
requested to draw up a scheme for pro-
viding suitable training to the surplus
men with a view to rehabilitating them
in alternative trade or profession.

(c) As a result, out of about 8170 em-
ployees of the Rivers Steam Navigation
Company before its closure, about 5180
men have been employed so far in the Cen-
tral Inland Water Transport Corporation
and various private and public sector
undertakings through the assistance of
Government and its agencies. The Bureau
of Public Enterprises has intimated all
public sector undertakings that the surplus
persons should be absorbed as far as possible
on a preferential basis, if otherwise found
suitable, wherever vacancies exists or are
likely to arise in future. The Central
Inland Water Transport Corporation also
asks the unabsorbed men to send their
applications whenever any vacancy is noti-
fied to it. The Ministry of Labour
Employment and Rehabilitation have issued
instructions to the Employment Exchanges
to register the surplus employees and render
them every possible employment assistance.
The Calcutta Port Commissioners and the
Dock Labour Board, Calcutta, have been
permitted by that Ministry to recruit the
employees without the intervention of the
Employment service and provision of
retraining facilities is also under consi-
deration, Officers havc been carmarked
at Calcutta and Shillong to deal with the
rchabilitation of the unabsorbed employees
in these regions. The State Government
of Assam, West Bengal, Bihar, Uttar Pradesh
and Orissa have also becn requested to
authorise the Employment Exchanges
under their control to nominate the surplus
men on a priority basis, as rccommended
by the Committee. It has, however, not
been possible to grant rclaxation in age
and cducational qualifications, as such
relaxation spccially in cducational quali-
fication has not been given cven to ex-ser-
vicemen and Emergency Commissioncd
and Short Scrvice Commissioncd Officers.
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SCHEDULED CASTES IN DELHI POLYTECHNICS
4889. SHRI NTHAL SINGH :

SHRI RAM SINGH AYARWAL :

Will the Minister of EDUCATION bc
plcased to refer to the reply given to Un-
starred Question No. 1760 on the 23rd
Fcbruary, 1968 and state :

(a) the percentage of shcolarship granted
to the Categories of Scheduled Castes and
Scheduled Tribes and low inccme group
students of Delhi Polytechnic ;

(b) the total number of applications
received for grant of scholarships in 1967-68
from the students of cach polytechnic
first year coursec on Delhi under the cate-
gorics of Scheduled Castes and Scheduled
Tribes and low inccme group and how
many applications were grantcd; and

(c) the means Government adopts to
verify the inccme of candidates frcm scuices
other than the oath Commissioner or Tchsil-
dar?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (c). A
statement is placed on the Table of
the House. [Placed in Library. See No.
LT-571/68].

MARINE ACCIDENTS

4890. SHRI JYOTIRMOY BASU : Will
the Minister of TRANSPORT AND
SHIPPING be plcased to state :

(a) the numbcer of marine accidents
including collapse of deck that teck place
between Calcutta and Sagar Islands during
the second weck of January 1968, especially
involving pilgrims;

(b) if any stcamer belonging 1o any
Government undertaking  was  involved;
and

(c) the prior prccautions taken by the
Principal Mercantilc Marine Officer 10
prevent mishap ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(a) One marine accident was reported
on the 13th January 1968 between Calcutta
and Sagar Islands. The accident was due to
the collapse of deck support on onc barge
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which was to be towed by M.V. RAJAN..
At the time of the accident, passengers.
were being embarked at Outramghat Jetty.
The barge in question was nearest to the
jetty over which passengers were passing,
to board three other vessels on the outside,
including the towing vessel M.V. Rajan,
which had a passenger capacity of 400
persons. When M.V. Rajan was being.
filled up, there was rush of passengers to
board it. Since boarding on the vessel
was temporarily restricted, there was'a
sudden accummulaticn of passengers in
the barge in questicn. specially on the
portion of the deck fitted with wodden
planking. This causcd the collapse of the
support due to the excessive weight, which
led to the accident.

(b) No, Sir.

(c) The general arrangements for the
carriage of passcngers to Ganga Sagar are
governed by the Towing of Barges Rules,
1953 1ssued by the Government of West
Bengal. The arrangements on the barge
involved in the accident had been inspected
and surveyed by the Mercantile Marine
Department cn behalf of the Govcrmment
of West Bengal, A full report on the ¢n-
quiry into the accident has been forwarded
to the State Government indicating suitable
precautionary steps to be taken in future
to prevent a recurrence of similar accidents,

VIGILANCE COMMISSIONS

4891. SHRI JYOTIRMOY BASU : Wil
the Minister of HOME AFFAIRS b¢
plcasced to state :

(a) the precise functions of the Vigilance
Commissions in the States:

(b) whether any complaint has  been
reccived by the Central Government against
any of the said Commissions;

(c) whether they arc receiving full co-
operation from the state Governments,

(d) whether any attempt to exert unduc
pressure on the vigilance Commission has
been reported so far; and

(¢) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a), (c), (d)
and (¢) : Matters relating to state Vigilarice
Commissions are  ¢ntirely  within  the
competence of the State Governmehts.

(b) No, Sir. o
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BORDER SECURITY FORCE

4892, SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleascd
to statc :

(a) whether it is a fact that the personncl
of Border Security Force posted in Calcutta
rioted within their barracks on or about
23-1-68; .

(b) if so, the details thereof:

{c) whether an enquiry has been instituted;
and

(d) if so, by whcm?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) No
Sir.

(b) to (1) . Do not arise.

BAGDOGRA-DARJEELING TRANSPORT
SERVICB

4893. SHRI JYOTIRMOY BASU : Will
the Minister of TOURISM AND CIVIL
AVIATION bc pleased to state :

(a) the terms and conditions governing
the transportation of 1.A.C. passcngers from
Bagdogra/Darjecling between [LA.C. and
Everest Motors:

(b) the maximum number of passengers
cxpected to be carricd in a Hindusthan
Car;

(c) whether Government have reccived
any complaints in this behalf; and

(d) if so, the action taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). The terms and conditions
arc as follows :(—
Rs.
per head
(i) onc way 17-00
Return 32:00
(ii) Full 5 scater including
Driver :
One way 67:00
Return 125-00
(iii) Full Station Wagon 6 seater
including driver :
Onc way 80-00
Return 145-00

The Corporation is entitled to a commis-
sion of 10% on revenuc earned by Messrs.
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Everest Motors for carriage of their passcn-
gers between Bagdogra and Darjeeling.

(c) No, Sir.

(d) Does not arise.

RANCHI AIRPORT

4894. SHRI K. P. SINGH DEO : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the fire fighting cquipment at Ranchi Airport
is inadequate to mect any eventuality; and

(b) if so, the steps taken by Government
to provide adequate fire fighting ¢quipment
at the Airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):

(a) Yes, Sir.

(b) Ranchi Airport is at present provided
with a foam trailer of 30-40 gallons capacity.
Steps have already been taken to augment
it by a Crach Tender of 525 gallons capacity
to make up the deficiency. This is ¢x-
pected to reach Ranchi within the next
thre¢  weeks.

IMPHAL AIRPORT

4895. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the only ambulance at the Imphal Air port
has been lying out of order since August,
1967,

(b) if so, the steps taken by Government
cither to get the ambulance repaired or
replaced; and

(c) if not, the rcason therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The ambulance at Imphal
Aerodrome remained unserviceable from
8-8-1967 to 7-10-67 and again from 9-2-1968
to 12-3-1968. Necessary steps to make
the ambulance serviceable were taken, and
it is now in working order. An improvised
ambulance was available during the period
the ambulance remained unserviceable.

ScenTisTS PooL

4896. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION be pleased
to state :

(a) the ber of ts and
Scientists in the Pool awaiting thoir absorp-

tion;

dical A
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(b) the number of persons absorbed so
far from the Pool; and

(c) the steps taken by Government to
absorb the remaining persons in the Pool?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) There arc
no medical students in the Scientist’s Pool.
The number of persons in the Scientist’s
Pool was 396 on 1-2-1968 including 133
medical personnel.

(b) 1793 Pool Officers left on getting
employment, according to information
available on 1-2-1968.

(c) A Statement showing the various
steps taken by the Council of Scientific
and Industrial Research to acceleratc the
absorption of Pool Officers in regular
appointments is attached.

Statement
The absorption of the Pool Officers into
regular employment depends upon :
(i) vacancies in the field of individual
spec;alisation;
(ii) normal recruitment procedures: and
(iii) personal preferences of the scientists
concerned.

The following steps have been taken for
absorption of Pool Officers in regular
appointments in rcsearch and other lInsti-
tutions as well as in Public and Private
Sector Industries :—

(i) Supernumerary posts are created in
Government Dcpartments and
Organisations to which temporary
appointments can be made quickly
from Scientists working and studying
abroad, whenever suitable candidatcs
are available;

(ii) Organisations other than Govern-
ment where Pool Officers are working
for more than a year are advised
to create supernumcrary post for their
regular employment in suitable cascs:

(iii) The C.S.L.R. bears expenditurc on
supernumerary posts in the case of
organisations other than Government
Departments/Organisations on the
recommendation of the appropriate
sponsoring bodies.

(iv) The National Registrar of the CSIR
extends help in securing employment
to highly qualified personnel returning
from abroad;
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(v) Particulars of highly quafified per-
sonnel are published in the monthly
Technical Manpower Bulletin which
is distributed free to about 3000
organisations all over India;

(vi) Classified lists of Pool Officers
indicating details of qualifications,
experience ctc.  are compiled
and published, in the form of Pool
Directories and circulated  widely
among employing agencies in the
Public and Private Sectors;

(vii) Pool Officers arc referred against
suitable notified vacancies;

(viii) Pool Officers are recommended for
recruitment to Army Medical Corps.
and Engineering Corps.; and

(ix) Pool Officers are free to apply for
any post of their choice.

MAHAJAN COMMISSION REPORT

4897. SHRI S. A. AGADI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a mecting
was called in Dccember, 1967 to takc
conscnsus about the Mahajan Report on
Maharashtra-Mysore-Kerala  border’s dis-
pute; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) @) A
meeting of Leaders of opposition in Parlia-
ment was held on 2ist December, 1967
with a view to exploring the possibility of
evolving a national consensus as to the
principles which might be followed in
deciding border questions between States
which arise from time to time.

(b) The discussions were of a general
nature and no decisions were arrived at.

BORDER SECURITY FORCE

4898. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether he received any communi-
cation from the Defence Minister regarding
a proposal for recruitment of certain
migrant communities from East Pakistan
in the Border Security Force; and

(b) if so, the action taken in thc matter
so far?
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THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Particular attention is given to the
communities which have migrated from
East Pakistan, for recruitment in the Border
Security Force.

KERALA’S “GOPAL SENA”

4899. SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that voluntcers of
Kerala's Gopal Sena arc trained by ex-ser-
vicemen and NCC cadets ;

(b) whether it is also a fact that the
‘Sena is rcceiving official patronage and
that no cffective steps are being taken to
«curb its anti-national activitics; and

(c) if so, the steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
State  Government have intimated that
‘there arc reports that services of some
cx-military men are being utilised for
imparting training to members of the
volunteer corps formed by the CP(M).
There is however no such information
about the N.C.C. cadets.

(b) The Statc Government have stated
that no official patronage is being given to
the volunteer force. They have no infor-
mation that the volunteers have indulged
in any anti-national activitics.

(c) The Central Government are kecping
a closec watch over the activitics of the
volunteer corps organised by the CP(M).

CENTRAL RoAD TRANSPORT CORPORATION

4900. SHRI GANESH GHOSH :

SHRI P. RAMAMURTI :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :

Will the Minister of TRANSPORT AND
SHIPPING be plcased to state :

(a) whether it is a fact that Drivers and
Khalasis of the Central Road Transport
Corporation posted at Kalaikunda West
Bengél were on strike since 9-2-1968;

(b) if so, what are their demands; and

(c) The steps taken by Government to
scttle the dispute?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Yes, Sir.

(b) The main demands of the workers
arc that they should be paid the wages and
allowances as sanctioned by the Board of
Directors in their meeting held on 30th
July, 1964, including mileage allowance
and loading and unloading charges against
the following revised rates proposed by the
Corporation, namely (i) wages Rs. 5 per
day (ii) tonnage allowance of 30 paise
per metric tonne (iii) trip allowance of
Rs. 3/- per trip; and (iv) Rs. 3/- per day
where the period of halt at a terminal ex-
ceeds 24 hours owing to circumstances
beyond the control of driver.

(c) The matter was discussed with the
President of the Central Road Transport
Corporation Workers’ Union, Calcutta,
recently.  As a result of the discussions, it
has been agreed to increase the trip allowance
from Rs. 3/- to Rs. 4/- per day or the tonnage
allowance from 30 paise to 40 paise per
metric tonne. The workers will have the
option to choose either of the alternatives,
which is morc advantageous to them.
It has further been agrecd that latrines,
drinking water facilitics ctc. would also
be provided to the workers by the Corpo-
ration and that the strike would be called
off as early as possible. A formal agree-
ment on the above lines would be entered
into by the Central Road Transport Cor-
poration with its workers’ Union. The
above decisions have been communicated,
in writing to the President of the Union and
the reactions of the workers to the terms of
the scttlement are awaited. It is hoped
that the agreement will be implemented
to the satisfaction of all concerned.

KOVATERN AS TOURIST CENTRE

4901. SHRI E. K. NAYANAR|

SHRI P. P. ESTHOSE :
SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :

Will the Minister of Touristm and Civil
Aviation be pleased to refer to the reply
given to unstarrzd Question No. 1696 on
the 23rd February, 1968 and state:

(a) whether they have finalised the
detailed plan for the development of Koya-
lem as International Tourist Centre; @nd

{b) if so, the details thereof?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Not yet.

(b) Being a composite scheme involving
a large outlay, a great dealfof preliminary
information has to be compiled such as
ocean currents, wind velocity, soil formation
etc. Action has already been initiated to
obtaine this data, which when collected
will be passed on to the architects selected
for the design and execution of the project.

FOREIGN FISHING VESSELS NEAR
INTERVIEW ISLAND

4902. SHRI K.R. GANESH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that some-time
in 1964 or 1965, threc foreign fishing vessels
were seen poaching near Interview Island
for days together;

(b) whether despite the timely intimation,
the Administration did not send any of the
two Police boats stationed at Port Blair
to Interview Island for about 3-4 days;
and

(c) whether it is a fact that eventually
when a naval Patrol Boat was sent only
one foreign vessel could be caught?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
couple of foreign boats were seen near
Interview Island on 4th March, 1965.

(d) and (c). Both the police boats were
away on duty in other areas. Hence the
help of the Indian Navy was sought. The
Naval Vessel apprehended one of the
foreign boats on 10th March, 1965 near
Interview Island.

ANDAMAN SPECIAL Pay

4903. SHRI K.R. GANESH : Will the
Minister of HOME AFFAIRS be pleased
to State :

(a) whether it is a fact that some Govern-
ment servants (male and female) recruited
at Port Blair were denied North/Middle
Andaman Special Pay on their posting to
N/M Andaman; and

(b) if so, the grounds on which the special
pay admissible to all those recruited from
S.A. and posted on N/M Andaman was
denied to these persons?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Government servants male and female
both, belonging either to South Andaman
or mainland recruited at Port Blair and
posted on transfer to North/Middle Anda-
mans, were not denied the special pay
admissible in those areas. But persons
who were residents of North/Middle Anda-
mans, cven though recruited at Port Blair,
were not allowed the special pay admissible
in North/Middle Andamans when they
werc posted for service in those areas, as
they were residents of those areas.

ANDAMAN SPECIAL Pay

4904. SHRI K.R. GANESH : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 2405 on the 29th November,
1967 and statc whether the orders contained
in the Ministry of Home Affairs letter
dated the 22nd January, 1951 :

(i) are absolute and unconditional;

(ii) provides that persons born in A & N
Islands but recruited from the Main-
land, whatsoever be the circumstances
leading to their recruitment, would
not be entitled to A.S.P.;

(iii) leave any room for the subordinate
authorities to add or detract, interfere
or affect any discretionary powers
so far as the interpretation and
application of the orders is con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (i), (i)
and (iii). The term *‘persons recruited from
the mainland” is not defined in the orders
of 22nd January, 1951. The term has been
interpreted by the subordinate authorities,
keeping in view the rational behind the
grant of Andaman Special Pay, viz., that
it is an incentive for securing personnel from
the mainland to go over to the Islands for
service.

ANDAMANS
4905. SHRI K.R. GANESH : Will the

Minister of HOME AFFAIRS be pleased
to state :

(a) whether a public meeting was held at
Rangat, Middle Andaman, on the 20th
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February, 1968 under the auspices of the
local political groups;

(b) whether political speeches were deli-
vered by leaders from mainland;

(c) whether a gazetted officer of the
Andaman administration presided over the
said meeting; and

(d) if so, the action proposed to be taken
against him?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.

(c) and (d). The Andaman & Nicobar
Administration have reccived a report
alleging that a Gazetted Officer of the
Administration presided over the mecting.
The matter is being enquired into by the
Administration.

DiSRESPECTS SHOWN 10 NATIONAL FLAG
IN ANDAMANS

4906. SHRI K.R. GANESH : Will the
Minister of HOME AFFAIRS be pleased
1o state:

(a) whether it is a fact that on the 26th
January, 1968 at Bajlangta, Middle Andaman,
the National Flag was disgraced during the
the flag hoisting ceremony;

(b) whether a similar complaint was
received from Bajlangta during the flag
hoisting ceremony on the 15th August,
1967; and

(c) if so, whether any action is proposed
1o be taken against the concerned autho-
rities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) :(a) to (c). On
Republic Day, 1968 when the Forest Range
Officer hoisted the National Flag at Forest
Range Headquarters at Bajlangta, the rope
snapped and the Flag fell down. At the
Flag hoisting ceremony held at this place
on Independence Day, 1967 by a Forest
Guard, the rope stuck up in the pulley
block of flag post. When pulled hard, the
rope snapped and the Flag fell down.
Detailed enquirics were made in both the
cases and it was found that the incidents
were accidental and not intentional.

Instructions have been issued that the
pulley, rope and other equipment required
for flag hoisting ceremony should be
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properly checked and rehearsals carried out
before the formal ceremony.

MANIPURI BALLET TROUPE

4907. SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION be pleas-
ed to state :

(a) whether it is a fact that Triveni Kala
Sangam's Manipuri Ballet troupe has gone
on a tour abroad;

(b) if so, the number of artists and non-
artists included in the troupe ;

(c) the countries they are likely to visit
during this tour ; and

(d) the total estimatcd expenditure in-
volved in their tour ?

THE MINISTER OF EDUCATION :
(DR. TRIGUNA SEN) (@) to (d).
The Government of India sponsored the
visit of a 12-Member Manipuri Dance
Troupe of the Triveni Kala Sangam, New
Delhi, led by Shri Singhajit Singh, to
Romania, under the Indo-Romanian Cul-
tural Exchange Programme. Al the 12
members are artists. After thc Romanian
visit the troupe is now undcrtaking on their
own, a tour of Europe, which includes
Austria, West Germany, Belgium and
France. At the ¢nd of this tour, the Go-
vernment of India will be taking over the
Troupe again and sponsoring their visit
to North Africa including Libya and Lgypt
in April-May 1968 under the Cultural
Activities Programme. The total expendi-
turc of Government on the tour is expected
to be about 65,600 on air farcs and baggage
freight.

CENTRAL ROAD TRANSPORT CORPORATION

4908. SHRI K. RAMANI :
SHR1 BHAGABAN DAS :
SHRI SATYANARAIN SINGH
SHRI NAMBIAR :

Will the Minister of TRANSPORT &
SHIPPING be pleased to state :

(a) whether it is a fact that the Drivers
and Khalasis of the Central Road Transport
Corporation used to get traffic allowance
before 30-7-65.

(b) if so, the rates of the traffic allowance;

(c) whether Government have stopped
payment of traffic allowance since 30-7-65;
and

(d) if so, the reasons for the stoppage ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes, Sir.

(b) The rates arc given below —

(1) A driver entrusted with truck
driving duty, limited on any day
to an area within a radius of 25
miles from his headquarters, is
paid a traffic allowancc of Rs. 3
for that day.

(2) Where a driver is cntrusted with
driving duty that takes him beyond
25 miles’ radius from his hcadquar-
ters, he is paid on the following
basis—

(/) 2-25 paise per truck mile.

@) Rs. 4-00 for each ferry crossing
over the Brahmaputra or the
Ganga, irrespective ol the time
taken for the crossing.

@ii) Rs. 3:00 in respect of cach
terminal where an empty truck
is loaded or a loaded truck is
empticd.

@iv) An additional sum of Rs. 3
per day where the period of
halt at a terminal is in cxcess
of 24 hours owing to circum-
stances beyond the control of
drivers;

(v) For opcration in hilly arcas,
e.g. Gangtok, Kalimpong,
Barapani, Shillong, Cherra-
punji etc. a further amount at
the rate of onc paise per mile
is paid.

(vi) where a driver is required to
attend on a vehicle, which is
under servicing for repairs,
he is paid only daily wages and
no other allowance.

(vii) The traffic allowance is in lieu
of all other allowances like
Travelling Allowance, Night-
Out Allowance, Overtime
Allowance etc.  In other words
drivers are not entitled to any
other allowances, besides the
daily wage of Rs. 5 and the
traffic allowance.

(viii) Khalasis get a line allowance of
Rs. 1+75 per day.
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(c) No, Sir. However, the wage struc-
ture, including traffic allowance for
drivers, was revised in the case of
drivers employed on trueks for carrying
iron ore from Nergundi (Cuttack) to
Paradeep Port. The revised rates are
given below (—

(1) Wages of Rs. 5 per day.

(ii) Tonnage allowance at 30 paise
per metric tonne.

(iti) Trip allowance at Rs. 2-00 per
trip.

(iv) A further payment of Rs. 300
per day where the period of
halt at a terminal cxceeds
24 hours owing to circumstances
beyond the control of drivers.
The Nergundi-Paradip ope-
rations commenced in October,
1967, and the revised rates,
indicated above, werc intro-
duced by the Chairman and
Managing Director of the Cor-
poration after conducting a
trial trip in  association
with drivers’ rcpresentatives.
These rates werc approved
by the Board of Directors of
the Corporation at their meeting,
held in December, 1967.

(d) The traffic allowance, as such, has
not been stopped. However, in
respect  of the Nergundi-Paradip
and Kalaikunda-Haldia operations,
involving transportation of iron ore,
revised  wage structures, as  shown
in (¢) above, has becn  adopted.
The revision  has been  effected,
having regard to th¢ nature of work
required to be donc by drivers to
thesc operations, which is substan-
tially different from that involved in
the Corporation’s operations in other
arcas. The transportation of iron ore
docs not involve any responsibility
for drivers for the following items which
are included in their duties in the other
areas :—

(/) Counting of number of packages
loaded.

(if) Proper stacking in lorries to
avoid d to the cc
ments en route.
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(iii) Delivery at the destination by
actual count and responsibility
for shortage or damage.

JAYANTI  SHIPPING  COMPANY

4909. SHRI BHAGABAN DAS :
SHRI UMANATH :
SHRI NAMBIAR
SHR! P. GOPALAN

Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Unstarred Questions Nos. 872 and
733 on the 30th May, 1967 and 16th February
1968 respectively and state :

(a) whether it is a fuct that there are some
legal issues involved in the enquiry ; and

(b) if so, the nature thereof ?

THE MINISTER OF TRANSPORT &
SHIPPING (DR. V. K. R. V. RAQ) :
(a) It has already been stated in replies to
both the previous Questions referred to that
certain legal issucs arc involved.

(b) The legal issucs involved are :—.

(/) Determination of the respective
legal liabilities of Dr. Teja and cer-
tain forcign parties involved, under
the Indian Law and the English
Law ; and

(i) Legal and other steps which can or
should be taken to recover moneys
from the parties found liable. This
will also include consideration of
the question of jurisdiction of the
courts in India and abroad.
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HiNDI TYPEWRITERS

4912. SHRI MAYAVAN :
SHRI DEIVEEKAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether many Hindi typewriters arc
lying unused in various offices of the Minist-
ries of the Central Government due to the
fact that they bear Hindi numerals instead
of International numerals;

(b) whether any action has been takcn
against the persons responsible for these
purchases ; and

(€) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKILA) : (a) The
information available with the Home Ministry
shows that all such typewriters are being
used. Numerals if any, are either entered
in hand or typed on English typewriters.

(b) and (¢). Do not arise as such type-
writers were purchased at the time when
those with International numerals were
not available in the market.

HNDI NUMERAL PLATES ON
MINISTERIAL ~ CARS

4913. SHR1 MAYAVAN :
SHRI DEIVEEKAN :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the cars belonging to Minist-
ries bear the Hindi numerals in their number
plates ; and

(b) if so, the action Government proposc
to take against the offenders for transgress-
ing the law ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). The required information is
being collected and will be laid on the Tablc
of the Sabha, when received.

ROADS OF ECONOMIC AND INTER-
STATE IMPORTANCE
4914, SHRI MAYAVAN : Will the Minis-
ter of TRANSPORT AND SHIPPING be
pleased to state :

(a) what are the criteria in fi
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(b) how many works are in progress in
Madras State under this Scheme; and
(c) whether all the works recommended by

the Madras Government have been included
under the Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Broadly speaking, road/bridge works falling
under one or more of the following cate-
gories are considered for grants-in-aid under
the Central Aid Programme of State roads
of inter-State or economic importance.

(1) inter-state roads/bridges as con-
sidered necessary for
through communication ;

(2) roads/bridges required for opening
up new areas to which railway
facilities cannot be provided in the
near future ; and

(3) roads/bridges which can contri-
bute materially to rapid economic
development, c.g., in hilly or back-
ward areas and regions having
valuable resources for exploitation.

(b) Three.

(¢) Presumably, the Member is having
in mind the State Government’s proposals
for grants-in-aid under the fourth Five-
Year Plan. If so, a decision on them
can be taken only after the finalisation of the
Fourth Plan Allocations.

ensuring

ALLOTMENT UNDER CENTRAL ROAD
Funp

4915. SHRI MAYAVAN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) the allotment given to each State
under Central Road Fund (Reserve Ordi-
nary) during 1966-67 ;

(b) the main criteria in the allocation of
Central Road Fund to various Works
and

(c) how many works under the Central

Road Fund Scheme are in progress in Madras
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PlNG (SHRl BHAKT DARSHAN) : (a)

road works under the Economic and Inter-
State Improvement Schemes;

t giving the requisite information
is land on the Table of the House. [Placed
in Library. See No. LT-572/68).
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(b) The allocations made to State from
the Central Road Fund are to be utilised on
the construction of new roads/bridges or
the improvement of existing roads/bridges
S0 as to ensure the development of a balanced
road network. Grants from the Central
Road FPund (Ordinary) Reserve are made
mainly for (1) schemes for bridges, metalling
and general improvement of roads
intended to open up new country or other-
wise having development value; and (2)
schemes which will benefit more than one
State, e.g. construction of a bridge on a
river forming thc boundary betwcen two
States or the construction of a road of inter-
State importance.

(c) The information is being collected
and will be laid on the Table of the Sabha
in due course.

CoasTAL RoAD ProOJECT

4916. SHRI MAYAVAN : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is fact that the projcct
for forming a coastal road from Madras
to Cape Comorin along the east was under
consideration of the Central Govern-
ment ;

(b) if so, the prcsent stage of the project;
and

(c) when the proposals were first initiated
and the reasons for the delay in sanction-
ing the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a) to
(). Yes, Sir. In June, 1965, the Govern-
ment of Madras requested the Government
of India to accord administrative approval
to a scheme for the upgrading of the Last
Coast Road to National highway standards
at an estimated cost of Rs. 14 crores. It was
not possible to consider this proposal as
the Fourth Plan allocations had not yet
been finalised. Subscquently, after dis-
cussion with the representatives of the State
Government towards the end of 1966, the
Government of India agreed to give a grant-
in-aid equal to 509; of the cost of construc-
tion of an only missing link of 25 miles
b Mahabalipuram and Markanam

on the East Coast Road, subject to a maxi-

Written Answers CHAITRA 2, 1890

(SAKA) Written Answers 2572

mum of Rs. 16 lakhs, under the Central
Aid Programme of State roads of inter-
State or economic importance, the balance
of the cost being met by the State Govern-
ment from their own resources. The
Government of Madras have already started
work on the missing link road and it is in
progress.

REORIENTATION OF ENGINEERING
EDUCATION

4917. SHRI NITIRA) SINGH CHOW-
DHARY : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether there is a proposal to re-
orient the engineering education by pro-
viding greater stress on practical training
etc.; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b).
Sandwich courses in cooperation with in-
dustry have been organised at certain
polytechnics. Such courses emphasise ade-
quate practical training in industry. It is
proposed to extend the programme gradual-
ly to other institutions wherever indust-
rial cooperation is available.

ANNOUNCEMENTS AT AIRPORTS

4918. SHRI S. K. SAMBANDHAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether therc is any proposal to
announce the arrival and departure of planes
at airports in the language of region wherc
the airport is situated ; and

(b) if so, when this will become operative ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH: (a) and (b). 1.A.C. makes the
announcements first in Hindi and then in
English, except in the Eastern and Southern
Regions where announcements are made
in the regional languages in place of Hindi.

Air India kes the in
English at airports other than Delhi. Their
announcements at Delhi are made both in
English and Hindi.
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STUDENTS’ INVOLVEMENT IN THE LANGUAGE
AGITATIONS
220. SHRI SAMAR GUHA :
DR. KARNI SINGH :

Will the Ministir of EDUCATION
be pleased to state :

(a) whether it is fact that students have
taken major part in the language agitation
all over the country ; and

(b) if so, whether Government have any
plan to divert agitative activities of the
students to patriotic and constructive
purposes by convening a National Seminar
of the Indian Students, with representative
from all Universities, for the purpose of
evolving an integrated objective among the
students community regarding the problem
of linguistic disputes and national unity

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) It is a fact
that students have taken part in some arcas
in the language agitations.

(b) There is no proposal for holding such
a seminar. Government are concerned
about diverting the activities of youth in
patriotic and constructive channcls.
Among the programmes being developed
for the purpose, mention may be made of
the National Service Scheme for which a
provision of Rs. onc crore is made in the
Budget estimates of 1968-69 and which
will be introduced from the next academic
year.

FOREIGNERS IN THE EDITORIAL
BOARD OF
“*JUNIOR STATESMAN™

4921. SHR1 JYOTIRMOY BASU : Will
the Minister of HOME APFAIRS be plcascd
to state :

(a) whether there is any body in the Edi-
torial Board of the ‘“‘Junior Statesman’
published by the Statesman Ltd. Calcutta
or amongst its correspondents, who holds
passport or is a foreign national ; and

(b) if so, his/their antecedents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It is
reported that Mr. Desmond Doig, a British
national, is associated with the publication
“Junior Statesman™.

(b) Mr. Desmond Doig was born at
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Allahabad in 1920 and served in the Indian
Army during the Second World War.
After his release from the Army in 1946,
he joined the ‘Statesman’ Ltd. Calcutta,
and has been working with that paper ever
since.

UNIDENTIFIFD ~ INFLAMMABLE
OBRIECT

4922. SHR1 SWELL : Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) whether he has made enquiries into
the report that an unidentified object fell
on a hut in Nambol village in Manipur
and that when touched by the rays of the
rising sun the object caught fire and set the
hut ablaze; and

(b) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). A Press report in this regard has come to
the notice of the Government. According
to a report received by the Imphal Police
Station a  bright substance was seen
falling on the thatched roof of a house in
Kokyai Village, P. S. Bishenpur, on the
morning of the 29th February, 1968. After
a few hours the house caught fire. The
Pradhan of Langpok who made the report
to the police at about 4-30 P.M. that day
also produced a small white solid substance
with an irregular shape, plastered with mud.
This object was stated to have been found
in the compound of the house which
caught fire.

Policc investigation was made. A
Professor of Chemistry in the D. M. College,
Imphal, who has consulted opined that the
article produced at the police station was
some kind of phosphorus. However, expert
opinion in the matter has been asked for
and is still awaited.

MANIPUR-SILCHAR  RoaD

4923, SHRIMATI JYOTSNA CHANDA
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Unstarred Question No. 1807 on
the 23rd February, 1968 and state :

(a) the time the Border Road Ogganisa-
tion will take to complete the construction
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of the Manipur-Silchar Road vig Jiribam;
and

(b) how many bridges are to be construc-
ted to make it an all-weather Road ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN ) :
(a) The development of only the Imphal-
Jiribam sector (known as the new Cachar
road) of thc Manipur Silchar Road will
be transferred from the Manipur P.W.D.
to the Border Roads  Organisation.
It is not possible at this stage to indicate
when the Border Roads Organisation will
complete the construction of the Imphal-
Jiribam sector as this will depend upon
(/) the results of a survey which is in prog-
ress, (i) availability of funds for the work,
and (i) the speed with which an organisa-
tion can be built up at Imphal by the Border
Roads Organisation.

(b) Six major bridges over the rivers
Tupul, Iycl, Irung, Barak, Makru and Jiri
arc required to be constructed.

SATYAGRAHIS ARRESTED IN  SILIGURI

4924. SHRI DEVEN SEN Will the
Minister of HOME AFFAIRS be pleased
to state

(a) the number of Satyagrahis arrested
in Sub-Divisional Court, Siliguri in February,
1968 demanding their right to be recognised
as direct tenant under the West Bengal
Estate Acquisition Act

(b) whether it is a fact that most of the
persons affected are share<croppers from the
area ceded to West Bengal from Bihar
where they used to enjoy tenancy rights
on the land they cultivated under the Bihar
Tenancy Act;

(¢) whether it is a fact that landlords,
variously armed and in collusion with the
local police, are forcibly taking paddy
from the field, assaulting men and torturing
the people in various other ways; and

(d) if so, the actual rights of the sharc-
cropper in arcas ceded from Bihar and the
steps contemplated to protect them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). The information is being collected and
will be laid on the Table of the Housc.
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TOURISM IN INDIA

4925. SHRI MANIBHAI J. PATEL :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have negotia-
ted with the Government of Nepal to render
help for development of Tourism in
Nepal ;

(b) if so, the outcome of the talk: and

(c) the amount proposed to be given and
whether it would be treated as a loan and
if so, the terms and conditions of the
loan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARANSINGH) :
(a) to (c). During the recent visit to Kath-
mandu by the Minister of Tourism and Civil
Aviation, some suggestions of co-opera-
tion with Nepal in the field of tourism were
discusscd. These  suggestions  included
regional co-operation in tourist promotion
publicity, improving facilities for pilgrims
traffic between the two countries and
the offer to extend technical advice and assis-
tance to Nepal in its tourism develop-
ment.

The discussions were preliminary in
nature and no final decision on the nature
and quantum of assistance has been taken.

Tourist HoME

4926. SHRI V. NARASIMHA RAO :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) the steps taken by Government to
devcelop tourist Homes in the States and make
them fit for foreigners as well as Indians ;

(b) the places which are to be developed
for the purpose in Andhra Pradesh ; and

(c) the details of the scheme and the cost
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) During the last 10 years the Central
and State Governments have been construct-
ing Tourism Bungalows at tourist centres
where hotel accommodation does not
exist. Tourist Bungalows Class I, suitable
for foreign as well as upper-income-group
home tourists, were financed and put up
by the Central Government at 22 centres.
Tourist Bungalows Class I1 suitable for lower
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as well as middle income group tourists
were put up through the State Governments,
50% of the cost of these bungalows being
met by the Centre. These bungalows
are being managed by the respective State
Governments.

Tourist Holiday Homes/Camps were also
put up by some State Governments to
provide accommodation for middle income
group home tourists at holiday centres.
These were entirely financed by the State
Governments under the State Plan pro-
grammes and are run by them.

(b) In the draft outline of the Fourth
Five Year Plan on Tourism the following
schemes were included for Andhra Pradesh

in consultation with the State Government
under Part 11 of the plan :

(i) Integrated development of tourist
facilities in Nagarjunasagar Konda
area.

(ii) Integrated development of Hydcra-
bad.

(c) Details of the schemes mentioned
under (b) above are awaited from the State
Government,

INDIAN  MILITARY COLLEGE,
DEHRADUN

4927. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Government of Manipur
have made repeated requests of sanction
of the grant of scholarship to cadets from
Manipur admitted to the Rashtriya Indian
Military College, Dchradun.

(b) whether the Home Ministry has
requested the Ministry of Education to have
the matter espedited; and

(¢) if so, the steps taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c).
Yes, Sir, the Government of Manipur have
sent for Government of India’s approval
draft rules for the award of scholarships
to cadets belonging to the Union Territory
of Manipur and admitted to the Rashtriya
Indian Military College, Dehra Dun.
The draft rules are under consideration of
the Government.
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TENDERS FOR CATERING CONTRACT
ON
1. A.C. AND AIR INDIA

4928. SHRIJKAMESHWAR SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that tenders have
been called to give catering for Air India/
Indian Air Lines Corporation ;

(b) if so,
and

the names of the tenders ;

(c) to whom the contract has been allot-
ted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). I.A.C. has not called for any
tenders for catering contract recently. On
a seclective basis, Air India have invited
tenders from the following hotels and restau-
rants :

Ambassador Hotel
Gaylord Restaurant
Sun N Sand Hotel
Ritz Hotel

Taj Mahal Hotel
Natraj Hotel

Volga Restaurant
Ashoka Hotel
Imperial Hotel
Claridges Hotel

11. Oberoi Intercontinental Hotel.

I N

—
=

(c) The contract has not yet been fina-
lised.

JALGAON AERODROME

4929. SHR1 S. S. SYED : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that the construc-
tion of an aerodrome at Jalgaon was sanc-
tioned long ago ; and

(b) if so, the date when
to commence ?

it is expected

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) No, Sir.

(b) Does not arise.
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IMPHAL  AERODROME

4934, SHRIMATI JYOTSNA CHANDA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) by what time Government expect
that the aerodrome at Imphal will be ready
to receive planes other than Dakotas; and

(b) when the construction of the Terminal
building at Agartala will be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The development works are in prog-
ress and are expected to be completed
shortly. Thereafter, Avro/Friendship air-
craft will start operating to Imphal in place
of the existing Dakota aircraft.

(b) The terminal building at Agartala
is likely to be completed by the middle of
this year.

D1VERSION OF NATIONAL HIGHWAY
IN NALGONDA DISTRICT

4935. SHR1 G. S. REDDI : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether traffic accidents are increasing
because the National Highway passes
through the busy main street of Suryapet,
Nalgonda District, Andhra Pradesh;

(b) if so, whether Government have
sanctioned proposed diversion of the said
road during this year ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN)
(a) No reports have been received by the
Government of India about increase in
accidents.

(b) and (c). An estimate for the acquisi-
tion of land for the construction of the
diversion was sanctioned in September,
196S; and acquisition proceedings are in
progress. Sanction will be given to the
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construction of the diversion after the finali-
sation of the Fourth Plan and the provision
of funds therein for the work.

EXHIBITION IN BoMBAY OF HINDI
F1Lms PRODUCED IN MADRAS

4936. SHRI MURASOLI MARAN :
‘Will the Minister of HOME AFFAIRS be
pleased to state : .

(a) the details of the incidents at Bombay
on the 28th February, 1968 which led to the
cancellation of the exhibition of a Hindi
film produced in Madras ;

(b) whether any precautionary mcasures
have been taken to prevent the recurrence
of the same in Bombay : and

(c) whether Government are aware of the
possible repercussions of this incident
in other parts of the country and if so,
the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the table of the
House.

Statement

Exhibition in Bombay of Hindi
Films Produced in Madras

According to the information reccived
from the Statc Government on the 26th
February, 1968 addressing a public mecting
Shri Bal Thakre, the Shiv Sena Chief,
issued a warning to film exhibitors in Maha-
rashtra not to exhibit Hindi pictures pro-
duced in Madras as long as cxhibitors in
‘South were not allowed to screen Hindi
pictures. On 28th February, 1968 at about
625 P.M. Shri Bhai Shingre, a Shiv Scna
candidate contesting civic clection from
Chinchpouli area in Bombay along with
some of his supporters, waited on the Mana-
ger of Ganesh talkies, Lalbaug, Bombay and
advised him to heed the appeal made by
Shri Thakre and not exhibit the Hindi
film produced in Madras. On this the
management cancelled the last show and
refunded the amount to about fifty ticket
holdrers. On the same day, the proprietors
of “*Jai Hind” and “Lotus™ where the film
‘Do Kaliyan’ produced in Madras was to
be screened reccived threats on telephonc
from Shiv Scna supporters not to exhibit
the film as it was produced in Madras.
The proprictors sought police protection
which was given. Nothing untoward took
place in the city on that day.
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Police protection has been assured in
case of any obstruction through any sources
to the peaceful running of pictures and
precautionary measures were taken to
maintain law and order.

The Central Government are in touch
with the State Government who are vigilant.

Jumeo JeTs

4938. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc :

(a) when the Jumbo jets are likely to
be acquired by Air-India :

(b) the number of passengers cach jumbo
jet is expected to carry ;

(c) whether any survey of the traffic
potential originating from Indian airports
has been made so that the Jumbo jets are
not a losing proposition ; and

(d) which are the airports that are cquipp-
ed to take the Jumbo jets and whether
the existing facilitics in these airports are
adequate cnough to handle the passcnger
traffic that the Jumbos will carry ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Air-India is currently negotiating for
loans for the purchasc of two Jumbo Jets.
In case the negotiations succeed, the air-
craft arc expected to be delivered during
the first quarter of 1971.

(b) About 350.

(c) A survey of the traffic potential and
also of the economics of operation of Jumbo
Jets has been made.  An important conside-
ration in this respect is that with other-
inter-national airlincs going in for Jumbo
Jets, Air-India will not be able to maintain
its competitive position unless they can
also introduce these in their services.

(d) The question of improving the termi-
nal facilities at the four international air-
ports, namely, Bombay, Calcutta, Delhi
and Madras is being examined by a Consmit-
tee under the Chairmanship of Shri J. R. D.
Tata. Such facilitics will have to be pro-
vided in any case, whether or not Air-india
acquire Jumbo Jets, if India is not to be
by-passed by the international airlines many
of whom will undoubtedly use this type of
aircraft.
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SEIZURE OF RECORDS OF TRADERS

4939. SHRI JUGAL MONDAL : Will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 1787 on the 23rd February,
1968 and state : '

(a) the names of the traders whose re-
<cords were seized by the Police ; and

(b) the names of the traders who have
been challaned by the police and when the
investigation of other cases will be com-
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A state-
ment is laid on the Table of the House.
{Placed in Library. see. No. LT-573/68].

(b) The following persons were challaned

by the Delhi Police :
}. Shri Harbans Lal

Shri Ram Niwas S/o Thanaram,
Shri Chotu Ram.
Shri Damodar Dass
Shri Ram Niwas s/o Damodar Dass.
Shri Giani Ram.
Shri Shyam Sunder.
Shri Mithan Lal.
Shri Siri Chand.

10. Shri Phool Chand.

I1.  Shri Ganga Dass.

The other cases arc under investigation.
The investigations will be completed as
carly as possible.

PENA LA W

Stubpy OF HINDI AND URDU IN
MEcCCA.

4940. SHRI MAHANT DIGVIJAI NATH .

Will the Minister of EDUCATION be pleas-
ed to state :

(a) whether it is a fact that Saudi Arabia
Department of Religious Supervision has
decided to start Hindi and Urdu classes
in Mecca ;

(b) whether Government of India have
received any request from them for sending
Hindi and Urdu teachers there ;

(c) if so, the details thereof ; and

(d) if not, whether Government have
taken any initiative to send such teachers
there to promote Hindi in foreign countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
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SHER SINGH) : (a) Government have
no information.

(b) No, Sir.

(c) Does not arise.

(d) No, Sir.

NATIONAL MUSEUM AT CHITTORGHAR

4941. SHRI MAHANT DIGVDAI
NATH: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether there is any proposal under
the consideration of Government for sett-
ing up a National Muscum in  Chittorgarh
Fort in Rajasthan;

(b) if so, whether it is also a fact that the
above muscum will be equipped with all
possible  available cquipments of the
Frcedom Fighters from the 11th Century
to the 2)th Century; and

(©) if so, the details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SHRI
SHER SINGH : (a) No, Sir.

(b) and (c) Do not arisc.

FILLING UP OF RESERVED
Posts

4942, SHRI G. Y. KRISHNAN : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whather it is a fact that the reserved
vacancies are still being filled up by the
general candidates in the several Depart-
ments of Government in spite of the assu-
rances ; and

(b) prir tiple of rescrvations to Scheduled
Castes being followed in several Corpora-
tions and Boards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) For
appointment to vacancies reserved  for
Scheduled Castes and Scheduled Tribes,
candidates belonging to these communities
are considered with a relaxed standard of
suitability and those who come upto the
required minimum standard are selected.
Candidates belonging to Scheduled Castes
and Scheduled Tribes are, however, not
yet available to fill all the vacancies reserved
for them despite the application of relaxed
standards of suitability in their cases. The
vacancies for which suitable Scheduled
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Caste and Scheduled Tribe candidates
are not available can be filled by
others by dereserving such vacancies after
the reservations have been carried forward
to subsequent two recruitment years. The
question of improving the representation of
Scheduled Castes and Scheduled Tribes
in government services was referred to a
Working Group headed by Shri M. R.
Yardi, Additional Secretary, Ministry of
Home Affairs and Government is consider-
ing the recommendations of this Group.

(b) The Administrative Ministries werc
asked by the Ministry of Home Affairs,
in 1954, to direct the Statutory Bodies
which were not then following the orders
regarding reservation for Scheduled Castes
and Scheduled Tribes, to follow them,
provided the relevant Statute permitted of
such a direction. If in any particular casc,
the relevant Statute did not permit of a
direction to follow the reservation orders,
the Ministries were requested to recommend
these orders to the Statutory authority for
adoption by it. As regards Public Sector
Undertakings, in March 1964, Ministrics
administratively concerned were requested
by the Ministry of Home Affairs to issue
instructions to the Undertakings under
their control to make reservations for Sche-
duled Castes and Scheduled Tribes in their
services on the lines of the reservations in
the Central Government services. Based
on the information received from the Mi-
nistries so far, out of 169 Public sector
Undertakings and Statutory and Semi-
Govt. Bodies, 140 Undertakings/Bodics
have made or have agreed to make
reservations for Scheduled Castes and
Scheduled Tribes in their services. The
Ministry of Home Affairs is pursuing with
the Ministries administratively concerned
with the remaining :Undertakings/Bodies
the question of reservations for Scheduled
Castes and Scheduled Tribes in services
under them.
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MAHAJAN COMMISSION REPORT

4945. SHRID. N. DEB : Will the Minis-
ter of HOME AFFAIRS be pleased to
statc :

(a) whether it is a fact that a meeting of
the Chief Minister of Maharashtra and
Mysore is likely to be called very shortly
on the border dispute ; and

(b) if so, when it is scheduled to be
held ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
‘VIDYA CHARAN SHUKLA) : (a) There
is np proposal at the moment to call a meeting
.of the concerned Chief Ministers.

(b) Does not arise.

PASSENGER SERVICE 1.A.C. ON
NIGHT-MAIL SERVICE

4946, SHRI R. R. SINGH DEO : Will
:the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Indian Air-
‘lines Corporation propose to introducc
Passenger Service on its night-mail service
shortly; and

(b) if so, the dctails thercof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH ) : (a) and (b). 1.A.C. propose to
carry passengers on their night Air-Mail
services when they are operated by Vis-
counts with cffect from 15-4-1968.

PILOT SCHEME IN THE CENTRAL
SECRETARIAT

4947. SHRI HIMATSINGKA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the pilot scheme experimented
in various departments of the Government
of India was found suitable ;

(b) if so, whethcr Government propose
to introducc thi\s scheme in other depart-
ments also ; ~

(c) if not, the reasons therefor ; and

(d) if the answer to part (a) above be

in the negative, the rcasons for the failure
of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). The pilot section scheme, introduced
in several ministries in 1956, was disconti-
nued in 1962 on the basis of a review of its
working. The scheme visualised a section
to consist of three section officers, three
upper division clerks and three lower di-
vigion clerks, one or two of whom were
to be stenotypists. Noting was to be initia-
ted in every case by the section officers,
who were empowered to dispose of simple
cases finally. The review showed that the
contribution made by the section officers
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was not beyond the capacity of an average
assistant, and that section officers were
not in a position to dispose of enough work
finally. Pijot sections in a modified form
have, however, continued to exist in the
Ministry of Defence.

The question of extending the scheme
does not, in this background arise. Be-
sides, thc whole question of structural
reforms is now being examined by the
Administrative Reforms Commission.

REORGANISATION OF ASSAM

4948. SHRI D. N. PATODIA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether discussions werc held re-
cently at Delhf with the Chief Minister of
Assam on the question of re-organisation
of Assam ;

(b) whether it is a fact that the Chief
Minister has urged upon the Union Govern-
ment to take an early decision in the matter;
and

(©) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.

(c) The need for an carly decision in the
matter has been appreciated by all parties.
This, it is hoped will help in evolving a basis
for reorganisation which will give maximum
satisfaction to all sections of the people in
Assam.

THEFT OF BADRINATH TEMPLE
IpoL

4950. SHRI MAHANT DIGVUAI
NATH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the famous
1do! of Badrinath was stolen ;

(b) whether it is also a fact that some
arrests have been made in this connection;

(c) whether behind this theft there is a
hand of anti-national elements/international
thieves ;

(d) whether a Commission of Enquiry has
been sct up by Government to safeguards
against such thefts; and

(c) if so, when and details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : () to
(¢). The information is being collected
from Government of Uttar Pradesh and will
be laid on the Table of the House on
receipt.
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PowErs OF CIVIL SERVANTS

4953. SHRI YASHPAL SINGH: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that on the
7th March 1968 the Planning Commission
suggested to curb the powers of the civil
servants if planning was to be successful;

(b) if so, whether the matter has since
been examined by Government; and

(c) the decision taken thereon?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) and (c). Do not arise,

EDUCATION MEDIA IN KERALA

4954. SHRI YASHPAL SINGH: Will
the Minister of EDUCATION be pleased
to state:

(a) whether any decision has since been
taken by Government in regard to the
Media in Kerala;

(b) if not, the reasons for the delay; and

(c) when a final decision is likely to be
taken in the matter?

THE MINISTER OF STATE FOR
EDUCATION (SHRI SHER SINGH):

(a) itis for the State Government to decide
the issue in 8o far as it relates to Education
Media in School Education and for the
Kerala University to decide it at College
level.

(b) and (c). Do not arise.

PROPOSED AGITATION BY CENTRAL GOVERN-
MENT EMPLOYEES

4955. SHRI M. L. SONDHI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are aware that
the Central Government employees have
decided to launch an agitation against the
steep price rise; and

(b) the measures which Government
proposed to take to check the alarming rise
or to compensate the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) Government
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have seen reports about some Central
Government employees’ organisations threa-
tening to launch an agitation against rise
in prices.

(b) Compensation according to the rates
recommended by the Gajendragadkar Com-
mission has been granted to Central Govern-
ment employees in the form of additional
dearness allowance.

SCHOLARSHIPS IN  POLYTECHNICS

4956. SHRI SHRI CHAND GOEL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that scholarships
to the students of three polytechnics in
Delhi are granted on percentage basis;

(b) if so, what is the allocation of per-
centage to each category i.e Merit, Merit-
cum-means, Scheduled Castes/Scheduled
Tribes and low income group separately
in each polytechnic in the academic year
1967-68;

(c) the total amount given to the three
polytechnics for grant of scholarship during
1966-67 and the provision for the current
year;

(d) whether it is a fact that scholarships
granted last year to the students of two
categories, Scheduled Castes and low
income-group are discontinued in view of
their unsatisfactory progress though they
passed by low marks; if so, the number of

the student; and

(¢) whether Government propose to grant
scholarships to these categories on low
income basis only?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir,
except in the case of low incomo-group
where the number of scholarships each year
is decided according to availability of funds.

(b) The allocation of scholarships is as
shown below:-
Merit scholarships 5 per cent of the total

student body.
Merit-cum-Means 15 per cent of the total
Scholarships student body.

Scheduled Castes/ 100 per cent subject
Scheduled Tribes to eligibility of the
candidates.
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(¢) Merit and Merit-cum-Means

Scholarships:

Rs,
1966-67 1,90,000
1967-68 2,09,100

Scheduled Caste, Scheduled Tribe and

Low Income Groups Scholarships

No separate allotment is made for poly-
technics. The budget provision for the
scheme as a whole for all subjects and
for all students is as below:—-

Rs.
1966-67 4.55 lakhs
1967-68 5-6lakhs

(d) and (e). No, sir.
CENTRAL ROAD FUNDS TO STATES

4957. SHRIMATI MINIMATA AGAM
DASS GURU:
SHRI MANIBHAI J. PATEL:
SHRI NITIRAJ SINGH CHAU-
DHURY:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that allocations
from the Central road funds are being made
annually to various States in proportion to
the consumption of the petrol in the States;
and

(b) if so, what allocation has been made
annually to the Government of Madhya
Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir, the allocations are made in
proportion to the consumption of petrol
other than that used in aviation.

(b) The allocation differs from year to ycar.
The amount provisionally worked out as
due to the Government of Madhya Pradesh
during the last three years is as under:-

Year Allocation due

1964-65 Rs. 11-98 lakhs
1965-66 Rs. 15-81 lakhs
1966-67 Rs. 17-57 lakhs

CANCELLATION OF EXAMINATIONS IN DELHI
ADMINISTRATION ,

4958. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION be pleased
to State:

() whether the Delhi Administration
announced its decision not to hold School
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examinations this year for all classes except
for students in the S5th, 8th and 11th
classes;

(b) if so, the reasons therefor;

(c) whether this is going to be a regular
feature every year; and

(d) whether it is a fact that teachers and
parents have objected to this decision?

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN): (a) Yes, Sir.

(b) A statement is attached.

(c) The question is under active consi-
deration of the Delhi Administration.

(d) No such thing has come to the know-
ledge of the Delhi Administration so far.

Statement

The main reasons for which thc formal
cxaminations at the end of the year for all
classes cxcepting 5th, 8th and 11th werc
abandoned this year are as follows:

(i) Studies of the students had suffered
due to several disturbances during
the year including those in which
the tcachers were engaged recently.

(ii) There was apprehension on the
part of the parents of the students
who went regularly to schools
during the days of the strike, that
they were likely to be victimised.
Even if this apprchension had
proved to be unfounded, it was
felt that the parents of the children
who would have failed might have
made recrimination charges against
the teachers causing thereby consi-
derable tension in the schools.
In the circumstances, the decision
was taken to make wholesale pro-
motions with a view to restoring
normalcy in the working of the
schools and also in the interests
of the students and the teachers
alike.

(ili) Moreover, the Administration has
been thinking of making some radi-
cal reforms in the examination
system; headways have already
been made since 1965 when great
emphasis was laid on internal
assessment rather than on formal
examinations. The opportunity
was taken to try the cxperiment of
abolishing formal annual cxami-
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nations. A detailed scheme of
evaluation and internal assessment
has been worked out on which
promotions will depend in future.

DEeLHt TEACHRES' STRIKE

4959. SHRI MAHANT DIGVIJAI
NATH:
SHRI HIMATSINGKA :
SHRI RABI RAY:
SHRI S. SUPAKAR:
SHRI D. C. SHARMA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that thc cases of
payment for the period during which the
Delhi teachers were on strike have been
kept pending:

() if so, whether it is also a fact that a
deputation on behalf of the teachers met
the EBducation Minister;

(c) if so, the details thereof; and

(d) when thc tcachers will be getting
their pay for the period mentioncd above?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (d).
Orders have been issued by the Delhi
Administration for the payment of full
month’s salary for February, 1968 to thosc
tcachers who joined on or before the 2nd
of March, 1968. The question of payment
to teachers who resumed duty after the 2nd
of March, 1968, is still under the consi-
deration of the Administration and it is
cxpected that an carly decision will be taken
in the matter.

(b) and (c). A deputation met the Educa-
tion Minister on 13.3.1968 to discuss with
him, among other things, thc question of
payment of salaries to teachers for the period
of the strikc and they were informed that
the Delhi Administration was considering
the matter sympathetically in order that the
teachers did not suffer financially. Various
possibilities wcre being considered by the
Administration in respect of adjustment to
be made for their period of absence during
the strike and final decision would be taken
after  consulting other authoritics con-
cerned such as the Delhi Municipal Cor-
poration and the New Delhi Municipal
Committee.

D2ATH OF A PERSON IN Lock-Up IN DELHI

. 4960, SHRI M. L. SONDHI: Will the

Minister of HOME AFFAIRS be pleased
to state:
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(a) whether it is a fact that a man was
found dead in a lock-up in New Delhi;

(b) whether it is a fact that he died of a
severe beating by the Police; and

(c) if so, whether an inquiry has been
ordered in this case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) No, Sir.

(c) The Sub-Divisional Magistratc who
held an inquest into the death, came to the
conclusion that the death was due to chronic
malnutrition and cachexia.

KIDNAPPING CASE IN DELHI

4961. SHRI M. L. SONDHI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Smt. Kaushalya
Devi was abducted from the G.P.O. Com-
pound, Kashmere Gate, Delhi, on the
2nd December, 1967; and

(b) if so, what action has been taken to
trace the girl and rcturn her to her lawful
guardians?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA): (a) A
resident of G.P.O. Compound, Kashmere
Gate, Delhi, lodged a report with the local
Police Station about the alleged kidnap-
ping of his niece Shrimati Kaushalya Devi
on the night of 2nd December, 1967.

(b) A case under section 363/366 LP.C.
was registered at the Police Station.

The investigation of the case is being
pursued vigorously.
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CENTRAL ASSISTANCE TO UNION TERRITORIES

4963. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the Union Territories which depend
on the Centre for their development with-
out having their own resources; and

(b) the assistance given to them during
1966-67 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA): (a) All
the Union Territories with Legislatures
namely Himachal Pradesh, Tripura, Mani-
pur, Goa, Daman & Diu and Pondicherry—
who have their own Consolidated Funds
depend on the Centre for their develop-
ment as their own resources are not adequatc
for the purpose. The remaining Union
Territories do not have separate Consoli-
dated Funds. Their revenue receipts are
credited into, and all their expenditure is met
from, the Consolidated Fund of India.

(b) A statement indicating the Central
asgistance given to the Union Territories
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with Legislatures during 1966-67 for im-
plementation of Plan schemes is laid on the
Table of the House. [Placed in Library.
See No. LT-575/68). The budgets of the
other Union Territories which do not have
separate Legislatures form part of the Central
Budget itself; therefore, the question of
giving any Central assistance to them does
not arise.

STATEMENT CORRECTING ANSWER

TO UNSTARRED QUESTION No. 1362

ON 22-11-1967 REGARDING/S.C. S.T.

STUDENTS IN DELHI ENGINEERING
COLLEGE

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): While answering
parts (b) and (c).of Unstarred Question
No. 1362 on 22-11-1967 1 had stated that
“22 students of the Delhi College of
Engineering [B.Sc. Engg. 13, B.E. (Tech)
2 and N.D. in Engg. 7] had not been given
freeships since the parents’ income of the
studeats concerned exceeded the upper limit
prescribed for freeships and according to
rules they were not eligible for the awards”.

The correct position is that there is no
income limit for the award of freeships to
Scheduled Castes and Scheduled Tribe
students. All the students concerned (17
and not 22) are being awarded freeships.

1211 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

OBSTRUCTION OF TWO MPs PROCEEDING
T0 BriTISH HIGH COMMISSION IN NEW DELIII

SHRI SURENDRANATH DWIVEDY
(Kendrapara): I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon:

Two Mcmbers of Parliament having
been prevented by the police to proceed
to the British High Commission in New
Delhi on the 19th March 1968 to present
a memorandum.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, the Sub-
Divisional Magistrate, Tuglak Road, New
Delhi had promulgated prohibitory orders
under Section 144 Cr. P.C. on March 18,
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1968 covering certain specified areas within
the jurisdiction of Chanakya Puri Police
Station, (Shri Hem Barua : Why
should Delhi be perpetually under section
144.) On March 19, at 11 -15 A.M., 18 per-
sons led by Sarvashri S. Kundu, M.P., Ram
‘Charan, M.P. and Shri Brij Mohan Toofan
assembled at Teenmurti and marched in a
procession along the Teenmurti Marg. They
were shouting slogans to protest against the
execution of freedom fightersin Rhodesia.
They were stopped by the police at the
intersection of Teenmurti Marg and Kautilya
Marg where the prohibitory orders were in
force. They were told by the officers
present that in view of the prohibitory orders
they should disperse. The Sub-Divisional
Magistrate also told them that there would
be no objection if a smaller group of 3 or 4
persons took the memorandum to the
British High Commission. The demonstra-
tors, however, insisted that they would go
to the British High Commission in a proces-
sion. After the warnings given by the Sub-
Divisional Magistrate had been ignored,
the Police arrested the demonstrators under
Section 188 I.P.C.

SHRI SURENDRANATH DWIVEDY:
This is one of the instances where this
Government do not actually even give free-
dom to our citizens to rcprescnt the nation’s
anger against executions like that in Rhodesia.
The fact that they were going to present a
memorandum was notified. The British
High Commission themselves were reported
to send a representative to receive it at the
gate. They asked us by which route they
were actually coming so that they could meet
them at the gate to receive the memorandum,
This was on the 19th. But on the 18th
this Government promulgated Sec. 144
preventing them from going therc. If
there was Sec. 144 previous to that, I can
understand it. When it was already made
known that it would be a peaceful demons-
tration only to present a memorandum by
two MPs, may I know why section 144 was
promulgated in the area just on the previous
night? Am I to take it that this Government
would only encourage lawlessness and
nothing clse? Do they want that these
matters should never be agitated peacefully,
and they will only encourage lawlessness,
and breaking of laws, by promulgating such
prohibitory orders in an arbitrary manner?

CHAITRA 2, 1890 (S4KA)
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) SHRI Y. B. CHAVAN: It is not a ques-
tion; it is qnly a comment.

SHRI SURENDRANATH DWIVEDY:
What was the necessity to promulgate sec-
tion 144 on the previous night?

SHRI Y. B. CHAVAN: It is not a very
bappy matter for anybody to promulgate
such orders, but the difficulty is......
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SHRI Y. B. CHAVAN: That is the right
of this House; I cannot personally say
abolish scction 144,
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SHRI Y. B. CHAVAN: As far as this
particular cause is concerned, hon. members
know that their attitude and our attitude
are identical in this matter. But when it is
a question of allowing processions right up
to the office of the missions, sometimes we
find that it devclops into violence. Instead
of trying to deal with the violent trouble,
it is much better to prevent it. At the same
time, we wanted to facilitate the delivery of
the memorandum and therefore, the Sub-
Divisional Magistrate offered that 3 or 4
persons could go to the mission office and
hand over the memorandum. But they
insisted on taking a procession. Therefore,
this rather unhappy and unfortunate duty
had to be performed.

SHRI B. K. DAS CHOWDHURY
(Cooch-Behar): The statement says that the
Sub-Divisional Magistrate, Tuglak Road,
New Delhi promulgated it. This is a fine
example of the Tughlaki type of adminis-
tration being administcred by the Tughlaki
Road Sub-Divisional Magistrate. The
attention of the whole world today has been
focussed on the execution of freedom
fighters in Rhodesia. We say we aro the
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people of a great nation and we have our
democracy. But we have not seen any
report in the newspapers that any such
restrictions were imposed even in London
on the Asian demonstrators who demons-
trated before the Prime Minister’s residence,
ie. 10 Downing Street. But here on the
19th at 1115 A.M. when the All India
Samajwadi Yuvak Sabha wanted to raise a
protest and express the indignation of the
whole world against the Rhodesian affairs,
our Government stood in the way and pro-
mulgated section 144. We have our Consti-
tution and our rights of freedom of associa-
tion and freedom of cxpression. Where are
those rights? If cvery time the officers come
forward with section 144 and some other
restrictive orders, where are our rights
guaranteed by the Constitution? 1 want to
know whether the Government will start
an enquiry against all those officers who
restricted this most legal and bona fide
demand and freedom of movement, frecdom
of association and freedom of expression of
opinion not only of the members of the
House, but of the citizens of India. May I
know whether this Government will enquire
why all those illegal and unieasonable
orders were promulgated by the Sub-
Divisional Magistrate, Tughlak Road?

SHRI1 Y. B. CHAVAN: As the orders arc
not illegal, there is no question of any
enquiry.

SHRI M. L. SONDHI (New Dclhi): Sir,
1 want to quote from the Biography of Khan
Abdul Ghaffar Khan, to which the Primc
Minister has given a Foreword and Dr
Zakir Hussain has given a Preface, whosc
language must be familiar to the person
who was once known as thc Hero of Satara
in 1942,

Jam quoting Khan Abdul Ghaffar Khan:
“Do not fear death. Section 144 is your
test. 1f you cannot oppose this order,
how will you come out to the battle-
field? Pay no attention to this order.
Be ready and come out to the non-
violent battlefield. Non-violent war
means a kind of war your ancestors
fought 1400 years ago. Show the peoplc
that you are their descendants.”

“Rule yourselves, and as long as you
live, do not submit to the rule of any-
body else. Be prepared and free your-
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sclves from the zallm hakumat. 1f you

perish on the battlefield, what does it

matter? It is your duty to gain freedom:

from this zalim hakumat for the sake of:
your descendants.
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If you have not done your part, how
will you answer to God and the Prophet
on the day of judgment?”

Opportunities for expression of political
protest in the capital city is necessary for the
fulfilment of democracy through the activity
of public associations and political parties.
Section 144 is condemned by the foremost
freedom fighters of India much in the same
way as the Salt Tax was condemned and
finally removed from the statute-book.

May I know whether Government would
agree to declarc a certain public place in
New Declhi as an area where unrestricted
freedom of speech and expression will be
allowed analogous to the Poct's Corner of
Hyde Park in London? May I know whether
Government is considering the repeal of
Section 144? May I know whether if the Jan
Sangh Administration, to which the hon.
Minister devoted some attention yesterday,
advises against Section 144 he will fall in
linc with the Jan Sangh Administration?

SHRI Y. B. CHAVAN: Sir, the only
question which looks like a question in the
long speech of Shri Sondhi is a very novel
idea whether we can have a place likc Hyde
Park in Dclhi, I will have it examined.
(Interruptions)

MR. SPEAKER: Shri Sondhi can take
care of himself.

SHRI M. L. SONDHI: Sir, the speech was
not really my intention; it was only to pose
the problem and the problem is opportunity
for expression. Here is the Jan Sangh
Administration. The hon. Minister yester-
day said that he cannot deny that there is
Jan Sangh Administration. If there is
Jan Sangh Administration and sincc there
arc Jan Sangh members here also and there
is dialogue between us, why not agree? If
the Jan Sangh Administration says that there
is no need for Section 144 will the hon.
Minister also say that there is no need for
Section 144?

SHRI Y. B. CHAVAN: I think the hon.
Member is raising a very interesting prob-
lem of having somc sort of coordination
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between the Jan Sangh Administration and
the Central Government. I think, as he
does not give up his right of differing with
me on points I also cannot give up my
right of differing with him. (Interruption.)

ot wg fowmd : qwr 144 F AR A
I =fafes gw & o fafea
IAT AT AMfEd

SHRI S. KUNDU (Balasore): Mr.
Speaker, Sir, this is a little embarrassing job
for me, but I am called upon to discharge
my duty because I was involved in this
demonstration and also in this arrest. The
question is, when a few of these young men
of my party and the youth organisation
decided to portray the nation’s anger and the
nation’s fecling against the execution of thc
freedom fighters of Rhodcsia, the Govern-
ment intervened and did not allow the
peaceful demonstrators to do their job.
The Government only gives lipservice and
their intention was cleur when they inter-
vened in this peaceful demonstration. On
the 19th morning we read in the paper that
section 144 had been promulgated. Even
after coming to know that two Mecmbers
of Parliament were involved and the pro-
cession was going to be peaceful, nobody took
care to make surc whether it was really going
to be peaceful or not. I rang up the Delhi
Commissioncr, Shri Anand. [ told him
that it was going to be peaceful and asked
him to withdraw section 144. 1 told him
also that it was only to portray the nation’s
foclings of anger and it was not at all going
to be violent. But he said that he could
not withdraw Section 144. The proces-
sion consisting of about hundred people
marched on pcacefully. They were stopped.
There also we tdld the SHO that we did
not have any arms and there was going to
be no violence. The British High Com-
mission Office also informed us that they
were prepared to receive us and take the
memorandum from us. I will tell you what
this memorandum says.

The memorandum says :

“The British Government must give
a sterm warning to Ian Smith that
if he docs not stop further execution
of freedom fights it will March its
army to Rhodesia to restore demo-
cratic rulc.”

CHAITRA 2, 1890 (SAKA)
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This is what we wanted to be done. Now,
the Congress Government does not allow
it......... .(interruptions) 1 am coming.
to the point. Then we pleaded you at least
allow a few men to go to the gate or you go
and find out whether they are prepared to
receive us. They refused to do it. Then
we said: if you want to stop our democratic
way of expressing things, then wc are going
to march, whatever may come, you may
do whatever you like. Then we requested
them at least to hand over this memoran-
dum. I do not believe they have done it.
Till now it has not bzen done. The worst
thing is in the court; the placards like
“Hands off Rhodesia” ‘“Stop hanging
frecdom-fighters”, they were scized from
and they have nct been returned. The
police officers said : now that they have been
seized, we would not return them. It is the
most unfortunatc thing. The placard is
not directed against is govcrnment; it is
directed against thc most inhuman treat-
ment  of the Rhodesian government.

MR. SPEAKER : Hc has taken too much
time. Let him come to the question.

SHRI S. KUNDU: Finally, my question
is whether the Government would make it
a policy not to usc arbitrarily section 144,
wherever they like: secondly, whether they
would return the placards and, thirdly,
whether Shri Chavan will kindly take this
memorandum and lay it on the Table.

SHRI Y.B.CHAVAN: The hon. Member
has raised two or threc questions. My
information is that they were offered
that two or three of them can go to the
High Commission Officc and hand over the
memorandum but they insisted on leading a
procession. That is exactly where the
diffcrence of approach came. Now the
hon. Member says *“We are MPs; they
ought not to have stopped us in this manaer™”.
I do not dispute that the intention was to
lead a peaceful procession . . (Interruptionsy
1t is not a question of their willingness to
receive the memorandum, It was not
prohibitcd because they were unwilling to
reccive the memorandum. The position is
this. Often the cxperience is, I hope hon.
Mecmbers would bear with me, that even
when MPs or some other responsible citizeas
were associated with demonstrations,
sometimes dcmonstrations go out of hand.
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That has been our experience. I think
Shri Sondhi will bear me out.

SHRI M. L. SONDHI: That is not the
position. Violence takes place because very
often there are some agent provocateurs
also; it is not done by the MPs.

SHRI Y. B. CHAVAN: May be; I cannot
say ‘‘No” to that. May be, it is quite
Possible. But our main responsibility is to
See that trouble does not start, peace is not
broken, it does not become unlawful. That
is the responsibility of the police.

SHRI SURENDRANATH DWIVEDY :
Responsibility was taken by us.

SHRI Y. B. CHAVAN: I do not think
anybody can dcpend on that. About the
placards, 1 would certainly help him to get
them back...... (Interruptions)

SHRIJ. B. KRIPALANI (Guna): The
Home Minister can have section 144 in
front of the Chinese and Pakistani Embassy.

MR. SPEAKER: Now, Papers to be
laid on the Table.

12 .28 brs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL INSTITUTE
FOR TRAINING IN INDUSTRIAL ENGINEERING,
BoMBAY

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): I beg to lay on the
Table a copy of the Annual Report of the
National Institutc for Training in Industrial
Engineering, Bombay, for the year 1966-67,
[Placed in Library. See No. LT-546/68)

UTTAR PRADESH BIKRI-KAR (SHANSHODHAN)
ADHYADESH, 1968 AND DeLHI SALES Tax
(AMENDMENT) RULES, 1968 AND Norti-
FICATION UNDER DeLH1  SALES Tax
(AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): I beg to lay on the Table:—

(1) A copy of the Uttar Pradesh Bikri.
kar (Sanshodhan) Adhyadesh, 1968
(U.P. Ordinance No. IV of 1968)
promuljgated by the Governor of
Uttar Pradesh on the 30th January,
1968, under article 213 (2) (@) of
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the Constitution read with clausc
(c) (iv) of the Proclamation dated
the 25th February, 1968, issued by
the President in relaticn to the
State of Uttar Pradesh. (Hindi
and English versions). [Placed in
Library. See No. LT-547/68)

(2) A copy of the Delhi Sales Tax
(Amendment)  Rules, 1968, pub-
lished in Notification No. F.4(83)
/67/Fin. (M) (1) in Delhi Gazettc
dated the 7th March, 1968, under
sub-section (4) of section 26 of the
Bengal Finance (Sales Tax) Act,
1941 as in force in the Union terri-

tory of Delhi. [Placed in Library.
See No. LT-548/68].
NOTIFICATIONS ~ UNDER ALL INDIA

SERVICES ACT, UTTAR PRADESH OFFICIAL

LANGUAGE (SUPPLEMENTARY PROVISIONS)

ORDINANCE AND UTTAR PRADESH PuBLK:
MEN INQUIRIES ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA):

(1) 1 beg 1o re-lay on the Table a copy
cach of the following Notifications
under sub-section (2). of Scction 3
of the All India Services Act, 1951

(i) The Indian Administrative Scrvice
(Appointment by  Promotion)
Sixteenth Amendment Regulations;
1967, published in Notification
No. G.S.R. 1738 in Gazctte of
India dated the 15th November,
1967.

(i) The Indian Police Service (Ap-
pointment by Promotion) Four-
teenth Amendment Regulations
1967, published in  Notification
No. G.S.R. 1739 in Gazette of
India dated the 15th November,
1967.

(iif) G.S.R. 1786 published in Gazette
of India dated thc 9th December,
1967, making certain amendments
to the Schedule to the Indian
Administrative Scrvice (Fixation
of Cadre Strength) Regulations,
1955.

(iv) G.S.R.1787 publishcd in Gazettc
of India dated thc 9th December,
1967, making certain amcndments
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to the Schedule to the Indian
Administrative Service (Fixation
of Cadre Strength) Regulations,
1955.

(v) G.S.R. 1788 published in Gazette
of India dated the 9th December,
1967, making certain amend-
ments to Schedule 111 to the Indian

Administrative ~ Service (Pay)
Rules, 1954,

{Placed in Library. See No. LT-
2090/67)

(2) to lay on the Table:—

() A copy of Notification No.
G.S.R. 376 published in Gazette of
India dated the 2nd March, 1968,
containing corrigendum to G.S.R.
149 dated the 27th January,
1968, under sub-scction (2) of
section 3 of the All India Services
Act, 1951. [Placed in Library.
See No. LT-549/68].

@ii) A copy cach of the following
Ordinances under article 213(2)(a)
of the Constitution read with
clause (c) (iv) of the Proclamation
dated the 25th February, 1968,
issued by the President in relation
to the State of Uttar Pradesh:-

(@) The Uttar Pradesh  Official
Language (Supplementary Pro-
visions) Ordinance, 1968 (U.P,
Ordinance No. 1 of 1968)
promulgatcd by the Governor
of Uttar Pradesh on the 25th
January, 1968 (Hindi and
English  versions).

(b) The Uttar Pradesh Public Mcen
Inquirics  Ordinance, 1968
(U.P.Ordinance No.I11of 1968)
promulgated by the Governor
of Uttar Pradesh on the 28th
January, 1968 (Hindi and
English versions). [Placed in
Library. See No. LT-550/68),

12.29% s,
RE CALLING ATTENTION
NOTICE

SHRI SAMAR GUHA (Contai): Sir,
I bave given notice of a Calling Attention. . . .

MR. SPEAKER: Order, order. This is
not proper. 1 have already passed on
to the next subject,
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SHRI SAMAR GUHA: I want to point
out. . . . . . . .

MR. SPEAKER: I havc got 50 calling
attention notices with me; not yours alone.
I cannot admit all of them. If all thosc
50 Members get up and start shounng.
Parliament cannot function.

(Interruptions)
SHRI SAMAR GUHA: This is a very
serious matter , . *+ . * * .

MR. SPEAKER: Order, order. Nothing

that he says shall be recorded.
SHRI SAMAR GUHA:**

MR. SPEAKER : If 50 pcople, who have
given call-attention notices, get up like this
and spcak, God alonc knows where
Parliament will be . . . (Interruption**)
There is no subject before me. 1am not
hearing. . (Interruption**).

SHR1 SURENDRANATH DWIVEDY
(Kendrapara): Since the matter has been
raiscd, they may makc a statement.

MR. SPEAKER: 1 do not recognisc

" what he has raised.

SHRI SURENDRANATH DWIVEDY :
But the House knows about it.

MR. SPEAKER: Then, tomorrow every-
body will raisc anything and say that sincc
it has been raised, a statement should be
made.

SHR1 SURENDRANATH DWIVEDY:
They may make a statemcent on their own.

SHRI SAMAR GUHA:**.. . ...

MR. SPEAKER: Will you kindly sit
down?

SHRI SAMAR GUHA:**

MR. SPEAKER: Will you kindly sit
down?

SHRI RANGA (Srikakulam): You
should be able to name some of thesc
people.

MR. SPEAKER: Will you kindly sit
down? There are only two alternatives lcft
for me. Either Parliament must adjourn
and go or Members, by th lvcs, must
control themselves. 1 do mot want to send
out anybody; so, I only can get out. That

**Not recorded.
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is the only alternative. If everybody
begins raising here something that has
happened—it may be important from the
Member’s point of view; I agrec—I do not
know what I can do; I am so helpless.

SHRI SURENDRANATH DWIVEDY:
It does not happen always.

12 .33 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

FOURTH REPORT

SHRI RANDHIR SINGH (Rohtak):
Sir, I beg to present the Fourth Report of
the Committec on Absence of Members
from the Sittings of the Housc.

ESTIMATES COMMITTEE

FORTY-EIGHTH REPORT

SHRIP. VENKATASUBBAIAH (Nand-
yal): Sir, I beg to present the Forty-cighth
Report of the Estimates Committee on the
Ministry of Pctrolcum and Chemicals—-
Petro-Chemicals.

12.33% hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Sir, Government Business in Lok Sabha
during the week commencing 25th March,
1968, will consist of :—

(1) Considcration of any item of
Government Business carricd over
from today’s Order Paper.

(2) Motion for reference of the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967 to
a Joint Committee.

(3) Considcration of a motion for
reference of the Barking Laws
(Amendment) Bill, 1967 (0 a Select
Committee.

(4) Consideration of a motion for
concurrence for reference of the

Motor Vchicles (Amendment) Bill,

1965 to a Joint Committec.
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(5) Consideration of a motion for
reference of the Contract Labour
(Regulation and Abolition) Bill,
1967 to a Select Committee.

(6) Consideration and passing of the
Pondicherry (Extension of Laws)
Bill, 1967.

(7) Further copsideration and passing
of the Insccticides Bill, 1967, as
passed by Rajya Sabha.

(8) Considcration and passing of the
Civil Defence Bill, 1967.

(9) From 27th March, 1968, the Housc
will take up thc discussion and
voting of the Demands for Grants
under the control of—

Ministry of Homc Affairs.
Ministry of Dcfence.

(10) Further discussion on motion moved
by Shri Nath Pai on 28th February,
1968, regarding Bihar at 6 P.M.
on Wednesday, the 27th March,
1968.

MR. SPEAKER : As to when we should
discuss this motion, we will fix up the time
again. He has only mentioned the work
before the House. The allotment of time
and all that we shall do when we meet again
in the BAC.

SHRI NATH PAI (Rajapur): There was
no mention of the Bihar motion.

MR. SPEAKER: It was mentioned.

=l gFR wE FAW (INA)
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SHRI S. M. BANERJEE (Kanpur): Sir,
I know that they are very short of time
1 would request you and through you, Sir,
to the Minister of Parliamentary Affairs
to kindly see that statements on two urgont
matters are made by the Ministers concerned
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even without any discussion. One is, as
you know, Sir, there is going to be a coun-
trywide strike by the employees of the Food
Corporation of India. The matter is very

MR. SPEAKER : Therec are so many
things.

SHR1 S. M. BANERIJEE: Secondly,
about the CIA activitics as has come in the
newspapers.

12-36 hrs.

RESOLUTION RE: PROCLAMATION
IN RELATION TO WEST BENGAL
AND WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF POWERS)
BILL—contd.

MR. SPEAKER: There are two Partics,
the Communist (Marxist) and the PS.P,
who have not spoken on this. These two
Parties have got some time and, thercfore,
I would extend it by a few minutes. The
Communist (Marxist) Party has got 9 or 10
minutes and the P.S.P. has got 7 minutes.

SHRI JYOTIRMOY BASU (Diamond
Harbour): We should be given more time.
1t is our issue, a burning issue.

MR. SPEAKER: It all depends on what
type of speech you will make. If you
impress the House and whoever is in the
Chair, you may get afew minutes more.
It all depends on the speech.

Now, Shri Chittaranjan Roy!is to con-
tinue his speech. Plcase conclude in  five
minutes.

SHR1 S. M. BANERIJEE (Kanpur) : 1
risc on a point of order.

MR. SPEAKER: On what?
SHRI S. M. BANERJEE: On the Bill.

MR. SPEAKER: Now, so many Mem-
bers have already spoken......

SHRI S. M. BANERJEE: The clausc-
by-clause consideration may come up....

MR. SPEAKER: At that time you can
raise it.

SHRI S. M. BANERJEE: The Bill should
not come before the House.

MR. SPEAKER: After 20 people have
spoken, you want to raise a point of order.
You can raise it at a proper time, not in the
middle of the QGeneral Discussion. You
bave already spoken; let others also speak.

tion of Powers) Bill

SH!U S. M. BANERIEE: ] am not
speaking on Bengal.

MR. SPEAKER : Let other Parties also
speak. ) At the proper time, you can raise
the point of order. Mr. Roy.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): May 1 make a submission ?
Yesterday, we sent a letter to you requesting
that the time may be extended.

_MR. SPEAKER: So many people have
said it, not only you.

SHR1 B. K. DASCHOWDHURY: All

Members from Bengal should be accom-
modated.

MR. SPEAKER: Mr. Roy is also from
Bengal. Mr. Tridib Kumar Choudburi
who spoke yesterday is also from Bengal.
Two more Members who are now going
to speak, Mr. Basu and Mr. Samar Guba
are also from Bengal, What am I to do?
A number of others are also there.

SHRI CHITTARANJAN ROY (Joy-
nagar): Mr. Speaker, Sir, what I was telling
was that ncither the President’s Rule nor the
constitutional deadlock, as was proclaimed
by the Central Government, was the logical
conclusion of events. It was the result
of political manoeuvring of the Central
Government when they tried to topple the
United Front Government in the State of
West Bengal.

We know that the West Bengal United
Front Government was dissolved under
article 164 (1) arbitrarily, We are raising
this question because the same article says
that the Governor has got some *‘pleasures’
but, in our Constitution there has been no
right or no power given to anybody without
any reasonable restriction. We do net find
any iota of reason when they toppled the
United Front Government, cven when the
Ajoy Mukherjee Government summoned
the Assembly on 22nd December. After the
summoning of the Assembly, the question
does not arise of dissolving the Government
only because they have got some doubt
that they do not enjoy any majority in the
House. That is why the fraud on the consti-
tution and the constitutional deadlock
started since that time.

After that, the whole process, that was

"started by the Central Government, has

come to its logical conclusion. Tho Presi
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dent’s rule could have been avoided if the
Central Government had got any intention
to establish democratic principles and
democratic norms in this country. But we
do not find any such intention on their part.
Even after committing this error, they could
have amended it by installing Mr. Ajoy
Mukerjee Government and by allowing him
to test his strength on the floor of the House.
But that was not done. We are finding
with great regret that the Central Govern-
ment is gradually developing a cult to
depend more and more on bureaucracy, on
administrativc power and strength. This
is a dangerous trend towards despotism.
If they let loose bad forces in their con-
venience, they will pay them back in the
same coin.

Now I come to the question of defection.
We know that defection has become an
infectious bacteria in our body politic.
How was it done? It was a Frankenstein
awakened by the Congress Party them-
sclves. It was Mr. Asu Ghosh who manocu-
vred to create some defections in the United
Front and he succeeded in that, but after
that, he himself defected. That is why we
are saying thatit is a Frankenstein awakened
by the Congress Party themsclves. Ulti-
mately they themselves fell a victim to it.

12-44 hrs.
[MRr. DEPUTY SPEAKER in

It is a question of political ethics and
political morality, and this question should
be dealt with accordingly. It is not a
question of bungling for immediate gain.
We find that the body politic of India has
been corrupted to such an extent that the
future of Indian people will be left to the
dark of danger. That is why we cannot
support this Bill and the Statutory Resolu-
tion moved by the hon. Minister.

I will conclude by saying only this. They
should think in terms of the pcople, they
should think in terms of the democratic
rights of the people and the democratic prin-
ciples. Because they have the Constitutional
power in their hands, they should not do
anything; they should not use it at the cost
of the people; they should not like to grasp
power at the cost of democracy and Consti-
tution. That is why, we cannot support
this Bill and the Resolution moved by the
hon. Minister.

the chair]

MARCH 22, 1968

[N
Legislature (Delega- 2614
tion of Powers) Bill
SHRI JYOTIRMOY BASU (Diamond
Harbour): At the outset, I should point
out that Mr. Chavan, the spokesman of the
Central Government, is not here, We do
not see the Homc Minister here. What
sort of debate is this?

SHRI NAMBIAR (Tiruchirapalli) :
Neither the Home Minister nor the Minister
of State or the Deputy Minister is here.

SHRI SAMAR GUHA (Contai): On a
point of order.

MR. DEPUTY-SPEAKER: I will see
that the Home Minister is here. .(Inter-
ruptions) When a matter pertaining to a
Ministry is discussed, at least the Minister
of State or the Deputy Minister should be
present.  This should be conveyed to them.

SHRIJYOTIRMOY BASU: Mr. Deputy
Speaker, Sir, this motion stands in the name
of Shri Y. B. Chavan. This decision was
taken in a full Cabinct meeting, to which
the Minister of State or the Deputy Minister
has no access. Therefore, how can we have
a debate here without the Home Minister
being prescnt ? How do you allow this debate,
Sir, when there is no responsible Minister
from the Home Ministry?

MR. DEPUTY-SPEAKER: He is com-
ing just now. The hon. Member may
start,

SHRI JYOTIRMOY BASU : Sir, the
Central Government sought to wreck the
peoples’ verdict and subvert democracy in
ordcr to help the mcney-bags under
their  pressure. And the money-bags,
patrons of Messrs. Dandekar and Masanis,
they make money in West Bengal; buy
votes in the deserts of Rajasthan
and then they come back herc as people’s
representatives to give tall talks. People
did not accept it. They rose against the
money-bags. But the money-bags, in order
to safeguard their interests exerted, brought
pressure, agitated and the Central Govern-
ment with all the money-bag pressure be-
hind them had to yield. Sir, how much did
this political speculation, this political ad-
venturism cost the Exchequer? I will give
you some very small instances.

Sir, they had put 35,000 people behind
bars. If you take Rs. 5 as the daily expend-
iture on each person put behind the bars, it
is costing that small States’ exchequer more
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than a lakh and a half per day, just for
keeping these people behind the bars. Then
there-is the huge Police force, the Central
Reserve  Police Force and thc Border
Security Force and the cost of colossal
Operation Hooghly of October 2nd with
Mr. Chavan as the Field Marshal con-
ducting it from Delhi. How much did all
this cost? It is a huge amount. Just
for what? To bring the Congress back to
power to dcliver the goods for the money
bags. '

Now what have they done as a result?
They have ruined the procurcment pro-
gramme in Bengal. This year the estimated
production of crop was abut 50 lakh
maunds. Out of that the Unitcd Front
Government fixed a target of 10 lakh
maunds. Then the Ghosh Ministry imme-
diately slashed it down to 7 lakh maunds.
But, in actual fact since the Ghosh Ministry
came into power in order to serve the
hoardcrs and Jotedars and to exploit the
people on the food front, they have procured
no mor¢ than 2 lakh maunds so far.
What is the remcdy? What has happened,
we all know. Very well, give us a mid-
term poll, give a definitc date. Somebody
in the Home Ministry said ‘We cannot
give a dcfinitc datc’. Well, Sir, if they go
on giving that answer, it will not do them
any good. If you give us a mid-term poll
now, it is going to bring some sort of eco-
nomy and the State can save money. The
Government have already wasted enough
money. Sir, by a summary revision of the
clectoral rolls I suppose we can conduct a
mid-tcrm poll and if the Government do not
order a mid-term poll sooner you will realise
Sir, that the West Bengal quota in the Rajya
Sabha from the Assembly will not be filled
and till such time West Bengal will remain
unrepresented.  That is not fair at all. Sir,
in Haryana thc Government have been in
a great hurry to give them a mid-term poll
but in West Bengal, they are dilly-dallying.
Why is there this double standard? Why
this stcp-motherly attitude towards West
Bengal in cvery sphere?

Sir, during his last visit to Calcutta by the
President, we gathered that he asked Shri
Ajoy Mukerji, ‘Will you get a stable Govern-
ment if we give you a mid-term poll?’ Sir,
on that pretext the Government cannot
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withhold the elections for 5 years. They
may think that even in 1972 the political
condition in West Bengal may not become
stable. Sir, they cannot postpope the
clections according to their convenience.

Another thing, Sir, if they delay the
elections, what is going to happen? They
have adjourned the Council on the 20th
of February. Itis not prorogued. It is
still alive. The Members of the Council are
entitled to get pay and daily allowances
for an indefinite period. Now, that is
going to cost the Statc about Rs. 50,000
a month. Have we got so much
money to waste and squandcr? Then
in the mean time¢ what we are
doing politically? They are trying
to hit us below the belt, strike us
below the belt. That is, they are arres-
ting political workers, workers who oppose
the Congress, workers who oppose the big
industrialists and they have got 40 such
persons bchind the bars. Was the inten-
tion behind the P.D. Act this? What they
said was that this Act is going to be applied
against black-marketecrs, hoarders and
anti-social  elements but - in actual
practice, in actual application, in the
field they are using it as a suppres-
sive Wweapon against their political
opponents. Now, amongstthe P.D. Act
they have done artificial classifications and
they are discriminatingin favour of anti-
social and other varieties. But,on the whole
this thing is being done in such a manner
that the political workers of certain active
political parties could be conveniently put
behind the bars. And by keeping them
there, they want to prepare their grounds
for the mid-term poll. Besides this, they
are again turning to the old method of en-
gineering communal riots. In this recent
communal riotin Calcutta, we know that
the great guru, Golwalkar visited Calcutta,
and there were 5,000 volunteers produced
to escort and to salutc him. Therc were
two quite eminent congress leaders. One ‘of
them was the former congress minister,
originally Hindu Mabasabhaite, Shri Bijoy
Singh Nahar and another a former congress
M.L.A., Shri Nepal Roy. They had secn
him and taken instructions from him and
then afterwards had engineered this com-
munal riot, in Calcutta. All this shows
that certain faction of the congress is closely
involved in this communal riot in Calcutta,
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Then, they dissolved the assemly, and that
_wasanillegalactlone on the 21st of Novem-
ber. They did not suspend it. They did
.pot want an exhibition Othe  congress
falling into bits and pieces. So, they werc
compelled to promulgate the President’s
rule, not for giving the pcople a right for
mid-term poll. In U.P., it is a different thing,
‘a different prescription. But whatever they
may do, the congress is not going to come
‘back under any circumstances. Another
,shing, Sir. Why has the Home Ministry
‘not cared, why has the Congress Govern-
'\mem not bothered to take the Parliament
into confidence before they promulgated the
President’s rule? Because, they could not
have done so. Now, what have they done
with the Speaker ? They did not like straight
people, people with integrity and conviction.
They want quislings, renegades and turn-
coats. They want Kabirs, Mandals and P.C.
Ghoshs. They canncet have Bijoy Banerjec.
What have they done to Bijoy Banerjee?
They became so revengeful that they thought
of dropping his name from the ensuing
Commonwealth Speaker’s Conference.
They were so revengeful that. ...

SHRI DWAIPAYAN SEN (Katwa):
He is no more the Speaker.

SHRI JYOTIRMOY BASU: Before that
thing happencd, they went and removed his
name. In 1956, under similar circumstances
the Orissa Spcakership was kept alive and
the Speaker was paid and kept alive as
Speaker. 1 do not know why this double
standard is being followed.

Then, Government have suspended article
179 of the Constitution. I would submit
that Government cannot do it. It is not
a conscquential or incidental change but
a basic and fundamental one. The
Speaker is neither a body nor an authority.
Article 179 reads as follows:

A member holding officc as Speaker or
Deputy-Speaker of an Assembly:

(a) shall vacate his officc if he ceases
to be a member of the Assembly;

(b) may at any time by writing undcr
his hand addressed, if such
member is the Speaker, to the
Deputy Speaker, and if such
member is the Deputy Speaker,
to the Speaker, resign his office;
and
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(c) may“be removed from his office by
a resolution of the Assembly
passed by a majority of all the
then members of the Assembly.
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None of thesc provisions is applicable in
this case. So, the removal of the Speaker is
again another illegal thing. The Speaker
even by himself has no right to resign
under similar circumstances. The principle
of continuity has been sct at nought, and
the legality and propricty of taking away
the proviso to article 179 s also open to
question. For removing the proviso, the
Constitution requires 10 be amended. 1
would lik¢ to ask Government whether
they have done so.

Actually, Shri Y. B. Chavan was panicky
about the Speaker and he apprehended a
blow from a dead man. So, after depriving
him of all his powers, he wanted to give him
another blow. By removing the Speaker,
what has he done? He has created adminis-
trative difficulties for the Assembly and he
has causcd a lot of financial complications.
On top of all this, the whole removal is
guided by a spirit of revengefulness which
is very dangerous.

Up till now, Government have not formed
an advisory committee to advisc the West
Bengal administration as has been done in
the case of Haryana. J have another
suggestion to make in this regard and I
would like the Home Minister to make a
note of it, that for advising the administra-
tion there, they might take some Members
of Parliament and the elected rcpresentatives
of the people to serve on an advisory com-
mittee so that they could servc the causes of
‘West Bengal till such time as the mid-term
poll is finalised.

MR. DEPUTY-SPEAKER: Now, Shri
Samar Gubha.

SHRI SAMAR GUHA (Contai) : It is
only one minute to one O’clock.

MR. DEPUTY-SPEAKER: He might
just stand up and begin his speech.

SHRI SAMAR GUHA: Just owards the
fag end of the morning sitting, you have
asked me to stand up and begin my speech. ..

MR. DEPUTY-SPEAKER: The hon.
Member may resume his speech after lunch.



2619 Res. and W.B.

13 Brs.

The Lok Sabha Adjonrned for Lunch
till Fourteen of the clock

The Lok Sabha reassembled after
Lunch at fourteen of the clock

[SHR1 G. S. DHILLON in the Chair)

RESOLUTION RE-PROCLAMATION IN
RELATION TO WEST BENGAL AND
WEST BENGAL STATE LEGISLATURE
(DELEGATION OF POWERS.) BILL—
Contd.

MR. CHAIRMAN: Shri Samar Guha
may now continue his speech.

SHRI SAMAR GUHA: While exten-
ding my support to the promulgation of
President’s rule in West Bengal, I am doing
so with a sense of agonizing shame,
I feel that this sort of proclamation of
President’s rule is a sort of indirect censure
upon the system of parliamentary democracy.
I am also feeling a sense of excruciating
anxiety because these proclamations coming
one after the other in succession may ulti-
mately become a procession of proclama-
tions which may lead us to the graveyard
of parliamentary democracy in India. My
party did not ask for dissolution of the
Assembly, but wanted a temporary Presi-
dent’s rule with the hope that perhaps the
scene of ochlocracy in West Bengal will be
changed and a saner mood will prevail, so
that a climate would be created for the
functioning of parliamentary democracy in
West Bengal. But now that it is an accom-
plished fact that President’s rule is there, I
want to analyse the background of the state
of affairs into which not only West Bengal
but other States also have been forced.

Why is it that within 10 months of the
general elections, the elected Assemblies
in one State after another collapsed? What
are the basic reasons? We may accuse this
or that party. We may say many things,
but I want to make fundamental observa-
tions on these issues. I quite agree that the
opposition parties, including my party,
are responsible to a certain extent for creating
such an unfortunate climate in our country
for the collapse of the elected Assembly
in one State after another. But primarily
the responsibility squarely lies with the
M21 LSS(CP)/68
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Congress. With the Congress the problem is
psychological rather than political. 20
years of monopoly rule by the Congress
had created some sort of a power psychosis
in the mind of the Congress, not only
power psychosis in general sense but
psychosis of absolute power—and the Con-
gress forgot the mechanics as well as the dy-
namics of parliamentary democracy. After
having monopoly rule over this country
for 20 years, the Congress party thought
that they had been ordained to rule over
India perpetually. They could not adjust
their power of psychosis to this changed
situation after the general election. The
Congress could contribute to a great extent
to the sense of stability, dignity and
growth of parliamentary democracy in our
country if they realised that in a parliamen-
tary democracy, no party can be perpetually
in power and the opposition is a part of
parliamentary democracy and has construc-
tive role to play.

The change of power from the
Opposition to governmental authority forms
part of the mechanics or, I would say, the
dynamics of parliamentary politics. But, Sir,
the Congress after losing power in so many
States almost got, I should say, psychologi-
cally collapsed. This psychology of loss
of power created a sense of frustration
and out of this frustration a new mood was
created in the Congress. That mood was
some how or other to get into power again.
I should say, it was an artificially created
mood of lust for power.

It is for this reason that the Congress
tried to creatc trouble in almost all the non-
Congress States. I would again say and
I quite admit that in West Bengal during
the rule of the United Front Government
conditions were not very exemplary. I
quite admit there have been many lapses.
I quite admit that there have been instances
of lawlessness. I quite agree that sub-
versive and anti-national forces raised their
heads. My question is, if the Congress really
wanted that parliamentary democracy in
India should survive, what was the function
of the Congress? Instead of conspiring
with big business, instead of trying to find
some sort of constitutional subterfuge to
scuttle parliamentary democracy, the Con-
gress should have come out in the open and
appealed to the people raising a tearing
compaign in the popular level to challenge
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all subversive forces, all
forces.

We being inside the Government, we
in the Praja Socialist Party being a part and
parcel of Government, did not hesitate in
taking popular actions. When we found
these subversive elements, these anti-national
clements who believe not in democracy
but in some sort of ochlocracy, raising
their heads, even being inside the Govern-
ment, being a part and parcel of the Govern-
ment, we appealed to the people and tried
to mobilise public opinion to curb these
forces and have a check on them with a
view to restrain these anti-national and
subversive forces.

anti-national

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): But you
did not leave the Government.

SHRI SAMAR GUHA: The Congress
could have done that. The Congress could
have come out in the streets, held public
meetings, held demonstrations with
thousands and thousands of people just
as any other Opposition party could have
done. The Congress did not do that.

As I have already said, taking advantage
of certain constitutional subterfuge the
Congress tried to make, what I should say,
a microscopic analysis of the import of the
phrase “pleasure of the Government”.
By that subterfuge the Congress tried to
justify the Governor’s action in, as I said
undemocratically convening the Assembly
and then dissolving a Ministry without
reference to the West Bengal Assembly.

Legally, i.e. from legal niceties, it may
so happen that the Governor’s action,can
be justified as legal. By this tenuous
means of interpretation of certain constitu-
tional points it may be possible to do that.
But, Sir, in doing so, what has the Congress
done ? They have butchered the spirit of
democracy in India. The Congress is res-
ponsible today for the tragic state of affairs
that has been created in India. Today if
the people are losing their faith in constitu-
tional democracy, if the people arc losing
their faith in parliamentary politics, if the
people are losing their faith in political
partics, it is the Congress which is mainly
responsible for that.
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The Congress devised thesilly method of
installing certain puppet minority govern-
ments. These puppet minority governments
combined some sort of a farce and an ele-
ment of immorality in them. The com-
bination of elements of force and immora-
lity ultimately lead to create some sort of
a political chimera in the form of minority
government. When the minority govern-
ment were just trying to rule over the
States, they lacked a sense of confidence
in themselves; they had no semse of
stability in themselves. They created a
sense of instability in the administra-
tion and also a sense of want of confidence
in the people. As a result, as it happened
in West Bengal, as it happened for a brief
period is Bihar, as is happening in Punjab,
this political chimera of the minority govern-
ment made a farce of constitutional democra-
cy and parliamentary system of govern-
ment. As I have already said, they led
to a sense of instability and they created a
climate of ochlocracy in place of the demo-
cratic norms of behaviour. Therefore, if
the situation which has developed is so
unfortunate and tragic in most parts of
India to day, as I have already said, the
responsibility squarely lies with the power
psychosis of the Congress. Did not the
Congress President make an observation
in the Hyderabad Congress that he thought
that it was a God-ordained duty for thc
Congress to topple non-Congress Ministries
in one State or another ? Now what we
find is, after scuttling the non-Congress
Ministries, the Congress Ministries or Con-
gress supported Ministries, the political
chimeras of the minority Ministries, are
now themselves being scuttled one after
another.
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MR. CHAIRMAN : The time that was
left over for his party was 7 minutes, I
would request him to conclude soon.

SHRI SAMAR GUHA: 1 would have
been happy if I could support my hon.
friend, Shri Indrajit Gupta when he said
that the Speaker of West Bengal
did a brave work there. But standing in
this House in defence of the future of demo-
cracy in India, I should say that the Speaker
of West Bengal Assembly played a game
of politics quite well as a partisan. As one
who was to act as a impartial umpire to
conduct the business of an Assembly, he
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has not only miserably failed but he has
even while challenging the power of the
‘Governor ultimately challenged the right
and authority of the Assembly. He usurped
the right of the West Bengal Assembly
by denying an opportunity to the Members
of the Assembly to challenge the power of
the Governor, and the orders of the
Governor, in the forum of the Assembly it-
self. Again, when on a second occasion
the Assembly was summoned, what did he
do? According to article 176(1) of the
Constitution the Speaker was bound
to report to the Assembly about the Address
that the Governor made in the Joint Session
of the West Bengal Legislature and Council.
But, when he subsequently addressed the
West Bengal Assembly under article 176(2),
he made a report that he did not know
whether the Governor really addressed the
Joint Session or not. If he failed to report
whether the Governor addressed the Joint
Session or not, if he did not know that,
then his observation invalidated the second
sitting of the West Bengal Assembly also
and by that omission his own ruling was
also invalidated.

He had taken many incongruous, illogi-
cal and contradictory stcps. He was chall-
enging the right of the Governor as illegal
when the latter dismissed the Ministry but
again he asked the same Governor to apply
those illegal means to dismiss the PDF-
Congress Ministry and instal President’s
rule in West Bengal.

I want to make an observation, maybe,
very strong. As the Congress discovered
the virus of political defection—and now that
virus of political defection has attacked
almost all parties including Congress—
similarly, the Speaker of West Bengal
discovered another virus] of paralysing
the functioning of an Assembly. And this
virus has attacked Punjab Assembly also.
Therefore, 1 cannot commend the role
played by the West Bengal Assembly
Speaker.

1 have already said, as one finds in the
press also that the Congress Party as also
some other opposition parties are vying
with one another to demand ecarly mid-
term poll in West Bengal. To me the question
is not whether an early mid-term poll is
practicable or not but the question with me
and with the people is whether there is a
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sense of stability in West Bengal, whether
the people have gathered again their lost

faith. I emphasize it, the lost faith—in

political leaders of all parties, in politics of
all parties, and in the parliamentary

system. If you go to West Bengal

and if you look at the columns of

the newspapers, you will find that hundreds
of letters are being published in West Bengal
today, (what a shame to us!)—demanding
continuation of President’s rulc in West

Bengal. What do these indicate ? It

is a censure not of us only, not of the Opposi-

tion only but of the Congress also, of us

all. It is some sort of a foreboding of a

collapse of parliamentary democracy in

India. Therefore, 1 would urge the Govern-

ment to have fundamental thinking on the

problems of parliamentary democracy

that confrant us today.

For this, 1 would ask, firstly, that as
early as possible a National Convention
of all the political parties and national
clders be convened to thrash out the pro-
blems that are confronting the system of
parliamentary democracy in India today.
Sccondly, 1 would request the :peaker to
convenc a meeting of thec Spcakers of all
the State Assemblies to rcdefine the role,
the function and the authority of the office
of a Spcaker. Thirdly, as ] have made an
observation on an carlier occasion, a fresh
Constituent Asscmbly should be convened
without dclay to amend the Constitution
so as to clearly define the role of the
Governor and the role of the Speaker and
to remove other difficulties that have
cropped up during the functioning of our
Constitution in the last 20 years.

1 will end with a caution and an warning
again with which 1 had started. Today the
ground under the feet of all of us is fast
passing away. People are losing their
faith in the parliamentary system of demo-
cracy, in political parties and in political
leaders. This is the tragic statc in our
country today. The climate is growing
ripe for the growth of some kind of total-
litarian force. If that Frankonstein is
released, nobody of us would be spared in
this House—perhaps, even this House itself.

SHRI B. K. DASCHOWDHURY : May
I speak? 1 have sent my name.

MR. CHAIRMAN : Shri Bhajalrari
Mahato. He has only 5 minutes.
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There is no time left for any other party.
After him the hon. Minister in charge will
reply.

SHRI S.M. BANERIJEE : Iwould like to
know from you whether he is going to
reply to the debate both on the Proclama-
tion and on the Bill. If he is replying to
the debate on the Bill, I have a point of
order to raise.

MR. CHAIRMAN : He will reply to
all the motions.

SHRI S. M. BANERIJEE : Then, I have a
point of order regarding the Bill and you
will have to hear me because when 1 tried
to raise it in the morning the Speaker
said, “You can raise it at the appropriate
time.” So, bcfore he replies, I have got
that point of order to raise.

MR. CHAIRMAN : The Business Ad-
visory Committee had decided not to
have a separate discussion on the Bill and
that both will be taken up together.

SHRI S. M. BANERJEE : I want to
raise a point of order on constitutional
and technical grounds saying that a parti-
cular clause of the Bill cannot be discussed
in this House.

MR. CHAIRMAN : When that clause
comes up for discussion, you can raise it
at that time.

SHRI. S. M. BANERJEE : Are you
going to discuss the Bill clause by clause?

MR. CHAIRMAN : Yes. When I put
the motion, I will have to take up the clauses
also. Shri Bhajahari Mahato.

SHRI1 BHAJAHARI MAHATO (Puru-
lin)** I will speak a few words in Bengali.
The President’s rule has been introduced
in West Bengal. It seems that the Congress
rule in the State is over, The United
Front government came next. In between
the two regimes, there was a B.D.O. rule
introduced by Shri Profulla Ghosh,

The District of Purulia situated in the
west of the State, had been referred to in
government reports as a surplus district.
Agriculture is the main occupation of the
people of this district and they have no
other means of livelihood. The Congress
rule had imposed an oppressive procurcment
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policy on the poor and the middle income
group agriculturists. The United Front
Govt. had tried to ease the situation, but
they failed. The United Front Govern-
ment also made their exit. During their
three months stay the Profulla Ghosh
Ministry played havoc with the people and
they too made their exist. Under the
President’s rule the B.D.Os consider them-
selves as the Presidents of India in their
respective areas. They are enforcing the pro-
curement policy and imposing levy on the
poor and middle income group agricul-
turists with cruelty.

On the other hand they are not pro-
curing the paddy grown by the Jotdars,
Majahans and the big capitalists so that
they are able to sell them at a higher price.

The Food Minister during his visit to
the District last year had witnessed what
a dreadful famine had spread in that district.
Today the foodgrains that are produced
in this district are being sent outside and
nothing is being stored there Unless
immediate steps are taken. the inevitable
consequence of the government’s policy
would be the out break of famine in the
District of Purulia and Bankura. None
can prevent this because the people of this
region have no means of livelihood other
than agriculture. 1 would therefore, re-
quest the Speaker and the Food Minister
to take steps to cnsure that the poor and
middle income agriculturists are not harassed.
This is all that I have to say.

14 29 hours

[Mr. DEPUTY-SPEAKER in the chair)
MR. DEPUTY-SPEAKER : The hon.
Minister.

SHRI B. K. DASCHOWDHURY : May
1 bave just two minutes?

MR. DEPUTY SPEAKER : I am sorry,
not a minute now.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Mr. De-
puty-Speaker, Sir, familiar ground was
covered during this debate and we have
heard almost the same arguments and
the same allegations as those when the West

#%The original Speech was delivered in Bongali.
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Bengal matters were discussed in this House
<arlier. To that extent, my task becomes

Sir, while making their points, some
of the hon. Members of the Opposition
chose to make certain insinuations against
the Governor, against this leader and that
leader, this party and that party. I am not
standing here trying to defend any particular
political party or to make any allegations
against any particular political party.
But if we consider the political picture of
West Bengal, we have to consider as to
what happened in our country after the last
General Elections. Charges have been made
that the Congress has been acting with
bad political motives, the Congress has been
creating unhealthy political trend in this
country. I would like to take the House
back to the condition or situation in which
we found ourselves after the last General
Elections in the country. In certain States
the Congress did not get the absolute
majority, but a combination of political
parties which took place before the General
Elections obtained the majority, the total
majority in the House. This happened in the
States of Kerala, Madras and Orissa. Some
United Front Governments were formed
in these thrce States and, as I said eailier,
the United Fronts were formed in thesc
States before the General Elections; they
went to the people with a particular pro-
gramme and they got the confidence of the
people on that programme, on their alliance,
and they formed the Governments on that
basis. But in other States like West Bengal,
Bihar and Punjab, these political parties
fought against each other, they decried cach
other’s programme, they called each other
names. . ..(Interruptions). They did all
sorts of things; the kind of jargon that we
have heard here was being used by them
against each other during the General
Elections; the Party of Mr. Basu was calling
the Party of Prof. Hiren Mukerjee all kinds
of names; the same epithet that he used
for our Party was being used for the Right
Communists; the same thing was being used
for the Party of the other hon. members
like Mr. Samar Guha and others. When
they found that the Congress did not get
a full majority, then they threw all their
principles to the winds and tried to grab
the power by unholy alliances and that is
how the so-called United Front or Samyukta
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Vidhayak Dal Governments came into
being. Unfortunately, these Parties did
not stop at that. Where the Congress
Governments were formed, there also. ... ..

SHRI JYOTIRMOY BASU : What
happened in Madhya Pradesh ?

SHRI VIDYA CHARAN SHUKIA :
....they started the game of toppling.
They tried to topple, win some Congress-
men, the Government in Uttar Pradesh,
they tried to topple the Government in
Haryana and they tried to topple the Govern-
ment in Madhya Pradesh. All these things
were based not on ideological grounds,
not on any ideological alliances; it was
only a lust for power; they wanted to grab
the power by toppling down the Ministries
somehow or other. The kind of thing that
they are blaming the Congress for
....(Interruption) they were the victims
of the worst political....(Interruptions)

AN HON. MEMBER : How was the
Gill Ministry formed ?

MR. DEPUTY-SPEAKER :  Order,
order. We are hard pressed for time.
Let him continue.

SHRI VIDYA CHARAN SHUKLA
If they want to criticise, they must develop
the capacity to hear some criticism also.
They should not be intolerant of truths.
They should also develop some talerance
and hear the truth without becoming un-
comfortable about it.

What I am saying is that this particular
attitude of political opportunism and the
lust for power shows the futility; it shows,
it typifies the void and the troublesome
nature of the negative approach to politics.
The main reason why these parties came
together was, as I said, to capture power and
secondly, to keep the Congress somehow
out of power. They did not have any
faith in the so-called programmes that
they kept for th lves. That ¢
apparent. When I say all these things, I
am not giving my opinion, I am only
giving the opinion that thesc gentlemen
have been expressing about each other,
what Mr. Banerjec’s party has been saying
about the Government in U.P., what Mr.
Samar Guha's party has been saying about
the Government in U.P., what Jan Sangh
itself has been saying about the Govern-

ment in U.P.....(Interruptions)
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MR. DEPUTY-SPEAKER : This is an
analogy.

SHRI VIDYA CHARAN SHUKILA :
8ir, it is the same thing about the Govern-
ments. These very Parties, the CPI, CPM,
PSP and SSP have been saying about their
own Governments in Bihar, in West Bengal
and in Punjab. These things have been
all published in the newspapers. They
have never been contradicted. These opi-
nions have been voiced in this very House.
I am not saying that this is my opinion.
They have themselves been saying that
these Governments have not done any
good to the people. Even the leaders
of Opposition have been shying that these
Governments have not followed their
programmes, they have only lust for office.
This is the opinion expressed by responsible
leaders of the Opposition. Sir, I am not
giving my opinion about this matter. This
shows how futile it is to level charges that
the Congress is solely responsible for this
state of affairs in the country. In this
connection, what happened in West Bengal
has not gone out of people’s mind so soon.
It is all on record in this very House—good
and responsible speeches made by hon.
Members like Shri Hem Barua, Prof.
Gubha and several others, about the function-
ing of the U.F. Government in West Bengal.
There is no use throwing the balame on
the Governor and giving all kinds of
names to the Governor and thc Central
Government.

Again, I want to say one thing. Sir,
if by this they try to throw dust into the eycs
of the people of India by making scapegoat
of the Congress or blaming the Governor,
then they will be doing no good either to
themselves or to the country. (Interruptions)
1 would request the hon. Members to
consider calmly. Sir, as I said when I
moved this resolution, this is not
a Party matter. This is a matter that con-
cerns all of us. It concerns the future of
democracy. It concerns the future of this
country. I entirely agree with Prof. Guha.
He made a constructive speech. He drew
our attention to the basic problem that we
are facing in this country. I would say
that instead of blaming the Congress
. or the Governor of West Bengal, we should
think of the situation that brought about
this tragic state of affairs in West Bengal
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11 months after the General Elections.
When the people of West Bengal went
to the polls, some Parties came up. Con-
gress did not form the Ministry. The
United Front formed the Ministry. People
pinned high hopes on the United Front
Government. They thought, ‘After 20
years, there has been a change in Govern-
ment, may be this Government may do
better than the previous Congress Govern-
ments.” 1 feel sorry, Sir, with most of the
people that those high hopes were falsified.
They were falsified not by the Congress,
they were falsified not by a Congress
Government, but they were falsified by
the Opposition Parties which were running
the Government. There, I want to draw
Prof. Guha's attention to onc thing. He
was saying that they organized demonstra-
tions, they tried to bring to thc people’s
notice the various shortcomings of the
United Front Government. But Prof.
Guha’s Party still continued to take part
in that Government. They did not leave.
So, they were a party to all the actions
of that Government on thc basis of
collective responsibility of Government
under the parliamentary system that we have.
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Now these are the contradictions in
behaviour of political parties which bring
about all these difficulties before us. 1
have been saying this, I said this in the
other House and here also and it is
not for me to give sermons to the Mem-
bers of the Opposition. They are all very
responsible people, they are as patriotic
as any of us. I have no doubt about it.
But what I say is: out of the misery
of the people of West Bengal, they should
not try to score a hitting point and try to
get political advantage of it. If the President’s
Rule has come about in West Bengal,
it is no fault of the Congress, it is no fault
of the Governor. As a matter of fact, Sir,
you would know that we have been trying
to avoid the disruption of popular rule in
West Bengal and we waited till the very
last. As a matter of fact, a charge has been
levelled on us by responsiblc members of
our Party like the General Secretary of our
Party that we did not act in time. There
was a great demand from various sections
of the people that the Government in West
Bengal should have been dismissed much
earlier. We did not do it. We waited
until it became impossible because of a
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variety of reasons, to continue the democratic
form of Government in West Bengal and
when it became absolutely impossible be-
cause of the ruling of the Speaker, we had
to take this unpleasant action and this is
a victory to nobody. It is a defeat to
everybody, particularly to the people of
West Bengal th Ives. (Intrerruptions)

1 say, Sir, it is high time that all of us
realised our responsibility in this matter.
T can easily say that this is the time that
when the polling is going to take place in
West Bengal. Some hon. Members may
be anxious to go on record saying ‘Who
was responsible for this 7 But as I said
carlier it is a very very difficult situation
and they should not throw dust in the eyes
of the people. They can play through the
game. Do they realise that it is the lack
of a sense of responsibility and political
sagacity that has brought about this serious
condition in West Bengal?

SHRI JYOTIRMOY BASU : Are you
recalling the Governor ?

SHRI VIDYA CHARAN SHUKIA :
We are not going to oblige you by recalling
a man who has been doing his duty, how-
soever hard it may be . He has been there.
The Governor is trying his best.

SHRI JYOTIRMOY BASU: He is
your own political agent.

SHRI VIDYA CHARAN SHUKIA :
The Governor is trying to run the adminis-
tration in West Bengal in very difficult
circumstances. He has to step through
as many as 14 or 15 political parties and
he has been unfortunately the victim of
political vendetta. I would invite any
hon. member to give me any specific ins-
tance of the misdemeanour or misconduct
on the part of the Governor and we shall
look into it. There has been no such
instance. Whatever allegations have been
made against the Governor arc not only
absolutely incorrect, but they are all politi-
cally motivated and there is no basis for
those allegations.

SHRI JYOTIRMOY BASU: On a point
of order.

MR. DEPUTY-SPEAKER : He is not
yielding. There is no point of order now.

SHRI JYOTIRMOY BASU : He has
invited us to cite instances. But if we
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can establish that the Governor has done
it, what will he do ?

MR. DEPUTY-SPEAKER : I have
noted what he has said. He said without
specific instances, certain wild allegations
are made. There is no point of order
now.

SHRI B. K. DASCHOWDHURY :1
shall give you specific instances. What made
Mr. Dharma Vira to invite Mr. Ajoy
Mukherjee and Mr. P.C. Sen over a dining
table just before the October 2 episode. ?

2632

SHRI VIDYA CHARAN SHUKLA :
About the allegation of collusive conspiracy
between the Centre and the Governor, I
want to mention that this kind of allegation
which is made in a very very light-hearted
manner can be very damaging to the very
future of this country. Sir, I can say here
with the greatest confidence and sense of
responsibility that there has been no con-
spiracy of any kind either in their mind or
in action on the part of the Central Govern-
ment in this matter, not only in regard to
West Bengal, but anywhere eise in the
country absolutely. Therefore, it would
be wrong and there is no question of any
such thing. I am only mentioning the
points that these gentlemen have made. The
other point that was made was about the
constitutionality or otherwise of the action
of the Governor. I am not going to give
my own opinion. The judgement of
the Calcutta high court is on record. The
Calcutta high court has said that whatever
action the Governor took is not only
constitutional but also fully legal.
Therefore there is no question
of unconstitutionality. I don't think
any hon. Member with any sense of
responsibility should question the legality
or otherwise of the Governor’s action,
when the Calcutta high court itself has
declared that this action is constitutional
and correct.

Another point was raised about the
mid-term elections in West Bengal. There
have been some opinions expressed about
it. Shri Samar Guha was quite right in
saying that the people of West Bengal, a
large section of them, are wanting the con-
tinuation of the President’s rule in West
Bengal. But, as I have made it clear, the
Ceatral Government is not at all anxious to
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continue it beyond the point that is absolu-
tely necessary. The amount of letters
that the people of West Bengal are
writing and the opinion that is being ex-
pressed in the newspapers there clearly
show that there is a large section of popular
opinion there which wants that President’s
rule should continue there for a longer time
so that stability and law and order could
again be brought back and got stabilised.
But as I have already made clear, so far as
the Central Government are concerned,
we do not want the mid-term elections to
be delayed there at all. We wrote a letter
to the Election Commission requesting them
to fix a date for early mid-term election.
Hon. Member might have read in the news-
papers that the Chief Election Commissioner
went to Calcutta, consulted all the major
political parties and then we have received
aletter from the Chief Election Commissio-
ner in the Home Ministry wherein he has
indicated that by and large there was a
general consensus of opinion that the elec-
tions should held in West Bengal in Novem-
ber He has also given two dates in the first
fortnight of November, when he proposes
to hold the elections. He will notify the
exact date of election when the time comes
for that.

1 am quite sure that the House will
join with me in wishing luck to the people
of West Bengal and that by that time peace
and stability would come back to West
Bengal so that the elections could be held
in a proper and healthy atmosphere and no
political party, whichever party it may
be, would be able to bully the peace-loving
and orderly people of West Bengal.

SHRI S. M. BANERIJEE : Not even
Atulya Ghosh.

SHRI VIDYA CHARAN SHUKLA :
It is when the freedom of the people to give
expression to their views is fettered and when
there is an attempt to interfere with the
freedom of the people to give expression
to their views that the whole trouble arises.
I have made the position of the Govern-
ment of India clear in this matter.

SHR1 JYOTIRMOY BASU: What
about the removal of the Speaker? Why
have they removed the Speaker?

SHRI VIDYA CHARAN SHUKILA :
I am not going into that, because the House
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self-evident fact how it came about and why
that had to be done.
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Now, I would say a word on the Bill
which is also before the House. Under
this Bill, the President will assume to himself
the power of making legislation for the
State of West Bengal as long as President’s
rule exists there. To assist the President or
to advise the President to enact laws for
the State of West Bengal, we are going
to form a committee of 60 Members. As
the House knows, earlier whenever such
occasion arose we had a committee of 40
Members, but this time since the State of
‘West Bengal is a bigger State with a larger
population we have thought that it would
be more appropriate if we had a larger
committee. In this committee we are going
to reflect by and large the political composi-
tion of the Union Parliament, and this
committee will advise the President off and
on not only legislative matters but on other
matters also. Other matters also can be
raised in this committee and could be dis-
cussed there. But as the very name suggests,
it is only a consultative committec and the
opinions expressed there will be given full
weight before action is taken. This is the
usual pattern. The provisions that we are
making in this Bill are consequential to
the Proclamation issued by the President,
and I hope that the House will be indul-
gent enough to pass the resolution as well as
the Bill.

MR. DEPUTY-SPEAKER : First, I
shall put the resolution to the vote of the
House.

The question is :

“That this House approves the Pro-

clamation issued by the President on

the 20th February, 1968, under ar-
ticle 356 of the Constitution in relation
to the State of West Bengal.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to confer on the President
the power of the Legislature of the State
of West Bengal to make laws, as passed
by the Rajya Sabha, be taken into
consideration™.

The motion was adopted.
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MR. DEPUTY-SPEAKER : There is
no amendment to clause 2. The question
is:

“That clause 2 stand part of the Bill”

The motion was adopted.

Clause 2 was added to the Bill.
Clause 3—(Conferment on the President
the Power of the State Legis-
lature to make laws)

SHRI DEVEN SEN : I beg to move:
Page 2, line 6—omit “‘whether Parlia-
ment is or is not in session,” (1)

Page 2, line 10—omit “whenever he
considers it practicable to do so,” (2)

Page 2, line 12—after “Speaker” insert
—*"among whom shall be included all mem-
bers who for the time being fill the seats
allotted to the State of West Bengal in that
House” (3)

Page 2,—after line 13, insers-—*“among
whom shall be included all members who
for the time being fill the seats allotted to
the State of West Bengal in that House”

SHRI SRINIBAS MISRA (Cuttack):
I beg to move:

Page 2—for lines 17 to 27, substitute—

*(4) Either House of Parliament may,
by resolution passed within thirty sittings
of the House next following the date on
which the Act has been laid before it under
sub-section (3), which period may be com-
prised in one session or in successive sessions,
direct repeal or any modification to be made
in the Act and if the direction to repeal
or to make any modification is agreed to
by the other House of Parliament before
the end of the next succeeding session
of that House, the Act shall stand repealed
or amended according to the modifications
proposed in the resolution, as the case
may be:

Provided that nothing in this sub-section
shall effect the validity of any action taken

" under the Act before such repeal or amend-

ment unless otherwise expressly provided
for in the resolution”.

(6)

MR. DEPUTY-SPEAKER : As regards
Amendments Nos. 7 and 9, they are the
same as the corresponding ones already
moved. So is the case with Shri Pandeker’s
amendment No. 10. Shri Sequeira and
Shri Chittaranjan Roy are absent.
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All these amendments together with
the clause are now before the House.

SHRI S.M. BANERIJEE : On a point
of order. Please refer to clause 3 of the
Bill which reads as follows :

(1) The power of the Legislature of
the State of West Bengal to make laws,
which has been declared by the Procla-
mation to be exercisable by or under the
authority of Parliament, is hereby conferred
on the President.

(2) In the exercise of the said power,
the President may, from time to time,
whether Parliament is or is not in session,
enact as a President’s Act a Bill containing
such provisions as he considers necessary:

Provided that before enacting any such
Act, the President shall, whenever he con-
sider it practicable to do so, consult a com-
mittee constituted for the purpose, consisting
of forty members of the House of the People
nominated by the Speaker and twenty
members of the Council of States nominated
by the Chairman.

Under article 117(3) of the Constitution,
a Bill which, if enacted and brought into
operation, would involve expenditure from
the Consolidated Fund of India shall not
be passed by either House of Parliament
unless the President has recommended to
to that House the consideration of the Bill.

Then 1 come to rule 69(1) which says
that a Bill involving expenditure shall be
accompanied by a financial memorandum
which shall invite particular attention to
to the clauses involving expenditure and
shall also give an estimate of the recurring
and non-recurring expenditure involved
in case the Bill is passed into law.

Here a Committee is being formed,
whether for formal or informal consulta-
tion, consisting of 40 members of this House
and 20 members of the other House. These
60 members will come not only during
session but during inter-session as well.
They may be called to consider certain im-
portant matters concerning West Bengal,
and advise the President accordingly.

Therefore, financial expenditure will
be there. If they are asked to come to
attend the meetings during the inter-
session period, certainly they will have to
be paid first class fare and other allowances.
So, it will involve a considerable amount.
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But there is no financial memorandum
in the Bill. The President also has not
recommended it. We do not know how
long the President’s rule will continue
there. According to the minister, many
people in West Bengal do not want mid-
term elections immediately. They want
Mr. Dharma Vira there and Mr. Chavan
here to continue. So, this may continue
for 6 or 8 months. During that tim'c,
meetings will be held and members will
have to be paid the allowances. There-
fore, in accordance with article 117(3) of
the Constitution and Rule 69, this Bill
cannot be discussed unless it is accompanied
by a financial memorandum and the Presi-
dent gives his recommendation.

ot wy fomd (F37) : awoff ="
T ST AT ISTAT § IHY F AT FeaT
g @R 39 & 919 uF g T e
SEATE | oY 69(2) [ ¢

“Clauses or provisions in Bills involving

expenditure from the Consolidated

Fund of India shall be printed in thick
type or in italics”

ag ot e A fm 1 e 3( 2)
R o "9l wdm—agH  Far
FHgfaa gmgre—adEfaw a1 @Y g-
T, TV GAT AT AT ZEET T 19 AT
efomm 7 3 9w R, a8 o =i
T A fem @1 gafem s dF R
9T o=t frorg fifeg 1 o A1 ag fe
f& egafa o 3§ fawrfar a8 av ..

MR. DEPUTY-SPEAKER : The major
question is financial memorandum.

st Ag fawd : qfagm A Tw
117(3) @ I8 oY wgeaqur §, FifF
ag A1 HIRIIWA & | Y T A AT §1
uF 1 Teafg § fawrfor 7g) #1 J§
f& 117(3) & srax &Y =1fgm ¢

“A bill, which if enacted and brought

into operation would involve expenditure
from the Consolidated Fund of India.”

AT I § | AT TH &YAT HY ¥ AV
it Tregafa A fawrfon =ifgg « afea
Tegafa # fawrfar 7 & | gE) dar
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fF SRR #g1 fF erAfoge AWREw
T & IR AR WA oy F v 2fewm
H & faar mar g

SHRI VIDYA CHARAN SHUKIA :
Nothing in this Bill will involve any ex-
penditure from the Consolidated Fund of
India.

st g fewd ¢ 7 g P OF g
ot &Y 7

SHRI VIDYA CHARAN SHUKILA :
No. It is a parliamentary committee and
theexpenses in connection with this com-
mittee will be met out of money voted for
the Lok Sabha Secretariat and Depart-
ment of Parliamentary Affairs.

SHRITRIDIB KUMAR CHAUDHURI
(Berhampore) : It is not a consultative
committee; it is a statutory committee.

MR. DEPUTY-SPEAKER : Even for a
statutory committee comprising of members
of Parliament, would you not agree that
the expenses are incurred by the Lok Sabha
Secretariat ? Is it not correct ?

it wg fored © FaT g AT A o A1E
qar TEfae sfas @at #¢ 7 g@dl
Fr Fufeqt qT ?

MR. DEPUTY-SPEAKER : For all
the joint committees that are constituted
here, do you expect a memorandum ?

sft v formd © a7 ST ARED G
g

MR. DEPUTY-SPEAKER : I am using
the term ‘joint committees’ not in the techni-
cal sense, but in the sense that members

belonging to both Houses will be there
as members.

SHRI VIDYA CHARAN SHUKIA :
1 am saying authoritatively that it will not
involve any expenditure from out of
Consolidated Fund of India and therefore,
this does not apply to this Bill. That is why
President’s recc dation is not Y.
15 hrs.

MR. DEPUTY-SPEAKER : As it
would not involve any expenditure from
the Consolidated Fund of India, according
to the hon. Minister, there is no question
of any sanction being obtained.
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&t 7y fawd : I wEEw, -
AN AT AT FY 57 G F LY AT
A FE A IR A AT
9t 39 F qI § qwwrQ 3 & fag §
o THET AT A G @R | W
FAEY | 9 W A G & AT qg I
# fafma =v & o g fF o2 -
T FT T AT @ IT H1 fEar
T g F =g fE A 9gRg g
STAFT g1fas 7 39 F 18 &Y 39 1T
®T GO 9. Ag) Y Gl HgRT W
T & fod fordmn & 5 s Jeq
FT TFG AAFETY & | T 92 AT FE
aFy € fr &= ¥ fam a7 sgeefea
FHA A o q1 37 awT IT AW Y
A ST FT @1 AT CATHT T T8y
fear mar 9t ? A AT gRT Sife
T9 WS ¥ AT § 9¢ 99 FHN A 9§
AT I qF 1 TR § @i g
ag AT § 39 AW gl AW@Y § 99
Fee g1 7 g forg amd |

MR. DEPUTY-SPEAKER : This point
must be clarified. The hon. Member has
referred to the Consultative Committee
on Kerala. If some expenses were incurred
then, T will have to take that into considera-
tion. If the hon. Minister will give me an
assurance I am satisfied, but I must satisfy

myself also.

=t Wy fowd : s § feara gz & e
o o dav T Fgl 07 Ay
I &

st fagraw qww : AT A
AT FT A F9 TG IR IF A0
% AEX W AT 41 1 T@T WG @y
oy | faqr dard ¥ I <@ faar ar
AR T ®F 13T F fo7r 1@v |

MR. DEPUTY-SPEAKER : I would
like to know from Shri Vidya Charan
Shukla, being the responsible Minister pilot-
ing the Bill, whether any expenditure will
be involved. If he is stating it catego-
rically that no expenditure will be incurred
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from the Consolidated Fund then I am pre-
pared torule out the point of order.

»t "y fomd : weAe fafaeeT o
TAS U & ag T A A A AW
e ?

MR. DEPUTY-SPEAKER : 1 would
like the Minister to make the position
categorically clear. Otherwise, 1 am not
sure in my mind. Even if a small amount
is involved from the Consolidated Fund for
this purpose, then it has to have the recom-
mendation of the President.

SHRI VIDYA CHARAN SHUKLA :
Sir, 1 have made a categorical statement
and 1 repeat it, that no expenditure from
the Consolidated Fund shall be involved.
What more categorical statement do you
want from me (Interruptions) ?

SHRI S. M. BANERIJEE : Sir, Shri
Shukla is neither the Law Minister nor the
Finance Minister. Such a statement should
come either from Shri Pant or the Law
Minister. Tomorrow Shri Shukla may
not be here. I wish him all success.

MR. DEPUTY-SPEAKER: When he
has made it categorically clear, I must cer-
tainly take his statement as it is.

SHRI TRIDIB KUMAR CHAU-
DHURI : It will be categorically clear if
you look at the provision of the Bill
which says: “The President shall when-
ever he considers practicable to do so
consult a committee constituted for the
purpose. ...” So it is a statutory committee
constituted for the purpose under the autho-
rity of Parliament by virtue of having passed
a Bill. For this the Lok Sabha Secre-
tariat or the Parliament Secretariat is not
bound to spend single paisa if any
expenditure is necessary for travelling
and other things of Members and such
expenses will have to be met from the Con-
solidated Fund of India. We cannot
merely take an ipse dixit from the hon.
Minister. He says that no expenditure
will be necessary. Many hon. Members
of this House will be members of this
Committee and they will be immobilised
if no payments will be made either from
this fund or that fund.

SHRI S. KUNDU (Balasore) : Let the
Minister consult, refresh his knowledge
and then come before this House.
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tion of Powers) Bill
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1K. C.
PANT) : The point is not from where it
will be paid. The point is this: will the

.allowances be paid as a result of the provi-

sions of this Bill? That is the only limited
point. Now, Members of Parliament are
appointed as members of this Committee.
When Members of Parliament are in their
capacity as Members are appointed to com-
mittees they are paid certain allowances
in accordance with the Salaries and Allow-
ances of Members Act. It is as a result of
that Act that they will be paid certain allow-
ances by virtue of being members of this
Committee and not with reference to this
Bill. That payment does not arise out of
the provisions of this Bill. That is why
no Financial Memorandum has been
attached to this Bill.

MR. DEPUTY-SPEAKER : 1 will point
out that this is not a parliamentary com-
mittee. 1f it is a parliamentary com-
mittee, certainly the Secretariat of the Lok
Sabha is responsible for its payment. But
if it is a committee constituted out of thc
Members of Parliament—] have sat in
several such committees like the Santha-
nam Committee where other Members of
Parliament were there—it is not a parlia-
mentary committee.

SHRI K.C. PANT : My pointis a
simple one irrespective of whether it is a
committee of Parliament or a parliamentary
committee. When Members of Parliament in
their capacity as Members are appointed
to a committee, do they draw their allowan-
ces as a result of the provisions of this
particular Bill or are they entitled to draw
their allowances according to the Salaries
and Allowances of Members Act? Which
one entitles them to draw the allowances?
If the Salaries and Allowances Act was not
there, then, provision would have had to
be made in this Bill regarding the amount to
be paid, the mode of payment etc. But
this is not provided because there is the other
Act which provides for such situation in
which Members of Parli are appoint-
ed to committees of Members of Parlia-
ment.

MR. DEPUTY-SPEAKER : I want a
clarification. When I serve on a committee,
which is not a parliamentary committee in
the sense in which we understand it, from
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where do I get the money? I have served
in two such committees, one as Chairman
and another as member, and the allowances
were paid to me by Government and not
by Parliament. This is my personal
experience and this is the experience of
many of us. So, if it is not a parliamentary
committee, you will have to make a pro-
vision for this.

ot 7y fomd : IUTeme W, Y
mmfaﬁgﬁﬁaﬁmﬁaﬁmg‘t
T |

qga g fed f d@faums 1 g
1l7dFnfaargam g s &
IS EY ATAA | TR 117 | foar
gme fF —

*A Bill which, if enacted and brought into

operation, would involve expenditure
from the Consolidated Fund of India”.

uF g WY 1 e g9 ag & fF o3
fasr & o F1¢ @= FgT AT G
= TwaE aed fAfEa S A FE Q@
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Iq FT o To HIX o To W F &Y
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Wt AErET 1 99 A FE 8 6 7@
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agarg | 2(1) 7 s, Sfefawe
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¢ ‘Parliamentary Committee’ means a

Committee which is appointed or elected

by the House or nominated by the Spe-

aker and which works under the direc-
tion of the Speaker and presents its report
to the House or to the Speaker and the

Secretariat for which is provided by the

Lok Sabha Secretariat;”
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“The following expenditure shall be
expenditure charged on the Consolidated
Fund of India—
the emoluments and allowances of
the President”—

T gAqdeE G qe ¥y aw
fe sfadz anfz #t ad awdt gt &
g

SHRI VIDYA CHARAN SHUKILA :
1 would like to submit for your considera-
tion that we have formed several committees
of this kind in the past—I have just now
checked up and I can state here authori-
tatively—and for all such committees the
expenditure has come from the budgetary
grant of Lok Sabha Secretariat.

st wg fewd @Y fHR gfews
THS TH FE wT FT F §, heedew
TR AT FT GG ?

SHRI VIDYA CHARAN SHUKIA :
That is why in none of the Bills of this kind,
which we have brought before this hon.
House, a financial memorandum was attach-
ed. 1 would also invite your attention to
article 117(2) of the Constitution. This
particular Bill before the hon. House does
not make any provision for any expenditure

h . The expenditure is going to
come from other provisions which are on
the statute. This particular Bill has made
provision of no expenditure of any kind.

SHRI MADHU LIMAYE : What is the
budgetary sanction for this?
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SHRI VIDYA CHARAN SHUKIA :
Therefore this point of order that has
been raised is not valid.

5t 7y famd © 39 & fod 9w &0
awedl A A &

MR. DEPUTY-SPEAKER : So far as
“Parliamentary Committee” is concerned,

there is a clear definition in rule 2. I need
not read it; it was read out.

SHRI MADHU LIMAYE :1 have
quoted it.

MR. DEPUTY-SPEAKER : He has
quoted it just now and you go through
it. If we take, firstly, that definition into
consideration and, secondly in the sense
that it is not a parliamentary committee,
definitely, some expenditure is involved.
I feel whatever has been done in the past,
whether it was regular or irregular, I am
not concerned with it nor there is any pro-
vision made for such contingencies in the
Lok Sabha Budget, so far as I know, and,
therefore, unless you submit some Financial
Memorandum, I cannot proceed withit.

15.15 hrs.
DEMANDS FOR GRANTS (ON ACC-
OUNT) (WEST BENGAL) 1968-69 AND
DEMANDS FOR SUPPLEMENTARY
GRANTS (WEST BENGAL),,1967-68

MR. DEPUTY-SPEAKER : We shall
now take up the next item. It has been
agreed that Demands for Grants on Account
(West Bengal) for 1968-69 and Supple-

Demands for Grants (West
Bengal) for 1967-68 will be passed without
any discussion.

DEMAND NO. 1—4 —TAXES ON INCOME
OTHER THAN CORPORATION TAX.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 3,05,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal,
on account for or towards defraying the
charges during the year ending on the 31st
day of March, 1969, in respect of ‘4—Taxes
on Income other than Corporation tax’.”

DEMAND No. 2—9—LAND REVENUE

MR. DEPUTY-SPEAKER : Motion

moved :

Motion
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“That a sum not exceeding  Rs.
1,95,72,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1969, in respect of ‘9—Land Revenue'.”

DEMAND No. 2—76—LAND REVENUE—
OTHER MISCELLANEOUS COMPENSATION AND
ASSIGNMENTS,

MR. DEPUTY-SPEAKER : Motion
moved,

“That a sum not exceeding Rs. 9,61,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of -
‘76—Land Revenue—other Miscellancous
Compensation and Assignments’.”

DeMAND No. 2—92—LAND REVENUE-
PAYMENT OF COMPENSATION TO LAND-
HOLDERS, ETC. ON THE ABOLITION OF THE
ZAMINDARI SYSTEM.

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not cxceeding Rs.

1,16,66,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year end-
ing on the 31st day of March, 1969, in res-
pect of ‘92—Land Revenue—Payment of
Compensation to Landholders, ctc. on the
abolition of the Zamindari system’."”

DemMAND No. 3—10—STATE  Excise

Durtres.

MR. DEPUTY-SPEAKER :
moved:

Motion

“That a sum not exceeding Rs.
28,22,000 be granted to the President out
of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘10—State Excise Duties’.”

DEMAND NoO. 4—11—TAXES ON VEHICLES.

MR. DEPUTY SPEAKER : Motion
moved:

“That a sum not exceeding Rupees
5,72,000 be granted to the President out
of the Consolidated Fund of the State of
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West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘11—Taxes on Vehicles’. ”

DEMAND No. 5—12—SALEs TAX.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rupees
18,89,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘12—Sales Tax’.

DEMAND No. 6—13—OTHER TAXES AND
Durtes.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rupees
7,00,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘13—Other Taxes and Duties’.”

DEMAND NoO. 7—14-—STAMPS.

MR. DEPUTY-SPEAKER :
moved :

Motion

Motion

Motion

“That a sum not exceeding Rupees
6,84,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘14—Stamps’, ”

DeMAND No. 8—15—REGISTRATION

FEEs.

MR. DEPUTY-SPEAKER :
moved.

“That a sum not exceeding Rupees
20,24,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘15—Registration Fees’.

DEMAND NO. 9—16—INTEREST ON DEBT
AND OTHER OBLIGATIONS.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rupees
20,00,000 be granted to the President

Motion

Motion
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out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect

of ‘16—Interest on Debt and Other obliga-
tions’. *

DEMAND NoO. 11—18—PARLIAMENT,

STATE/UNION TERRITORIES LEGISLATURE.

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rupees
15,91,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘18—Parliament, State/Union Terri-
tories Legislature’.

DEMAND No. 12—19—GENERAL ADMI-
NISTRATION.

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rupees
1,96,43,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘19—General Administration’, ™

DEMAND No. 13—21—ADMINISTRATION
OF JUSTICE.

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rupees
54,58,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘21—Administration of Justice’. ™

DeMAND No. 14—22—JaiLs

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rupees
71,80,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘22—Jails’. *
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DEMAND No. 15—23—POLICE.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rupees
6,07,15,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘23—Police’.

DEMAND No. 16—26—MISCELLANEOUS
DEPARTMENTS—FIRE SERVICES
MR. DEPUTY-SPEAKER : Motion
moved : N
“That a sum not exceeding Rupees
25,26,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘26—Miscellancous Departments Fire
Services’. **
DEMAND NoO. 17—26—MISCELLANEOUS
DEPARTMENTS—EXCLUDING FIRE SERVICES.

MR. DEPUTY-SPEAKER :: Motion
moved :

“That a sum not exceeding Rupees
1,24,74,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘26—Miscellancous Departments—Exclud-
ing Fire Services’.”

DEMAND No. 18—27—ScieNTIFIC DE-
PARTMENTS.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rupees
26,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘27-—Scientific Departments®. *

DeMAND No. 19—28—EDUCATION.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rupees

14,66,87,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards

Motion
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defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘28—Education’. "

DeMAND No. 20—29—MEDICAL.

MR. DEPUTY-SPEAKER Motion
moved :

“That a sum not exceeding Rupees
5,66,30,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘29—Medical’. "

DEeMAND No. 21—30—PuBLIC HEALTH.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rupees
2,82,99,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘30—Public Health’. **

DemMAND No. 22—31—AGRICULTURE—
AGRICULTURE.

MR. DEPUTY-SPEAKER :
moved.

“That a sum not exceeding Rupees
5,06,37,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of

ORL

‘31—Agriculture—Agriculture’.

DEMAND No. 22—95—AGRICULTURE—
CAPITAL OUTLAY ON SCHEMES OF AGRICUL-
TURAL IMPROVEMENT AND RESEARCH.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rupees
1,22,53,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘95—Agriculture—Capital Outlay on
Schemes of Agricultural Improvement and
Research’, *

DeMAND No. 23—31—AGRICULTURE—

FISHERIES.

MR. DEPUTY-SPEAKER :
moved :

Motion

Motion
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“That a sum not exceeding Rupees
26,87,000/- be granted to the President
out of the Consolidated Fund.of the State

of West Bengal, on account, for or towards

defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
*31—Agriculture—Fisheries’.”

DEMAND No. 24—33---ANMAL Hus-
BANDRY.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not cxceeding Rupees
65,01,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or  towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect of
‘33—Animal Husbandry’.

Motion

DEMAND No. 24—124—ANMAL  Hus-
BANDRY—CAPITAL. OUTLAY ON SCHLMES
OF GOVERNMENT TRADING—GREATER
CALCUTTA MILK SUPPLY SCHEME.

MR. DEPUTY-SPEAKER :  Motion
moved :
“That a sum not excceding Rupecs

2,41,77,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘124—Animal Husbandry—Capital Out-
lay on schemes of Government trading—
Greater Calcutta Milk Supply Scheme'.

DeMAND No. 25—34---COOPERATION.

MR. DEPUTY SPEAKER : Motior.
moved:

“That a sum not exceeding Rupces
40,03,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘34—Cooperation’. ”’

DEMAND No. 26—35-—INDUSTRIES—

INDUSTRIES.

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rupees
1,04,16,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year ending

M21LSS/68—9
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on the 31st day of March, 1969, in mpoct
of *35—Industries—Industries’. "

DEMAND No. 26—96—INDUSTRIES—
CAPITAL OUTLAY ON INDUSTRIAL AND
ECONOMIC DEVELOPMENT.

MR. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding' Rupees
58,23,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
ol *96—Industrics—Capital Outlay on In-
dustrial and Economic Development’, *

DEeMAND No. 27—35—INDUSTRIES—COTTAGE
INDUSTRIES

MR. DEPUTY-SPEAKER :
moved :

*That a sum not exceeding Rs. 66,36,000/-
be granted to the President out of the Con
‘solidated Fund os the State of West Bengal,
on account, for or towards defraying the
charges during the ycar ending on the 31st
day of march, 1969, ip respcct of ‘35—
Industries-- Cottage Industries’.”

Motion

DEeMAND No. 27—96—INDUSTRIES-CAPITAL
OuTLAY ON INDUSTRIAL AND EcoNomic
DEVELOPMENT—COTTAGE INDUSTRIES
MR. DEPUTY-SEPAKER Motion

moved :

“That a sum not exceeding Rs, 4,65,000/-
be granted to the President out of the
Consolidated Fund of thc State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘96 —Industries—Capital Outlay on Indust-
rial and Economic Development—‘Cottage

v 9"

Industries’.

Demanp No. 28—35—INDusTries  CIN-
CHONA

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 17,04,000/-
be granted to the President out of the Con-
solidated Fund of the State of West Bengal,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1969, in respect of ‘33-
Industries—Cinchona™.”

Motion
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DeMAND No. 29—37—COMMUNITY DEVE-
LOPMENT PROJECTS, NATIONAL EXTENsION
SERVICE AND LocAL DEVELOPMENT WORKS.

MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 1,51,03,000/- be granted to the President
out of the Consolidated Fund of the Statc
of West Bengal, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of *37—-Community Development
Projects, National Extension Scrvice and
Local Development Works'."”

DEMAND No. 29—109— CaP1iaL OUTLAY
ON OTHER WORKS—COMMUNITY DiVELOP-
MENT PROJECTS, NATIONAL EXTENSION SiR-
VICE AND LocAL DEVELOPMENT WORKS.

MR. DEPU’fY-SPEAKER
moved :

Motion

“That a sum not cxceeding Rs. 4,47,000,-
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the ycar ending, on the
31st day of March, 1969, in respect of
*109—Capital Outlay on Other Works -
Community Development Projects, National
Extension Service and Local Developmenit
Works'."”

DeMAND  No. 29— 109—LoANs AND
ADVANCES UNDER COMMUNITY DEvi1OP-
MENT PROJECTS, NATIONAL EXTINSION SER-
VICE AND LocAL DEVELOPMENT WORKS.

MR. DEPUTY-SPEAKER :
moved :

*That a sum not excecding Rs. 10,53,000,-
be granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards defraying
the charges during the year cnding on the
31st day of March, 1969, in respect of
‘109—Loans and Advances under Commu-
nity Development Projects, National
Extension Service and Local Development
Works"."”

Motion

DEMAND No.  30—38—LABOUR  AND

EMPLOYMENT
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum  not exceeding

Rs. 1,51,27, 000/- be granted to the President
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out of the Consolidated Fund of the State
of West Bengal, on account, for or towcrds
defraying the charges during the year ending
on the 31st day of March, 1969, in respect
of ‘38—Labour and Employment’.”

DeMAND  No.  31—39—MISCELLANLOUS
SOoCIAL AND DEVELOPMENT ORGANISATIONS—
WELFARE OF SCHEDULLD TRIBES AND CASTES

AND OTHER BACKWARD CLASSIS.

MR. DEPUTY-SPEAKER : Motion
moved :

“Thit a sum not exceeding Rs. 51,11,000,-
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defiraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of *39
Miscellancous  Social and Developmental
Organisations—Welfare of Scheduled Tribes
and Castes and Other Backward Classes'."™
DEMAND No. 32—39—MISCELLANEOUS 8O-
CIAL AND DEVELOPMENTAL ORGANISATIONS -
EXCLUDING WELFARE OF SCHEDULED TRIBLS
AND CASTES AND OTHER BACKWARD CLASSLS.

MR. DEPUTY-SPEAKER Motion
moved :

“That a sum not exceeding Rs. 49,32,000 -
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defrayving
the charges during the year ending on the
31st day of March, 1969, in respect of
*39.—Miscellancous Social and Developmen-
tal Organisations— I'xcluding  Welfare of
Scheduled Tribes and  Castes and other
Backward Classes'.”

DEMAND No. 33—42 - MuLTIPURPOSI
RIVER SCHEMES

MR. DEPUTY-SPEAKER
moved :

“That a sum not excceding Rs. 2,40,52,000
be granted to the President out of the Con-
solidatcd Fund of the State of West Bengal
on account, for or towards defraying the
charges during the year cnding on the
31st day of March, 1969, in respect of

‘42 Multi-purpose River Schemes'.
DEMAND No.  33—43—MULTIPURPOSE

: Motion

RIVER SCHEMES—IRRIGATION, NAVIGATION,
FMBANKMENT AND  DRAINAGE  WORKS
(COMMERCIAL)

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs. 27,17,000
be granted to the President out of the Con-
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solidated Fund of the State of Wcst Bengal,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1969, in respect of ‘43-Multi-
purpose River Schemes--rrigation, Navi-
gation, Embankment and Drainage Works
(Commercialy’."”

DEMAND No.  33—44-- MULTIPURPOSE
RIVER  SCHEMES-—IRRIGATION, NAVIGATION,

EMBANKMENT AND  DRAINAGE  WORKS
(NON-COMMERCIAL)
MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not excceding Rs. 1,28,44,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1969, in respect of ‘44-- Mul-
tipurpose River Schemes— Irrigation, Navi-
gation, Embankment and Drainage Works
(Non-Commercial)".™

DEMAND No. 33—98 —MULTIPURPOSL
RIVER SCHEMES— CAPITAL OUTLAY ON Mul-
TIPURPOSE RIVER SCHEMES

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceeding Rs. 84,66,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of
*98— Multipurpose River Schemes-—Capital

» 9

Outlay on Multipurpose River Schemes’.
DEMAND No. 33—99—MULTIPURPOSL
RIVER SCHEMES—CAPITAL OUTLAY ON IRRI-

GATION, NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS (COMMERCIAL)

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 16,61,000
be granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘99-—Multipurpose River Schemes—Capital
Outlay on Irrigation, Navigation, Embank-
ment and Drainage Works (Commercial)'.”
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DeMAND No.  33—100—MULTIPURPOSE
RIVER SCHEMES—CAPITAL OUTLAY ON IRRI-
GATION, NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS  (NON-COMMERCIAL)

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 11,88,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of ‘100—
Multipurpose  River  Schemes—Capital
Qutlay on Irrigation, Navigation, Embank-
ment and Drainage Works (Non-

RN

Commercial)’.

Motion

DemManDp  No.  34—50 —PupLic WORKS

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 5,19,83,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*50--Public Works'."”

Motion

DEMAND No. 35— 51A-~ GREATER CALCUTTA
DEVELOPMENT SCHEME

MR. DEPUTY SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 19,78,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘51-A— Greater Calcutta Development
Scheme’.”

DeMAND No. 35—106A— CAPITAL OUTLAY
ON GREATER CALCUTTA DEVELOPMENT
SCHEME

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 62,33,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of
*106A—Capital Outlay on Greater Calcutta

(X

Devclopment Scheme”'.
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DeEMAND No. 36—53—PORTs AND PILOTAGE

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 5,16,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*53—Ports and Pilotage’.”

Motion

DEMAND No. 37—57—R0AD AND WATER
TRANSPORT SCHEME

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not cxceeding Rs. 19,64,000
be granted to the President out of the
Consolidated Fund of the Statec of West
Bengal, on account, for or towards defraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of
*57—Road and Water Transport Schemes®.”

DEMAND No. ‘37--114—CAPITAL OUTLAY
ON ROAD AND WATER TRANSPORT SCHEMES

MR. DEPUTY-SPEAKER
moved :

: Motion

“That a sum not exceeding Rs. 3,50,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal on account, for or towards defraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of
114—Capital Outlay on Road and Water
Transport Schemes’.”

DeMAND No. 38—64—FAMINE

MR. DEPUTY-SPEAKER
moved :

RELIE}

: Motion

““That a sum not excecding Rs. 2,00,00,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the ycar ending on the
31st day of March, 1969, in respect of
*64-Famine Rclief.”

DEMAND NO. 39—-65— PENSIONS AND OTHER
RETIREMENT BENTFITS

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 66,28,000
be granted to the President out of the
Consolidated Fund of the State of West
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Bengal, on account, for or towards defraying
thecharges during the year ending on the
31st day of March, 1969, in respect of

‘65—Pensions and  other retirement
benefits’.”

DEMAND No. 39—120- PAYMENTS OF COM-
MUTED VALUE OF PENSIONS

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 1,86,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during thc year ending on the
3i1st day of March, 1969, in respect of
‘120— Payment of Commuted value of Pen-
sions”.”

DEMAND NoO. 40—67—PRIVY PURSES AND
ALLOWANCES OF INDIAN RULERS

MR. DEPUTY-SPEAKLR

moved :

Motion

“That a sum not exceeding Rs. 50,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year cnding on the
31st day of March, 1969, in respect of
*67—Privy purses and Allowances  of
Indian Rulers’.”

DEMAND No. 41 —68-- SIATIONERY AND
PRINTING

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 36,91,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1969, in respect of
‘68-- Stationery and Printing’.”

DEeMAND No. 42—70— FOREST

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not cxceeding Rs. 89,94,000
be grantcd to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘70 —Forest’.”
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DEeMAND No. 71—43—MISCELLANEOUS
CONTRIBUTIONS

MR. DEPUTY-SPEAKER :
moved :

Motion

*“That a sum not excceding Rs. 1,25,80,000
be granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘71-Miscellaneous-Contributions’.”

DEMAND No. 44—71 —MISCELLANEOUS: -
OTHER MISCELLANEOUS EXPENDITURE

MR. DEPUTY-SPEAKER
moved:

Motion

“That a sum not exceeding Rs. 1,82,72,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*71—Miscellaneous-— Other  Miscellaneous

(X1

Expenditure’.

DrMAND No. 44—109— CAPITAL OUTLAY ON
OtHER WORKS

MR. DEPUTY-SPEAKER

moved :

Motion

“That a sum not exceeding Rs. 1,92,93,000
be granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
‘109-Capital Outlay on Other Works'.”

DeEMAND No. 45—71—MISCELLANEOUS—
IRRECOVERABLE LOAN TO DISPLACED PERSONS
WRITTEN OFF,

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 50,00,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*71-Miscellaneous-Irricoverable Loans to
displaced persons written off’.”

Motion
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DeMAND No.  45—71—MISCELLANPOUS —
EXPENDITUR ON DISPLACED PERSONS,

MR. DEPUTY-.SPEAKERE
moved :

Motion

*“That a sum not exceeding Rs. 1,24,02,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*71-Miscellaneous-Expenditure on displaced
persons’.”

DEMAND No. 45—109—CaAPITAL OUTLAY ON
OTHER WORKS— EXPENDITURE{ON DISPLACED
PERSONS

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not excecding Rs. 21,66,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1969, in respect of
‘109-Capital Outlay on Other Works—
Expenditure on displaced persons’.”

DEMAND NO. 45—LOANS AND ADVANCES
TO DISPLACED PERSONS

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 16,67,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of

Rt

‘Loans and Advances to displaced persons’.

Motion

DEMAND NO. 46—78—PRE-PARTITION Pay-
MENTS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 1,000
be granted to the President out of the
Congsolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
+78—Pre-partition payments’.”
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DEMAND NoO. 47—78A—EXPENDITURE CON-
NECTED WITH THE NATIONAL EMERGENCY

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 1,29,28,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*78A-Expenditure connected with the

9 0

National Emergency’.

DEMAND No. 48—98—CAPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES— DDAMODAR
VALLEY PROJECT

MR. DEPUTY-SPEAKER
moved .

Motion

“That a sum not excceding Rs. 1,44,62,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraving
the charges during the year ending on the
31st day of March, 1969, in respect of
‘98-Capital Outlay on Multipurpose River
Schemes—Damodar Valley Project'.””

DEMAND NoO. 49—103—CAPITAL OUTLAY ON
PusLic WORKS

MR. DEPUTY-SPEAKFR Motion
moved :
“That a sum not exceeding Rs. 2,35,64,000

be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during thc year cnding on the
31st day of March, 1969, in respect of
‘103-Capital Outlay on Public Works’."”

DEMAND NoO, 50—124—CAPITAL OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 1,80,64,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1969, in respect of
*124-Capital Outlay on Schemes of Govern-
"ment Trading'.”

DeMAND No. 52—LOANS AND ADVANCES
BY STATE UNION TERRITORY GOVERNMENTS
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MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding Rs. 5,31,45,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards defraying
the charges during the year cnding on the
31st day of March, 1969, in respect of
‘Loans and Advances by State Union Terri-
tory Governments'.”

Motion

Demanp No. 3 -10--StaTe Excise Dutits

MR. DEPUTY-SPEAKER
moved :

Motion

“That a Supplementary sum not exceeding
Rs. 12.67,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968, in
respect of ‘10---State Excise Duties'.”

DEMAND No., 4 —11--TAXFS ON  VEHICLES
MR. DEPUTY SPEAKER : Motion
moved :

*That a Supplementary sum not exceeding
Rs. 1,17,000 be granted to the President
out of the consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1968,
in respect of ‘11 —Taxes on Vchicles™.™

DEMAND No. 8—15—RFGISTRATION FEES

MR. DEPUTY-SPEAKER
moved :

: Motion

*That a Supplementary sum not exceeding
Rs. 6,60,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year rnding the 31st day of March, 1968,
in respect of ‘15-—Registration Fees',”

DiMAND No. 14—22—JAILs

MR. DEPUTY-SPEAKER
moved :

“That a Supplementary sum not exceeding
Rs. 24,86,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of *22—Jails’,”

; Motion
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DEMAND No. 28—35—INDUSTRIES—CINCHONA

MR. DEPUTY-SPEAKER : Motion

moved:

*“That a Supplementary sum not exceeding
Rs. 6,89,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of ‘35-Industries-Cinchona’.”

DEeMAND No. 29--37—CoMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTENSION SER-
VICE AND LocAL DEVELOPMENT WORKS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs, 25.89.000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of ‘37-Community Development
Projects, National Extension Service and
Local Development Works'."

DEMAND No. 32—39— MISCELLANEOUS SOCIAL
AND DEVELOPMENTAL ORGANISATIONS-- Ex-
CLUDING WELFARE OF SCHEDULED TRIBFS
AND CASTES AND OTHER BACKWARD CLASSES

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not cxceeding
Rs. 3,09,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of *39-Miscellaneous Social and
Developmental  Organisations—-Excluding
Welfare of Scheduled Tribes and Castes
and other Backward Classcs’.”

DEMAND No. 38-—64 --FAMINE RELIEF

MR. DEPUTY-SPEAKER
moved :

: Motion

*“That a Supplementary sum not exceeding
Rs. 4,55,22,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968.
in respect of ‘64-Famine Relief”.”

CHAITRA 2, 1890 (S4AKA)

(West Bengal) 2664
DEMAND No. 40—67—Pmivy PURSES AND
ALLOWANCES INDIAN RULERs

Mr. DEPUTY-SPEAKER
mowed

: Motion

“That a Supplementary sum not exceeding
Rs. 15,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
inrespect of ‘67-Privy Pursesand Allowances
of Indian Rulers’.”

DeMAND No. 43—71—-MISCELLANEOUS—
CONTRIBUTIONS

MR. DEPUTY-SPFAKER
moved :

: Motion

“That a Supplementary sum not exceeding
Rs. 99,26,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of *71-Misccllaneous- Contribu-

oxh

tions’.

DEMAND NO. 45—71—MISCELLANEOUS-{RRE-
COVFRABLE LOANS TO DISPACED PERSONS
WRITTEN OFF
MR. DEPUTY-SPEAKER : Motion
moved :

*'That a Supplementary sum not exceeding
Rs. 4,92,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1968,
in respect of ‘71-Miscellancous—-Irrecover-
able Loans to Displaced Persons written
off".”

DEMAND NO. 52-LOANS AND ADVANCES BY
STATE/UNION TERRITORY GOVERNMENTS
MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs. 1,08,84,000 be grantcd to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1968,
in respect of ‘Loans and Advances by State/
Union Territory Governments®.”
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1 will take wup thecut motions
now. Do you want to move the cut
motions ?

SHRI S. M. BANERJEE (Kanpur): "

I have a submission to make. The Vote on
Account is not necessary now becausc the
Delegation of Powers Bill has not been
passed yet and the Members of Parliament
are not becoming the Members of the
Committee because this has been held over.
Let us take the decision tomorrow.

MR. DEPUTY-SPEAKER : This is an
independent item. That is not correct.
Let us finish it.

There are cut motions No. 1 to 16 in
the name of Shri Bhagaban Das ; No. 17
to 43 in the namc of Dr. Ranen Sen and
No. 44 to 59 in the name of Mohammad
Ismail. So, they are being moved.

SHRI BHAGABAN DAS (Ausgram) :
I beg to move :

“That the demand for Grant on Account
under the head 19—General Administration
be reduced by Rs. 100/-.

[Failure to distribute surplus land
among the landless labourers and poor
peasants, (1)1.

“That th¢ Demand for Grant on Ac-
count under the head 19—General Admi-
nistration—bc reduced by Rs. 100/-."

[Failure to stop inter-district trans-
port of paddy through trucks by traders
illegally, (2)).

“That the demand for Grant on Ac-
count under the head 19—General Admi-
nistration bc reduced by Rs. 100/-.”

[Failure to check the rising prices of
essential commodities resulting in hard-
ships to poor and lower middle class
employees. (3)1.

- “That the Demand for Grant on Ac-
count ‘under the head 28—Education—be
reduced by Rs. 100/-"

[Failure to provide college education
in Durgapur region, (4)].

“That the Demand for Grant on Ac-
count under the head 28—Education—
be reduced by Rs. 100/-.”

(Fallure to provide ' college education
in Mankar, District Burdwan. (5))
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“That the Demand for Grant on Ac-
count under the head 28-—Education—be
reduced by Rs. 100/-."”

[Failure ro sanction grant to Sona-
mukhi High School, District Bankura
(6)].

“That the Demand for Grant on Ac-
count under the head 29-- Medical-—be
reduced by Rs. 100/-.”

[Failure to provide a general Hospital
for public in Durgapur region. (7)}.

“That the Demand for Grant on Ac-
count under thc head 31—Agriculture—
Agriculture be reduced to Re. 1/-.

[Failure to provide jobs for agricul-
ture workers rhroughout the year. (8).

“That the demand for Grant on Ac-
count under the head 35—Industries—In-
dustries be rcduced by Rs. 1€0/-."

[Failure to pay compensation to thz
peasants whose land was acquired for
industrial development in Durgapur re-
gion. (9)].

“That the demand for Grant on Ac-
count under the head 35—Industries— In-
dustries be reduced by Rs. 100/-.”

|Fuailure to develop new industries in
Bankura District. (10)].

“That the Demand for Grant on Ac-
count under the head 35—Industries—
Cottage Industrics be reduced by Rs. 100/-.”

[Non-availability of assistance from
Government for the Cottage Industrics.
(1l

“That the Demand for Grant on Ac-
count under the head 38—Labour and
Employment—be reduced to Re. 1/-.”

[Growing unemployment in industrial
area following modernisation measures.
(12)}.

“That the Demand for Grant on Ac-
count under the head 38—Labour and
Employment-- be reduced by Rs. 100/-.”

[Failure to re-open the closed factories
namely Standard Wagon Bumper and
Asiaric Oxygen Durgapur. (13)].

“That the Demand for Grant on Ac-
count under the head 39—Miscellaneous
Social and Developmental Organisations—
Welfare of Scheduled Tribes and Castes
and other Backward Classes be reduced by
Rs. 100/-" R



2667 D.G. and D.S.G.

[Failure to provide wells for drinking
water for scheduled castes and scheduled
tribes in Burdwan and Bamkura Districts.
(14)).

“That the Demand for Grant on Ac-
count under the head 39—Miscellaneous
Social and Developmental Organisations—-
Welfare of Scheduled Tribes and Castes
and Other Backward Classes be reduced
by Rs. 100/-."

|Failure to provide adequate educa-
tional facilities to scheduled castes and
scheduled tribes, (15)].

“That the demand for grant on account
under the head 99-Capital Outlay on irriga-
tion, navigation, embankment and drainage
works (Commercial) be reduced by Rs.
100/-.”

[Fuailure :0 construct canal to privide
irrigation facilities in Ajodhya Bankathi
area, District Burdwan (16)].

DR. RANEN SEN (Barasat): I bey
to move .

That the demand for grant on account
under the hcad 19-General Administration
be reduced by Rs. 100/-"

[Failure of administration to dcal
effectively with communal and goonda
elements (17)].

“That the demand for grant on account
under the hecad 19-General Administration
be reduced by Rs. 100/-."

[Failure 1o raise the Dearness Allow-

ance of the employees of the State (18)].

*‘That the demand for grant on account
under the hcad 22-Jails be reduced by Rs.

100/-.”

|Failure to improve conditions in jails
(19)1.

“That the demand for grant on account
under the head 23-Police be reduced by
Rs. 100/-."

[Highhanded and repressive methods
of the Police and corruption prevailing
in the department (20)].

“That the demand for grant on account
under the head 26-Education be reduced
by Rs. 100/-."

[Failure to do justice to the demands

of the University, College, Higher Se-

condary and Primary School teachers
and ameliorate thelr eonditions (21)].
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“That the demand for grant on account
under the head 29-Medical be reduced by
Rs. 100/-."

[Need to improve the arrangements in
Hospitals and Health Centres (22)).

““That the demand for grant on account
under the head 30-Public health be re-
duced by Rs. 100/-.”

[Failure to improve rural health and
sanction drainage and water supply in
village (23).]

“That the demand for grant on account
under the head 31-Agriculture-Agriculture
be reduced by Rs. 100/-."

[Failure to better the conditions of the
agriculturists and improve agricultural
production including food and cash
crops (24)].

“That the demand for grant on account
under the head 31-Agriculture-Agricuiture
be reduced by Rs. 100/-."

[Failure to provide seeds, manure,
fertilisers, loan and irrigational facilities
to agriculturists in time (25)).

“That the demand for grant on account
under the head 31-Agriculture-Fisheries be
reduced by Rs. 100.”

[Failure to improve pisciculture and
to provide fish for the people. (26)).

“That the demand for grant on account
under the head 124-Capital Outlay on
Schemes of Government Trading-Greater
Calcutta Milk Supply Scheme be reduced
by Rs. 100/-."

[Failure of the Greater Calcutta Milk
Supply Scheme to supply milk to Greater
Calcutta and the deterioration in the
quality of milk supplied. (27)).

“That the demand for grant on account

under the head 34-Co-operation be reduced
by Rs. 100/-."

[Failure to encourage and develop co~
operative movement in West  Bengal.
(28)1

“That the demand for grant on account

under the head 35-Industries-Industries be
reduced by Rs. 100./-."

[Failure to protect small and medium
scale industries in the State. (29)].

“That the demand for grant on account
under the head 35-Industries-Cottage In-
dustries be reduced by Rs. 100.”
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[Mr. Deputy-Speaker]
[Failure to protect and develop cot-
tage industries (30)].

“That the demand for grant on account
under the head 37-Community Develop-
ment Projects, National Extension Service
and Local Development Works be reduced
by Rs. 100.”

[Failure of the Community Develop-
ment Projects. (31)].

““That the demand for grant on account
under the head 38-Labour and Employ-
ment be reduced by Rs. 100.”

[Chronic  unemployment  and  re-
trenchment, lay off, closure and lock-
outs by the industrialists and the failure
to deal effectively in favour of the
employees. (32)].

“That the demand for grant on account
under the head 38-Labour and Employment
be reduced by Rs. 100.”

[Low bevel of wages of the employees
in the State compared to some other
States (33)].

“That the demand for grant on account
under the head 39-Miscellancous Social and
Developmental Organisations-Welfare  of
Scheduled Tribes and Castes and other Back-
ward Classes be reduced by Rs. 100."

[Failure to improve the lot of Sche-
duled Castes, Scheduled Tribes and
Backward classes to give them jobs ac-
cording to the fixed quota. (34)].

“That the demand for grant on account
under the head 43-Irrigation, Navigation,
Embankment and Drainage works (Com-
mercial) be reduced by Rs. 100.”

[Failure to provide proper irrigational
facilities to the State, (35)].

““That the Demand for Grant on account
under the Hcad 98-Capital Outlay on
Multipurpose River Schemes be reduced
by Rs. 100.”

[Failure to expedite the completion of
Kangsabati project. (36)].

“That the demand for grant on account
under the Head 98-Capital Outlay on
Multipurpose River Schemes be reduced
by Rs. 100.”

[Failure to give cheap ebectricity to
the town. (37)1.

“That the Demand for Grant on account
under the Head 98-Capital Outlay on

Multipurpose River Schemes be reduced
by Rs. 100.”
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[Failure ‘to -.give cheap electricity for
Agricultural purposes, (38)1.

“That the Demand for Grant on Ac-
count under the Head 98-Capital Outlay
on Multipurpose River Schemes be reduced
by Rs. 100.”

[Failure to extend electricity to vil-
lages. (39)].

“That the Demand for Grant on Ac-
count under the Head 106A—Capital Outlay
on Greater Calcutta Development Scheme
be reduced by Rs. 100.”

[Failure to improve the Greater Cal-
cutta area in regard to water supply.

drainage, health, sanitation and tran
port facilities. (40].

“That the Demand for Grant on Ac-

count under the head 64-Famine Rclief
be reduced by Rs. 100.™
[Need for adequate famine relief

measures, (41)].

“That the Demand for Grant on Ac-
count under the Head 71-Miscellancous-
Expenditure on Displaced Persons be re-
duced by Rs. 100.”

[Failure to rehabilitate the  refugees
and give them land, jobs and protect
them from eviction. (42)).

“That the Demand for Grant on Ac-
count under the Head 71-Miscellaneous
Expenditure on Displaced Persons be re-
duced by Rs. 100.”

[Failure to regularise the refugee co-
lonies. (43)].

SHRI MOHAMMAD ISMAIL (Barrack-
pore) : 1 beg to move :

“That the Demand for Grant on Ac-
count under the Head 92-Payment of Com-
pensation to Landholders, etc., on the
Abolition of the Zamindari System be
reduced to Re. 1.”

[Keeping Zamindari system intact by
resorting to transfer of land to relatives
and benami transfers, (44)].

“That the Demand for Grant on Ac-
count Under the Hecad 38-Labour and
FEmployment be reduced to Re. 1.”

[Non-implementation of recommenda-
tions of the Report of one-man com-
mission on Consumer Price Index Num-
bers for West Bengal. (45)]. - ’
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“That the 1 1.:- § € - -
count under the Head 38-Labom & Em-
ployment be reduced to Re. 1.”

[Failure to scrap the so-called Volun-
tary Reiirement scheme of foreign oil
companies, introduced after the intro-
duction of electronic computers. (46)].

“That the Demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced to Re. 1.”

|Failure to enact legislation to regulate
working and living conditions for em-
ployees of Private Carrier  Transport
(Roadways) (47)).

“That the Demand for Grant on Ac-
count under the Head 38-Labour und
Employment be reduced by Rs. 100.”

|Failure to intervene effectively in dis-
pute between jute workers and managc-
menits relating to additional D.A. aboli-
tion of Badli system etc. leading to the
proposed strike call by all the Unions in
Jute industry. (48)).

“That the Dcmand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”

[Failure to restore jobs to the em-
ployees of Caltex who are without job
following removal of office equipment.
(49)1].

“That the Demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”

|Failure to intervene in the dispute bet-
ween employees of Indian Electric
Works and the management. (50)].

“That the Demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”

[Failure to absorb all the employers
of former River Steam Navigation into
new Company resulting in large scale un-
employment, (51)].

“That the Demand for Grant on Ac-
count under the Head 38-Labour and Em-
ployment be reduced by Rs. 100.”

[Failure to c | the gement of
Dunlop Rubber Co. Ltd., to constitute
Works Committee  through election.
(52)1.

“That the Demand for Grant. on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”
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[Failure to
make casual workers permanent
six months’ service. (53)].

“That the Demand for Grant on Account
under the Head 38-Labour and Employment
be reduced by Rs. 100.”

[Large scale retrenchment in Saxby
and Farmer Co, Ltd. without giving
any valid reason despite Government
advice, (54)].

“That the demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”

[Issue of charge sheets 10 and sus-
pension of most of the executive com-
mittee members of the Saxby and Far-
mer Employees Union for genuine trade
union activities, (55)1.

“That thc Demand for Grant on Ac-
count under the Head 38-Labour and Em-
ployment be reduced by Rs. 100.”

[Sudden closure of furnace depitt. by
Britania  Engineering Works  without
giving any valid reason despite Govern-
ment advice. (56)].

“That th¢ Demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100."

[Failure to re-open a large number of
factories despite repeated efforts by
unions, (57)].

“That th¢ Demand for Grant on Ac-
count under the Head 38-Labour and Em-
ployment be reduced by Rs. 100.”

|Lock out declarcd by Burn and Co.,
Howrah and Kulti 1o bring pressure on
the workers to accept retrenchment and
incentive scheme of the management.
(58)1

“That the Demand for Grant on Ac-
count under the Head 38-Labour and
Employment be reduced by Rs. 100.”

|Large scale lay off declared by Tex-
maco Ltd. Belgharia resulting in threat
1o job security of thousands of workers.
(59)).

MR. DEPUTY SPI;AKER Now, may
1 put all the cut motions together to the
vote of the House ?

SHRI S. M. BANERJEE :
any discussion ?

‘MR. DEPUTY SPEAKER : No discus-
sidn ; it has been agreed.

introduce measures to
after

Without
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : No. Sir. The Speaker had
agreed to give a little time as it was done in
the case of Haryana. This morning, we
saw the Speaker.

SHRI S. M. BANERJEE: You may
give S minutes each.
MR. DEPUTY SPEAKER : Let us

abide by what was decided. We are already
pressed for time. We have already taken
lot of time.

SHRI JYOTIRMOY BASU : Only onc
hour ; that is very rcasonablc.

SHRI S. M. BANERJEE : Let us have
one hour. We shall strictly confine to one
hour.

MR. DEPUTY SPEAKER : Beforc
4 O’Clock these must be passed. We are
taking up the Private Members’ Busincss
at 4 O’clock.

SHRI S. M. BANERJEE : What will
they think ? We are passing their Budget
without any discussion.

MR. DEPUTY SPEAKER : They
know you so well. So, they need not
revalue your performance hecre. That is not
necessary.

SHRI JYOTIRMOY BASU : Only onc¢
hour.

MR. DEPUTY SPEAKER: Wec wiil
finish by 4 O’Clock. Do you agree ? At
4 0’Clock we take up the Private Mcmbers’
Business. Just one or two minutes each,
if you want. Otherwise, I will put them to
vote.

SHRI S. M. BANERJEE : 5 minutes
each.
MR. DEPUTY SPEAKER : At 4

O’Clock 1 will put everything to vote.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, I have absolutely no wish to
avoid a debate. Members can have it by all
means. But we have just had a debate on
the Proclamation and later on we shall
come before the House for the full year's
Budget of West Bengal. That will provide
another opportunity. If you want the
debate, in spite of that, I am in your hands.
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MR. DEPUTY SPEAKER : After this
cxplanation, when you have the general dis-
cussion on the West Bengal Budget, let us
not take time on this.

SHRI S. M. BANERIJEE : Sir, accept
my explanation this time. Let us have S
minutes each.

MR. DEPUTY SPEAKER : All right.

of waT A qex (faedlt waw) ¢
I TZRT, T F1 7 fFaq &
T 77 AfKT A A AvIg AW A
TAAT |

MR. DEPUTY SPEAKER : They have
agreed. Now I will put the Cut Motions,
1 to 59, to the vote of the Housc.

All the Cut Motlons were put and negatived.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the respective sums not ¢x-
ceeding the amounts shown in the
third column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards
defraying the charges during the ycar
ending the 31st March, 1969, in respect
of the heads of demands entered in the
second column thereof against Demands
Nos. 1t09, 11 to 50 and 52.”

The motion was adopted.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1968, in respect of the following demands
entered in the second column thereof—

Demands Nos. 3, 4, 8, 14, 28, 29, 32,
38, 40, 43, 45 and 52.”

The motion was adopted.
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1521 Hrs.

WEST BENGAL APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1968*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C
PANT): On behalf of Shri Moramni
Desai, 1 beg to move for leave to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Conso-
lidated Fund of the State of West Bengal
for the services of a part of the financial
ycar 1968-69.

MR. DEPUTY SPEAKLR :
tion is :

The qucs-

“That lcave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the Statc of West
Bengal for the services of a part of the
financial year 1968-69.”

The motion was adopted.

SHRI K. . PANT : | introduce the
Bill.

WEST BENGAL APPROPRIATION
BILL* 1968

I'HE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI1 K. C.
PANT) : On behalf of Shri Morarji Desai,
1 beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of the State of West
Bengal for the services of the financial ycar,
1967-68.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introducc
a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of West Bengal for the
services of the financial year, 1967-68."

The motion was adopted.

SHRI K. C. PANT : | introducct the
Bill.
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WEST BENGAL APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1969—contd.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On behalf of Shri Morarji Desai,
I beg to move** :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of West Bengal for the services
of a part of the financial year, 1968-69,
be taken into consideration.”

MR. DEPUTY SPEAKER :
moved :

Motion

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State ol West Bengal for the services
of a part of the financial year 1968-69,
be taken into consideration.”

Mr. Madhu Limaye.

W "y fma  (giv) ¢ Insm
TR

st Tt fag (Trgaw)
cAIFE AE ATET AT AT & |

fwe

oft wy fawd : faaet & st
AT FT @IE | ST gfad

¥ @ unfravm fam & 917 qgei
T AN AEATE W HGT § H
A |

39 q9Z & I8 F1 E39 qraeT 7ifH
& 3% H 9 fadtg w7 e o
4 AT oA Fq9 1T qEl oA
fzArar Ig@ g gHY w7 geany Aifq
¥ a7 41 9g 9 gawr fafaw aae
ueETaz faar Tar § ITH FI9 5 9T
#2339 & afe aferdi Fme gTEre R
¥ 7T F 6 FUT 36 Ar@ §IF F1
HAEAY T AT § A7 ORART IqHT
F 78 13 F7T 41 919 &Y g AT
21 347 a7 ¥ 8w 39 ¥ 9f@ 67

" '+Published in Gazette of India Extraordinary, Part II, Section 2, dated 22368.
tIntroduced with the recommendation of the President.

**Moved with the r dati

of the Presid
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FAT 20 ™ 7T I areft § 1 Afww
£ 761 ) g & &9 B a9 39 |
I & 91T F AT 6 FAT 36
Tar fadm ag 4% g & ¥
SuF! 7get & g sno fed i T
QEEw A gRYEER § e
2% s fr 5 AT 75 M@ A
waf gy 1 gafag g ot S are-
A /i FGAT § oA ey, s
Y &H FU a1 T 3 FEAT R

Wt fm ame (a=h) 0 Swr
Y qref qra 7 @ a@ < feav g ?

st wy fea : fage & F% feam
Tl fawy 9T I WM T § &9
EER R AR

H e & Fgn wmga g 5 foaw #<
%1 FgT 9% Ta afyw @=f g 1%
AT T FH g1 QY A A faen
AvaTT EFT Y AT & | AT TIATIT
g A13fed | IEN 13F0T 417G
FY AHEAT Wi AR G4 A 84 A@
FTEWT | ST TG ¥ Joq T F ArAgAT
57 FAL 20 A1@ FI gRIY AT @AY
Faq 56 @ o | TEY fEET oY
T FLFTL & Ay S #7 famr wyee
YT & 1 TR TAETET g AR Fe
%9 %1 T A QN T, 7S ) gL A
q AT g AT W g A7 AC ql
FAST G4 F7 AHIAT TGS AT FFeAT § |
7 gafaq &g auz & 8 I Aifa & Ig=!
AT F@TE | EIW FY AT 7
FUTTH ¥ AAIAT ag aFdt § Afee
39 X emq TE) e m § R A
qATA, AT T FHqE EF FT
e fraEl § FT T W@ g
aF TR g R FOET FEE ¥
FAA ¥ FRG ST ¥ A e ]
zar g fr gw TEF e § N
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#q AR TS AH-FWIET AT AT
A v Qo) aFar g
ot saifaAT arg Aree @ g | Afwa
FA-HAT gH AT TAfaAdl F A
7 ot g fgd A} o gw e
FU a1 4%8T g | UF A ¥ 3
FH Al qF AT TXHTT agi @Y |
- 58F A § 97 gaoog feand
afrT @z  fr ga¥ s awa A
FAT | Hq T T AT G AT 8 |
A 77 7 faegw wF g § fF gw A
ufqay N @@ &1 AfFa F g
fF S a7 g SR AAATT
FF 9T A fwaE 9 g9 aE A
AATATL FT GEA FIA F7 I@ 19,
aqy o FT gArr wfy Aify g5 wm
g TEAT 2

ZATT T forar e 20 W Ty
97 AAL ATF GAT R IgT 3T IHTZ |
& Frgar g e AV ot Fe & gy 2
F I TIF) qIF TISTE & | A(7-a17
Iq A F1 IS 7 fAERIEY 7
A AN & vagr W T gAy wfaaw
¥ ot AuiRaT fagra § 3T F 97 T30
war & % 958 99 F qRY, AT
F 1%, I8 I & 37 grafas faerr
A%T A wfFard 7 & SOt s
w1 7@ &% § fF A 7 grafaw forar
F1 AKT AT sfqad FIF 1 @ av
eifsa, fadt w1 Teq ¥ 7961 71 fom
q#& &% & fa qfeww) dame 7 faed 24
arer 7 9 g # qEH grafaw emA
g, AT AU 59 FIT Gifad, IT AT
7 1 B | Sy § ArsHAr Fas

ol AAX ARG (AIAT) ¢ IATEAA
w3rza, Troreara § SreAy et fames
91 wfqamd g
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wt myg fowd: aX, w5t §7 LSRR AR NI C R L
o @ amw  amoaw @ & F o w0 aw gl awwe g
. (wrwm) €1, I8 T W F FIT AW ZA7 4T,

it fara Areraw 397 S2W A faaEy
F9 qAF BE AE

st go o avafyA (arefr) : At
7T 9 AT |

st FEHIRTAERT (FAMT ) AT
F 1 oA FAT AT K OARAAE |

st ot fag o grad A EfEA
FedT g7 €7 qATIT HT TAARE T ET
oA '

MR. DEPUTY-SPEAKER : Don't
provide material for further argument
please.

<t firg ATOEW ;AT GV T T
SRR

sy vy fow@ . 97 W0FT TEF
fra"ma‘raﬁwamfmg_n...,
(cmawm) ..

MR. DEPUTY-SPEAKER : We are
hard pressed for time. Let us finish. You are
responsnblc for disorder. Please see that
there is order.

st my foed o sneme aERA, AH
A7 & 5 21 WA F ATA /AT
exet A o A W TG gE.

»ft ferm araawn
= w1 AT 8. ..

T XA qIET (FTNEHT) ¢ 22
= F1 fea 8 W, 9 7L A1 AT
FTm 7 (wawew) .

ot wq fwd : #0 g T R
72 ? WY AT W agT E A FA A
ArE ... . (sqwwm@) .. = FF A
gew g1 av |

wqeqer WERA, g w91 f¥ 21
aE ¥ AmE ¥ AT W@ F A

. g% 59 & T AEN

AT A | I A WY 4 FrF AG) A |
a9 T 21 WA A AE) fwar gWF
ArE A q Ag frar | gafad § aga
T MET ATEAT E 1 A A At F Ay
FZ WA AT AMIE fY FF 7@T
g1 g AW F 21 A9 A% FH AE)
frarAfFs g A I F AU € &
T YR & | AT FAT FATAT FT WATE
LA ? qA Aw7 yREE@ g ¥ gam
qAA FT7 A AE GEA A gHW ARG A
agt fwar

qeTH WA, Ar99 a7 38 g f®
ZT A 92 A7T 9 F) qEF I5T FT W
T ema fEamar ar fx wawar fegeam
FATRIIAETE | 17 T T TF o
a7 grafas oFw @@t T0at & fag
T e A §fr
qITFT F AT ATEqH F71 &, faqa
AT &1 &, frgd a3 At & aww
W@ &1 40 FrEY ¥ sgrEr q=9 A
agi & IaFr wrafasw foerr v
A TG E AR IT HF AT A F
zad g Afr 7 @A g

A @ A ag g e 21 a9 &
FIAET T § of=9q O F wEq
SITAL A, GIEBIE A T9T 347 FIHFTE
faammt A SRS FY 2T FT AT, A
afeca W gfes §aga & fawfira vt
3, wrg g EMT R wwr g, IEw
SeEAT RY AIYT §, I WIGT FT FQAATH
e § &R fe & da Al @
qar & | T8 F AT A seEAT wAT
AUEATE | AT AT qg WY Fg gar
g fr 91 7 TRE S e wER H
g dgE A Y aTer W A
afm“rwfmawmwwﬁ#}faq
a8 w1 F wwT war g ) A
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[sh wy fomd]
# A qg FEAT WEAT § IHAGA X
arhT fF o qEa F o Fr gy,
Fwda 1 gfee § a8 1 I Ageaqw
A H I3T @1 E T FT AWEAT FAGT
FEFAY § foar S, 19 F e 97
W AT ARG 6 T A FEifaT
FW@ ¥ Ffew FI0 ). . (SqEw) |

aT A H Fga Agar g fF oag
rafaaw faw @ €, SfF g9 7 gA 07
TAEAE F1 IeAG TG ¢ AT F1E AfA
78l § gafau ga A uF gav W T faa
Sl

&t fax awme : § ST A oA
g g fF 2 famz avew @ fean
A e ywfewes &, go ugo dio &
e &, Tro WA wART Afgar F1
AT FHA FT A A

ot vy fema <391 T17 FTWET A€ ¢
Y fare oW ¢ e WEA & wTEA
FA A Ag-9G TA F THAT TE L,
Fzi-agt gfcwal § My TR 91 A
frar &, g qat &, wfew 8. ..
ot vy fawad @ gfewa #1g9 3 qa7
ey qaar & fage 7 1 (wwaew) |
ot foa aromor - zfradl &7 weEE
W aeg 7 &Y | gn fEmAT F1 A
T gl €1 Amg gy g ) A
Zq39 AW gar @, B fawel d2
FT &1 fraEt &1 a8 Jwd IF §
afra framt & &g S safagr @
WY 57 &) gAAT A q¢ 9T 7 aTET
g1 meg-mw 7 W) qofare odf {1
miw gfwa azt 7k T, w1 3y
AT FF AZ g5 | ITF IV GH A7 7
§ AT 9gi g8 AGNATSY EW F &1 A}
¥ W 1 IR fay S@ET ) A WY
qrEar Jfgq
T ARG A AT {ATINT
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21 9T 7 fgqa gw ¥ qud § %
MR T fEa T o g 7
Ty % 93 § 1 ofew 7 ¥ Y @
faar 1 a5 afeqw sram ¥ § 1 afemw
TEl § T A far g @@ fae,
I (TR gAR 9 AT T g I Y
TG AT 78 § A AT T T2 Wy
31 o 7g fard ¥ 9T EW ¥ qr TR
&7 g9 T ® AMA § 29T, g

~ =

¥ 3@, g9 T ¥1 3z 793 §, 4o

MR. DEPUTY-SPEAKER : Now, Shri
K. C. Pant.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I want only five minutes to make
a few observations.

MR. DEPUTY-SPEAKER : The rule is
that only those hon. Members who write to
the Speaker in advance get time. 1 have
made onc exception for two minutes. I
am prepared to make another exception in
the case of the hon. Member but he should
conclude in two minutes.

SHRI JYOTIRMOY BASU : | oppostc
this expenditure on the ground that al-
though in West Bengal therc is great con-
centration of industry and wealth, the per
capita income is still onc of the lowest
in our country.

The cost of living in West Bengal is one
of the highest in India. Rural housing and
rural water supply have been totally ncg-
lected there and the money that was al-
lotted from the Centre was actually re-
funded. Deep sca fishing has been neg-
lected because conspiring with a private
sector man, the Minister there and also the
Central Government have neglected that

aspect.

West Bengal is deficit in food produc-
tion because it produces other items which
bring foreign exchange, namely cash crops.
The Central Government are not willing
to have a national food budget and they
constantly want to pull the political string
on food in the case of West Bengal and
blackmail the people there.
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As regards allocation of funds, although
the Centre derives the maximum income-
tax, cess and Central excise and foreign
exchange earning from that State, yet when
it is a question of ploughing back some of
those funds to West Bengal, they are ex-
tremely miserly and step-motherly in their
attitude.
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tion with ex-zamindari estates Rs. 4,10,00,000
And there are also other items. Thus, out of
this Rs. 5,87 lakhs over Rs. 400lakhs are for
expenditure in connection with ex-zamindari
estates. I do not know whether it would be
fair to attribute all the expenditure to coll-
ection charges in respect of land revenue. I
think if he were here, would he be the first
to acknowledge that perhaps he misread
these fig

SHRI K. C. PANT : A few cc
have been made. I find that my hon. friend
Shri Madhu Limaye is not here. I thought
that after having made his points, he would
be interested in hcaring the reply.

SHRI S. K. TAPURIAH : He will read
the speech afterwards.

SHRI K. C. PANT : I wish he were
here. Parliament is meant for hearing each
other, not for reading the speeches later.

SHRI S. K. TAPURIAH : That is what
happens to him when he is not here.

SHRI K. C. PANT : The first point that
Shri Madhu Limayc raised was with re-
gard to land revenuc in West Bengal. T
would like to submit that the land revenue
there has remained unchanged since 1937
that is, for the last thirty years. In this
period, the prices of agricultural commo-
dities have risen and if you compare this
with that, the land revenue has certainly
not risen in relation to the rise of income
of the rural population.

SHRI S. M. JOSHI (Poona) :
about expenditure involved in that ?

SHRI K. C.PANT : I am coming to that.
He mcntioned that the cxpenditure is high.
The argument used was that those items on
which you could get more should be taxed.
That argument could be used to increasc

the tax on land revenuc also. It is a matter
of how you use the argument.

What

1 now come to the point‘about the figurc
he mcntioned with regard to expenses for
collection of land revenue. He mentioned
the figure of Rs. 5,87,16,000. My hon.
friend, Shri Madhu Limaye, often chides
us for misleading the House. I will not be
so uncharitable, but he misread the figures.
Having done that, he created a wrong im-
pression. Because this amountof Rs. 5,87,
16, 000 consists of various sub-items. One
is charges on administration Rs. 98 lakhs,
then management of government estates
Rs. 2,11,000, survey, settlement and record
operations Rs. 74 lakhs, land records Rs.
77,000, and finally expenditure in connec-
M21LSS(cp)/68

Thercfore, that main argument does not
really hold good. The land revenue aspect
has to be considered by the West Bengal
Government because if they want to abolish
it, they will have to consider alternative
sources for increasing their in order
to carry on the work of development, to
task to which they will have to apply them-
selves.

So far as primary education is concerned,
in the rural areas of W. Bengal it is frce.
It is also compulsory except in Purulia.
81 per cent of the children in the 6-11 agc
group have been covered. Though it is
compulsory, I would admit that it is not
actually so in the field in all cases—and
that is our cxperience in the rest of the
country also. None of us who move about
can say with confidence that it is compul-
sory and free in each and every corner of
the country. But I can say that for
girls upto 14, that is upto class eight, school
education in the rural areas is frec.

So far as urban areas arc concerned, it
has not been possible to introduce frce
primary education. But a beginning has
been made with 13 municipalities. So far
as the Calcutta Corporation is concerncd,
some free primary schools are run by the
Corporation wherever there is accommoda-
tion, for about 65,000 pupils. About-
1,65,000 primary pupils reccive education
in other schools which are not free.

But 1 want to point out to Shri Limaye
that the expenditure on education is very
heavy. He suggested that not enough is
put on education. That is not correct. Next
year, Rs. 7.25 crores have been provided
in the State plan for education, out of which
Rs. 3.50 crores are for primary education.
Rs. 88 lakhs have been provided for setting
up ncew primary schools in all areas, rural
as well as urban, including Calcutta.

SHRI S. M. JOSHI: What about 40
per cent of the small boys in Calcutta who
do not get primary education ?
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SHRI K. C. PANT : I have given the
figures. What more can 1 give ?

Then he referred to the question of
language. Under art. 348(1) of the Consti-
tution, English is still the language of the
Calcutta high Court. So far as language
in the universitics is concerned, as you know
they arc autonomous bodies and it is for
them to take a decision in regard to the
language question. So far as the admini-
stration goes, legislation has been passed
by the West Bengal Assembly providing for
the use of Bengali in administration. Ben-
gali is used. But the same Act also provides
for the use of English. So as a matter of
fact, both languages are in usc in thc ad-
ministration therc. These are the points
raised by Mr. Limayec.

Mr. Basu referred to Bengal's difficultics.
He said money had been returncd, which
had been allocated for certain developmen-
tal purposes. He said, certain items had
been ignored and certain welfare activitics
had not been carried out. I am in full sym-
pathy with him. We are this year discussing
the supplementary budget for the current
year, ending 31st March *68 and also the
budget for the next four months on account.
Regarding the current ycar’s budgct, in
relation to which these criticisms have been
madc, I noed hardly point out that this was
their Government and not ours.

SHRI JYOTIRMOY BASU : 20 ycurs
of Congress misrule.

SHRI K. C. PANT : We arc discussing
this year’s budget, not 20 years’ budget. Sir,
Irecognise thc virtue of candour and they
have been very candid in criticising their
own Government. But they are not in the
habit of recognising these Governments
as their own, because on the field they arc
fighting the Government all the timc. There-
fore, they get into a different groove.
Their attitude towards thcse Goverrments
is to make the most of it by being in the
Governments, but when it suits, them,
to criticise them. This same attitude has
been reflected in the speeches made here.
My sympathics arc with them, that their
Government did not do these things. My
sympathics are for the people of Bengal for
whom these things are not done. But |
am rather helplcss in the matter, but I do
appreciate the candour with which they
bavc criticised their own Government,
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SHRI NAMBIAR (Tiruchirappalli) :
Who criticised whose government ?

SHRI K. C. PANT : If I were to quote
what Mr. Nambiar's party had to say
about the other parties in the coalition,
I would create a blood bath here. Let
him not invite me to do that. These
are debating points made by them and by
us, but the situation in Bengal is far more
scrious. Bengal has its peculiar difficulties.
It has the big city of Calcutta, a high densi-
ty of population and the refugee probler.
When Mr. Basu refers to income-tax, excise
duty and customs duty, we appreciate the
place of Calcutta in the cconomic and
commercial life of the country. It
certainly gives the country revenue and it
should be proud to do so. But what con-
tribution has my friecnd Mr. Basu made to
the cnhancement of these rcvenues in the
course of the last 8 or 9 months ? The
Dcputy Prime Minister quoted statistics to
show how many man days have been lost,
how many factorics closed down and how
much production has gone down. If they
really want Bengal to prosper, there are one
or two pre-requisites. Peace and political
stability must be maintained. Matters must
be decided in the Assembly, not in the streets.
Violence must be eschewed by all partics.
Thesc are esscntial pre-requisites for econo-
mic development. 1 would only appeal to
my fricnds oppositc who havg the good of
Bengal at heart not to forget these basic
facts that without peace and stability there
can be no economic development. If they
want cconomic development and better-
ment of the pcople of Bengal, they should
kcep these basic facts in mind and to the
extent they permit this to happen in Bengal,
to the same extent Bengal can help itself
and the rest of the country.

MR. DEPUTY-SPEAKER : The ques-
tion is @

“That the Bill to providc for the
withdrawal of certain sums from and out
of the Consolidated Fund of the State
of West Bengal for the services of a
part of the financial year 1968-69, be
taken into consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER : The qucs-
tion is :

“‘That clauses 2 and 3, the schedule,
clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted,

Clauses 2 and 3, the Schedule, clause 1,
the Enacting Formula and the Title were
added to the Bill.

SHRI K. €. PANT : 1 beg to move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed.”
The motion was adopted.

15.50 Hrs.
WEST BENGAL APPROPRIATION
BILL, 1968
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : 1 beg to move :*

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of West Bengal for
the services of the financial year 1967-68,
be taken into consideration.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of West Bengal for
the services of the financial year 1967-68,
be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is :

“‘That clauses 2 and 3, the Schedule,
clausc 1, the Enacting Formula and
Title stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3, the Schedule, clause 1,
the enacting Formula and Title were added

to the Bill.
SHRI K. C. PANT : I move:
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed.”
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The motion was adopted.

15.51 Hrs.

RESOLUTION RE PROCLAMATION
IN RELATION TO UTTAR PRADESH
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr.
Deputy-Speaker, Sir, I beg to move :
“That this House approves the pro-
clamation issued by the President on
the 25th February, 1968, under article
356 of the Constitution in relation to
the State of Uttar Pradesh.”
1 am not moving the Bill in pursuance of
your earlier ruling, and the Bill will follow.
It does mot also contain the Financial
Memorandum. Although I think the Bill
as it is would do, since you have alrcady
given a ruling it would not do and I am
not moving that now.

Sir, the events which led to the imposition
of President’s Rule and suspension of the
legislature in Uttar Pradesh are well known
to the House. The Chicf Minister ulti-
mately persuaded himself to resign when he
found that it was not possible for him to
carry on the governance of Uttar Pradesh.
After that, the statements made by the
various constituent units of the coalition
gave risc to such a confusion in the political
state of affairs that the Governor found it
difficult to determinc whether any parti-
cular political group could form a stablc
government there. Actually claims were
made by the leader of the Congress Party
in the Icgislature and by leaders of other
parties also that they could form the Go-
vernment. But the Governor came to the
conclusion that in these particular circum-
stances no Government could be formed.

A point may be raised as to why this
Proclamation is brought forward here when
there is a likelihood of a government being
formed in Uttar Pradesh soon. We would
be very happy ourselves if a government is
formed in Uttar Pradesh by any party.
We would not be at all worricd about
which party comes there. Any party that
can form a good stable government and
can give a clean and stablc administration
to the pcople there would be most wel-
come to do so. Even with the possibility

*Moved with the recommendation of the President.
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of that thing happening, which we welcome,
this is a constitutional requirement that the
Proclamation must be approved by this
august House as it has been approved by
the other House. If a Government is
formed there and the President’s Rule is
withdrawn, then this approval and the
Bill which I will have the honour of moving
before this House on Monday, when it
becomes an Act, will also lapse as soon as
the popular government is formed in Uttar
Pradesh.
15.54 Hgzs.

[Sar1 G. S. DHILLON in the Chair)

As far as the present circumstances in
Uttar Pradesh are concerned I would not
say much about it. I would again plead
with hon. Members not to say things here
which will make it difficult for a popular
government to come back in Uttar Pradesh.
It should be a common endeavour of all
of us to see that circumstances are created
in Uttar Pradesh so that a popular govern-
ment is installed there as early as possible.

With these few introductory remarks,
Sir, I commend this Proclamation to the
approval of the House.

15.55 Has.
[MR. SPEAKER in the Chair)
MR. SPEAKER : Motion moved :
“That this House approves the Pro-
clamation issued by the President on the
25th February, 1968, under article 356
of the Constitution in relation to the
State of Uttar Pradesh.”

it wrew® Ta (W) - wemav,
gfa¥z w0 gux w2wW & fau afwome
fag gom &1 a® Fa Awmgr A
TS | Awa B EATFT A afwma
AT T QRIN A FAT @ § 4T sfrar
1 OF FE ITTAINF q@ 71 faer @,
wate 9 a1 F1 E STeTd AgY o
g TJfag Fr AR-TE ITET
Hq4T TF fAST TIN AT THW AT oo
e f7a faar fr fea it &1 aga
3, dfade & & am fFay wwar
Tifg v | qRSAY AT A TG A7
dfag & A9 & zawa o a1 Fafs
wfavare &1 Seqg qw foear war 47
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AR T §F I *Y g9 N f gw
AT FT AT VAT AT 7 fF F1RE
T FgET A § AW Gfag e
TgwT ¥ &, I qwy faeer w1 oF
A1 AFHT FIAET e § W7 T3 9T,
RYAT QT KT AXE qEIAT TAT 4T, F19-
9 EAIT EIT § UHo THo UFo FT
FiEA W Bfew N w9, @ o
ara= fear o qr AT 3@ @ oA
soa fear mav ar v sme w6
T ATHRTT A AT A7 Feqrafy
TATE Y TN | gH A1 F7 I Frwww
ae A AT THe THo o
Fr AT F1 Fifaw Y 7€ oY | IHw AT
ot sfqvare #1 wFA IO AE F
qafed gam 41, 20 9 ¥ qgET F
gfag T 4T

TH Tq0E qgAT ¥ g gY WY, Fad
T oqfey ¥ -9 F Ay FHR=
w1 9 feg wm a7 wrE atfaea agt
21 9% IFwfag &1 @9 oF
sreafew faam qr1 @@l & T T &
9 I 1 /e A Srfgw v f®
T4 AT FT AT FYE CFRT ¥
JTAT AT IqF A YT ACFT T |
ST AT qTFTAH FT IgHT AT AT I qTA
FT1 WY =LY T ¥ IT AN qAT AT
s et fagr awr #Y doF qATE
AT K IR 5T arq &7 fAgera &
st fie I F1 agwa & oraar Ag
afer g ama &1 QU A @ faa
FET FAET MR F TAR 9T FET
FHIEE & AN FIAT, JE AT T
A g

AT qTX KT araq WY AT T IHIT
T ey ; TR AWM W g v WY
aqd qE qoAfas TEf & w@Edar
& 18 FAA 9 & B9 | &) WET 1
- g | FIRE F AT, HAR TEH
ST e € g a1 70 faeg o
@ § IEw AN w7 AW 9T 97



2691

Proclamation re,
UP. (Res.)
Fawarl & | § ¥ wOE qra
¥ g1 SR § fr fa wwm mada
ame dgar ¥ wg aga 7 AwmfeRz
w8 ¥ 4,3 g, g1 €avTg A4y far
may ar? aqt AgY I Fr v ar fw
¥ gt qrff § TENGT 3%, wAG F
gara-farg qv FgFT I v favary
qreT @ 4§ A @_H A AT A
g e aarg ? 3w § ar end
W 1 s § a8 98T Ak faw
FT FAT @ &7 TH T ¥ AW )
g qifeal & gawr gawr A 97 FAT
# mfas go O I ey #41 faar
T, #i G A T9 AT KT AWE
fear mar & 3 o oifed & g
ST FT AT § IR TR T AR fRT
FIa & fewe qT 99 agwa &1 Fxra
TH. fAurT INT 1 NF GETH A ¢
at ag a4y 9, §-OIT w09 J
et §, IAFT AW 37w qifEAT q¥ qEAT
FaegaTey |

Mgy, A F$T A gL IAT
s § A7 AT T IEEy w8 avavy-
AT AGY WY | wgt 9T &9 agwa qfaw
FT 93y WY g7 AT oA fY & | THfAT
7E A AT TF THGY AT & IR FAR
WO T FAH AT § | AV AQT T A
AFTATE AT F7T ATE-TA-EY @I &
Ig§ Sa-wfafafudl &1 ®f gome
TH A I A g {Re
&1 &AW Y T ) gAfAn § agan
f& agt qr J§¥T ®F 7 ¥ A%
anre fegr s | @gr 9 fawrg &
FY TATHT W) AT A 5T AT FT LA
Ay a1 qwar @ fx dfag @1 agEw
& orgqar agl | agi ¥ ) WY gt A
7 &Y T Y TF amw A IO QA7
¥ agafa & § gv1 & fF agefag
# ot § 1 wfaw oY Avwre F W ok
aréf wfasr &Y orwar 7 { aig ot
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qiferi dfag & o of s amr WY §
TETT F A AR w7 @,
M TF g W qaiaarEr o
gl § 1+ $E Y o, dfae § @ qwd)
2 AT aemT F A w W 8
T fr sgfaee 0 d@fag qoe @
e g, Arerfae .2 d@fag avET
& srerw gy wk Afwa A qifedt ¥ g7
arT F1 =95z &7 § 7 fear a1 fH
dfaz ¥ arq § A Efag g M qwd

FY A

et feafa & #1€ ot Atfaes afi &
fr agr 97 S@Ez &1 9 fam
Tar &1
16. Hrs.

AAAT, FFET FTAGY AEF AT 3G
70 & fgrgeara 7 sfafar sawn a
I F1 GfFETAT QI F AT T
AT QR WA IF w gifw I
qE | 9§ w1 FCT 4 ¢ 16 gWiY
INF & A I« gwd) §, ar
g q a1 FE I qF q® A
&Y e YA AT FFAT §, AT AY oA
FY. .

Mr. SPEAKER : He may continue next

time.
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16.01 Hgs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FOURTH REPORT

st graaw qww (73 et
§ qEATE T FF T8 AT AT-aTy
wgea) & fag@a®i qar qHdy qFaeHl
afafy & 249 afadgT |, AN 20 AR,
1968 1 @WT ¥ 9w fwqr wav a1,
TeHT §

MR. SPEAKER : The question is :

“That this House agrees with the
Twenty-fourth Roport of the Committee
on Private Members’ Bills and Resolu-
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[Mr.Speaker)
tions presented to the House on the
20th March, 1968." .

The motion was adopted.

16.02 Has.

RESOLUTION RE ACTIVITIES OF

LEFT COMMUNIST PARTY—contd.

SHRI S. M. BANERJEE (Kanpur):
On the 8th March, 1968, when the ill-
conceived and wrongly worded Resolution
of my learned friend, Shri Prem Chand
Verma, was moved in this House I raised
a point of order and when I was develop-
ing it the hon. Deputy-Speaker adjourned
the House.

1 may invite your kind attention and,
through you, the attention of hon. Mem-
bers to the wording of the Resolution.
The Resolution reads :

“This House is of opinion that the
Left Communist Party of India be
declared unlawful as its activities have
posed a danger to the unity, integrity
and security of the country.”
These are the two aspects of the Resolution.
My first objection to this is that there is
no party in the country known as the Left
Communist Party of India.

SHRI CHENGALRAYA NAID U
(Chittoor) : Then, why are you worried ?

SHRI S. M. BANERJEE : This House
cannot discuss anything in abstract. Suppose,
1 say, instead of Prem Chand Verma
Ghrina Chand Verma, will he accept it ?
He will never accept it. His name is Prem
Chand Verma and he can call himself either
P. C. Verma or Prem Chand Verma, not
anything else. This Resolution says, “the
Left Communist Party of India,”

Then, 1 draw your attention to rule 186,
It says:

“Jn order that a motion may be admissible
it shall satisfy the following conditions,
namely :—

it shall raise substantially one definite
issue ;

it shall not contain arguments, in-
ferences, ironical expressions, imputa-
tions or defamatory statements ;

it shall not refer to the conduct or
character of persons except in their pub-
lic capacity .
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it shall be restrictod to a mattér of
recent occurrence ;

it shall not raise a question of privi-
lege ™ ’

and so on.
Then, Rule 173 clearly says :

“It shall be clearly and precisely ex-
pressed ;"

Now, 1 have before me the Manual of
Election Law, 5th Edition. What does it
say ? It says :

“Multi-State Party means any of the
following recognised parties, namely, the
Indian National Congress

—it has become anti-national--

*..the Swatantra Party, the Com-
munist Party of India, the Communist
Party of India (Marxist), the Bhartiya
Jana Sangh, the Praja Socialist Party.
the Samyukta Socialist Party, the Re-
publican Party of India in relation to
such and such symbols.”

According to the Election Manual, one
Party fought elections along with others
called the Communist Party of India
(Marxist). They call themselves Marxists
and Leninists. But it has been accepted
as Marxist. What I say is we cannot dis-
cuss in this House anything in abstract.

MR. SPEAKER : Your point is clear ;
make it short.

SHRI S. M. BANERJEE : 1 am coming
to that. I am not concerned with other
ironical expressions which have been very
well covered by my hon. friend, Shri H. N.
Mukerjee. I am concerned only with this :
Can this House discuss a Resolution like
this ? The Resolution, if it is amended,
can be as follows :

“This House is of the opinion
that those who left the Communist
Party of India be banned.”

That amendment can be accepted. But under
no circumstances this Resolution, as it is,
should be admitted.

‘Sir, I seek your guidance and 1 appeal to
your sense of justice and impartiality not
because of any other reason. They may
move thousand Resolutions. Wo are not
concerned with that ; they have the righ

Left Communist 2694

1
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to do so. Let them do it, But we cannot
accept what is not there. We cannot have
a shadow-fighting.

SHRI P. VENKATASUBBIAH (Nand-
yal) : On a point of order, Sir. Shri S. M.
Banerjee has raised a point of order with
regard to the admissibility of this motion.
If you go through the amendments, he has
moved an amendment. .

SHRI S. M. BANERIJEE :
moved any amendment.

SHRI P. VENKATASUBBAIAH : He
has given notice of an amendment. When
be thinks that this Resolution could not be
admissible, how can he move an amend-
ment ? (interruption) When the notice
of a motion is given to the Speaker, when
it has been accepted and it is beforc the
House for discussion, whether the Speaker’s
ruling or the Speaker’s decision in admit-
ting the motion can be questioned is the
point.

MR. SPEAKER : Suppose something
is being discussed. Cannot any hon. Mem-
ber raise a point of order ? Afterall, when
something is being discussed and at some
stage, as you raised just now, he can raise a
point of order bringing to the notice of
the Speaker what is being done is not re-
gular or proper. Can it not be done ? |
think it can be done.

SHRI P. VENKATASUBBIAH: He
may raise a point of order. I have no
objection to that. Once it is admitted and
is before the House for a discussion, it is
deemed to be within the rules prescribed
and it becomes the property of the House.
So, in that context, this point of order can-
not be sustained. It may be ruled out.

I have not

SHRI M. R. MASANI (Rajkot) : Sir,
1 do not altogether agree with Mr. P.
Venkatasubbiah in the way he has stated
his position. I think you are perfectly free,
if you are brought to that conclusion, to
say that you made a mistake in admitting
this motion. In admitting it, as you have
done alréady, you have held it is not in
contravention of the rules because, when
this motion was admitted by you under
Rule 174, you have said that it is not in con-
travention of these rules. That is how the
rule reads. But, I think, you are free, if
you are convinced to the contrary, to change
your opinion,

CHAITRA 2, 1890 (SAKA)

2696

Left Communist
Party (Res.)

In my own view, your judgment has been
perfectly sound. I believe tlis motion has
been perfectly correctly admitted and that
there is no reason whatsoever why you should
be expected to change your view.

Rule 171 says that the Resolution may be
in the form of a declaration of opinion or
a recommendation.

There Is no doubt that this Resolution, as
drafted, is no the form of an opinion. Rule
172 says that it should refer to a matter of
general public interest. Nobody denies that
this is a matter of general public interest ;
it has evoked enough public interest here
and elsewhere. Rule 173 says what kind of
Resolution shall or shall not be admitted.
There is one definite issue ; it does pot
contain arguments, inferences, ironical ex-
pressions, imputations or defamatory state-
ments ; it does not refer to the condust
or character of persons except in their
official or public capacity ; and it does not
refer to anything which is under adjudica-
tion. Therefore I am of the view that this
Resolution is absolutely in order.

It scems to me that a discussion is sought
to be burked on a matter of public interest
in which every one is interested because of
bad conscience and a refusal to submit the
conduct of a party to public scrutiny. If
there is no such Party as the Left Com-
munist Party, then nobody need wear that
cap, but secing what is happening, it is
obvious that there are people who know
which Party is being referred to.

ot 7y fowa (7)) snaw wEEw,
3T o) FATAY F 43 Fifnea ¥ aF
FA 1 # 37 0 | AgEw 4G F AT
7 39 %) Aifedl w1 qwda T §
afra ag 47 wifaea 0 warT aff &1
7z faaw, dfagm @t gfw w1 qaw
# 1 we dfaam, fagw atr afsa &
FAAT A7 TEAT AVF & AY TH AT A€T
729 gt ' T A HAd § fR §
ZANT W g% § W § fF 7 agw 7Y o)
I 9T AEE T FT AUFT § |

7w ¥ wgar 97§ 5 owww §

7E JEE 184 ¥ agy 7€ ¥w 170
¥ ¥ w7 am it frgw &, I AT
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[ g fered ]
& ot oY AT ¥ 171 %7 B
few -

“A Resolution may be in the form of a
dgdlmion of opinion or a recommenda-
tion.”
¥ A9 WA Jw AfAd | v
g, AN AR FAC T | @A A
femfr §, 7 ag 7@ § 1 a@ TFTT FY
ARA LN AT IRT IV TZH o9 F
MY T>AT AEATE

“This House is of opinion that the Left
Communist Party of India be declared un-
lawful.. .

T 78 3% A} fr e ag ma Y
SrET @ A FCET R AT FAT IR 7
A0 g g T v o weaw qra w7
2T & 9T A A T F) fAgw @
AR TR AG *g a9 § fr ag 9«
T g A FGNT ) FTOT 78 & fF
AT F 7T § §6 FF & {5 w77
AT ] | 9% TF a1 @

oq ag "faam F e & av A
78 & AT H Ay A T { SAford
174 9 71 § ? aremw fird W o
tefufafafafordY fafeam wom oY
g & fyr St q= foram &, o9 &
Nt sifam dga T frar & 1 g o7
e Rt 1 AT §, IW F A< FTE)
F AT § | T N9 LA A § fE
A AN F FE qeT }, A e
w1gen g f oY ae 7 daen TEY fRan
gAY TR T FAAE | 174 TAATE

A

“The Speaker shall decide whether a
regolution or a part thereof is or is not
admissible under these rules and may dis-
allow any resolution or a part thereof when
in his opinion it is an abuse of the right
of moving a resolution or calculated to
obstruct or prejudicially affect the procedure
of the House or is in contravention of these
rules.”
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oW g qaAET AT E 5 q®

fraal & 48 afaers 31 fram dfa-

oA & fgms T 1 997 § A A

% fadrs ot goa & | faawt 6 @fe-

a1 R FAT B FEE g ed |

9gd WU AL 4¢ ¢ F o< ag ma &

AT g 1w £P W g

qTEq A AT & 1 T F FEr wgr &

‘be declared unlawful’.

9T TE EHTE AN GWT AT FAET FI907
FIHTT &1 & FIAT 707 |

= A7 gfau & @7 19 3
#ford 1 19(1) () 7 frargan & fa:

‘to form associations or unions’,

AfFTcH ® g9 79 79 o
g ) a7 A gfqum & w4
T AT AR fFag 19(4)
H fegr mar

“Nothing in sub-clause (c) of the said
clause shall affect the operation of any exis-
ting a law in so far as it imposes, or pre-
vent the State from making any law imposing,
in the interests of the sovereignty and
integrity of India or public order or morality,

reasonable restrictions on the exericse of the
right conferred by the said sub-clause.”

Feqrat FY AT FIA FIR I &
TR F oF §f FAA T W R
wfaara ® sqary, frw ov @gi 9T f
RE WY, AR | Y TG
tfefad  (fydmw) e | ww
INEGWA | S FT AT § IAH TR)
o &fad :

“....the Left Communist Party of

India be declared unlawful as its activities
have posed a danger.."”

W e efefrdy faw &t @
SYTEATHT Y ALH | YT sqv ey
TTEaT § | U =rew § ay ag § e
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g dMfaes w7 § R gEh 7
7z & fr sagw dfefadt s &

Activities of

* ‘Unlawful association’ means any
association which has for its object any
unlawful activity, or which encourages or
aids persons to undertake any unlawful
activity, or of which the members under-
take such activity.”

sFarge ofaefady & I Sfefoa
TH § 7 T 1 qewAq ¢ :

* ‘Unlawul activity’, in relation to
any individual or association, means any
action taken by such individual or asso-
ciation whether by committing an act
or by words, either spoken or written,
or by signs or by visible representation or
otherwise :

(i) which is intended, or supports any
claim, to bring about, on any ground
whatsoever, the session of a part of the
territory of India or the secession of
a part of the territory of India from
the Union...."

SHRI RANGA (Srikakulam) : This is
not adequate. That is what is suggested.
oft ag femg © @ five g agwaT
TR | AT gE FeAT & fF s aw ¥
AT FT FATS ISIAT TZA § AT q7XqTH
TEAT AEY & AY g THAFY FATA JIH
FI | ITRY T q7F FITar Tifgd ar
1R 37T 37 A7E AT AY AR svafer 7
FAGIEE
“This House recommends to the
Government to examine whether it is
possible to declare the CPI (Marxist)
unlawful on the ground that it advocates
cession or secession of parts of Indian
territory.”
M ZH TG FT TEATA AT Y € 97
T aFN @ IfFafmaeg o
SEATY ATAT § A AT & faa & Fawre
qAgd Cffadia (fadww) dae &
faetre A fAat agr wfFar & faes
2 | Tafad 59 999 § ¥ 9T 5w W
g T |
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SHRI HEM BARUA (Contai) : Mr.
Speaker, Sir, may 1 draw your attention to
Rule 1737 Rule 173 (iii) says categorically :

It shall not contain arguments, in-
ferences, ironical expressions, imputations
or defamatory statements.”

Rule 174 which gives you the power to
decide about the admissibility of a resolu-
tion says :

“The Speaker shall decide whether
a resolution or a part thereof is or is not
admissible under these rules and may dis-
allow any resolution or a part thereof
when in his opinion it is an abuse of the
right of moving a resolution or calculated
to obstruct or prejudicially affect the
procedure of the House or is in contra-
vention of these rules.”

Sir, now according to Rule 173 (iii) the
Resolution must not contain ironical ex-
pressions, imputations, inferences or de-
famatory statements, but, unfortunately,
this Resolution contains defamatory state-
ments,

AN HON. MEMBER : It is a statement
of fact.

SHRI HEM BARUA : In the Resolution
there are inferences, there are innuendoes,
there are ironical expressions and so many
things. May I submit, Sir, that this resolu-
tion is faultily drafted? Even if this resolu-
tion is passed, which is the Left Communist
Party of India? How can you ban it because
there is no political Party called ‘the Left
Communist Party of India’.

MR. SPEAKER : It was said by Mr
Banerjee. You are repeating it.

SHRI HEM BARUA : My submission
is ; even if this resolution is adopted in
its present form, how can you bana political
Party which does not exist? At the same
time, may I submit that this resolution is
faulty? If it has been framed like this. ...

MR. SPEAKER : You need not worry
about that. It is his job to frame his reso-
lution.

SHRI HEM BARUA : This is your job
also, Sir. May I say that it has been clearly
said in Rule 174 that it must not obstruct
or prejudicially affect the procedure of the
House.
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[ Rhri Hem Barua }
Therefore, it is your duty also to see
whether the Resolution is all right.

MR. SPEAKER : You should not suggest
how it should be framed. It is his job.

SHRI HEM BARUA : The fact remains
that you have to examine....

MR. SPEAKER : If it is not good it will

be rejected. Why should anybody suggest
that?

SHRI HEM BARUA : Sir, fortunately
you have the power to examine the Resolu-
tion, whether the Resolution prejudicially
affects the procedure of the House or not.
That is your power. In that context, Sir,
I have pointed out reference to Rule 173(iii)
saying that it should not contain inuendos
and other references. Therefore, 1 said,
Sir, that this resolution is not in the right
form.

MR. SPEAKER : What I feel now is this.
If everybody wants to say something, it will
be repetition. Somebody said there is no
left community party. That has been said
and everybody might again repeat it, and
again under Rule 173, imputing motives
and all that. The same thing can be repeated
therein. Therefore, if you can throw some
light without repetition, I would like to
hear those points, for one or two minutes,

SHRI H. N. MUKERIJEE (Calcutta
North East) : I would not have asked your
indulgence if 1 had not felt that either on
account of a certain levity which might
have been introduced or on account of a
certain amount of political vindictiveness
which 1 have unfortunately heard expressed,
the whole issue might be clouded over.
You may please forgive me in saying so
because I have a fear that we are perhaps
running away from the real issue which,
to my mind, is that we have here a segment
of the House, a segment of the country,
legitimately functioning in Parliament who
have been defaced; and according to the
Rules of Parliament—I need not quote the
Resolution or the Motion—it has to be
properly worded. Defamations or slander-
ous statements should not be there. I am
not going into the question of the wording
left communist party being a proper appel-
lation or otherwise. That is not the real
substance of the matter. But, I ask, dre we,
Sir, sitting in this House, to get into the
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practice of giving notice of Resolutions

condemning one party or the other func-

tioning in the House? I can understand that

in the heat of political argument one party

may accuse the other even of treachery to

the country. But, deliberately to phrase a

Resolution in such way amounting to treason

to the country is not proper, and if that is

done, that is a reflection on the House.

that is a contempt of the House, and that

is something which you, as Speaker, cannot

allow. Therefore, I feel, you should rectify
this in very strong terms.

SHR1 SEZHIYAN : (Kumba Konam)
Shri Venkatasubbaiah raised the question.
It is put down in the Order paper. Many
times such things have happened, Even
when the Bill was introduced, just as on
the occasion when the Unlawful Activities
Bill was introduced, which was put down
on the Order Paper, you were kind enough
to allow us to raise objections. We can
argue on that point. That is not the
point.

MR. SPEAKER : The Speaker also has
the right to revise his own opinion.

SHRI SEZHIYAN : This Bill which
has been ted, the Unlawful Acti-
vities Act is there, by which anything
can be declared unlawful. That function
is left purely to the courts. The
legislature cannot arrogate to itself a func-
tion which has already been made clear in
a Bill which has got the assent of the Presi-
dent and it has become an Act. It is for
the court to decide such things. This Reso-
Jution amounts to arrogating to the legisla-
ture some function of the courts,

In this way, we are arrogating to our-
selves a function which is not ours and which
is that of the céurts. 1 do concede that in
some cases Parliament has got the power
and jurisdiction, such as in cases of con-
tempt or breach of privilege of Parliament:
in those cases only Parliament can exércise
the jurisdiction of a court, but in other
matters we cannot arrogate such judicial
functions to ourselves.

ft ¥ ww q (freel A7)
qUmy WERE, €A 171 F IWRGEA
a STH T T § 91T I 4G FA
v & fr I ST wa R afed
394 a7 & fr 9% weqra | a1 &t -
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fraw ceia Y @ ar feptddnw o
rd | Afpy 7g M ey } gEF WY
ad § 1 ag weara A avgfaw ad
% zad afafmgs W oria Y L R
I fearFema ot ¥ 7€

ATq Ifewer 19 W1 g Hfqure

%1 & 379 3G IAH R¥Hew e frd

@ § 1 Efadas TR w1 age faan
T ¢ A gAR Tree fad @ F ) 19
mg-mrg FengA ufefadie o ow
& Iy o gwa ar frar € 1 99 s
7T o et it 9T 39 ST 97 qrady
T A qFA & | ¥ ox A9 ITH
g fF s AvE ot A & faY W
F1 FM T FY AT F TAT IT 97
qra=dt wn€ s gEAr § 1 Afew zw
FEATE ¥ A1 a1 # ¢ qw FawnfiE
A1 3202 A7 ara F) wE & ) A @A
Fag T @ sy vlefada oaz
& srar 3 oY 7 @1 a7 G wEEA
F ymar 1 3% 9w T6 WgFw
T #Y | w2 a€ ¢ AfFT arasy
Y arT A 1 " TH qEATA A AN
fmIna ¥y 7€ & 9% w99 g
2 fr aT orT TR gETA ¥ 909 L
AT F 1% A gAY @ fir wrE qur
FAT AT AF 41 ag FAT FX AT
we wte A Frind ¥ ® IEF
TEEA F & A1 qg FRAE FL |
afrT o 77 are ¥ 7 A E fE v
Frqfaee qEt #v€ qrdf &Y ag) & 1 ot
1A & FF 3rrT 77 7T d A T,
M ag o a1 39 @3 7 A 4
AT AFAT § 1 AfwT o @ JwT F
ATH FFAT AMEAT § -

oft wo WMo wareft : ar ¥ wrAW Y
grr @ i oma & ar Yo e e )

oft wwT W oy FEfe o
T ot d A9 dar g vy awx §
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FTEY & fad @t Wz qa FE O
dmfas &7 & ¥ AT 57 FAA A
AR §, TEW A AT g, afwa
TR & fAgT & g2 T N gy
¥ 79T | X A 9T TETA A, NG
wegfaez qEf & fams o F @
FIE v aFar & fF FET 9T qrEeEt
Frdr arfgd qaffr 33 o9t & gm
2 & wf feeal w7 gt 2wl w1 2 o
g, ST w2 faar &, ofeeag w1 2
frarg, aYisr2fear | Mg A
7z 7 AT ¥ fEra ¥ A Y
gt T ag Sfeq s @ 5 37
TFTT &Y A1 F1 0 A% F ARG >
T 27 97 feqwoa w3 | 9 FAF
9t a7 qmAY § fr ag weer ol
2 Y IFRY FHT & 97 ATATF FLATS
FT THAT & | aT 9% g fafazew
F1 &7 ARefeuz a8 § 1 I wfga
for 7z 3 Arafus aqa 91§ s AW
F AT TI, TF @Iz T AT ATHA
79 A gH favarq & o | I9% A7 &Y
ZH qFIT F TEATT ATAT AL AT 7
3 FWm |

SHRI NAMBIAR (Tiruchirappalli) : 1
do not want to repeat the earlier arguments,
but I would only request you to read rule
173. Shri Kanwar Lal Gupta has said that
it can be assumed that the Left Communist
Party is only this party and all that. But
the rule does not allow such things; there

is no such chance given to the Speaker
also. Rule 173 says :

“In order that a resolution may be
admissible, it shall satisfy the following
conditions. ..."”

The phrase is ‘it shall’. There is no question
about it. The language is ‘It shall’. The
first condition is :
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[Shri Nambiar)
on that ground this resolution gocs. Another
{:ondition that the resolution should satisfy
18 2
“it shall not contain arguments in-
ferences, ironical expressions, imputations
or defamatory statements.”
Therefore, there is no latitude given even
to you, the Speaker, to admit such a thing.
If the resolution contains such things, then
automatically it goes out because as is
clear from the wording of the resolution,
it is clearly defamatory in character.

Anyone who reads it can understand.

“This house is of opinion that the Left
Communist Party of India be declared
unlawful as its activities have posed
a danger to the unity, integrity and security
of the country”.

Can anything be more defamatory than
this? No.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. A. GUJRAL) :
Can there be a better statement of fact?

SHRI NAMBIAR : Another point. This
is prejudging the issue. It says it is pre-
judicial to the unity and integrity of the
country. Section 3 of the Unlawful Acti-
vities (Prevention) Act says : ‘If the Central
Government is of opinion that any associa-
tion is or becomes. . . .* The Central Govern-
ment must have the opinion, and for it to
have that, there are certain clarifications
given, what is unlawful activity etc. etc.
So this House cannot have an opinion unless
and until all those conditions are satisfac-
torily fulfilled. Therefore, it cannot pre-
judge the issue as this Resolution seeks
to do. So it cannot be admitted.

SHRI BIBHUTI MISHRA; rose—

MR. SPEAKER : Let me hear the Left
Communist Party first.

SHRI RANGA : Left Communist Party ?

MR. SPEAKER : I am sorry I made a
mistake—the Communist Party (Marxists)
Shri Umanath.

SHRI UMANATH (Pudukkottai) : I am
on an entirely different point. Of course,
when the Resolution was being moved, there
was a dispute whether it was moved at all.

‘MARCH 22, 1968
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This side has contended that it was not

moved. Anyway, it is there on the record
that it was moved.
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1 would like to have your guidance while
raising the point of order also because it
will be covering all such matters in private
members’ Resolutions. I come to rule 29 :

“‘Private members’ business set down
for the day allotted for that class of
business and not disposed of on that
day shall not be set down for any sub-
sequent day, unless it has gained priority
at the ballot held with reference to that
day :

‘Provided that notwithstanding any-
thing contained in rules 27 and 28 any
such business which is under discussion
at the end of that day shall be set down
for the next day allotted to business of
that class, and shall have precedence
over all other business set down for
that day”.

Here you will have to determine about
‘that day’, whether ‘that day’ is to be
conditioned by the rules laid down here
in this book or whether should be condi-
tioned by the consideration that somehow
the resolution was moved and then we
called it the end of the day. I am seriously
on this point of ‘that day’.

Rule 26 clearly says :

“The last 2§ hours of a sitting on
Friday shall be allotted for the transac-
tion of private members’ business....”

Then there are so many proviso empowering
the Speaker to take certain action, but they
do not contain any provision which will
empower the Speaker to extend the 2¢ hours
to 3 hours. It can be fixed on another day
but we cannot go beyond 2} hours. This is
also confirmed by the fact that during the
past so many years when a resolution next
on the order paper was pending and was
to be moved, if already one resolution was
under discussion and the time was 630,
we used to request the hon. Member whose
resolution was under discussion to just
allow us to move the other resolution a
minute before 630 so that it could come
on the record and could be continued
the next day. This was what has been
happening ever since the House started.
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This question of 24 hours is specifically
mentioned here. Where it is not specifically
mentioned and where time limit and other
things are mentioned, even there it is said
that no variation in the allocation of time
shall be made except on a motion made
with the consent of the Speaker and
accepted by the House, provided that the
Speaker may after taking the sense of the
house increase the time not exceeding one
hour etc. Even if the Business Advisory
Committee has specified some time, if it
has got to be extended, according to the
rule, there must be a formal motion or the
Speaker must take the sense of the House
to extend it.

But here it is specifically mentioned
2} hours for private members’ resolutions.
So it is not even a question of taking the
sense of the House. But you will have to
move for suspending that particular rule
if you want to go beyond that.

On that day at 6-30 a division was
going on on the previous Resolution. So
just at 6-26 or 6-28, the previous Resolu-
tion was put to vote.

Because the House was in the midst of
a division, it could not be finished by
6-30. It went on till 635 or 6-38. So, it
means it is over on that day with the division
and any subject on the agenda under the
privatc members’ business undisposed of
on that day should be balloted again.

SHRI P. RAMAMURTI (Madurai) :
Sir, I am not on technical grounds I know.
that when they refer to left communist
party, they refer to my party 1do not
want to run away from that. Mr Masani
said that my party does not want to be
judged. Our party is prepared to be judged

by our people. But that is not the question.

In a two hour discussion, so many peoplc
will allege so many things. My party is
going to get about 10 minutes. When speci-
fic charges are not made, but a general
charge is made that this party is acting in
an anti-national way, will it be proper to
admit a resolution of this type? Is it not
unfair to a party fuctioning in this House?
That is my broad point. 1 am not opposing
it on technical grounds. I am prepared to
defend myself, but let the accusers place
all the facts before the House and give
us an opportunity. Then we will prove
that we will be the accusers and not the
accused.

CHAITRA 2, 1890 (S4KA)
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MR. SPEAKER : Technicalities apart,
after all this Parliament must be able to
discuss serious matters. 1 have verified and
1 find it was started at 4-10 and it conti-
nued till 6-40. Sometimes we start
10 minutes late and it is extended by that
time. Whatever m#* be the understanding
of all the sections of the House about
the words ‘left communist party’, I would
like to have some erlightenment frrm the
Government also. After all, it is the Govern-
ment that will bave to implemunt it ulti-
mately. I would put just two questions to
the Home Minister. The Deputy Law
Minister need not trouble himself. These
are not legal points. I want to know whether

. there is a party called the left communist
party which is recognized by the Govern-
ment and whether, if the resolution is passed,
it will be possible for Goverpment to
implement it.

2708

oY vy famd : T @ 4 g @
qr |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : 1 do not want
to be misunderstood, because I am not
expressing my views on the merits of the
resolution. If at all, I have to give an indi-
cation on the merits, I am going to ask
the mover to withdraw the resolution. I
have no doubt about it. Whether it is right
or wrong to discuss such matters in the
House, whether a party has the right to
raise such an issue or not—these matters
are of a legal nature. I have not studicd
this question and I am not competent to
express any view on that.

st wy fema : Af, =TT AEE A
AiTA 8T & |

it qEEAATE A ;. HET AR
q 99T & @Y WIFT AET F1H q9E
A0 | A9 ATAF "7 BT |

oy Ay fowa : 73 377 11 & 419 F7
AT ALY &, AT AT AAAT B
SHRI Y. B. CHAVAN : Technically

speaking, there is no party like left commu-
nist party.

There are two Communist Parties. One
is the Communist Party of India, and the
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other is the CPI(M)—the Marxist Com
munists. But popularly in all our conver-
sations we refer to them as Right Com-
munists and Left Communists. 1 am making
a factual statement.

Regarding the other point, if the Parlia-
ment gives any direction to this Government
the Government will have to find out ways
to implement it. How to implement it is
a matter for consideration. 1 really do not
know.

ot fw o () : FERREE 75
frez aRt fr aw 7€ &)

SHRI Y. B. CHAVAN : So, this is my
position. On the merits, 1 personally feel
that banning of parties is not the right way
of doing things in politics.

MR. SPEAKER : I do not want to go
into the legality of it and give a ruling. I
would request the hon. Member in whose
name this resolution stands to tell me what
he has to say on these points that have
been raised. He may say that he has com-
mitted a mistake. After hearing the Home
Minister I do not know what he will say.

ot 9w wer wat (i) : sy
wgRT, §9 A1 g TEAA AT i
qEt F1 ¥4 9T F F aq T @7
%, gz UF WEAYW WEATd § | H 29
TERIAAE q3F & A 9wl [
g %gar T § fx a awr fadga 1
ZH-a2T A FF I3 KT fa 7%, wifs
FEATa F1 qFaey ] ifaferm FAgE.
qfes TFT GFaY W FT UFAT, HGOSAT
FTET W1 TATTA FT AT F & 0 T
TEIT T CAUS FA T §B W &g,
< | fraga & fF 3 A aai 1
s fF & @A AT g, ST AT A A
7 afs 997 F9q T &Y, T=E A 8,
AT AfaT FTTF . ... (SHIUT)

A WEIET, § HATIHT FTE0T AV
Z | ¥9 A%A ¥ §A g F A9 7
AT 97 @ TEqeAdl § avd &
T ifad, Fifs TgT 1 Jater 1
fama eqra @A AW L ... (FHIUE) | .
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MR SPEAKER : I want him to give his
opinion about the points of order raised
and not to give his speech on the resolution.

WA wr oWl AT A @
% 9T 9T 9 @y §, 47 geqrd 79
frar gan &1

MR SPEAKER : Then 1 have to give
my ruling. 1 have considered all the points
that have been raised. As the Home Minis-
ter himself has said, though the understand-
ing of the people may be ‘Left Communists’
and ‘Right Communists’, the correct way
of addressing them is ‘Communist Party of
India’ and ‘CPI(M)’ or ‘Marxist Communist’.
I do not also accept the suggestion that
the resolution cannot be discussed. After
all this House has a right to discuss any
resolution. Supposing tomorrow the Govern-
ment takes some action against some party,
then has not this House a right to discuss
it. Therefore, I am not prepared to accept
that this House has no right to discuss. This
is the forum to discuss. If you drop dis-
cussion in this House, then you can discuss
it in the streets. I would only suggest to
the hon. Member that if there is some
mistake that has crept in he can amend it
and then bring it before this House after
giving fresh notice. We shall now go to
the next item.

16 ‘45 Hrs.

RESOLUTION RE QUITTING THE
COMMONWEALTH

ot W s (v afon)
JeAT AZIRT, § AZ TEA1T FCAT
fr——

“gg awr afgu TEfwar § oA
forg &t drwAdt TR g@
TaqAqr-aatadi 1 sy g s
F1 farar Y & 1T Wi a@e
¥ 90y w3t § fF ag smaw fora
FY ATFAA JTEEF qEL T
fawg fwdq # qowre A fafergar
Fy gfer ¥ TgAvEE § T AT
g

16 45 HRs.
[MR DEPUTY SPEAKER in the Chair

Iuteqsr wRied, TEfoar & wyAer
97 F1T FAAAT A qET AW F AHA
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7Y 3 AZT ¥ THE 9gd W FL 417
a1 @ ¥ (w99 armd
717 5q vy q7 g€ 91, a7 faw 70
30 ¥ g fawrdi ¥ AZW & A4
o w7 WEE § 1 24 fwaw 77,
AT WERT, THAGA F «EH Al
——ft IrEA AT QLR & I&TT 97,
ST Qs F ATRA F g T QO
fear war ar @ fEemA @7 99 T
3 59 qr—-fgra-mF AL F A A—
a7 & 9T fEsgeata & a8 F——I A0
faegr aviY gt & wfafafual & 37 ===
# FY 47 A T e oA A
fr 39 7T FAFLFWAIET 7 fgegeana
ATFT AT ATH | AT TE qEF FUQ @Y
AT fre FT § 94T 1 IFT IT a8
&1 g1 8% gr frar 1 we ey
F WA 97, ITEAL qGIRT, 999 9gT
12 AFFIL HI--TAT TRAAT & 979
a7 sfered & 11 qIFAL KT OATT
#F74 & ga fea-—39 aza 7 Ay
fam & eArq ATENOT HEAE qY AT
7T A9 A1 4V 3T @A F fwaa
3T a9 & zEre fawwy fawaw w4t
FeziT Fav fqg 7 F5 amvayaa 39 q39
7 f@& § aqr T K AT T FF
faza WY 727 o vl 8 9 1 A, IqTEAAT
wZET, 12 AIFTL {1 AZA F TC &1
F arar g1 fI9q § 39 397
#1 A1 ¥ fadw awdt grom Y g A
FY HTYF AT I FAT QAT | 7Y
famd & swa #71 I 27 3O E0 A7
areq AT F
“I bave said very clearly that we will
support all efforts and we will give all-
out sspport in pursuit of the efforts that
will be made by the African population
of Rhodesia to meet the situation. In this
respect I have also said that we will remain
in touch with all friendly countries and
this is a matter which is much more
serious. We should not regard this purely

as a sort of a propagandist move. I anti-
cipate a real conflict between the races in

CHAITRA 2, 1890 (SAKA)

Commonwealth (Res.) 2712

Africa and the Organisation of African
Unity, 1 am sure, will take the initiative
in this respect and we should extend all
possible support to them to tackle this
very difficult situation.”

a7 12 Ja5aT F1 fa2w a=iy F7 FgAw
2

AT OF G99 F1 I 79 g0 T fag
qTET A TAY FET ¢

“l would like to say that 1 have
full confidence that we will go much
beyond the British Government in this
respect because, as 1 have said already,
the British Government should have
taken some mare stiff actions at an earlier
stage. It is really their shillyshallying
with the problem that has resylted in
this situation. Therefore they are taking
some actions but they are very belated
actions. A good deal of more stiff action
should have been taken before Mr. Smith
declared independence or seized illegal
power.”

AT IW qg FT Fqu {4 @ea a2
a1 -

“Our Prime Minister took a very
clear and strong stand on this issue at
the time of the last Prime Ministers’
Conference that was held only a few
months ago. We have all along been
pursuing this matter with the British
Government and we have not left them
in any doubt about our strong feelings
in this respect. The British Government
have always becn giving the impression
that they will do their best to prevent
the emergence of a situation which has
now actually emerged.”

RN A 99 F3T FT 989 § §IA &
arg 9t | uF @) fgegEarT ) e
F1 7g FrAwry # fiy Treforay & a9
IHLE F AW AGT UF WA AY FAAA
T I FT ZHEEAH § g7 A T
T T @ § | A A affeafa gum

fafa ¥ arelt oY 3a%F a1 § gfawTa

# T ¥ §© AGerr fgegea 1
ATT ¥ Y o qAT FZ AT WA 3T
il
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[ s ST ]

Za0 a9 %A qg9 ¥ ug arfaa g€
91 fx fergeam & awwix e
St af qfcfeafa adt § 3@F aT
F T St #1 g2 frew # agraar
AT ATEAY & AT HAAN T W qET FY-
TEY FTA HI AEFT FY AT HT AL
TN Y IAT T@AT § | TH qET
FY 99 T AATT T T R F T
o5& w2 B faum g AT §, TEw
gft g @ A Fg aF ALY,
T GATHTH AT FEN 11 Fa%47
1965 ¥ AT TFTTE AAQAHE 1 37
1€ qret § QRfwar ¥ awrEr A6 A
ZTea & I A a1 A gL @Y, ITH
gro far-a-fea famedy & 7 1 ot
10-12 fa 9g¥ & T @A g A
felt T Qafrar & i AwFA 2W-
Wl ®Y FET G AHTA FT F]T NG
(vrea-greasi) 7 ATFEA FATA
fipa § 1 30 T Y ey 1 G907
FAT-FAT 100 ABIFA JUWFT TAT
e & R s A aar I
3T ATy fael | It oY i) o7 qEFT
FTEAT | F T ATAA Ferd F1 FTHT
1 Y adta <@ §, IAHY 0 OF Fdw
SART @ A A gl AT WAL
Azfear & fray & qwET FAET
dift &1 g g A ¥

TS & T NETd § gH 1 AW F AT
A & 1 ag Ay s 7 A gEAd
T g a%d 9C @' § I g far v
argd § 1 g, & WO ¥ Ag Wi
F<AT TTEA & {6 FTAAAH § AT qoHT
qET @ AT ARFT A I F,
79 a1 a7 Trefurar &Y ST # ITE
grardy # wErd N g ¥ A oo
T FTFW TN

g fegeana & sr@ardi 1 9§ Gax
1 T agT & 39 g, I & @
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g1 Jafe 39 s@ard ¥ Jw & 39
@ dfat #1 g 9 #1 faw
fFar | wwm § 7Y amar O ST ¥
qaFTAN § qTA g9 WA fag A dav
T qTAT qg W, I ATAET 7 4T
FE T AT 2, AFA faww w
G3T FTA AT 4 W, AT A TS I°F
AT F 437 7 arew g 2w foraw
FGATT AT TATT-JIUT AT TqT q©
T & fF s T oo sraar fevgea™
FI YT UFEY & FgA 9, tqTweq Afafaat
F AT, GAY T FL Q@ ) ad B
7 T F@Ard 1 A o A AT
2 | IRfmm Fr wET W I AR
g ATt gfrae A faerm ao,
A FY qeraa gw gy 9, 79 faew
FT qafa al Ty g 2@ F @A)
NIMIP Y qued a9
AT A AT IN G W@ &

gfar & o A oF @ur FY 4,
11 7AFET, 1965 F1 o1q A4 fenra
] Ofrar #1 Tqgea Fw Nfgq frar ar,
ta Efratear Y aHrT AT WY A forar
F FqT P THY FEARE FTFEA
ey ag 1 R Se-EeEE
T A G IR | AR g AT
T A & FR A g F R A
& 7 gt w0 s fog @ @
| & ager Y g & qurefaa
THTSATE Yo #wdY, = gaes famem
3 7g WM fran a1 f5 gard s @R
fiY oY groe & QA F g w1
TR G w A § 1 fe oY
& § Agh T AgE T AW A
F AW E |
17 Hrs.

ITEAH AL, TF A A 9%
¢ fr st OBy & sidlw v & A
AT AEY | | A AR FTH A Ag
arq ferg 7 fRar ag TR ST &
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N it G et g feam @
T A T qEEw @Y g F wE o
e Fawe & e gar @ fev s
TR F7 9019 §9 &R foem 71 |
ST

& ST A T qTF § Al & IAA-
% T a9 fFar § | ey Y a9
ALY T 1942 F WY ot ¥ fah Taaw
& w1 a1 fF ‘S | wTa ey sk
My IS g g e s fem &
AT e & JTTE g aF fra AR
N T A A A o AT Feay
AT ARN FT A FT I AT T
fraa ma W A faen # s A
Iq 97 qai w3 faar a1 ) A=A F
W gzATe ud, ¥y 7 fow feew &1
THAH =T, e, ofmar e g
TeRt F St A A A AT AN Y
TR A F fad Y s T
IEFT HH Tg 9 sfaew v FT A
FTATGFAT AGY ¢ FNF I T A
geeg wei-wifq ofdfsq & | we &
T A IET g7 T GETT qARY
FETAT g1 i sidia s &Y sfa wreal
#1 g9 agw & fad feed g & qa
adY & forwst fF aqa & Osfoam &
X S qF IR v § e T
§ 1 gw 2@ & fr wEdr W AR @
5 AT SYRT qIE F @A A I9
HE & GO S & ST o g1 e
HT FATH H FATA F W §, TFantAaq
F1 I A0 TR FWQ@ § AT WA
qAAF S & ford gAY W A W E
a9 T §o W Fux gl 7 gfame
F31 FT qgl AWM F g 39 & 97
AT AT-FTAT TCHTA &Y geT FT g
FIAT TCER N F foa famga @
dar< A § | W SuTenE WA, AR-
fieram & qTA Y AF W Fow sl B
@ O wgi a7 wwwa § v fergeam
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Y FTHT T N T G g, & AR G
FAAT A FUET F 9 g A F AR
# &R FRFT FT AT W AT W
TEEF AR A, AW LF F AR
T a5 & W I A1 & @ T g
AT SEY FT IZ TF AT § S &N
R FY A 39 & F qgor dfAar &
FA T | W AR Agh G
T & oewer ¥ oy | @ A
g4 T3 1 firert 6 g@ o & wuT Al
¥ 1< @rE g2 AT et o ofrar
FY FAT F FI N I A F A
9 I FE & A7 qg qEd a8t T}
BE W AR g & sEerd &
g ardt gfar & ag maE @\ )
% T fF Wa aee 7 q el aw
g T fFaT IR Wi 9geE Y
faer & ford 3far & sreqer sy HrqreT
TR FYT AL & | S8 WIS & ST Hell
1 wfafafa a7 T S F1 #7 afomy
g ? g fagw welt & famy & ot
ITF O THFT T | qg av 99y &7
o #qq ¢ 5 gw Ot @ Wy Afq
Y, AT FT Iear & wfq g @
¥ g7 AW A T qF I a9 &
IR AT TG A AMI FT I AR A

MR DEPUTY-SPEAKER : The hon.

Member may conclude.,
5l MR FTAOA : vy a1 A9 &
& fFam g

MR DEPUTY-SPEAKER : He has taken
17 minutes. I would like to divide the time.
Of course, today we cannot conclude the
debate. We started at 4.45 P.M. It will
have to be continued on the next occasion.
The Minister would also take about 20
minutes.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : Yes. There is
an amendment.

MR DEPUTY-SPEAKER : So, the hon.
Member may conclude in five minutes,
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St AW FAEAE 0 I T 7
FHFHET FT T T F A A
ST A SRR F A F N
W IR W OF B @R F AT
IWFY AT § TF A AT & | 9T
I 99 ARLT FT & AW g WfE
I @RI & IR WG 9@T F 919
A T qATT AT | TW M F AEF
AW T AT A FEA § 6 g
fergeam &1 AW aga a%v , &W wwt
N ¥ aga a9, g 3 ame
& AN A TFT AT g FT AT A
FW T Fo & 5 o gw A Fv9
TqTE FY FEAHT FT I Q1 FT T
i & gard 559 1 @Y oY, T

TG Y &Y T FY 9Tg § A1 a8 T

FHR &1 WA § A 7 TFC A
YT & A T, FT X F A FATT
¥ g T faar 6 Teme 3@ W
@R F o7 9 sy s & F4r
Toua g ? afew S &5 qgs o #
g AT T g9 7 F fordr Favnr-
TR | TH GTHIT T A9 grat § 7g S
FTE & | 97 A Y AT A A AT
WM & qI T SRrT TRT A @A AT
W F R A W) SO @Y IR
IR § R 9€ TEFT gTA FIT ¥
IJE@ g € | faew 100 IF FT
gfagm =9 9@ F @16 aqarar ar 5
A ¥ FT ARN FV TATH FAT FI
R S N & AT FF 99 W AT
AT Y AT & ATAR A FT AET

2 e

gy QBfar F Tk 7 F SOy
JaeTET 9TEaT g OF aTw Ay sfe
T2 & i 9g g7 @Rl 7 ey wIHar
2 1 fafew aifeemie A3foar & a &
T e @ | fafem arfeamde snfady
afgwrd & 1 QSfar § s wrE WY
FART AN I¥ FIAL F I [EL TR

MARCH 22, 1968

Commonwealth (Res.) 2718

Tt ATy T a8 & | 9 oy &
&1 & 999 € fF a7 1923 ¥ Ifmeamw
& Osfmr § QR afuwr, Afmar F
LAY WX AR W ¥ g § fd &
#R 1930 # Vfwar & ag v ¥
TIRuAAE 32 a1 foa F1aR ¥ e
AW AT FT FHA FT IQ G
& fad MY @FT F1 S A R}
feom &1 gawm faT T | 99 any
s gg far o &Y ag 9 g fF ag
AT FAAT I T oA &1 QI ar
TS AT HTH 7 F4T 34T FY FHR
7@ TS qT I W FEH IS AT
FI TG AT | gafad W & SR
¥t qifgmie QEfmr & Amer 9%
T X A f9C FQ T Aferw<
@ g AfFT sfae ag Fea & &
FWr oY 1923 ¥ FFT 1968 TF FHY
) fiaem ¥ 39 Afus w1 @
agi Y sear ¥ fga & a8 fear 0
MR DEPUTY-SPEAKER : Please try

to conclude now because you have a right
of reply also.

o ewET o Gsfmn @
TATHAT GHIR TN TCHTY TR G FTHA-
359 F UF GIET FY QI 9T 1965 |
FEFasa y1ew fafaeed Fvdg F T
T AT AT | qgT 9 SRIHT F AW
TG A SifE FWEST ¥ wRe §
uF A sEwd v e e s ferw
ETT a8t 9% OF e X @ad Qefaar
Nfgg A F gwET g el
ghee@ & s afgsrdl &1 W
FT A1 qOAT dfaum QT 99 &fae
FY qETET FF AT AT F gl A
T 3N FT ¥ATH FFAT ST | AT AR
¥ 9 @ T a9 F) FEAT 9T
fF 9@ T@ SEATE BT AT AWM F
sfafafudi ¥ smwdeq arw fafresd
FFE 7 aw fear @@ g @R
¥ T qEE T A GHET A TE€C
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forar fF SEFT QT S w3 S99
FEREE & q forg A% 2 Y a1 e
Tifgd €Y ag fuig A & T fean
AR = e faogw & s ¥ oF
Y I FEE F 9% et 6
A 9 faeR gam W e &
TG FT I | I 9T IEIET FA T
W UF agd T FW AR AW HA
q 99 %7 gl 9 F {7 | 39 gvRes
w1 agt 9 fo% §o @ww & w0
v fag g 7 suwr fas e §
R g@ A ¥ 99 9% ag9 T & A
FE ot I FIw I T W AW A
TR frar | safad o 78 fegem
T g 9T g A9 AT § 6
1965 & Tger 1T 1965 F 18 QIfeAT
T JAT FY ALY F ATAA H AHT
YN ITHT HIE F F A ST
AT T A9EF W F fad w15 9
W, FE oY X FEH ATHRT AT ¥
T FoT AT R )

<afer 39 JeaTa F1 ag7 IW F g
F g F g IS FIAT AT § R T
7g IeIe B O F = f Sfamam
TTHTT & AT AT TATHAT qHTSETEY
2ee facqa T &7 T A ST
&F &1 T w9 gy Qe & SR #v
99T g g JEr FEiE gw Swi A
zqr fe ifieeae Y g T &
oo fawr & T & R gt ¢
R F AW HT TWF g 9T I FAT
TG AUATAT @ | g MR AR T TH
2 1 99 7% A2 @R o< fvweam 7 G
AN T F a7 aF T8 J9 faw<e €,
TS IIT AT, IR AT Fg w1 Lo
| @1 & @ &, AT gw «nil Ay
R AR AR F AR A ABH TER
T S & QT A G @ g
A TER A GH F AT W
IR fRw Afq & a & WY soar @
2
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afed fegem & @R A I
FHAGTT § ARG AN FT GG FAT
wfed | cafear Tt wom fed fe @
FTHAGET | o ST & 1 FY 9T 0T
WA foFar STt @, 1R 37 M a6
T gy av agr e qeey | Afe
7 fo Qe & M Y A T@ER
¢ wafvd agi faat aff s @ &
TE qAE #T FHAGY § @A T g
Fr§ a1 T &, FE o T & ek
i gfee & ot ag awdda & &
e FTAICT F1 BT AN T F
B I JHE FAT IMET |

|+ g & Asfwar N swar |
AT STHY ATAT &Y 9LTS § 72T FA
F fma & s § fs wi@ @R
qaY qg Y Hqew Qeferar F g avedy
ATt #Y fareT %3¢ 1@ §, WY 3w Wy
& for QEfrar i stvar Y sy faeeht
=nfed, foma 77 & G awa 8, fomaer
i Afg &, s+ wfafafadt &1 &
e foedt & qone g | dRS
F 99Y gT A FST WF AT 7
@R FWQ & & W F g A
AET & | ST WG 9T AT UH qFAAT
qemsd, foed & Y gATA, ART
awt A gard, ufoar & Shw 2wl #;
qoTed, S A A @ dwar @
HATATEY FY | FQ E |

HYFT TS Y 7 TF NEE WA
W fF 4% faea ¥ 5@ www # qoew
w9 & T fopar & safad dqw o
9 qgT AT qeeA WS | JATEEE AW
w agi 9 WY 5 forg qaETe WY
T R g7 #F FAGT F gAY 7 AT
AN FT FH T |

% ag wifegd gma ag & 5

M JATESZ AN FT 7 g0 W A
a3 @t weg @R fag axg & s



2721 Quitting of

[=f oot SR ]
fafast a & gF IRiT fadre S
T q7 I TR A OF A
e T T A s A &Y AR Y,
& Y W T AT ¥ weg AFT @l
WSt 9 5 g ferg &Y g Y 9g/i
q T T I GE F AW F gl
ITHT TG, SAHT A, 37 FT FTH F2 |

T WL & | § A9AT WEATT q&H B
o FIaT § |

MR DEPUTY-SPEAKER : Resolution
moved :

“This House condemns thc exccution
of freedom fighters in South Rhodesia
by the illegal regime of Ian Smith and
urges the Government of India to quit
the Commonwealth of Nations forthwith
in view of the inaction of the British
Government against the illegal minority
regime of Ian Smith.”

There is an amendment, by Shri Bibhuti
Mishra.
=t fawfa fast (AfiErdr) : F s
FQETE:
o gaeq 7, —

‘o ferg A AT-ETAT aETC
¥ faeg fada Y a@R Y fAfewrar
% gfee § Tgwved ¥ T T
@ Gn.a,n
& Tq1F
qg T Wa—

“fafewr gXFIX 9T 78 TETT =
i 9 T IX-FTHY T F) qHT
A & fd ot T ST R,
o ard anfas aRafe=ar W
mfae §, # g afwg & s
R 5 9 dgF T Ao 9@ &
T 7 F ARNIT FEHATET FL AR
zfawr QRfrr § forw W &
faeg avit st sfqaeet ® wmp
]
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MR. DEPUTY-SPEAKER : The Resolu-
tion and the amendment are before the
House.

We started this discussion at about 16 -45
hours. At 630 p.m. we have to conclude
the non-official business and take up the
half-an-hour discussion. In any case, this
resolution will be continued on the next
occasion. So, the question of extending
time for it just now does not arise. But
from the slips that I have received I find
that a number of Members would like to
participate. Some time will have to be
given to the Minister of External Affairs
and also to the Mover for reply. So, I would
suggest that as far as possible Members
should not take more than five minutes
each.

Now, Shri Bibhuti Mishra, a scniormost
Member of the House, may begin the
discussion.

it fawfa fast : ureae Wy, oY

Y GRS d AT Hhew  qW
foam | oM SRR AR GWIEA FT 9T
T @ # gwmar § f5 s wem
21 T f6 SIS §B Y ST AT
H Fgr & a8 T4 <0 AL qWE 7 v
T & & guear § 5 g g R
A FRATT F FT a9 A TG
gy foady ot T Frearar 1 awdr
off, 37 99 F a | FaT & | T &Y ARY
I fog & @niiFar #Y 9w 73
F ©: 7Y 9g &Y IAY AT gEIR A
graeg dre foar | o SRR wRd &
fr g TR 3 F© A9 fRar | ag
T AEN & | ST F qaen I g o
e ferg 7 @reiFar & S #)Y
IqF T &7 AT LT ¥ Aefuwar
T IT MY G T AT G
fa=8z %< formr | Tafed gard ¥R
¥ Y Y FIW IoWAT § I AF & @
¢ | 7Y OF T WES T IIT G
R T fa g aud A g
2
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afe oo faw awg * qfcheafa &
g9 § FgW 5 a@R # oF fawy
FEGH FoI9 HT A€W & | 9y FfQ@ar §
vt W AT JE weT F fAd wE
It aIg WUE U {9 F1 Amfed 5
g T 307 FY et Y e I Qe fran
F 9 AT FGT AT AT T A gEW
FY 2T F | I qGT B AT JrEhy
A uF f@ o ww fag A @
feF 7€ @ | QR F g0 W@ A
afy® It § feerg amge & ek
WIS A 2 o §, AfFT @ I
ITEHY 40 ATE & FAT ATRTAAT FY qaT
W®E

TS o UTo 3fTo & Fgl F (AT
T WA & 7 SWAHT T A@H & HIT
7 WY I F ofa WIS ST SN
ITHT &

% HRAG q3&q : fa=awit &7 |

st fawfa faw : ov w9Fw @e
gd § o fagar ot &7 1 sl fage
S @ Ay & ) afew §F qoe e §
f& o S FwoE TR §, 99
FATF G E, T RT I @ e ?
T e S $8 Y Fa a1 FHTary
A E TE FW 1 A fr g IR @
g 7 I A e TR E ) 4
79 O &1 ATl F 9FAE § ) A IR
g f& gfmn & o9 T 0 <@,
AT AAT FIAHIT a7 F qG A9AT
TR I9 | DEferar § o & e
saw § ag fafew maede ¥ ofe W
g1 fafew e ¥ a9y ofa wegi
St oY rfas G999 SME SHET F9E
AW AE G | AT T g
Frfere gam A gon fr femar qw e 9YE
FT@TE |
21LSS(CP)/68—12
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17.18 hrs.
[SHrt D.S. DHILLON in the Chair.]

110 TEfaa1 #1 fery T A 9FEr
&, foad & qiw amafadl #1 399w
2 faar 1 105 FuX S F @F g &,
ITR M WA et 1 @y fad
7 arg g 5 gw Sl A S wreaErd
F 2, IOF IATET W AT @R
HgFT T A g weE W@ 5o
IG% faw s A 9@ F A= B
FT TR oy 9F ? g 7 &
R 7g 93T & 5 o o ate FY
B FT TR FAT A0 | T TF
BT T TR A GO qF T AwA
T qER A AGY & | A9 AT Y
e ST Y & | 5= gw @vl X W
AT FTeAT W faT 9 TIH AT A
TG gAY | T ATHFL ITHT G777
T W AT I T G T TS € |
a I m fowrd € 1 1942 W
e ¥ % W9 A s fe oaw
fegeam & gw AR A1 ST 9
TG IART AAT-AET a7 1 AT qF
IR GuET 5 o g 9T Y B
T wifgd | g 99 HEHe FY IR
que o & 3 gay ) g&a ) ag afan
T F S g 1 afEr e F S A
qdaT et § 79 Saar gw feem
T @ | T AT FT AfAAT § ) FAR
W § WY qg FIAT WA F A IR
T § T AT g WOT AT 907 |
g & off A T @ O AT ES
g 9 AT WY @ § ) wied §
T8 gwwar § fF fawmaa 1 aer
EATY AT I

TR Wt #ga § & Fadew §
T AT | FHAAY ¥ g AT T &,
T T FT Jo THo Alo § ¥W
TRE B @AT Aifgd o gEk 2w
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[« faqfir forst]
T XA TH F GUGT AT FA IV
wiforw wAr wrfed | fow i X wxdear
B wer Wita 7 avg ¥ o , ¥ I
£ fF 9 @ q@ ¥ A A A
i@ ag g F AR W A
W @ Y et @ § 1
T O amQwT e fyefore
W 1 AfeT 97 AW T WY wEmE
g saT y a1 gaT T
Ham, ant anfz «% 30 & & §
T9 @ ¥ W Y § IART TOF AT
FE Tfgd

s ot fafew e uw afaw 1
aE § g9 AW F fawn 1 zE@E S
F® foar oy §, 999 & 91T-a7 93 FX
W ATIHRY GATAT AEATE | TR OF T8
a3 ferar gam @ -

“....while my country has constitu-
tional responsibility for Rhodesia, we

have not been able to stop actions so
clearly illegal and so brutally inhuman.”

TR g% Faw e & 5 gvv 3w
2 forar &——

sit e w@ (30) : AR gT@T
Fr a1 FQ, fox S

s fawfe fowt - gfma 1

T o o @

“ .grave injusticc has been donc
and that men have been kept for years
in condemned cells and then denied the
right of final appeal to the highest court”.

Taq ug W foer gom & ¢

“As the Commonwealth Secretary
said in the House of Commons, the
deprivation of the right to resort to the
ultimate court of appeal on a capital
charge is about the grossest breach of
the rule of law that we can imagine”.

wET ¥ 99T FW & | 99+ fod
Y F7 ATTF A AA § | WA A
drr aafaa} Y Rl 7 3 & fag a3v
qr ¥fea fee o T &Y 2 <)
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AT AL FTH & FAF AT F Q@
g fr o g2 78 | @ 3B T
ar g =rfgd |

9T AR E

“Our first duty is to the prisoners in
Rhodesia still under sentence of death,
and new death sentences, so we hear,
have been recently passed”.

A9 TS FFA H A FEA & (% gAHT
AT T FIW ISTT AMER | FEY
ITHT A AT § ST g1 F9Qv & |
TS FTAT Y TV g § Ao A
F2a & fF YT 29 gF SarT T1fed |
ag €197 FTW IS F! A q9 qaF
IAAT AT 99 a% f5 105 WIIAT FT
w9 FEwT g faar qEr g

AT BT GO FY AT LT AT
dE! I q WA & | gArL A4
SUIT TAAA & | §H T AT A FAN F
W@ &, A8 aE ¥ ITH g B
AT & | I A ST & ) A
UF qa X FEAT Agar § | g §
F1E WY ATIAY AT FAA T § IRV
ag w1 T AT ¥ 1w g
TTHIT F T7F ATHA &Y, AT 919 TeH
9 Y a1 gAY v w1 gfaT 1 g
T340 | gAR qE  rafAE B g,
AT AV OF A A i A I |
FAF ¥ qry 777 agi AT @, s
gy g I AR T fAqe A
3% g1 9 | Afea @ ar F @1 A,
e & 9 e F qg W g
FEFIR ¥ @ TET @ g & anfw
IAY FIE qIAT THEAT 9T TF AT IS
2y O AT T g | g AW {7
F AA TG TEILH §, TE 0 F
A &Y a1 IAT F AW G | TR FHG
T g a1 Fqfee @, Tada aet &
&, T a3 &Y, fro gao dYo AT &,
qdo THo Ao arer & a1 F1E M gV 1
1% R A & ford ool agey et
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&, Sl o FT AT F T TEAT A
t @ T FYE qEF I agar €

# avgan g f& foraey e st @Y
z9 i) ¥ fadars s @A | A9
afay faam s & TraT T AR &
T T I & | T 9 T @A
T N AT
TEAT AT | AT G TH. TGF | 4T T WITAT
T | ATEAY ¥ 7 AEY A ) W Ay
T qE TG AT AT L ST T BT
JFT AT AT AT AT IAFT F AT FA
4 | AfFHT 798 AorE T 1 FT agt & AT
727 | § TgAT g f gwrdr e v qadvA
TZH IS AT go "Fo Ao | Fg fF
9 98 FI7a7r 7 I I § IHT A7E
g ggi o B AT @ | qTT AH
asft st & A1 ag w7 owa froaw
FREr A fF gt 97 M 9T At
FT AT &, IAFT & AT § A1
FIA FHET AAT 1 FAET AET AR
11 a8 UF 382 Fq Frg0 A Tfed
97 A€ TART AZN FAT & AT AHH
faar srar wfed fr az oF fawedt
Hqeqr 2 |

st wETw Aew (Zfaor feest) -
FTIFAIT AZT & ATHA ATAT TAT § IAF
TN 98 & | Tl % e Ay g fr
QEfear § #0 €1 W@y &, F awwar g
f o & T agi &1 w@r & IAT! AT
famer #1 9@ F9 § | 97 q@T AT
F9 &1 @1 & ady S ° gy vav
FEY ATIT ARFT F g 7T &, 8 feaA
AR g R ggmar §
a7 FE &1 o A g7 & AT
arensaarer nfFgr &, g ¥ ofwmw
gt ar qd &1 g1, AW 97 sEm_ae
F7 7@ £, M AW F q0q AT F7
@ E | 4 A% IR e g fr oW
#1 agafa g & T Afes S &
M21 LSS/68-13
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a9 ¢ | W FY gErvfa I v
Y ST AT A FTE A% R E g
¥ QT & g av |19y s gl
FMe § &Y a1 forsaa & &), o x@H
FEAAT AN D EFTE

afFa Te7 7 § fr #31 sgrafa
vz &9 § w1 Fvm ? F gumar
g fr 7€t =3 | g¥m & @y s srer WY
FT &F FRT IS § FOF AT G
FAAT 2 AT AW F AT g0 g
oo W TG F7A ATATTE & | FGH A
AFA FEY, I A A avwq ey
S T FATAT AR & A1 A FCET AT |
g7 FT AT FT ATT A S | GATE A9
MEF TATE QAT AT AT F A1 qO_
FI AT FE W E | AR 90T I §
f& ST I FT ATHET FY ASTE
ALY 47 | AT AZ I 7 q2T @ § A}
I3F qr4Y A 737 W 1 a8 Al 4
A aT & % 980 T ITHF IR A TN
T wrag 1 g & AfwT s §
1 FG 1 TQT § IAF AT A QA A
TgT-H & 1 7A@ 39 qeamafd A g
¥ s 3% faq i | afFa § gamar
g fr w7 % arva g e gT AaAT
Fr @Y I AGS FTGARA |

Q¥ WAAT qqE T A §

ot AN W6 : AR AIEA
(A WX ARMFAT T | ARIFT F TG
*TT 7 A @ a0 N7 79 A fw F4v
1 @& AW AT AT HfAar ¥
(TF AA § | FF 9 97 72 9 f Ffaay
4 A7 ST gV w47 & AfFF A gw
T HAT F 209§ & HTIFNIT AT
1 7 & ufurey 77 f33d qeTaar
qITTT E | HAT F AT T F qE
9T A9 24 fF g SR F awe
AT 97 FEET AE &Y g E A
FZ WG W E | IF AT AHEAT H
T AT €T ¥ IR @A G ) qH



2729 Quitting of
[t worqw. wutw)

9 g & fiF oty g9 F WG A 9@
T & T FEER W )
df= wiva IR fae® oi= amey § &
¢ ¥fwa fo WY garQ Q1w 99 s
- ¥ fowd @ wEl wean Ay @
afra o) sar Fgar & faarfean
D mar 1 2 dF ITH 7 3 F fag
AT 7Y &, Tk s IEY A AGY
AT § | IUF qFEA F AN I ATGH,
¢ S gFw @ qor §, e v dan
agl & ¥fwa ara 3w o gd @, Tafaa
gimar Sasy &9 WY Y & S AT oA
IHFT Fd1 § | 3T gATQ XM fRarferar
o Am AT g Y & g AR A
IT AR A FIE G AE) AT, FE
T a1q FT GAAT ALY § | FEEFT OF
& 5o & fF w1 g awaW A |
FAGATQ q@ Y T A H gAY s
qar @ g Y gAY S o

A F q@qE ¥ & f@q i
T TEWT FT AV FEA 98 @ 99 97T
g A= AT GO | A FTHAGTE
# < a1 fA%et MU EHY gH Q@ATEI |
q W F FFL AT FY ASTE 99 TET
4} q& § agq O 47 | qF FAG F7
AR G g1 I@ T4 H Ti=AT FNA
¥ qFaT 94T | I GHY UF 989 AF @V
oy f quf TqTa g a1 Sifafaaw €gF
&) | Y AT FTAAG Y § ag I Feqa
N ifae fedse & saafusmd
Iq G9T TAETATE g€ AT ¥ FeT qT
fF Difafrgs Leg T, gv [ @Sy
& AR g AAT F g9 FIE A1Q1 WY
@ |

39 qug ALY S TF AT F AW
faare % 4 1 AT WY B AW I
wgwa & | sy sy o fewt & afew
faegir wedr far §, ag s g fR
a< g Afafaas €28 ar F fafen
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UGHES § AT T FT A3F O
q97 g7 fF T 1930-31 & AR
Wt @ rar AT AT N aFAr W
e T T | IfFT ST qHT gAY Fr
f g0 QU AETEr S, g AN A
dqy 7E W@ | AfeT gar am ? AW
F1 fawrer oY gam AR e g9 &
TR T ST F T W AR
T FMARCT F AT a9 T | F1E R
T f& 99 99 F wRE 71 fawrere
fvar o1, wIT & F9T 79 ¥ a9 9°
e o), 9% g AT ¥ AT IAA
@Y FT T AIAG AT 7 FT AT q5F
fegi7 T ¥ Arar qve forar &, ¥m a8
St g ® § ? Far aut agl S wr
& ar Fa1 3R qw Al o @ § foegi
FAT A @A A @ ! JI A
arafae Zraar Ag) 7€ 6 | forad g 7
A FT AT AET ANET & T I
¥ & 4 5 fqaF a1e q e o F7
F0 9 fo a8 =gd § & a9 Fo
F1q 9T ARfIqe a7 | | 9 AAAT F
AAE-gF 9 | a8 EFA F qrewe q |
gafad S=IT AR g F 418 I
F1 FEAGed § WIS WM | IF g9
FET 74T fF FTAACT T HLHCT qqA
¥ | FATRET FT EIET IQ 4T
2\ 9 g9 99 aUET § | § AE
gg ggax § ar o1 w0 Fmadsy
1R fafaeed 1 g $we ¥ age
drFgi A g g ! I W@Wgrar g ?
uFrg T FET F fomn grar | T IaF
qTZ AT WY IAH FRO A ANES  Fga
§ f& @ g, T WiW 38 gy
faqT W€} SN, g FAAACT A Fal
Y g gH A G2 F A A g
gy, a8 gfaang st & g1 € AT AT
gear w& & Qefear 7 W) A A
AT Y TAT X IqF LT & AT
§ va¥ ag N ag aF fear ey v,
FTAAIET § @A ¥ fag 37 oF o ww
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R mar |y € A iy FEAdeT §
@ FTaT o & 7 arfrai g
73 ¥ a9 arf ag § fF o oY gfmar
¥ Tga-¥ qew W@ ®) gfeeaw w1
el ¥ @y § A gw W g &
TZa-X qEA A ghewaa A o ¥
T@A § | TN UF MAIE W §, Taga qw
F, gardr ot M AT qrEArtEy @
ag eq fawfag 7 X 79 | O
FENT F are § a@fmr 7 3¢ Afa
FTATEY Y HAT T TRy | AT A F
FiX § Y swQFT a47 ofeww & aga-¥
&g qow ag AfT FA § A AT qAO
Flag anAd & 5 W@ & I A
TzE f439 & | 3R g9 FTHAACT F
¥ra7 7 g a1 98 1 gAve fag s
fawran a7 58 & qAHA § IGA g9 I
T HAA | AAGEIT WEAT FIATAEH
qEHAT § A4, qE0 faedw T e I
Hiv 7 OHIAZ 97 et &4 A7
AT oufTuA TSy gHTY AT F5%
TaTE ¥ BT H AT AT |

A 2 AdY, wafaw gz & o
TIAAIFT § 79 Tg9 & FIW T I
¥ FT7 AT FT IR qAT AT § )
FAAT wrgr & wE w13 faT AF
AT wqT 3fAT FT OF T4 W@ E |
fwq fieeam & Mg few & aeor
zq 30 F AT 0 ST AXAT F1 Afaear
faslt & ag wfqwr gk @famm ¥
faez @, gt et fedt & faeg @
ug FFEY gH aad A AR EW A
T | e g o @ A R S
FT A A AR FIT 9@ § a8 o
cH &1 | 33T &Y TEY afesd Fraaaed §
a7 7 ¥ T AT TR farRw warew
F e Y ST F1 g & faew
fat & FrEge T A #% serg ¥ gararEl
& qad wg fF g s fad agrpvfa
& Sfe oY e qgr F ToIgd § A
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R e 3 ffemw, Sy
AT F L AR AT FEL AW
§ ST S gAgR § 99H 9g A9 q
% F 999 H) faaw € fifow 5@
g

zafad FTATITT § WY § I §B
¥ TS AET ATH A7 I GH Y @]
O AR {F F faam 71 97 7B X AT
a7 | T gAfEA S Are §
98 @ g1 T | Fr fafedafo
F1 A 0 g Q mr § oy gifar
Al A g€ § 1 vt w3
f& gaw fasw 20 @1ei § 9} 9 F®
ot foFa &1, srar &g 3 T & f Tear
3 T 9T A7 fat ¥ fam #30
AT AW FT WA, I AT @,
Zw F1 fgg O W qOR F T A
T &1 FTAT 918 & a8 WY Zq@ a1 $1
w7 F9 § 5 g7 FTAmEed ¥ AR
T AT HT qEY AT § U Sdq W d
X @3 g

! fagraT aadqt (734r) : awr-
aft wEgEa, S g™ A9k Y §
IAFT & qAGA F & ok @wr
Tg N ghgwarger § R AT Ay
FTRAACT § S TF qTHGATE FT TAF
§ fogmaa: oew @1 wAr =TfEw,
TR A AC AG gEAT TfgT 1 www
T3 g A= T WA A9 ATy &
g W FHAACT § § | WET IqET
ag & g fF J2ar & qg e A
FG-FS gHEEl ag T FT | Afew
zfage Tamar § & Sa-o9 O amd
FFmaey Y IR FAT T @@ AR ¥
T & farars & gha daar fear g
Ia gHedf g e A @ &
ot g & 9w fr fegem &1 o
I Fwfaow &7 ¢, 4 @ |wfasw
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[ faamaT Fradd)
T § AR AT AT WHTETE &7
fagir st o 9T feaT o T
t @ ¥ argaR § R G|
I qUF g AT wIfEd | ag Fwe
wT § @ g9 Ag W A oEw
T T A WY | 99 5 oaAw
Qefer & drew wgew wR ¥ a=
qT FITE AT @ ;1 AT FART dA A
W @ &, aw sy ;¥ oafeat w1
ag g F@ ¢ 5 gw Fweaeq 7
T8 @ s g e g, g
FE ot qferlt T A ¢ wF aga
™ @Y F g woge g1 A%, a1 9%
waqr Ifeq aw@ e | T gE T
2 FAaed Afam #1 fF & F
a& 9T A WG 9@, 9 g &0
JFA AL WA A FTAAACT F HRL
2, Y Q¥ faaey FTAAEed & AL @A
I T W FHT WY AE 9 a9,
IEHY WA T § | OF T g gy
FETATT FIJ & A TF aT g/ Leforan
¥ WY el @ § A arEa o
T § AT AT F gH AN FRA
£ 1 gw ghffasw & W amar @
§ 1T gETQr WY & ARy €
T AT E H AEY AT o 7 Wi
1 frera ar g ? @ Afa g arfed
gw fafaefceh a3 w9q@ #41 7 &,
faaTdl & FHAI A4 FY @fad FQ
¢\ g & ava wfewsw & Tmg g
Ao & FEAr Ifgd I IEr A
AT T ATy SR | S  0E
3 oY FTT g & T fava S
&, oy ¥ g FRAE | W FY FTAT
WA I @A A1fEd | FTHAEeT GY
fredy T ¥ gF T AeR fandy ?
foad fr e ol a% st @ Sa%
g gw oA @ 7 g o ATy &
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frAad q ) 14aa &N I mav ar
Tafid g weiw § fe gard o Aif 2
Tg FAAR § | A FAGQ B @R
AT WIfgd AT A FTIFT I JHAAT
wifgd fr gorr @ qv & ? W
AIY TET Y AW T § WAL FTHA-
I A Y §, wfEd aeEw w0
@Y § | ARET FT W AT gEA
T | F98 F faare 1 dEer guA
@7 | §9 TP &A gU W AT AiE
T | Mt gr anir v & 5
T gH 38 gIfew g | & AnEan
g fF g% g Atan qrs s =fed
AT AT gH TG HHAT AAAT F ATS
#T ¥ fr gn e a1a W) & a1 A
§ 7g gAY gATHR 3 S | q9 qE
7z quwy § fF g9 39% |9 &, 99 %
ag ag quEd € & gn 9aF aAq e
# qfl q% 9g FHTY Ay V3 £ |
z9 guad & ¥z ¥ R gw gEer &
9T @I § | qAE gH TIFL AT
ferd &, grarQ Heal ¥ R STy
g o AT gEA gH odUA F e
awea § wifs qu w18 ff haen -
T A T FQ g7, GifefeFat 0 F1E
21, qifaferst I g #w =g o=
ot & A g7 A58 g1 | IW qA0H @
qE F AGAT GEAT FET ACEA
St IEEHT WATRT F FET § | T WAl
F a9 d AN FAET I
FT HATH: FAGT FLATE |

SHRI DHIRESWAR KALITA (Gau-
hati) : Mr. Chairman, 1 support the Resolu-
tion moved by Shri Fernandes not only
because of the reason given in the Resolu-
tion but there are many other reasons.
The British Government’s inactivity at
present to stop the hanging of patriots is
not the only cause there are too many
causes since 1947.

In 1947 we got our independence and on
26th January, 1950 we had our Constitution.
From then onwards~we are in the British

Commonwealth. But what is the advantage
of remaining in the British Common-
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wealth? It was stated here previously that
by remaining in the British Commonwealth
we have got eur trade advantage and we
are getting many privileges by remaining
in the British Commonwealth. Previously
also it was argued in this House that as an
independent nation we should not remain
in the British Commonwecalth.

The British people are very clever. It
is well known. Everybody knows that
the British are very clever. They have re-
moved the word “British” from British
Commonwealth and now it has become
the Commonwealth of Nations. Though

the word “British” is not there, every- '

body knows that it is the British Com-
monwealth,

In any meeting, who presides over the
meeting? It is the British Prime Minister
and not the Indian Prime Minister or the
Kenya Prime Minister or the South African
Prime Minister; always it is presided over by
the British Prime Minister. So, it should
be understood that though the word “British”
is not there, it is actually the British Com-
monwealth of Nations and it is for their
advantage that this British Commonwealth
is still going on and we are there in it.

The British Government has said that
the Smith Government is illegal. They
passed the order of hanging. The Queen
of England gave the reprieve. The Smith
Government said, ‘“We shall not obey.”
The British Government said that they are
rebels. Yes, they are the rebel govern-
ment. Against the rebel government what
are the British Government doing? When
the Indian people rebelled against the British
Government, there was firing, hanging and
killing. All kinds of force was used against
the Indian people. But the British people
have lost their force against this rebcl
government.

Why is there this double standard on the
part of the British Government? Let it be
understood that it is because they are their
kith and kin who are ruling in Rhodesia.
It is only their jugglery and demagogy
in the British Parliament. This seems to
be only demagogy to deceive the entire
public opinion.

In that context, therefore, we must see
that in no case we remain in the British
Commonwealth. Shri Bhagat is sitting here.
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Ho went to Kenya. He was snubbed and
dubbed; he was not even soen by anybody.

SHRI INDER J. MALHOTRA (Jammu
and Kashmir) : He was not even talked
to.

SHRI DHIRESWAR KALITA : He
was not even talked to. And we are a
member of the Commonwealth! It is a
shame for us to remain a member of the
Commonwealth. It was not he who was
disgraced; it was our country, it was India,
that was disgraced. In that context you
have to see to it that we do not remain
in the British Commonwealth. It is not
the Commonwealth of Nations but it is
the British Commonwealth.

Every year we see that defence perform-
ances are held in England. With England
how can we have any defence performances!
England and America are keeping imperial-
ism alive throughout the world,. We are a
poor nation. In 1965 there was a war with
Pakistan. What did the BBC say? Do you
remember that? India was termed as the
aggressor. Do we not know it? What did
the British Prime Minister say then? He
said that India first attacked Pakistan.

Did you protest against it in any of
the Commonwealth meetings? No. From
the defence point of view also, we have to
understand that the British Government
do not ally with us in any way in times
of crises. They are against us.

Fourthly, whatever advantage is being
taken is taken not by India but is taken
by the British Government. Since 1947,
it is to be seen that the British industry,
the British investment is increasing day
by day.

SHRI BIBHUTI MISHRA
language also.

SHRI DHIRESWAR KALITA : Yes,
English language also. I am sorry I cannot
speak in Hindi. I can understand Hindi but
1 canoot speak in Hindi.

: English

What about Assam? In Assam, the oil
industry, that is, the Digboi Oil Company,
which is there for hundred years is owned
by British. There is the tea industry mostly
owned by British. There is the coal industry
mostly owned by British, Even silica mine
which is 8 pew investment is owned by
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British. The River Steam Navigation Com-
pany is also British. Now they have sold
it in a wretched condition to the Govern-
ment when the water road is closed between
India and Pakistan.

SHRI INDER J. MALHOTRA : Even
half of Oil India is owned by British.

SHRI DHIRESWAR KALITA : Yes,
So, by remaining in the British Common-
wealth, they are increasing their investment.
They are exploiting our State; they are
exploiting our India; they are exploiting our
Indian people. What justification is there,
from the point of view of all this, that we
should remain in the British Common-
wealth? If any advantage is taken, it is
taken by the British imperialists, not by the
Indian Government, not by Indian people.

With these words, I say that the House
should recommend to Government that
we should quit the Commonwealth of
Nations immediately.

MR. CHAIRMAN : Before I call another
Member, the Secretary will make an an-
nouncement.

17-47 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha :—

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Ap-
propriation (Vote on Account) Bill,
1968, which was passed by the Lok
Sabha at its sitting held on the 14th
March, 1968, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

(ii) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Ap-
propriation ‘Bill, 1968, which was
passed by the Lok Sabha at its sitting
held on the 18th March, 1968, and
transmitted to the Rajya Sabha for
‘its recommendations and to state that
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this House has no recommendations
to make to the Lok Sabha in regard
to the said Bill.”

RESOLUTION re. QUITTING THE
COMMONWEALTH—Contd.

SHRI BAKAR ALI MIRZA (Secunder-
abad) : Mr Chairman, Sir....

SHRI SHEO NARAIN (Basti) : I was
the first Member to send my name.

MR CHAIRMAN : Whether you send
your name or don't send your name, it
is my duty to call you always. If he is angry
with me, that is very bad.

SHRI BAKAR ALI MIRZA : Sir, the
story .of Rhodesia is a very sad story.
England cannot be proud of its actions in
the way in which it has functioned in
Rhodesia. From all over world, the freedom-
loving people have been insisting that
Rhodesia cannot be helped without the
use of force. Mr Wilson was adamant
and he said that sanctions will be effective
and that, within six months, Rhodesia will
come to its knees. When further pressed,
six months passed, a year passed, two
ycars passed, even today the song sung
by Mr. Wilson is that unless therc is a
breakdown of law and order, the force
will not be used. This is a statement by
Mr. Wilson. Is that not a breakdown of law
and order? The Quecn reprieves and Mr. Jan
Smith executes the men.

The law that is enacted there on the
execution of men for all kinds of offences.
A man can be executed if he is in unautho-
rised possession of arms, These are a few
offences listed. This is also added there.
I quote :

“An act likely to cause substantial
financial loss within Rhodesia.”

The penalty for this is hanging. When law
and order has broken down, when the
Queen’s order has been insulted, if Mr.
Harold Wilson still sticks to a particular
stand, what are we, who are also members
of the Commonwealth, to feel? There
have been people who have been saying that
we must be in the Commonwealth because
we come in contact with different people,
with different nations; it is not only Eng-
land, but there are also Australia, Canada,
New Zealand, and so on. We are not in



2739  Quiuing of

search of a drawing room. Therefore, if we
want to remain or to get out of the Com-
monwealth, we have to examine the balance
of advantages. In trade, as my friend
said, there arc some preferences which we
have got. That is true, But what has
England been doing? They made us a
member of the free trade area, but that is
nothing but an instrument to act as a pres-
sure to get her into the European Economic
Community. We are just victims of that
and we are playing into the hands of Great
Britain. The UNCTAD has been func-
tioning for more than a month. What an
absolute fiasco it has rcached !

Thorefore, we have to see what our
interests are in this matter and take a decision
accordingly, I do not sec any advantage
whatsoever in associating oursclves as a
member of the Commonwealth, If there
arc certain advantages, you can as well
secure  them by negotiating  treaties
with England; there is nothing to prevent
that. But what are the disadvantages?
If this Commonwealth is supposed to be a
family of particular nations, surely if there
arc quarrels among mcmber-nations, they
should try to patch up those, they should
try to bring about arbitration or some sort
of an understanding. But right from 1947
till today, at every timec when there was a
conflict between India and Pakistan, all the
help from England went to Pakistan. No
attempt at any time was made to bring the
two countrics togcther to reduce tension.
It was Russia which took us to Tashkent
and not Great Britain, At no time England
acted in a friendly way towards India.
Then why should we still stick to the Com-
monwealth? If we do not take that step
today, a day is coming when England is
going to enter the European Economic
Community and at that time it will have no
morc interest with the Commonwealth.
Then it will be England which will be leaving
the Commonwealth and they will be leaving
us without a thought.

Thercfore, if you want to take any step,
you must take it now. Thereis also another
advantage in our taking that step. We will
be forced to stand on our own legs, we will
find our own bearings, we will adjust our
relationship  with other countries on the
bagis of our own interest, on the basis of our
own advantage. Now we are leaning,
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willingly or unwillingly, on Great Britain;
we are supposed to take advice and direction
from them, though very cleverly and in a
very subtle way it is given to us and we
follow that road. I have not got much time
to go into details.

I am glad that Mr. George Fernandes has
brought forward this Resolution. For once
in my life I am in agreement with Mr. Bal-
raj Madhok that we should quit the Com-
monwealth; of course, not for the arguments
that he has given: there I do no agree with
him.

In conclusion, I would ask the Govern-
ment of India to think about this very
seriously and take a decision. It does mot
mcan enmity to England, it does not mean
hostility to England; it only means that we
want to stand on our own legs and want to
take a really non-aligned attitude in our
affairs.

With these words. I support the Resolu-
tion.

SHRI UMANATH (Pudukkottai) :
I rise to support the resolution moved by
my hon. friend Shri George Fernandes
and also to oppose the amendment moved
by my hon. friecnd Shri Bibbuti Mishra.
1 opposc it because the crucial question with
regard to South Rhodesia is this; let us
understand the whole question aright. The
amendment seeks to recommend or tell
Britain that she must take all necessary
measures including the use of force etc. The
crucial question of South Rhodesia is whether
the British Government is going to use
force or not, cspecially when the British
Government itself admits that it is a rebel-
lion, that there is no constitutional rulc
going on there and that the hanging of
those people the other day was without any
sanction of law; when such a thing is going
on and the British Government itself admits
that it is a minority government there, we
find that the same British Government which
had becn using force on a majority people
when they fought for national liberation, are
refusing to use force on a minority govern-
ment when it has revolted. So, the crucial
question of South Rhodesia is not sanctions
or other measures, but whether the British
Government is going to use force to topple
what is an unlawful and unconstitutional
government, even according to that Govern-
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[Shri Umanath)
ment. The entire country will be at one with
the opinion that so far asSouth Rhodesia is
concerned, force must be used by Britain
to.see that the majority of the people are
protected and democracy is protected therc.

The reason of my opposing the amendment
is this. If this amendment is passed by the
House it will give a handle to the British
position. Britain is at present trying 10
escape her responsibility of using force by
saying exactly these very same words namely
that she will take all measures including the
use of force; Britain is not saying that she
will not use force, but she is always saying
!hat she will take all necessary measurcs
including the use of force under the UN
Charter etc. When Britain is using these
very words and using this as a weapon 10
escape her responsbility of using force. if
this House passes such an amendment,
though uncensciously, we shall be doing
something which will bc against our own
wishes, and we shall be giving a handle to
Britain.

I would also like to bring to the notice of
Commonwealth Parliamentary Conference. 1
would like to bringto the notice of this
House how acute the feeling among the
African people is on the question of South
Rhodesia. The Commonwealth  Parlia-
mentary Confcrence was held last October-
November, and en behalf of our Parliament,
our delegation was led by our own Speaker,
Dr. Sanjiva Reddy. The conference was
inaugurated by the President of Uganda;
the conference was held in Uganda. The
conference was dealing with so many issues.
but when he inaugurated the conference,
his entire inaugural speech was used for onc
subject and one subject only, namely the
question of South Rhodesia. Do you know
what be said? The British representatives
were sitting there, and one of the important
Government member was also there in the
British delegation. In their face this was
what President Obote said. Though the
British representatives were his guests, yet
he told them point blank ‘If you do not use
force in South Rhodesia to restore demo-
cracy, the principle of one-man-one-vote
will be replaced by the principle of one-man-
one-gun’. I am quoting his own words, He
said this in the face of the British representa-
tives. He also added, ‘My British friehds
should not misunderstand me. When they
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are our guests here, am I expected to make a
speech like this 7 But please let my friends
understand that thcy are in the heart of
Africa, and they cannot escape this question
at any conference here’. This was the
intense feclings so far as the African people
are concerned.

The British representatives were giving all
sorts of lame excuses on the question of
using force. They wcre saying ‘Yes, we
can use force, but it is such a long distance
to Rhodesia that our military could not be
carried there’. This was one of the most
ridiculous explanations given by Britain.
When the British representative was attacked
on that, again, another point was brought
forward by saying ‘If we take our aero-
planes and other things to the adjoining
country which is there, namely Zambia and
station our military wares and acroplanes
etc. there, and operate against South Rho-
desia from Zambia, then we arc afraid that
Lusaka, the capital of Zambia will be
turned into ruins by the South Rhodesian
forces’. It was the most ridiculous thing
for them to say this, The British Govern-
ment had sent thousands of armed forces
to suppress the Indian people here; they
had sent a number of militia men to sup-
press the movement in Guiana and yet
this was the argument that the British
representative advanced. That argument
of Britain was demolished by every corner
of the House in that conference. I am proud
to say that on bchalf of our delegation,
it was our Speaker Dr. Sanjiva Reddy who
took up the lead in attacking Britain's policy
and pillorying it and flooring them on this
question. When this has been our position,
it is very bad that an amendment of this
type has been moved. 1 would request the
Mover of the amendment to withdraw it so
that harm is not done. So the only way
out is to quit the Commonwealth.

18 hrs.

In conclusion, I would say that quitting
the Commonwealth is the minimum we can
do to show our feeling of brotherhood and
fraternity with the African people as well
as to tell Britain that we take these things
seriously.

My hon. friend who preceded me spoke

- about the balance of advantages. Two

points were taken into account in this con-
nection. One was that by remaining in the
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Commonwealth, our travelling within the
commonwealth countries would be made
easy and there will not be much difficulty
about getting passports, visa etc. In regard
to Indians in Kenya, it has been clearly
proved that not to speak of passport holders,
cven people who have taken British citizen-
ship are refused entry into Britain just
because they happen to be Indains. So that
also has gone phut.

There remains the question of the advan-
tage of trade. We have, of course, substan-
tial trade with Britain, But we are mis-
taken if we believe that by remaining in the
Commonwealth that trade interest will be
protected because Britain has decided to
Join the European Common Market
When she joins it, the entire trade of India
with Britain will be completely upset.
This is accepted by the Minister, Shri Dinesh
Singh himself when he made a statement in
the House sometime ago. He conceded
that if Britain joined ECM, our present
trade with her would be completely upset.

So on the question of Africa where we all
desire that force must be used against the
minority regime in Rhodesia, on the question
of citizenship and on the question of trade,
on all these questions, our position has
suffered because of Britain’s attitude to
these questions. With this position obtain-
ing if we still continue in the Commonwealth,
we will only get all the bad odour of the
national liberation forces fighting in Africa.
The only way out of the situation, and the
minimum we can do in this respect, is to quit
the Commonwealth, and nothing short of
it.

am t‘ff’mﬁmﬁn aff FYw@E,
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wam N fgaady f& 3z 8%
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&1 favig a=T nfge R fgwa # &
TR AWUT IR EIF F ARL g
aifgd fF g7 FWAAe9 § AW g
#1 98 dw &Y Sy H1 WA § R
AR TR fgdt FTawen §

TA M F T F A Ao FAREA
T A qEqTT W@ET & I FHIA HEaT
g o =R favfa fewr & sl war
g7 ag g v A & F )

awafs wgem @ N FATEE

i

Y forg Arermer : qwTafa w@Ea,
A o afow fF g fFaawy
AT FT JAEN | A T § T8 ATAT
AW WAT IT | ATT FF F Al F AT
73 !

avnfa  #gRE @ A Ee
TR AT @M RN FfEw | oFQ
Z 9 am FaTAw #{ Ad) A
SqI-5AT 98 AL F @A, G
off 97 € Gur v s | @ e
I TET A FT A |
(Interruptions). The discussion on  this
resolution will continue on the next private
members’ day. If the Speaker agrees, the
time can be enhanced by 1 hour more.

So, as I said, the discussion will continue
on the next day.

ot wax o e (el @=) ¢
st go Wfar § gom ag T FAA
W &) 70 g & faa
afw ok faw & e ¥ am w@
w aga ¥ uear ¥ 1 a8 ¥EA %
an & W W A § I
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i ¥ fad oF el § Y g d
s iz wgd § s §fE
g ¥ o womE =T @ )
Wi gl g 1 @ AR
HET FT0 A1 Af F0, W

MR. CHAIRMAN : There is quorum.
If he is going to coerce me I will not admit
that as long as I am here.

SHRI SHEO NARAIN : Sir, I challenge,
there is no quorum.

MR. CHAIRMAN
there !

it fra Aromw ;s e #fd,
Frow A E

Y ®aT AR qeq : TF g A
fgg ad@f & | wig el Fav amaf@
W R

SHRI UMANATH : Sir, I would request
the Congress leaders not to insist on this
question of quorum. They have agreed not
to raise it, in the Business Advisory Com-
mittee.

: I say quorum is

off fra mTmwr ;. A WRAW wT
I ATAAT ATAT a9 a1 A 9T faan
T 9T AT AT ALY IIET AT 7FAT
2?7 AR WM AT U X HR I§
AHY 9T qET qg9 &Y @ o€t q@ay
FA FT G I5T FT ZEY $Y TEAA
waar fear o an, g A St
aFar g 7

aumafa wgwEa Ciccic i)
I @

ot AT AR A F Ag HE Q@
a1 fr fom a0% ¥ forg g T
wITh 0¥ ¥ Qe 9w frg
gY & s ag o ATt e g,
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i fad | mt o a qgd e o
X ofimr &Y gt e ot fafem
T oy arferet T § 1 aTe freT
& g FASR FT A1 FAT F g W
AT N AW I & g N
g g AR gw it v & 4
AT A FT T R |

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Mr. Chairman, Sir, I support
the Resolution moved by my hon. friend,
Shri George Fernandes.

MR. CHAIRMAN : [ have to take up
the Half-an-Hour discussion at 6-30 P.M.
So, finish it in two or three minutes.

SHRI JYOTIRMOY BASU : Let us first
understand the behaviour of the British
during the Pakistani aggression and, in
particular, what the B.B.C. had done.
Who had started the Kashmir trouble ?
Lt. Scott, a Briton, who was placed with
the Gilgit Scouts there.

Then, herc is this Immigration Act by
which they are restricting the coloured
people. The next is Rhodesia. Who are
Rhodesian? My little knowledge about
them is that they are the old civil servants,
the planters, who went back from colonies,
who could not fit in with the society in
Britain, and took shelter in Rhodesia.
Rhodesia is another Britain. Britain s
giving them money; Britain is giving them
materials: Britain is giving them war-
materials; Britain is protecting them and
creating a smoke-screen for the rest of the
world.

Even today, there are these British firms
in this country which are practising dis-
crimination on racial grounds. They do not
admit coloured men even today, in India, in
some of their clubs.

Financially, they have been plundering this
country more since 1947. They have found
these tactics of under-invoicing and over-
invoicing and plundering this country.

Lastly, they are releasing the Gorkha
Brigade from Malaysia in order that the
Gorkha Brigade can go and serve the
American cause in Vietnam. That is the

% point,

These are all the acts of hostility towards
this country and coloured people in_general.

*HALF-AN-HOUR DISCUSSION.
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It is not only that we should leave the Com-
monwealth but we should try to resist dis-
crimination on racial grounds everywhere
in the world, specially what is happening in
America today against the Negroes. We
must also pressurise them that they cannot
discriminate the Negroes against the whites
on racial grounds.

Mr. CHAIRMAN : We will continue

the discussion on the Resolution the next
day.

18.29 brs.*

BHARAT SEWAK SAMAJ
MR. CHAIRMAN : Shri N. K. Somani.

SHRI AMRIT NAHATA (Basmer):
Sir, I rise on a point of order. I have
nothing to say on the merits of the subject
which we are going to discuss for half an
hour. But I learn that Mr. Somani who is
to raisc this discussion is very much publicity
conscious and he gets a lot of publicity
because he has his own press. Is it permit-
ted to a Member to supply a brief resume
of the speech that he is going to make in the
floor of the House in advance to the press?
I know for certain that he has distributed a
cyclostyled copy for favour of publication to
the press people in which he says that Mr.
Somani spoke such things on the floor of the
Housc. He has not yet spoken .

So, I would request you to direct the hon.

Member not to speak those things which he
has already circulated to the Press.

MR. CHAIRMAN : That copy is not
laid before me. Anyway, I leave it to his
conscience.

SHRI N. K. SOMANI (Nagaur) :
Mr. Chairman, I am rising with a very
heavy heart

SHRI AMRIT NAHATA : What is your
ruling, Sir ? Have you directed the hon.
Member that he should not speak those
things which he has already circulated in
advance to the Press, othcrwise, it would
be a breach of privilege

MR. CHAIRMAN : [ am not aware of
the fact of circulation. I am not aware of
any papers, to which the hon. Member has
made a reference, having been circulated.
That is not before me. I cannot give any
ruling.
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awmafa WEWRY :9gY Ig Ig A
@A o fr g ww wRP OE @R

SHRI AMRIT NAHATA : I speak with
some responsibility and authority.

N warew T (e 57 ¢
g fRfr WA e & feems
AT T @ 8§ |

wt v §aw ay oA A
g F AT AT §, QAT ¥
Tgi OX AN § o v osw =i H
3 & om fufs § = Faww
g @1 felt srw @I F R &
q & A ISAT—AG  SATRT ATV
g

aamfa  wEEa S 3 R
A N wiET, G A wrg AN A
st wy fad  (FAT) SERT FN
Fgi & T TR awr & 2 7

Fwmfa wgRg : TE |

ot vy fowd o oTF 9w A
gaa T & §wfa W@ s
FIAE AT AN |

SHRI N. K. SOMANI : I am rising with
a very heavy heart because normally I
would never take up any cause against a
voluntary body. 1 am one of those who
would like to motivate people’s energies and
time into constructive voluntary activities

but when, because of government collusion
and the conduct of the Bharat Sewak Samaj
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for thelast 15 years or so, the repeated at-
tempts by this House, by the PAC in 1965
and later this year—all cumulative efforts
of this legislative body—have failed to bring
to light the exact conduct and size of the
financial operations of that body, then I
think that it becomes a weasel and a wasted
effort, that it becomes a criminal con-
duct, and the things that have come to light
before this House not only through the PAC
document but others reveal such a sordid
drama of embezzlement, misappropriation,
nepotism and corruption that this Govern-
ment and this House should take a scrious
note of these.

Before I go further into the details of this
case, I would like to briefly recount that in the
year 1952, this non-official voluntary organi-
sation, was supposed to engage itself in mul-
tifarious, constructive, social activities, but
it concerned itself with, and permeated,
all sections and Ministries of the Govern-
ment of India and, therefore, the Central

Government, either at this stage or at any
other stage, cannot disown any responsibility
that the Bharat Sewak Samaj is an autono-
mous body, that because the accounts have
not been able to be produced so far, it
cannot do anything in thc matter. Sir, this
is a question where a body has been enjoying
the privileges of a voluntary body and at the
same time the immunities of a Government
department; otherwise, it is not possible at
all to explain the large number of irregulari-
ties, to explain thc concessions that have
been enjoyed by this body in complete viola-
tion of all Government of India rules,
administrative as well as financial; specifi-
cally, financial rules 149(3) have been broken
consistently by the Bharat Sewak Samaj
under the Presiding Ministries which are
many. Let us see who is mainly responsible
for this drama and who is responsible for
perpetuating this stinking story of the
misuse of public funds. Either the Plan-
ning Commission which was being conducted
for a number of years by Shri G. L. Nanda
who was also the president of the Bharat
Sewak Samaj until it was brought to the
notice of the House by the PAC Chairman,
Shri R.R. Morarka, for which he paid a very
dear price and as a result of which there
was an altercation in the Lobby of this very
House after which the speaker of the House
had to pull up the Members, or Shri Nanda,
or his associates and favourite officers who
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continue even now, in spite of the fact that
the Bharat Sewak Samaj affairs and files
have now been sent to the present Ministry,
to be in charge of public cooperation in the
Planning Commission, which I propose to
show in a little while, are responsible for
this. The Information and Broadcasting
Ministry cannot manage its own funds and
for the publicity of the Bharat Sewak
Samaj..........

SHRT AMRIT NAHATA : On a point of
order, I am sorry to raise it. I thought that
the hon. Member would take some heed of
what I said and he would not speak those
things which he had circulated in advance.
Here is the resume of the speech which he has
circulated and I am just handing it over to
you.

Wt FaR W A : qwEhT wEeEd,
st feq#d RN faar @, sa% @y
q & gl a9 9g aAT I §
frwr @ IR T TR &7
afz gemaR A & @ ag A1 e

AR A

ot ag femd d gEE § f
W@ FEANE & @ o) faE
A @ T F R @
W | fraaw ¥ AR fam @ gu
F—T A 10 AT AR I TAY
e Afew I afed, av & wa
T IBE | WA JEM T TEAT

=t wfw wwor aroaar (FUEE)
awfa wgEa, s s ¥ I §
f& 9t et ggiv agde M, o
ETar ARG |

wt wy fewd o F sy T
aaw @ g |

=t ufer vEw qreea ;& W o
TR qAq R E |

MR. CHAIRMAN : The relevant rule on
this is that the notice shall not be given
publicity by any Member or other person
until it has been admitted by the Speaker and
M21LSS/68—14
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circulated to the Members. But in this case
it is not a question of notice but of something
sent for publication by the Member and
which is entitled ‘Press summary of Shri
N.K. Somani’s (Swatantra) speech delivered
in the Lok Sabha on the 22nd March, 1968,
on a half-an-hour discussion regarding the
working of the Bharat Sewak Samaj’ and
todayis March22nd. This has been given
to me by the hon. Member Shri Amrit
Nabhata, but it is just a cyclostyled copy of

Wt Wy famd : @E wAHE
WA FY T HY § | AT THE
Afew O3, s7 sEw SomEd
awfs  #ERE, AWt W@gE  9ER
afad

SHRI D. N. PATODIA (Jalore) : It is
nota copy of the speech; itisa summary
of something.

SHRI MADHU LIMAYE : Please do
not take cognizance of that.

SHRI CHANDRA JEET YADAV
(Azamgarh) : How can he give asum-
mary of something which is not there ? In
vacuum, nothing can be there.

SHRI UMANATH : (Pudukkottai)
That rule relates only to parliamentary
record. Itis not a parliamentary record,
which is in circulation.

ot fawfa faw (Arfgrdy) @
3 g =W W & 9gy f /e
reaTT 99 A & @E 7

MR. CHAIRMAN : Kindly listen to me.
This paper or this document that has been
delivered to me does not bear the hon.
Member’s signature. It is just a cyclostyled
copy; the speech that he has delivered so far
is just tho same as it is put down here. But I
cannot take cognizance of it. All that I
can say is that if this is exactly said to be the
speech, then the press may only report
what he says in the House and not go by
this.

SHRI CHANDRA JEET YADAYV: The
hon. Member claims to expose a fraud.
But he is alleged to have committed a fraud
in the eye of the House. This is serious.
It is an aspersion.
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SOME HON. MEMBERS: No, no.
MR. CHAIRMAN : I have already given

my ruling. No more discussion.

SHRI CHANDRA JEET YADAV:
I am only requesting him in his own interest
that he should deny it, ifit is not so, be-
cause he is present here.

SHRI N. K. SOMANI
it.

: T did not give

MR. CHAIRMAN : The hon. Member
says he did not give it. (Interruptions).

SHRI D. N. PATODIA : This is not
the way the Bharat Sewak Samaj can be
saved.

ot wET W qew ;oA AT WA
¥a% g X 9=F eTeET 2

ot wfw weor qrwAAr sy A

W § 9T ¥Jaw guw &y A
¥

QF WAA ©EET : WK J9F
AT HY TEEY QT E, W Y Te-
T FQAT

MR. CHAIRMAN : I can take cognizance
of this only if this paper which is circulated
bears the signature of the hon. Mecmber,
or if it is admitted in the House to bc a
genuinely circulated paper, circulated by
himself. He denies it. What else can you
do ? I will ask him to proceed.

ot wfr wowr @ad: o wEwd
W @A, T o I g
wif a7 T Y

) SHRIN. K. SOMANI : I can quite appre-
ciate why these attempts at blackade are
made in this house.

I was saying that nearly all the Ministries
of the Government of India are not only
involved in the matter of overlooking thesc
large grants; they have never made any
attempt to bring these facts before the public.

As I was mentioning before I was inter-
rupted, the hon. Prime Minister when she
was presiding over the Ministry of Informa-
!.ion & Broadcasting during 1964-65 thought
it fitto give lots of grants for Plan publicity
to this organisation; the Ministry of Health
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gave large grants to popularise family plan-

ning through the agency of the Bharat Sewak
Samaj. What is more, the wonder is that’
the Ministry of works and Housing gave
acolossal grant about which no accounts
are yet traceable. 1s there no other agency
which could do propaganda on behalf of
the Government of India? Either the
Minister should say that their Ministries are
not competent to do it or they should say
that the Works and Housing Ministry’s
works are not properly done. There is the
case of Kosi, where millions of rupees
were spent through the BSS. Let the
accounts be rendered not only to the Govern-
ment of India but to this Parliament. The
Finance Ministry, which is always so
orthodox, so conservative, which is chary
and wary of clearing voluntary bodies... ..

o {awfa fww : gwmfs #EEq,
TR AT w<E A R ® g
grar a = g fe feqa fafeas
FTHH FAT & |

SHRI N. K. SOMANI : He can ask the
Minister later about it.

But out of turn in a very rushcd atmos-
pherc, an income-tax clearance certificate was
given by the Government of India to this
body. The Public Accounts Committee in
that historic document, produced orginally
by Shri Morarka, who, as I said, had to
pay the price for bringing these facts to
light, and in a later document produced by

‘Shri Masani brought these things to light.

F vy W3 o g AW AR
BT g i T @ #I IR
g s ?

i faw@ faw @ omuw faar
7 famarsr &1 aga = far )

SHRI N. K. SOMANI : Before that there
was an altercation here, in which he had to
pay the price ultimately.

A Labour court in New Delhi on Septem-
ber 15, 1966, declared that this particular
volunteer body, which is doing all these
professional and profit-making activities
isan industry. In spite of that, there has been
no action taken on the misappropriation or
non-rendering of accounts.



2763 Bharat Sewak CHAITRA 2, 1890 (SAKA)

‘What is most surprising is that the All-
India Chairman of the Bharat Sewak Samaj,
Swami Harinarayananand made a public
statement on 21st December, 1967 that Rs.
50 lakhs in the past few years have been lost
due to ineffective control and lack of
supervision of Bharat Sewak Samaj.

What sort of activities have they been in-
dulging in ? I will just quote one instance.
The Chairman of the Gujarat Bharat Sewak
Samaj, late Shri Raoji Bhai Patel, had a
wonderful document entitled The Human
Urine Therapy, where he advocated that every
man and woman should drink his or her
own urine as a solution of all ailments and
this project was fully financed by the funds
of Bharat Sewak Samaj. The preface or
foreward to this wonderful book was written
by no less a person than our Deputy Prime
Minister ! I leave it to the judgment of
the House about the utilisation of funds.

Of late the Finance Ministry of the
Government has been publicising the names
of individuals and firms alleged to have
evaded tax amounting to Rs. 2,000 to Rs.
Rs. 5,000. They have publicised long
lists of names from all parts of India. But
when crores of rupees are being cmbezzled
and accounts are not rendcred, responsibility
is being fixed on nobody and the Govern-
ment of India is completely silent.

I said before that this is a unique organisa-
tion enjoying the privileges of a voluntary
body and the immunities of a Government
department. How can you otherwise explain
Government servants from the Planning
Commission and other ministries being sent
on deputation to the Bharat Sewak Samaj?
As a result of the PAC report in April 1965,
the then Home Minister, Shri G. L. Nanda
was forced to sever his connections with the
Bharat Sewak Samaj and the Sadachar
Committee, as a result of a debate initiated
by Acharya Kripalani.

Another very important Congress mem-
ber, Mr. Brij Krishna Chandiwala ridiculed
that 34th report of the PAC and siad, this
is like Miss Mayo’s book on India. The
Speaker, Sardar Hukam Singh, pulled up
that person. I would briefly summarise
the PAC report about the misuse of funds,
mismanagement, inefficiency and nepotism.
The PAC said that the total grants-in-aid
given to Bharat Sewak Samaj by the Central
Government was Rs. 2.30 crores and by the
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various States was Rs. 96 lakhs duting
1952-53 to 1964-65. Thero has been defal-
cation and suspected embezzlement, which
should be investigated. They also said that
concerted action should be taken .

3 attempts have been made to obtdin
the consolidated accounts of , Bharat
Sewak Samaj. 1 would read out from a
confidential document of the Government
of India about the state of affairs of the
accounts of the Bharat Sewak Samaj ;

“On the whole, one could not fail to
conclude that the financial position of the
Bharat Scwak Samaj is rather unsatisfactory.
The district and pradesh construction
offices have practically disintegrated.
As largeworks advances remain outstand-
ing for long, the liquid assets are negligible,
losses are heavy and prospects of recovery
of advances are dim.”

st 7y fowmd : dq @A A%
AT & 369 &F IwIid | TRN TF
FET WA & A w1 I
fear & safag & #iv s € 5 ag
qRT TEITEST §IA & AHA AT AT )
a1 @ AT geE @Y W@ Ay
FEAC A A1 AT IR T@T wA
& forg smRwr afsrg

SHRI N. K. SOMANI : I am ready to
authenticate it and place it on the Table.
[Placed in Library, See No. LT-628/68].

Sir, I would like to contiunue by saying
that this same note refers to how Bharat
Sewak Samaj will ever be able to repay the
huge debits and other liabilities which they
have to discharge to Government and sundry
creditors. They say it is really a big question
mark.

T would now come briefly to certain per-
sonalities involved and why a fair inquiry
is not possible unless all the officers who are
involved in this and who continue to preside
over BSS and public cooperation are not
suspended immediately. There are Mr.
& Mrs. HK.D. Tandon. I generally do not
name anybody in this House and today I
do so with a full sense of responsibility. Shri
Tandon is today incharge of public coopera-
tion in the Planning Commission and his wife
is a very high officer. Through the collusion
of one Shri M. Bhatt....... ‘oo
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SHRI SHASHI RANJAN (Pur) :
Sir, it has been the practice in this House not
to mention the names of officers who possi-
bly cannot defend themselves in this House.
It is unfair, I think you should direct the hon.
Member not to mention names and I would
request you to expunge the names he has
already mentioned.

MR. CHAIRMAN : The hon. Member
has mentioned the name of an officer in the
Planning Commission. I am sorry I cannot
allow it unless rule 353 is observed according
to which advance information should be
given to the Speaker.

SHRI RANGA (Srikakulam) : He will
withdraw the referece to that officer.

MR. CHAIRMAN : In spite of that, it is
mentioned in the paper which he has denied.
His speech is exactly as mentioned in the
paper. Is it just a coincidence, or some-
thing else ?

SHRI N. K. SOMANI : Sir, 1 would like
to conclude with a very fervent plea to the
bon. Minister that in view of all these alle-
gations it would be proper if a judicial inquiry
is instituted. I was before a few days in-
terested in demanding a CBI inquiry. But
looking at the currents that are at work and
looking at the whole trend of this affair,
1 think this matter requires a judicial inquiry
to be conducted. At the same time, all the
property, fixed and liquid assets and every
bank account of BSS should be frozen and
attached forthwith. If you are interested in
recovering your money and the amounts due
from BSS you would not be able to do so
until you do this. And, finally, the officers
who are responsible for the perpetuation of
this fraud should be suspended forthwith.

SEVERAL HON. MEMBERS ROSE—

MR. CHAIRMAN : I am sorry, I cannot
accommodate all of them. A number of
hon. Members have sent their names. Out
of them, four names came out of the ballot.
Only those Members can ask questions.
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Their names are Shri Ranga, Shri Madhu
Limaye, Shri Y. P. Mandal and Shri Kanda-
ppan

Nt wfw woor ardat ;@ g
QAT H1% AR, T | FAAG 987
e fe o d far ¢ & g
s dm fafrex agg @ ww@A-
A FAG FRX I AEHT T w4
T AifF gIR AT AR FAawm A
T & 09 B § TWIC AW
Y st =TgaT g |

SHRI RANGA : Mr. Chairman, I am
surprised at the extraordinarily great
vigilance that is being displayed by a number
of our friends in this House from the
Congress Benches, I do not know with what
objective. Now I can tell you that these
friends were not those who founded the
Bharat Sewak Samaj. I was one of the
founders of Bharat Sewak Samaj along
with Shri Gulzarilal Nanda. But, at the
same time, in 1960 I resigned from it on a
very important point. There were several
points but one of them was that BSS was
being based so entirely on the Congress
organisation and the good wishes and the
consent and assent of the DPCC President
and district Congress Committee President.
I warned Shri Nanda against the dangers of
it but he would not heed my advice. He had
paid the panalty for it.

MR. CHAIRMAN
question ?

SHRI RANGA :1wculdlike the Govern-
ment to enquire into it whether it is not a
fact that the BSS has come to be exploited
willy nilly, with or without conscnt or the
knowlcdge or approval of its top founder,
that is, Shri G. L. Nanda, by the Congress
organisational bosses at the State level and
at the district level and whether it is not a
fact that the largest number of people who
were allowed to man these various contract
works which came to be tagged on to the
BSS’s other useful activities also happened
to be Congressmen, office-bearers of the
Congress organisation and the Congress
youth organisation and various other or-
ganisations and whether or not a majority
of these people, whose activities have come
in for the adverse comments by the Public
Accounts Committee Were also not Congress-
men, and if Government were to unravel

: What is his
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all these facts would it not be inadequate,
as my hon. friend, the Deputy Minister
stated the other day, as also by the
Minister, to be satisfied only with a depart-
mental inquiry ? Would it not be just and
proper and in the interest of public service
and public morals that they should appoint
an independent judicial commission to go
into the questions that were raised by my
hon. friend and also the questions that I have
raised and the other questions that other
friends would be raising in this debate ?

19.00 Hrs.

st w7y fewd : awmfa wERw,
Ig WY AT oy §ET F AT & S99
¥ fa3ferl ¥ we ¥aw qEIST &y
frar qur faem @ T ==t &Y
7§ &, @R 3@ IMEd WRa ¥9F
T ATET AT & ¢ | T A
¥ AER I A W A §

MR. CHAIRMAN : It was laid on the
Table.

st 7y femd : e WS S
F o v w1 oqw afuwe §
MR. CHAIRMAN : The paper was laid

on the Table, not circulated to the Mem-
bers yet. How is it in his possession ?

SHRI KANWAR LAL GUPTA : When
itislaid on the Table, it is the property of the
House. Any Member can make use of it.

st Ay g : wanfa § 9%
IwT T R L AT AT F W R
WA 1§ @ AR I T FAT
@ W@ § | W ¥aF g9 A 43

firar § fF ST fow e
AT o 63 ¥ qifew feels afedw
ffeqr sww ® sfa@d 25,000 I
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frd, fR Qwm e g¥ shrem
( AFPRO ), wm aff g
o o Wo AT FaT WY, TN
5,000 %o faar g | fdtfaw feellw
afadw gfem swm & 1,10,598
%o fay, aR M ww el }
waqifer folle afadw gfear sham
¥ dfas =5 ¥ aww oft R ot
wfaa Ty fer &1 wU T
& A0 TAw Fadiarar | gEw W
THA 4,000 To #T faslt & | g T
frar s 3 @ To F FhEFOT
& AT § 1 AT T TR & AW
WA & A fael § a1 Tee afuw
facht, ¥ aR F ag fafrmg &0 &
T FgFHA & | TR AT E

“‘Minister of Home Affairs, Finance &
External Affairs who were contacted,
said there was no set Government pro-
cedure for scrutinising recepts of foreign
donations by private organisations in this
country. Secondly, even as reported by
Bharat Sewak Samaj, the information
does not carry details of when exactly
the amounts in questions were received
by them.”

14
i
E4
1

TFAr § AR EH AR T TR

¥ fadw warey Ay, g Haraw W AR

Hareq #1 v fel A A oqa

F g @ @ ag Yo ww A
?

|

441
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[ sy forerd)
|y welt WP @ A & +ft

yaw & fF W@ JgF THIS qT i

WA N quwfra o dewd

&, AW I Y FEy &, I

A & waw faw @ & S A

sow wiw geit ? s afem arw

fios Ty ag ot aqermd fr TS

AR I Fafaw I A s

FEgTel U gEy HedTelt F, FT qYARY

2 | AT T F WA A AEE

g
sfaca warm § wfawen seaw

e wAa: (0 @few maw fas) -

# 5o 7l srar |+ AU fE ¥ A

TEEAE g W T W IHW F

G+ T gk 1 AT A g

T
st 7y famd : W@ 9% gET

q Ty Y grEeg qE a7 ?
st wfe Arovw faw : fRe s

q qr |
st 7y foem ;S gEY AR E

qq qer g afeq Aragw fa

ot 1t dgeT A WY Fgi & ? SRl

g a7 femd 77 (smEem) |
wt afem aomw f/w ;A o

T g 91 |

st wfw wwor qEEd  wE A
quT § SBE ATEF 9, A @R
FEWT 4, FETEEAT g=TEt 6, geeaten
fa wwafre aEt daand A1

St THAT wEwE HE (EEReR) ¢
aumfa wgEg, 799 w1 s Sfw
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YT 9T AT g & fAR | 9w g
1952-53 ¥ W& @O AT qq NS
AR e (el e Rl
Fam = | wow W g fF
300 o=l & o FEFW FIWIG |
T o H, FIWHIX & & T &7
FAMY aF @ FT FIH GAT g |
o STy ¥ 34 fd ST
AR IF AT Y Taw fod @ fo
To @Yo &1 off f@e (IR &iF
qaT) A A oY | SEF I9 2FTOE
fewar & qgan =maT §
““The Committec are glad to note that
replies to almost all the recommenda-
tions have since been reccived though

the timc taken by the Minister to
furnish thcm was unduly long.”

348 fodle 9@y F A W 9
Féwz § ag off frd awfr o ay
AR FT OF qH e AW R
afrd & smecoly MHER N W
sitT ofr ;AT & FgAT 9war g fF
Zd T FET FT To To Hlo HTHTHIT
g oy e fAe qF7 § 1 Femr-
F fawm gaaw FuF g ad
gr aF, dfed % Ry J gmE
ug qifefers a9 &9 F AT £ &)
IHAE & Al AERA @A -
AT A FIH W AF AW N
qfqey agd  SFATIHT WA GET

g2

auTafa WEIY T FI TS FT
27

SHRI N. K. SOMANI : Is hc replying to
the debate ? (Interruption)

Wt THAT AW WEW : ART A%
FgUefe gvae W X ¥ %
1952-53 ¥ a ax faw feadwe
Fyre ST oY gaaT el gfe-
fre e anfye smergzy foad m
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fex ot 12 @ FaQ dro Yo Hro
graus safwsds RaE wiM g
N ag uTw AT AR A T D wE
# 7 guwar fiF 99 @@ eTs AN
% TRAT AgT do THo YW & 4
a9 I Afewsr grEEALr AT
Fat 7@ I3

st e feg (Taw) ;g
AT F AT AF & 9, g fEE
AT o < § 999, gg Wi oreey
arT 9 |

gwfa wgRw : AAET ARE
fafreez gmEa ¥ @aw 99 sqifw
ge-uA-sa} feewmm 7 faar gaw &
AN €T g9 g {9 99
g1

Wt gRATNETE WEW : A ¥ Al 27
ara fgma faar mr a5 12
qA FTqF A FAINREET THISE
O WGT, 98 WY @IS &7 AT
2 femrman, a@ WY smaRg F A
I51E I

d u# g g qear e g o
Tt 7% 9) 731 & fF g A A g &N
¥ qgy afzfe¥e ars urafrest sl
g AT D AT A T g
afez srge o fray srar ar ?

=t ot fag condg €2 AW Al
o friifea am T @ & 1 @
go qifafea ava g Afed

qumfa WERET : FT WA T T
ot HEA A AT AT g &< e ?

st qHAT TR WIW ;12 HIW
Ay FAE TF FNAEET IFET
fear T @ WG ¥aw @
I ST GEANT FY TG @1 Swarfady
F oqurdy & | AW A7 I oF af
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Fom & 1 F st TEay g e
ag Ag g g !

ae i R o dAET g A
T BT T FIAT E

i fa ufed st emg,
@1 Arga, o) faan ST FR gw

SHRI S. KANDAPPAN (Mettur) :
It was quite an intercsting sight to notice
that, when Mr. Somani was making his
obscrvations, the Congresss members were
getting  agitated. I revealing their guilty
conscicnce.

MR. CHAIRMAN : Question please.

SHRI S. KANDAPPAN :Iam coming
to that. Whatcver they may accept or they
may disclaim, the fact remains that through-
out the country, now the Bharat Sewak
Samaj has become scandalous, and it is
another name for scandal, and there is no
denying the fact. One hon. Member,
during Question Hour, thought it fit to
cquatc the Bharat Scwak Samaj with the
Prosperity Brigade in Madras. .......

MR. CHAIRMAN : What is his ques-
tion ?

SHRIS. KANDAPPAN : I am formula-
ting my question on this basis. This is an
organisation which is supposed to engage it-
scif in desilting  water tanks, laying roads
constructing school buildings and such other
social work, but if only the Bharat Sewak
Samaj had cngaged itself in that work,
the Congressmen would have seen a para-
disc on earth by now. but they dreamt of
such athing,as Mr. Ranga pointed out, in
the beginning when thc Bharat Sewak
Samaj was founded, but unfortunately things
50 devilePaeens. (Interruptions) Why are
they so agitated?

MR.CHAIRMAN : H: willask his ques-
tion now,

SHRI S. KANDAPPAN : The question
is this, and I would like to have categorical
answer to that. In view of all that has
happencd and all that has been revealed and
accepted rather, the shocking reveleations
madc by the PAC—thc Chairman of the
PAC was a Congressman and not Mr,
Masani....oos .
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MR. CHAIRMAN : He may ask his
Question,

SHRI S. KANDAPPAN : I would like
to know from the Minister whether they
are prepared to confiscate all the assets that
are still there with Bharat Sewak Samaj
even at this late hour, and institute an inquiry
and take action against all those people who
are mainly responsible for this embezzle-
ment. Secondly, takingthisas a clue, taking
this as a warning, I would like to know
whether the Government are prepared to
inquire into the activities of all such so-
called social organisations to prevent this
kind of embezzlement of public moncy.

SOME : HON. MEMBERS rose

MR. CHAIRMAN : There are ten
members. They may not compel the Chair
to depart from the rules. It is the House
which has framed the rules. Why not bring
a motion to remove the rule from the Rules
Book rather than getting up every time and
putting the Chair in an awkward position ?

st v ww @ faw foawr

AW I a9 § Sfad AT am
W g I g A Afod

SHRI D. N. TIWARY (Gopalganj):

If you take any name out of the balloted
names, then I mast be given a chance.

MR. CHAIRMAN : All right; I shall call
the names from out of the list.

M wwE quEw : XEH A
AN T &Y QT 149 §T FATS
fearmar § | SEY ®7 gaATew FWT Ao
Qo Ho X Tg #Far g fr waifmefes
THEE W ¢ A foe a@ e ET
WG Ja% a9 A @Y faar @ A%
IEFY °g SATAMRY | F ST Agan
g frwarag agt § fF Jaa sy
¥ = FRfEfe IwEe 1 AwA
o g g ? wmag N w A R
fF Ia9 Haw Qe A FE T
2 ? Tgard o To o A M IAY
saIfifer oeET a@ §W W
At @, w1 g W A & fF ag
Y Ffaada § 7
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wrag ff Tt T R fe W
¥a5- go forgm ft IER W
TR ¥ aqam froar @ @ T
e &1 gfeengeiwe  afefrde W
& 7| g A A @
g?

Ty 78 o g 7Y § fF W ¥aw
TS F FA FE QAT FT AT
feat frer v feguafagws s e
T tafer a8 o FETH aWAE-
Swa fae o qR 3w ¥ e
g7 7 oqg Y e AN A fRag R
I AT THREE AT G ¢ A qfe-
argAn afefpdzdar wr & ? FrEex
aRifgdas # o gaafa o F S+
IR g qAw S AME T
IgRT T T FAraAg A A g fE
TXq {9 g9 A 4% IR fF gw
€ary & fag 1 § fir wika a<a
T FO A ATFT A A9 IF 9T
TE TE § IIF AU 9T g AT
T0F AR IY F7 FW fear e ?
Fgman gfF wre gmd &7 ag
F frarom @ g7 9w A wafa
THEW 7 qar gt fF #rd W arredr
FErATES AR ¥ FTH G AT
g | AT 98 N 909 & dG W@y
g

& ¥ EW TR : A A9w
a1 gfaEre whed, WIS &%
fofraer 3R T efage @ wra
9% U FAT FT TF AE-A10RAS
far g

¥ AT €W : AL |

ot WAL AW A 2 TH qI FATET
I QT doT ¥ fawer § AR =Re
TatATy ¥y faedt & AR wwar
¢ fr qrge & WY SO% qr@ Tyar aar
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Q| o Argar g fF oo g9
W IEN AT AT TG
¥ F ot g wwwa e § A
faet Mtz awg & gy dax faan s
? | AMfrowe g gawy Figae fad
TRAE | IEE 3T I TR I A
T qg7 F+E I 1 GET IaE
faar mar § o Y AF A ¥ -
LICEECARE R E o O A ica tc L e
Far fa9 I9% qAeH TG § I
TFT BT FG0 A AW ¥ IGH
fedt a@ & F€ FAWT T AN
YT FG0 P

W AFLC AT A qed AM-
ARHUT § 9 SRR e 4
= feadr g1 v I wRaTy fr e
TRIM AT faama w0 & Sw g ?
AN FAG THR & FFT FT o7 &9
A a1 AR FE 9 A} @R IER
FaT el § | @aAF Y ueg &
FT FEQ ¥ 7 fawam w A
i ¢ ? R Ay aAed AWIATE-
S & @ e a@ ¥ g@d awed
FAATSwY §, ¥ fyw axg ¥ Ty
g S g ¥ ag W =« gEdr
L

o aifad gae F1 wAw §
Mg g1 w e safewe sAAEy
w4 & fag dae & ) W weRaey
N A FGER W GH, A
fiee wfog & st & ST AW
T ¥ & faT qe €

&t TR FTHT (WEAT) : qeqE

N du¥ gy @ A g e
faaft @& ¢ W@ ¥Ew
Fam gl o wER

Ll e
PTG ¢ AR Mo Qo o
o W

®

:
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qE f Q@ E

A # &y Frw war F A% fear
Iawr 9 e & fag dA €

FATW g wa ¥
T F AW 9T QI FS B qAHA
Feaw wgEd, Mo To o A T&T
T efE 409 T T oA
feare feae 7 ¥ R fag faame
T § ot seave fag wogd faard
R Q9T Fell T FEETE AW F
IO A fr 27 or@ woT &% ¥
wfa araaw fag @R =t «aged
EG ¥ W@ JAF g w
frrem 3 o w1 #E fgw T &,
fag faam awr Y SWfer & ag
g

SHRI R. K. SINHA (Faizabad) :
This is very unfair. It should not be permit-
ted.

=t ek feg : SgCHT AR,
# o9 & ATha OO WRE ¥ O
Tgm fF ooy g ¢ fE Wi
4T g9 F FHAR Le-AT AW
AR g &, o AfsRfer wifasi
F T T AT & T @ &,
N AT &9, 49 A% T
g wmAT N QE

g g & ag goar wgm fE
wWEer ¥ e G A feem
aar, FRARA Fa ag A
I @ 95 sfawa w-www A
ggrm R wgx & M AffEfas
Cfefrdy § 18 T aTER w1 E,
R & qo& § M o § I
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T A et @ § R
AR & f ga™ & qeAT I
fs & oag dwe A & fr safasde
THEE @ OO0 awg ¥ Tade w
e faar mr ¥ o @ A ¥
gfewrs sxfam & 7

ot afizsr wmz (afar)
wA St & F v ARy g fF dve
Qo ®o F qAA St corfaer wHWA
& fgFry U G T IR g T
AT a7 6 wRE ¥9F qHIS A Y-
A HTEET UHSE T WA AT &
far ¥ @k ;v oag awe W Ffog
AW FAL FEAA & A< G 7

TREAT e (TeAT) AT qE
Ta g R fe W@ TEw wwer &0
AT FF & AqT AR FEAFET F
wE ? IR 7 @ ;oA qERY
W W F ATCT AAT THIH o GATAR,
Aal A FEEwEN g T=w
F AW W FA T aATE ?

a sy g e odt fage &
foedr arer srTer AT AR A ATE |
WG 9% qOIr H1 Fools & 1
F fr g o wTEl Qg ¥
fei g, gER @ W ¥ fu o,
fagmt ¥ fay o= ary-ame oY o9 swrw
AT F Jga 7 an fage ol
FHEY ¥ Wt aga v A fear
@ & aAr SEm fF gEE swAe
T AT aF AT @ AR TEERY
ata & faw a F9O faem & fag
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SHRI GADILINGANA GOWD (Kur-
nool) : The affairs of the Bharat Sewak
Samaj have been very suspicious for a very
long time. I want to know whether it is a
fact that State units in the respective States
consisting of Members of Parliament were
Fonstituted in the first Lok Sabha and when
in one of the States an opposition member
was clected as Statec Convener, not a single
Paper was sent to him thinking that the loop-
holes of the Bharat Sewak Samaj would be
revealed ?

=Y TW JIT TR : A WENET,
AT FeEs S Fgr 9 AE § )
SR qgT AW FHIT A qTE
78 1 3 fawfey § F S A
iff amagady §fF Y s
afzefede, e afefre fag @g
I AT T R arfee At aXE
¥ gl o as yand o A gt
AR I & TS F G WA ferw
™ SR wr gy W g & fF W
¥as gurer #r o fafa fasy SEF
¥z @ W qur @ fer o,
oA § R & qEE i | OOE
g foreft § foreaY swemaT AT
Sr-yaw WA X et @ wEwr o
WIE ¥aF gum A & ¥ &
faar mar ?

=t amivax fag (@wfar) e
"R, T AR WERY T 9eT F
JTvETEe & fR ag AT W F
AT S AT AT A FT G T
Yo o arfo F &Y fagr S
WR T 7g Afefme ol
FOAT ? O FEET AT ATGATE ¢
soqw T, A e §o W af
g |

SHRI R. K. SINHA : This discussion
on the Bharat Sewak Samaj is being uscc}
to sully the name of Shri Gulzarl Lai



2779 Bharat Sewak CHAITRA 2, 1890 (S4KA)

Nanda and Shri Lalit Narayan Mishra with
out any proof and I protest againstit. I
would like to know from the minister
whether after 1953-54, every year Bharat
Sewak Samaj has becn submitting annual
audited reports of accounts and whether in
1966, after 12 years, when it was asked to
submit a 12-year report, that also was sub-
mitted ? 1know the names of the leaders of
the Communist Party of India, thc R.S.S.
and Bhartiya Jan Sangh who have been
functioning in the Bharat Sewak Samaj and
also in the Bharat Sadhu Samaj. May I
know whether Bharat Sewak Samaj is an
non-partisan  organisation, with which
Spcakers of Assemblies and Chairmen of
Councils have been associated ? (Interrup-
tions).

sfawen wamww §  (wfawer saw-

Tq) TEW Al (W Fo ATo faw) :
gumafa WERd, ¥ T 4g9 A Wi
TEY AT AT gi—faw I I8
TH §, S FEE A AEF A
ROgETHT St &, 9w AR R
A AR s ¥ 1 fF fage
foam ofeg # @ TR & B IW
gu forad sgrmr  f AT AR A
fag & 9 ¥ 27 99 AT AFY
faggr faam mr g—7 @t fawg &
Fgam g g f& ug faegw o
ad &, THAwE A A qA T ¢
R A qH TEHT A g §

;Ttmrﬁﬁfw%m‘fagflug
T dwF g, F P ARG ¥4
ga™ #1955 ¥ W® ¥ W1 9q
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a3 TeqEarEy ¥ & @ gwoawe
# ofemast %0 F &7 § =g,
1957 A€W & 4T § | 98 W I
FT SA-GEEW AT, Ig A 1955-56
Hgar 91, 7 § I IFW UG
m%'ﬁ‘ﬂ'!ﬂﬁ'{ ......

st wy fawd : 9w 1955 F Afera
arage fog & ar g AR & 7

st wfaq aomwr faw Ay feamd
f, & aow A W A ow g
# freft ft oAy & fad dO g,
O ag g Afed | @wF e
TEH a19 § AT I§H QU 1
AN S S AR W AR
q fafreex &, 3w #g1 a1 f& &
fedt fafaeet av 3R 47 arifew &1
faaas faar a1 | Anadde § 1957
Famr ar, 1395, 1957 &1 AT
14 7, 1957 ®1 47 IR WG
feam, @

Ay fomd ft s ¥ aga 59 @
F—F q@ W I TAW F @A
Ffod qa g | F ag WY FgAm g
g W@ ¥ o w1 fRe &
fret A e gET AR W
TIg & vt fely J—F1 ¢ gwary
W AT AT W@ R

g T T T qATT g—FFE a0
T GH T {—H, A a1 8-
fadt & w7 F—fagr @R AR
qEar # AE w3 AR SE9 AT
A wraw W@ ¢ 1§ AT daw
UTST HT JYUL 91, WA ¥ATF G909
w1 W dar A qE 9T, IuwT JfeR
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g &, JEET AT q afefEde R )
N g I oF Gar oy Ad
2w A A @ faed f g
g g |

SHRI KANWAR LAL GUPTA : Arc
you prepared to face a judicial inquiry ?

SHRI L. N. MISHRA : What for ?

SHRI KANWAR LAL GUPTA : For
embezzlement and all that ?

SHRIL.N MISHRA : Sir, I am giving
a personal explanation. I am not replying
on behalf of the Bharat Sewak Samaj.
I am giving an explanation as L. N.
Mishra, as an individual, as a citizen of
India,

That is all that I have to say.

MR. CHAIRMAN :
swamy.

Shri Gurupada-

W A AWM W ;@Y ¥AF
T F1 W N HfeF, IaF A Taw
& d@wew T

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT
AND CO-OPERATION SHRI M. S.
GURUPADASWAMY ) : Mr. Chairman,
Sir, at the outset, I would like to make it
very clear that Government had no collu-
sion with Bharat Sewak Samaj, and ] also
want to make it clear on this occasion that
there is no questionable political motive of
any kind in our relationship with Bharat
Sewak Samaj.

SHRI KANWAR LAL GUPTA :1Itis
your baby .

SHRI M. S. GURUPADASWAMY
A sweeping allcgation has been made by the
hon. Mover of this discussion that no attempt
has been made so far by Government to
reply, or take action, after the Public Ac-
counts Committee made its report. He
himself has stated later on that various
attempts have been made in the past.

SHRI N. K. SOMANI : No fruitful
effort has been made.

SHRI M. S. GURUPADASWAMY :
That is a different matter, Three attempts
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or efforts were made to consolidate the
accouats, look into the various activities
of the BSS. So, it is not true that Govern-
ment have not taken steps of any kind
after the PAC made its report.

SHRI MADHU LIMAYE : Did you
succeed ?

SHRI M. S. GURUPADASWAMY :
For the information of the hon. Member,
PAC made something like 63 recommenda-
tions and out of the 63 recommendations
nearly 60 recommendations have been
replied to, either in part or in full, and only
3 recommendations have been outstanding.
Among the most important recommendations
the one that is outstanding is about the
consolidation of accounts of BSS since its
inception, That has been engaging our
attention all along. When this matter was
taken up by the Planning Commission after
the report, it constituted a Sub-Committee
first and then a cell to look into the accounts.
They have also submitted reports. 1 would
like to place all these things in proper pers-
pective just to disabuse the minds of the
hon. Members, just to remove any wrong
impression in their minds that nothing has
been done.

The hon. Member raised an issue whether
BSS has got in its membership people drawn
from other parties.

SHRI KANWAR LAL GUPTA : No,
not at all.

SHRI M. S. GURUPADASWAMY :
Let me answer it. . ..(Interruptions)

Mr. CHAIRMAN : Why do you all not
listen to the Minister ?

SHRI M. S. GURUPADASWAMY : I
am comingto all the points raised by the
hon. Members. . . .(interruptions)

gamafa wQIW : FT JIX IJAET

va@ g g Ay § a7 arew
# TIAM FT A E | AA S
qE I ATIRY T FIA FT AT
faar, @ aq IR a@ ] Qfd,
T A F 9w B AW FT W
AT AT IARY AT AL GAAE |

SHRI M. S. GURUPADASWAMY :
The BSS consists of not only Congressmen
but others also. Let me make it very clear



2783 Bharat Sewak CHAITRA 2, 1890 (SAKA)

that this organisation is not the agency or t!;e
agent of the Congress Party. I think its
constitution provides, allows or permits
membership of people belonging to all the
political parties. As a matter of fact, its
composition indicates that not only Cong-
ress- men but others are also members of
this organisation.

Having done that, I would like to answer
a few leading questions of my hon. friends
The hon. Member, Shri Madhu Limaye
has asked me whether the BSS has received
some amounts from the international agen-
cies.

This is the information which has
already been made available to the House.
It is not a secret. We have laid before
the House the source of funds for the
Bharat Sewak Samaj and these funds are
primarily meant for relief and rehabilitation
...... (Interruption). 1 will give you the
date later on, if you want; but it has been
laid.

ot ag famg ;- 3o @ 7 w@w
Az & sgraar @ fe fedem adf
frr g ok cgag R & v fedww
§ 189 Trexwe A F agy Afed
ZTH A FaTg [T AR

SHRI M. S. GURUPADASWAMY :1
think, you are not appreciating. The infor-
mation to the House was about the moneys

received from various sources. That has
been laid before the House.

SHRI MADHU LIMAYE: As revealed
by Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY :
That is 50; of course, that has been revealed
by Bharat Sewak Samaj.

SHRI S. KANDAPPAN : When they
are questioning the very bona fides of the
Bharat Sewak Samaj, how can that be taken
as authentic ?

ot Wy fwg : Far Ay EwY
s Sud samar dur A e 27
AT W I & @ 3 fr @
fafae, s fafred s oea-
v e fafre ¥ =g 4 o
T 1 g aw M ghwr ferod
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@y N, ¥ v N o § @whag
W A s avy fv e fww faelt
a7 faaer fasit

SHRI M. S. GURUPADASWAMY :
I agree that this information was given to us
by Bharat Sewak Samaj; I am not disputing
that point at all.

This fund is meant primarily to meet the
various activities undertaken by Bharat
Sewak Samaj like relief and rehabilitation,
running of free kitchens in Bihar, rendering
relief for Koyna earthquake victims and the
like.

SHRID. N. TIWARY : All this must be
after 1966.

SHRI M. S. GURUPADSAWAMY :
1 do not have the dates here, but Koyna is
recent.

SHRI D. N. TIWARY : Bihar also is
recent.

SHRI M. S. GURUPADASWAMY : Out
of these funds the Bharat Sewak Samaj has
maintained $25,000 in their accounts.

Then, a friend of mine has asked whether
the General Financial Rules has specifically
stated that there has got to be consolidation
of accounts or not.

SHRI JYOTIRMOY BASU : You are
the defence witness.

SHRI M. S. GURUPADASWAMY :
I am not a defence witness.

There is no specific mention of the word
“‘consolidation” in the rules, but it is made
clear there that before giving grants the
financial position of the body or agency
which takes the grant or assistance should
be inquired into and the Government should
know beforehand whether that body deserves
any assistance or not.

SHRI KANWAR LAL GUPTA : Why
did you not ask before 1965 for the eonsoli-
dated accounts of Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY : I
am not disputing it at all; I am only answer-
ing the specific question as to what is the
implication of this rule. I am not running
away from the position that the Public

t Commi has taken. Theo
Public Accounts Committes has said that
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there has got to be consolidation of
accounts. The Bharat Sewak Samaj, for the
information of hon. Members, has submitted
individual accounts for all their activities—
that is a fact—though they have not been
able to consolidate their accounts for over a
period of years.

SHRI KANWAR LAL GUPTA : You
asked for the consolidation of accounts only
after 1965.

SHRI M. S. GURUPADASWAMY :
No. The Public Accounts Committee wan-
ted consolidation of accounts of all the years
since 1952.

SHRI N. K. SOMANI : What is wrong
with that ?

SHRI M. S. GURUPADASWAMY :1
am not saying whether it is wrong or right;
1 am only putting facts before the House.
As a result of the efforts made, three years’
consolidation has been brought about more
or less.

TFhe consolidation was not possible in
respect of other years so far. This is a fact.
So, there has not been completc compliance
of the P.A.C. recommendations so far as this
is concerned. It is a very important recom-
mendation that the P.A.C. has made.

Now, the Members have said that there has
been misuse of funds, embezzlement and the
like. I have gone through the papers and
there has been no mention of misuse of funds.
But there arc, as pointed out, certain cases of
defalcations of a sort which is a matter again
for investigation. I do not know whether
they have misused funds or not. At this point
of time, 1 cannot say all the funds that
have been given to Bharat Sewak Samaj
have been properly utilised. But let me
also make it cledr to the Members that we,
as the Government, are concerned directly
with thosc moneys that have been given
to them, not so much concerned with the
moneys given to the Bharat Sewak Samaj
by other bodies. There may be voluntary
donations; there may be contributions from
some associations, some companies, and we
are not so much concerned with the contri-
butions, assistancc, given by such bodies.
We are really concerned with the assis-

tance given by ‘us to the Bharat Sewak
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Samaj. To that extent, it is incumbent on
Bharat Sewak Samaj to satisfy us whether
the moneys given by us for various types of
activities have been properly utilised.

Since the question was raised the other
day, we have taken some steps in this regard
and we are addressing letters to State
Governments because the State Govern-
meats are also concerned with the Bharat
Sewak Samaj activities, Without informa-
tion from the State Governments, it will
not be possible to correlate or coordinate and
to consolidate various accounts. So, we
are addressing letters tothe State Govern-
ments and also we are getting in touch with
various Ministries here. Not only the
Planning Commission but other Ministries
also have been giving donations. We have
been in contact with these Ministries and we
have been asking them to furnish the amounts
of money that have been given to the Bharat
Sewak Samaj and the accounts submitted
to them by the Bharat Sewak Samaj. Be-
sides that, we are also asking thc Bharat
Sewak Samaj to meet us and furnish us all
relevant material so that we may come to a
judgment.

Lastly, an insistent demand has been made
here that some sort of drastic step, a sort
of inquiry has got to be made..........

SHRI N. K. SOMANI : Judicial inquiry.

SHRI M. S. GURUPADASWAMY :
I am coming to that. (Interruption) As a
matter of fact, my friend read out a passage
stating that the P.A.C. was itself satisfied with
the replies given, the action taken, though
delayed. They have only pointed out that
there was some delay but, by and large, they
have pointed out that they have been satis-
fied with the replies given by Government.
I am not giving any chit at all............

SHRI N. K. SOMANI : Not in respect
of accounts; you don’t have the consolidation
of accounts.

SHRI M. S. GURUPADASWAMY:
The consolidation is different. 1 have
dealt with consolidation separately. I am
not sheltering. . . .(Interruption) One insis-
tent demand is that there should be an
inquiry........

SHRI N.K. SOMANI : Judicial inquiry,
not departmental inquiry.
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SHRI M. S. GURUPADASWAMY : I
think, thc hon. Members will be happy if
1 read the letter written by the Bharat
Sewak Samaj itself. I do not want to say
much about it. The Bharat Sewak Samaj
itself has asked us to set up a judicial inquiry.

“May I read only that relevant passage which
makes it very clear ?

SHRI RANGA : Now that he is reading
it, let it be placed, the whole of the letter of
the Bharat Sewak Samaj, on the Table of
the House.

SHRI M. S. GURUPADASWAMY:
1 will read the whole of it.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
"RAM) : It will be placed on the Table of
the House. But let him rcad that letter.

SHRI M. S. GURUPADASWAMY:
The letter reads like this :

“This is in continuation of our Joint
Secretary, Shri Sheo Shankar Singh's
letter of 9th instant.

“I have given further thought to the
whole question. Allegations have been
made repeatedly creating the impression
that there has been failure on the part of
the Bharat Sewak Samaj to submit
audited accounts in respect of the grants
reccived by it, and there is also mention
of some lapses on its part in this respect.
The Samaj maintains that these allcga-
tions are unfounded.

“The Samaj has done all that was rc-
quired of it in respect of submission of
accounts and we would feel grateful if
an opportunity is given to the Samaj to
indicate its position in the eyes of thc
Parliament and the people of India. We
are sure that an impartial enquiry would
dispel the wrong impression that the
Samaj had not discharged its obligations
to submit audited accounts from year
to year in respect of grants reccived by it
from Government of India on the basis
of the conditions attached to the grants
by the various Departments of Union
Government.

“T am to add that prior to 1965-66, there
was no condition for submission of con-
solidated accounts. The condition of
submission of consolidated accounts by
the Samaj was inserted for the first time

CHAITRA 2, 1890 (SAKA)
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in the letters sanctioning the grants for
the year 1965-66 and this is being
complied with.

“It is requested that the enquiry about the
submission of the accounts should be
conducted by a high judicial officer and
completed at an carly date.”

SHRI KANWAR LAL GUPTA :

Enquiry about accounts, about their activi-
ties, about the embezzlement, about every-

SHRI JAGJIVAN RAM : Irrclevant
issues arc being raised. The whole thing
has been raised out of the Report of the
Public Accounts Committee. The Public
Accounts Committee is concerned with the
prudent utilisation of the grants given to the
Bharat Scwak Samaj and to see whether
proper accounts for the amounts advanced
to it have been rendered or not. If any
judicial inquiry is going to be set up, I
want to make it clear, it will be only for the
purpose of secing whether proper accounts
of the grants advanced to the Bharat
Sewak Samaj by the Government of India
have been rendered or  not.

SHR1 KANWAR LAL GUPTA: Both
State and Central Government moncy.

SHRI JAGJIVAN RAM : I am saying,
the grants advanced by the Central Govern-
ment to thc Bharat Sewak Samaj.

SHRI KANWAR LAL GUPTA : Statc
Government also.

SHRI JAGJIVAN RAM :Howcanl ?
Why docs he confuse the issucs ? Is Parlia-
ment competent to go into the accounts of the
State Government ? We should know
our limitations. We can pass only our
accounts. Thercfore, whatever  judicial
inquiry is sct up, it will be to sec whether the
accounts for thc money advanced by the
various Ministries or Dcpartments of the
Government of India have been rendered
or not.

MR. CHAIRMAN : The House stands
adjourned till 11 A.M. on Monday.

1955 Hrs.

The Lok Sabha then adjourned till
11 of the Clock on Monday, March 25,
1968/Chaitra 5, 1890 (Saka).

M 21 LSS/68—1,010—8-10-68—Sec, VI—GIPF.



	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020
	00000021
	00000022
	00000023
	00000024
	00000025
	00000026
	00000027
	00000028
	00000029
	00000030
	00000031
	00000032
	00000033
	00000034
	00000035
	00000036
	00000037
	00000038
	00000039
	00000040
	00000041
	00000042
	00000043
	00000044
	00000045
	00000046
	00000047
	00000048
	00000049
	00000050
	00000051
	00000052
	00000053
	00000054
	00000055
	00000056
	00000057
	00000058
	00000059
	00000060
	00000061
	00000062
	00000063
	00000064
	00000065
	00000066
	00000067
	00000068
	00000069
	00000070
	00000071
	00000072
	00000073
	00000074
	00000075
	00000076
	00000077
	00000078
	00000079
	00000080
	00000081
	00000082
	00000083
	00000084
	00000085
	00000086
	00000087
	00000088
	00000089
	00000090
	00000091
	00000092
	00000093
	00000094
	00000095
	00000096
	00000097
	00000098
	00000099
	00000100
	00000101
	00000102
	00000103
	00000104
	00000105
	00000106
	00000107
	00000108
	00000109
	00000110
	00000111
	00000112
	00000113
	00000114
	00000115
	00000116
	00000117
	00000118
	00000119
	00000120
	00000121
	00000122
	00000123
	00000124
	00000125
	00000126
	00000127
	00000128
	00000129
	00000130
	00000131
	00000132
	00000133
	00000134
	00000135
	00000136
	00000137
	00000138
	00000139
	00000140
	00000141
	00000142
	00000143
	00000144
	00000145
	00000146
	00000147
	00000148
	00000149
	00000150
	00000151
	00000152
	00000153
	00000154
	00000155
	00000156
	00000157
	00000158
	00000159
	00000160
	00000161
	00000162
	00000163
	00000164
	00000165
	00000166
	00000167
	00000168
	00000169
	00000170
	00000171
	00000172
	00000173
	00000174
	00000175
	00000176
	00000177
	00000178
	00000179
	00000180
	00000181
	00000182
	00000183
	00000184
	00000185
	00000186
	00000187
	00000188
	00000189
	00000190
	00000191
	00000192
	00000193
	00000194
	00000195
	00000196
	00000197
	00000198



